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LOK SABHA

Thursday, May 25, 1967/Jyaistha 4, 
1889 (Safca)

The Lofc Sabha m et at Eleven of the 
Clock.

P b ,  Speaker in the Chair1 
RE: POINT OF ORDER 

Mr. Speaker: Mr. P. Ramamurti.. 
Mr. A. K. Gopalan..

: ifrr • . ■
Mr. Speaker: About Question Hour?

#  nift *i^rr «rr fa  wttt

111111111111
Mr. Speaker: I may point out to the 

hon. Members that Mr. Kunte has Just 
now given notice about voting and all 
that happened yesterday. I am giving 
time for that. If Mr. Madhu Umaye’s 
point pertains to yesterday's voting 
and all that, he could raise it when 
we allow Mr. Kunte. He has already 
given notice.

aft f a r t  : *  VTT>r WTOT |j 
ftt $  v f f  3SWI g 1

Mr. Speaker: Then I will have to 
ask Mr. Kunte to move it because he 
has given the notice. He has just now 
given me notice under Rule 377 and 
1 have told him that he may move it 
after the Question Hour.

^  377 W
1 1 f t  w * R
w w c i f f  m w r 1 1 wnrwt ^  
o r  fiwflra

630

wfircr f t  ipr 1 w *  crc
flTVTT t  STWff

«*nr
S*#r«jTT?r$i

Mr. Speaker: Whatever, it is, he
cannot raise a point of order now.

Skri Shashi Banjan: The Speaker
has already said that there cannot be 
any point o f order when there is no 
business before the House.

Mr. Speaker: Hfe may please res
ume his seat.

As I have already said, Mr. Kunte 
has given notice. I htive admitted it. 
The point that he is raising will be 
covered by Mr. Kunte.

aft ftnrt : <m  t o *
*nm S  m  fc »

Mr. Speaker: Whether Government 
goes now or after the Question Hour, 
it makes no difference. Therefore, I 
would request the hon. Member to 
resume his seat

•ft V J • Mn'l *11̂ , ^
w i v r  vnr ̂  vt 1

Skri Seshiyan: It is a question of 
propriety of the House. There is an 
adjournment motion pending and that 
has to be disposed of one way or the 
other. Till then, no other business can 
be taken up.

Mr. Speaker: Allright, we will look 
into It.

Mr. A. K. Gopalan.
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ORAL ANSWERS TO QUESTIONS 
Ftourth Plan

•I. Skri A. K. Gopalan:
Shri P.
Or. B u e a  Sen:
Shri DWrwhwir K illU :
Shri TndraJH Gupta:
Shri S ta lk
Shri Eawan Keddy:
Shri Prakaah Vh- Shaatrl:
Shri Btbkntt Mtohm:
Shri K. N. Tlwsry:
Shri Madhn U w it k
f*r. l u  H iH h ir  L oU i:
Shri George F erau dei:
Shri V i n d m n  Nalr:
Shri C. J iu r fta iB H ;
Shri S. R. DamaJki:
Shri Bahama Patol:
Shri K. Balter:
Shri I t fw h w r fm  U ltkt:
Shri DhdMhwar M a w :
Shri K. Pradhani:
Shri Hast*l Bhal:
Shri R. Baraa:
ShrlawM I t t M w a H  Staha: 
Shri l » w  Chat**:
Shri K. M. Aktakaas:
Shri p. p . Brihosa:
Shri Vhnramtha Mm m :
Shri U— Path:
Skri K. Aalradhaii:
Shri Sradhakar Snpakar:
Shri N. K. Lasfcar:
Shri Swell:
Shri S. C. Samanta:
D M  A. K. K U w :
A l l  S. N. Haiti:
Shri I M ib  K n o w  Chaadhwi: 
Shri s . M. Baaarjee:

WUJ the Minister o f Planning ba 
picMBui to state:

<a) whether tha Prime Ministar 
M M i d  at tba Chief Ministars' Con
ference  hald recently In M h i  that 
Ma Fourth Plan programme* would 
k m  to ba reviewed In tha light o f 
the food, prices, rsaoureas and foralgn 
e fh a w g e  situation;

fb ) i f  ao, whan tha review la likely 
to ba ovar; aad

fc) whan tha draft P**» will ba 
finalised and laid batata Parliament?

H »  Minister o f Planning, Petro
leum and Chamleala and Social Wel
fare (Shri Aaaha Mehta): (a) to ic). 
The Draft Outlina of the Fourth 
Plan is being reviewed in the light 
of the changes in the economic situa
tion that have taken place since it 
was published. The review will be 
completed as soon as possible.

8 hri A. K. Gopalan: May I know 
whether it is a fact that the World 
Bank and the Aid India Consortium 
are scrutinising the projects that are 
to be included in the Fourth plan 
and, if so. whether the Government 
of India has accepted the position of 
the World Bank and the Aid India 
Consortium being the final arbiters 
in this matter?

Shri Asoka Mehta: The final arbi
ters of the Plan are the Members of 
Parliament. As far as the World 
Bank and the Aid India Consortium 
are concerned, they have to look at 
the Plan and decide where and how 
far they would be willing to provide 
the assistance that we ask for.

Shri Hanuawathaiya: Why should 
they have the right to look into our 
Plan? That is the fundamental 
question.

Shri A. K. Gopalan: A Draft
Plan has already been submitted tc, 
the Parliament. May I know whe
ther another Draft Plan is to be sub
mitted and if so. what are the basic 
changes in it and what is the reason 
for that?

Shri Asoka Mehta: During the cur
rent session we shall have the annual 
plan for 1967-08.

Shri A. K . Qepalan: Is it a new 
draft plan?

Shri V. KiMaaaaaatthl: Let it 
not be called Five Tear Plan.

Shri Aaaka Mehta: Tha r iv e  Year 
Plan has always to be broken up Into 
annual plans. A* far as tba Viva 
Year Plan is concerned, tba draft 
plan was discussed in various com
mittees o f Parliament. W e are alaa 
having dlecusskms with the G o w n -
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ments that have been formed in the 
States, and as soon as the review is 
over, it can be finalised; a real re
view can start only when the various 
budgets are available; we hope to 
finalise the document after it and 
bring it before the House. 

Shri Chintamani Panigrahi: Are 
we to understand that for the last 
two years only annual plans are 
being f rmulated and Five Year plan
ning has been completely given up? 
Does it mean that for the next three 
years we shall go on only with 
annual planning? 

Shri Asoka l\Ieht.a: The Five Year 
Plan outline is before us. We have 
also reached agreements with 16 out 
of 17 States about the Five Year 
Plans for the States. Unfortunately, 
there has been marked fluctuation of 
the resources available for the Plan. 
For instance, when a review of the 
current year's resources was made 
in Octo�2r, 19G6 in consul,ation with 
the State Governments, the resources 
that the States would be able to pro
vide for the annual plan were worked 
out at Rs. 408 crores. When a similar 
review was made in April, 1967, the 
resources came down to Rs. 283 crores. 
When a further r�view was made re
cently, the recources have come down 
to Rs. 225 crores. We are, therefore, 
going into this fully with the States. 
I would like to poin out that as a re
sult of increase in dearness allowance, 
the States' resource.s have been eroded 
to the tune of Rs. 500 crores over the 
Plan period. As a result of certain 
concessions in taxes and certain subsi
dies etc. given they have further gone 
down by Rs. 140 crores. Therefore, 
the total erosion has been of the order 
of Rs. 640 erores, and we have got to 
discuss with the States whether to this 
extent the plans should be revised or 
whether they have some other sugges
tions in this direction. 

Shri Kanga: The only thing that 
remains is ::t declaration of insolvency. 

Dr. Ranen Sen: Some time ago, it 
was known that the Planning Com
mission or the Government of India 

were refusing to make adequate allot
ments for the Fourth Five Year Plan 
to the States, and the State Govern
ments were anxious about the share 
that they wouid get for the Fourth 
Five Year Plan. When the Aid India 
Consortium or the World Bank were 
giving help or instructions or advice 
to the Planning Commission and the 
Government of India, was this ques
tion of giving help to the State Gov
ernments for the Fourth Flan allot
ment discussed, and if so, what was 
discussed? 

Shri As-aka Mehta: This question 
does not arise as far as the World 
Bank or the Consortium or the Soviet 
Union or any of the East Eurpean 
countries o; any other sources from 
whom we seek credits or concerned, 
they are not concerned whatsoever 
with what we do about financing the 
State plans. 

Shri Hem Barua: Some time back 
the President of the World Bank visi
ted this country and had a series of 
talks with our Ministers. In that 
context, may I know how far it is a 
fact that the President of the World 
Bank has suggested some Inda-Pakis
tan joint projects? If he has .suggest
ed like that, what is the reaction of 
the Government to that, and has he 
assured us of any financial aid for 
the implementation of our Plan? 

Shri Asoka Mehta: In so far as the 
discussions of the President of the 
World Bank wifu me are concerr._ed, 
no reference to Pakistan was made. 

P.f\' cfio .:{To fffffll' : �'l:fr �,=::tr 
t ;:;,) ,,ftq; f+:rf�.::� t '3'cRi m� mqcfi'r 
'PT� � 'll'T I �';ti' it �s <iii rlf 
�· ::\. � ' ,. +{' & �I ;jTf � Q., off:;",: �';� +{' 

� {t ;:;rr �1 % �frz :sro �o 

crT� � Gf�nn ;:;rr z;;p- � I �tr ��� 
� ;r.,t ;:;,r � � � � ·� � =>th m+R.:rr 
<fill' �Ta'f ;;fl W � I fr ;;rr,:r;n :.rT� (l' 

t f1fi w � ;r., � � �u i'r 

m � � ff{ m� � � 'PT ��� 
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<tt w  w rr  w f c  
i r t  W irft wm g f  nftr <ft ̂ rv r fv^ n H
fa%wT^*fwT«Tr ?

<4t w f l f  ^H T : 4V irt, *nft 
Fwnff % ar^ Jf, U-£\ nr(i| fn r r «^  
*t sftr ^  5*r n l'fl f̂y th t ^ jw *1
U 44 % tfhc fin ^ «
firP R ei v t  ftrenw 8r *ir (v«n vr i 

w>i% «wrFrr?r *ft 513 rw *  1 
v O *  v f t r  ww *  w n n  Pf t=tw  ̂
wtar w*r»r <n^nr tftr **rr^ %*rc*T
*  < to r ? T r P itw t* * s r »  i f r c w #  
* t* t | 1 7=t ?rt*ff % « t »  ?*r 
trPfi Tprfp=r ^  Tjfr $ 1 cqrfnn
v fh r r  «ftr f*rf»m foPtfffii v f
*n*rz zt*~* verfTfi ir
arTT^t^ 1 tftr ? «  fr>  ^  if
*KNferVTTStt 1

Shri n d n j i t  Gupta: The hun. Min
ister stated in his orginal reply that 
the delay in finalising the Plan was 
due to certain changes which had 
taken place in the meantime. May 
I know specifically what are the 
changes which had taken place in the 
sphere o f anticipated or committed 
foreign assistance for the Plan? Delay 
can only mean that the earlier expec
tations have either been belied or the 
amount that was expected has been 
cat down. Speciflcally what are he 
changes in that respect which have 
led to the delay?

635 Oral Answer*

Skri flsofca Mehta: As far as ex
ternal assistance is concerned, the hon. 
Member knows that we have been 
negotiating with a number o t countri
es. He is also aware o f  what assis
tance has been promiased by tha Soviet 
Union and some o f  the Kast Kuropaan 
countries. He la also aware o f the 
assistance that has came during the 
first aad second y a rn  o f  tha n a n  
team  tha ooaaoctfum over which the 
World Bask preside*.

As to what will be tha total quan
tum o f external »»«*»tenfn that will 
be available will be decided after tha 
final Flan has been drawn up, and 
then the parties concerned can say how 
much or to what extent they would 
want to assist us.

Shri ladrajlt Gapta: M y question
has not been answered. He is only 
telling me what I am aware of. I 
wanted to know what ctahges, if any, 
are there noticeable in the trends or 
the commitments or the expectations 
which were there earlier as regards 
foreign assistance.

Shri Aaoka Mehta: As far as any 
changes are concerned, non-project 
aid has been flowing in more or lew 
according to our general expectations. 
But as far as project aid >> concerned, 
negotiations for it have not moved 
forward as we had hoped them toi

Shri D. C. Sharma: From what the 
hon. Minister o f Planning has said, 
it is obvious that the cake of o o f  re
sources for the Fourth Plan is getting 
smaller and smaller every day and the 
cake of our needs for the Plan Is gat* 
ting bigger and bigger every day. May 
I know from him if the axe is going 
to fall on the public undertakings or 
some other bodies will be taken into 
account so that tha gap between the 
two is bridged?

Shri Osaka Mehta: The Plan const* 
sts of two parts: the public sector in
vestments and the private sector in* 
vestments. As the Economic Survey 
has pointed out. savings in tha econo
my have gone down. How large the 
public sector can be depends ulti
mately upon the willingness o f the 
governments concerned to  mobilise 
private savings for public purposes. 
These are questions which have ulti
mately to be decided by the govern
ments concerned. The erosion that 
has taken place, as 1 pointed out. is o f 
tha order of Ra. 040 crores ao tar as 
States resources are concerned; It may 
ba o f the order o f Rs. 400-800 crorea at 
far as the Centra is concerned. St to 
entirely tip to thaw  gevanmoat* t>
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decide whether if the economy picks 
up, they would went to make a larger 
effort at mobilising resource* to main
tain public sector investments or per
mit those resources to remain in other 
hands.

elk smra  : <wi w ifiw 

«w vt<  ifcmft t ,  «M«<?*et

*T ft?  Rm^nfvfam iftapn

<imm % *r*cc »ft f’l̂ r «i<f ft 

f, to  *  im  nf  *tror

to <rn*«fr ?  * *5  t̂̂tt

jfv«tv** Prrt zrpr swt ff iftr 

*ft»r *r fv?MT <ttto arrcn |  i

elt vrilv ̂ ni: ft im   vt 

froro if ‘np? *fr  fe.nr v ftt p 

di»i vt  qn*r iiTfli)iii4 % 
mm  $ i  ff  fror htot 

'f fv tot !iv uwtv̂eot vIiiim litr
MiH VT W*TOI }t, TO *f mi|(h«i V*ftTO 

*IT *ITVTT e»t WTV »T V̂t »ft vtf *ft 

v*nftft jit ̂vrs<r "Tift *rr ift $ i

«nn  : arraRT icmftn % 

$*vt vw *rv Pwvr ft *nr»f ?

towh tqgta t  «ft«rr*̂fti

neNt: w  vr wvS 8r 

vtf w*err$ | fv fro* #v tmsr wtvtt 

«w<raitfî nniwTp | fv 

to nv ipr »|twt tt  emr v  ̂to 

*$Pv**,to to fir  BTfirv ffgtTOi 

*a|T an * fint ̂f»TO <hn ?

sft tnto IkfRT : finvfv* dhfli*g 

% to *pr it tot ’ft, lit 3*(ft friwt 
vf frosft̂ fror i

elk  I M  :  TOritv ifcft % 

ft <ft»r wtromf vt toto  tot 

1%»f  *rtr to vt tot tot irtm 
ftr to * *wr * wt* * flra* ift gwiw 

TOTMTtfkfrKITO »I 
<^TOWVTl«Ttf»VgT'*Wt«tTOT

to* «ro dWkfav  <ftt¥  %  «raf 

fro*r vtw 

A unff % ot rtr Tf, fv rtr 

wftTOifw^wfffcwuwi

if vt< ftfHW tftTgfrr«tror 

wrt wvft I

<nftv *ipn ••  ov

*TOT«ftTTO* TOWT ffrt <flftV?VTO

vro, 4mra, * arm vttot*t $,*»*** 

srgv vt tot | fv ntflw w wnfro 

vt btv It to *rrt *r sihhitoto vt 

vrtt $ iftr to % sttt sft <m to fv* 
to* £. tovtt vt ̂ uv It to «tt «rtv 

front vt % «m *tfro fv* vrit f i 

i**̂ t «(Et t̂aff vt snrfftn %  *

*r«rtf*n; ?rftv ir nwvtfroiEt an?ft t 

fv tov ?nr ift 5® mft? %r

Tf, %fv=T W«ft vt̂  f̂t VtTOT

tot( *rf |, fro Ir am  vtro

fJTOT PfcVHf* rtrww ̂  I

•ft w| fro*: If  vttot 

W MMm W>̂Tl«i<t B'̂lin •flfti Innlfw 

VT* %fTOl,atW^|tTO*T *̂r̂ M 

VTJf̂ nft vt Tfr | «rr *T̂t vt vrsrttv 

«Wt vt  <̂ prr t ftt  to*to t ?

tnftv ftpif s to %  *

5*t fH ̂ HSITOT I  fqrt fPK  *T 

îr fv̂n tot ̂ i to it ■Miwi 5® 

ftnTOT srnj*rfipT ̂tror ̂ i

Shri K. Barua:  In view of the ris
ing prices in the country, are we  to 
understand that the'Government  is 
finding it difficult to come up witll a 
firm plan and programme before the 
country, and that it is because of this 
that the foreign loan is also not com
ing as the Government expected?

Shri Aeefea Mehta:  It is not only a 
question of rising prices.  flw hoa. 
Member Is right, because Am pstoee 
have  risen by 41.5 per cent in  As 
last three years, but the economy today
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is in a phase of depression and reces
sion, and one has to envisage to what 
extent there will be the necessary 
buoyancy in the economy. The buoy
ancy in the economy will be ultimate
ly  determined By the improvements 
that will take place in agriculture. 
We have our own assessment and esti
mate, but one has to be a little cautious 
about it. As the hon. Member is 
aware, the national income in ’ tRe last 
three years has more or less remained 
where it was, if anything, it is a little 
lower than it was in 1964-65. Whether 
the national income will move for
ward adequately depends upon one's 
assessment of agricultural production. 
We are doing it very carefully in full 
consultation with all concerned, but 
we would like to be doubly cautious 
before we Anally decide about it.

Shri Sbri Chand Goel: In view of
the horrible picture that has been 
drawn in the book which was supplied 
to the members yesterday, the Econo
mic Survey, where :he conclusion has 
been drawn that there is no escape 
from the fact that in future it 
will not be possible to meet the 
demands of development as well as of 
non-development expenditure, 1 want 
to know whether the Government 
has in view to drastically cutting 
down the plan targets? Secondly, 
what is going to be the policy of the 
Government with regard to the pro
jects which are in hand and which 
have not been completed?

Sbri Asoka Mehta: As far as the
first part of the question is concern
ed, Government’s policy is that all 
the outlays whether developmental 
or non-developmentol should be 
within the resources that are avai
lable and that could be mobilised. 
Secondly. the non-developmental 
expenditure will be kept as much 
Under control and check as possible. 
The very document which the hon. 
Member referred to points out that 
every effort will have to be made 
in this direction and as soon as we 
have some improvement in our agri
cultural production, the rflort will be 
to stop up our development pro
grammes.

Aa for the second part, projects 
that are already on the ground and 
are moving forward are being car
ried forward and care is taken to see 
that no new projects are started till 
the economy regains the buoyancy.

Sbri Sradhakar Supakar: To what 
extent will the size of the Fourth 
Plan differ from the draft plan 
which was presented to this House 
last year? Will it be according to 
the availability of external resources 
or according to the internal perform
ance of the economy?

Shri Asoka Mehta: The various
components that go to make up the 
Plan are, firstly, the base aggregate 
level at which are the existing taxes 
and revenues that are collected and 
the expenditure that is made by the 
eighteen Governments in India. That 
is the first thing. One has to find out 
what is available. Secondly, we 
should know the additional mobilisa
tion of returns cither in terms of 
t;-.x or loans or small savings. The 
third is the external credit. All these 
are reievant factors . . . (Interrup
tions ) .

Mr. Speaker: We have spent
twenty minutes on one ques
tion. At this rate we can dispose ot 
one question per day. All right. If 
Members want it like that, let it be 
be so . . . (Interruptions.)

* f* n n i <r» <k b  . wowr
rrsp {ft VTVT $  WTOT $, . . 1

Mr. Speaker: I have called Shi'i
Um&nath now. One from this side and 
one from that side.

Shri H en  Barua: One from the
Centre also.

Shri Umanalh: The Fourth Plan
had been submitted to this Parlia
ment and is ending discussion, which 
means that Parliament is seised ot 
the draft Fourth Plan. It i> report
ed in the papers that tbe Minister 
had stated that tbe outlay had to  be 
pruned to the extent of 8 a. 6,000 
crores’ . What is the basts on
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he had made this calculation? 
Secondly, what led the Minister to 
give it out to the Press when the 
whole thing is before Parliament? 
Why should he announce it to the 
Press without taking Parliament into 
confidence? 

Shri Asoka Mehta: I have made 
no statement that the Plan would be 
;pruned to the extent of 6,000 crores. 
I am grateful to the hon. Member 
for bringing this to my notice. There 
is not the slightest basis for this and 
I have made no such statement. 
Because a certain thing iSI before 
Parliament, should I refuse to answer 
questions put to me by the Press 
even when Parliament is not in 
session? It is for you to decide, Sir, 
whether as a Minister I should refuse 
to answer questions about the Plan, 
when they are p1· · < · t,e Press. 

Mr. Speaker: No, r.o. Mr. Viswa
natham. 

Some hon. Members: One from 
this side. 

Mr. Speaker: Centre also, one from 
the Centre also. 

Shri Tenneti Viswanatham: Is it 
true that the President of the World 
Bank has suggested to the Minister 
in his talks that if India should expect 
the same measure of external assist
ance as was originally anticipated, 
then India should make up with 
Pakistan before such expectations 
could fructify? This is what the 
papers have reported. It is up to 
the Minister to contradict it. 

Shri Asoka Mehta: I have replied 
to this question: (a) the President 
of the World Bank never brought 
Pakistan in his discussions with me; 
and (b) as far as external assistance 
for the Plan is concerned, this matter 
has to be negotiated with a large 
number of countries; these are 
matters for their own Parliaments 
also; they do not suddenly decide 
and say, "Yes, this will be given." 
This is a matter which has to be gone 
into from year to year, and that is 

the responsibility of my colleague, 
th,2 Finances Minister. 

, Shrimati Sushila Rohatgi: In order 
. to carry the Plan to its logical con

clusion and for effecting economy, 
is the Government planning to effect 
some retrenchment in the military 
installations and the personnel of 
various institutions in the country, 
especially in Kanpur? 

Shri Asoka Mehta: As far as plan
ning is concerned, defence is not 
U...'1der our jurisdiction. I know 
nothing about what is being done in 
the Defence Ministry. 

Shri D. N. Patodia: As the Admi
nistrative Reforms Commission, after 
careful consideration, has submitted 
that the present set-up of the Plan
riing Commission is not suitable for 
planning out the schemes and have 
therefore recommended major 
changes in the Planning Commis
sion, will the hon. Minister say 
whether any such proposal is being 
contemplated to make a complete, 
overall change in the Planning set-up 
and in that case whether the revised 
fourth Five Year Plan will be made 
out only after the Planning Com
mission is reconstituted? 

Shri Asoka Mehta: The recom
mendations: of the Administrative 
Reforms Commission are before the 
Government, and are being currently 
considered. The decision of the Gov
ernment on tl\tse recommendations 
will soon be announced. 

Shri Buta Singh: It is only in this 
House that we are concerned with 
the draft outline and the finalisation 
0£ the Plan. Outside, the great people 
of India are the least concerned 
about the five year Plans because of 
the poor implementation of the past 
Plans. May I therefore know whe
ther in the revision that is being 
made of the draft outline, any spe
cial steps are being taken by the 
Government to remove the disparity 
between the richest and the poorest 
people of this country and, if so, 
what are those steps? 
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Skri A n t e  Mefcta: It is not only 
in this House but in the legislatures 
o f  the 17 States and the legislatures 
o f  10 Union territories, there is the 
same kind of interest as there is in 
Parliament. Secondly, I do not 
accept that in the last 15 years we 
have not Implemented our plan pro* 
-posals. Thirdly, as to what steps are 
being taken, they are already in the 
draft outline. If any further propo
sals are made, they will be announc
ed.

Shri 8 . ML Banerjee roge—
Mr. Speaker: We cannot discuss

-the whole o f Planning in the Question 
Hour. But if  Mr. Banerjee is still in
sisting. what can I do?

Shri S. M. Benerjee: I am prepar
e d  to go without the chance o f putting 
1 question, if the whole o f the Ques
tion Hour can be saved by eliminating

Mr. Speaker: i f  you want to put a 
question, please put it. I will allow 
you .

Shri Manibhai J. Patel: A  point o f 
-order.

Mr. Speaker: Let us hear his point 
« f  order first.

u f a n f  «*iw : *narw « $ « «  
% ir u r h  t  1 Hjjnl

«n»r
% gt 3TTTT Hft WPTT
qr, w r i ^  ^  ^  s w  ww 
( 1  swrf % ffcr  ̂ w m  Fnrffor

qr Awn* snrrif f ,  wr ir v f t v  jtw

11111111111

i m l l M  1

s ftn ftn n f  < h r : qrgqr
«nrr n m

*fWt % f t
f a i t h

i t^ ife rr  
^ f¥ « m r n r % ft A s v m r t  1

Mr. Speaker: The vyaoostha is
you must sit down.

Shri S. M. Banerjee: In reply to 
a question, the Minister said that the 
rise in DA is one o f the causes why 
plan expenditure is being increased. 
I want to know whether he 1s aware 
that even today the Central Govern
ment employees are entitled to 
another slab o f increase in DA on 
the basis o f the second pay com* 
mission’s report because there has 
been a 10 point average rise? Is It 
a fact that the Planning Minister Is 
standing in the way of the Finance 
Minister giving that increase?

Shri Asoka Mehta: it is entirely
up to the State Governments con
cerned to decide whether they want 
to increase their non-developmental 
expenditure and decrease develop
mental expenditure.

Shri S. M. Banerjee: I was asking
about Central Government emplo
yees.

Shri Asoka Mehta: There is no
question of my being able to stand 
in the way o f any Government want
ing to do what it wants to do. I can 
give my advice.

Mr. Speaker: Next question.

Shri S. M. Banerjee: I was asking 
about the Central Government 
employees. Sir.

I have passed on to 
the next question.

•«*. Shri V  bread ra t a w  Mm*: 
Shn  K. — ssfcaati 
Or. S a m  Magfct
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S M  ▼. W im lw lii I n ;
Shri M m *  Fatal:

W ill the Minister of H m m  be 
pleased to state:

(a) whether his attention haa b m  
drawn to th* report o f tha special 
study bjr the Economic and Scientific 
Research Foundation alleging a lots 
« f  Ra. 8M  crores every year as a 
result o f the investment in the low. 
yielding Public Sector undertakings; 
and

(b) if ao, the action Government 
propose to take In the matter?

The Minister mt Stale la  the Minis
try o f Finance, (Shri K. C. Pant);
(a) Yes, Sir. The Economic and 
Scientific Research Foundation in 
their Report have suggested that for 
the ten-year period covering the 
Second and Third Plana the aggre
gate notional loss in industrial out
put has been of the order o f Rs. S88 
crores. This conclusion is based on 
a comparison o f the ratio o f output 
to the capital employed in 32 Public 
Sector Undertakings, on the one hand, 
and 432 Private Sector Undertakings, 
on the other.

(b ) Government do not accept the 
conclusion reached in the Report of 
the Foundation which, in the opinion 
o f  Government compares unlike fac
tors without any attempt to give 
weightage for dissimilarity of the 
undertaking* compared.

Shri ..........Hi st m an Shah: The
minister - has accepted the fact that 
In 10 years there has been so much 
o f  notional loss. Even then he says 
that government does not propose to 
take any action. May I know why 
government does not think any action 
is called for In this respect?

Shri K. C. Pant: Government has 
not accepted the notional loss. That
i i  what X read out.

S M  VtraaCrmfcunar Shah: May
I know whether any additional invest- 
iN at te poblie aaetdr win he with- 
* m . Of this fact that the

already existing investment is not 
yielding the desired results?

Sfert K. G. t a t :  When we have 
not accepted the conclusion, it is 
hardly likely to affect our policy.

Shri Rang*: In view of tbe fact
that tbe Public Undertakings Com
mittee, o f  which my hon. friend and 
myself have been members during 
the past 3 or 4 years, has made seve
ral recommendations to improve the 
economy of the public undertakings 
and cut down their wasteful expen
diture various spheres, have Gov
ernment thought of placing periodi
cal reports before this House, at 
least once in six months, as to what 
action they have taken on the recom
mendations made by the Public 
Undertakings Committee?

Shri K . C. Pant: I cannot say off 
hand whether Government has taken 
a decision. I shall certainly enquire 
into it. But broadly speaking, the 
reports of ail the undertakings and 
the report of the Bureau of Public 
Undertakings are placed before Par
liament and often discussed.

Shri Kanga: What about tbe action 
taken by Government?

Shri K. C. Pant: We will look into
it.

Shri Kanga: Where is the question 
of looking into It?

Mr. Speaker: it means he has no
answer evidently just now.

Shrimati 8harda Makerjee: The
minister has stated that the loss men
tioned by the foundation ia notional. 
It is generally accepted it, however, 
that the public sector gives a return 
o f 1£ per cent. In the past there 
has been inflated financial Investment 
in public sector undertakings because 
of the terms and conditions from 
foreign countries to  which we have 
had to submit. In view o f this, may 
I know from the Government whe
ther they have got any maximum 
limit to which concessions may ba 
granted tor future investment? Hava 
you worfesd out any majrfnwwn UmH
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tor concessions which may be granted 
for future investment by foreign 
countries in public sector under
takings?

Shri Casanadt: Maximum is infi
nitive.

Shri K. C. Pant: I do not know
how this question arises out o f this. 
There are no concessions given to 
any foreign collaborators who, have 
invested in puolic sector undertakings 
interruption.

Mr. Speaker: The hon. Minister
says that the supplementary put 
has absolutely no connection with the 
main question.

Shrimati Sbarda Mukerjee: Sir, 1
may rc-pharase niy question.

Shri Shri Chand O w l: The hon.
Minister docs not seem to have 
understood the ques ion. It very 
much arises out of this.

Mr. Speaker: That is why I am
asking the hon. Member to repeat 
her question.

Shrimati Sharda Makerjee: Sir. 
■with regard to technical know-how, 
the foreign technicians we have to 
employ here, the supply of machi
nery, cos' of machinery, marketing 
and all that, one must be able to 
know what the Government’s policy 
is. Arc there poing to be ad hoe 
concessions granted as and when the 
situation arises? At this rate the 
public sector will never give a satis
factory return.

The Deputy Prime Minister and 
»Hn>«toT of Finance (Shri Monu-Ji
D tM i): Sir, there is no question of
giving any concessions to any foreign 
concern in the matter of their colla
boration with Government so far as 
public sector projects are concerned. 
Thera have been some turnkey jobs 
given. Sometimes what is produced 
here is not used but that is obtained 
from them. That might have per
haps increased the cost. This is 
possible. But we are now not doing 
that kind o f thing. W e are now teeing

to it that whatever is produced hat* 
will be used. Therefore, than is no 
question of giving any further conces
sions. One thing is true, that on 
account of these projects being mostly 
capital intensive you cannot expect 
profits immediately from these pro
jects. We are now taking active steps 
to see that these projects are made 
productive and profitable to the best 
extent possible. These steps are being 
considered and will soon be taken.

Shri Baburao Patel: Why do all
public sector undertakings continue 
showing a loss from year to year 
when the Government expect private 
sector undertakings to make all the 
money and pay all the taxes?

Shri Morarji Dasai: May I say
that all public sector projec s hav* 
roi lost money. . . .

Shri C. C. Desat: 99 per cent.

Shri Morarji Deaal: Not 9# per
ccnt. There are several projects which 
have shown proflu. When a know- 
jedgeabie person like Shri C. C. Desai 
says this. 1 am astounded that he 
docs not oven care to go toto flguraa 
and facts. It is not 99 per cent that 
are at a loss (Interruption). Will 
the hon. Members want to hear me 
or will they want merely to shout?
I do not know. I do not think this 
is right. I can give a reply. But it Is 
•iot possible for me to speak if they 
shout. If they do not want to hear 
me I will sit down.

My hon. friend says that 99 per 
cent have lost. Out of 40 public 
sector projects 31 have made proflu. 
I* this 99 per rent? I am talking 
about running concerns and not thoae 
which are coming up. Therefore, ha 
does not know. I wish he had »ak*d 
for information first; then ha would 
not have landed himself into making  
a statement which would not Ix t t  
him.

Mr. Speaker: IM  v» go to ib* 
question.
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M il  S. S. b U u r i :  S in  « o w  more 
M gflnM B iiriw  may be allowed on 
this.

Mr. Speaker: Your leader have 
already put supplementary. This 

ia the eecond question that we have 
flwUtwid in 40 minute*. Some hon. 
Members are taking objection to this. 
You cannot diacuas the whole plan
ning during the Question Hour. I 

d o  not mind spending a full day 
on one question. But I would like 
you to consider, if we ere able to 
cover only two questions in one hour, 
how will it be possible to carry on 
the business of the House? Shri 
Manibhai Patel objected from that 
corner. We have done two questions 
only today so far. Is it fair to the 
House? Only a few of you shouting 
is not proper.

Shri Bal BaJ Madhok: But there
should be some proportion. We spent 
half an hour over the first question 
and only five minutes on the second.

Mr. Speaker: Question No. 62. 

<2ol4  and Watchea Seised ia Beasbay

*«]. Shri N. K. S a n g h l :
Shri ftamacfeaadra Veerappa:

■kit M. l u v n :
Shri B a k u  C kasi Kachwal:

t t « k  Ayarwal: 
8 m  ieafclsSkri lagaw atk

Will the Minister of 
pleased to state:

(a) whether It I* a fact that R*- 40 
lakhs worth of watches and gold h«ve 
been seised in Bombay by the Cen
tral Bureau o f Investigation in the 
first weak o f  April, 1987;

<h) if so, the details thereof: and 
<«) ike action taken In-the matter?

t te  MtaMar of State la the a*inle- 
trr of Muaaee (Skri K. O. M at): (a) 
and 0>)- On AprtU 1987_offlc«rs 
« f  the Antt-Cenrupteo and Prohibi

tion Intelligence' Bureau o f the 
Bombay City Police intercepted a 
mechanised vessel in the sea off 
Bombay and recovered 10,000 tolas o f  
gold valued at Its. 15,74,000 at the 
international rate, 5,100 pieces of 
watches worth about Ha. 7,14,000, 4 
fishing nets worth about Rs. 81,000 and 
other goods worth about Rs. 4,940. The 
mechanised vessel worth about 
Rs. 20,000 was also seized.

(c) The seized goods and the vessel 
were handed over to the officers of 
the Bombay Centra] Excise Collecto- 
rate for action under the customs law. 
The case is under investigation.

Skri N. K. Saaghl: A large num
ber of cases have been reported in the 
last few months. May I know from 
the Minister whether this shows that 
smuggling of imported goods has in
creased in the country or the depart
ment has become more vigilant Iff 
tracking down smugglers?

Skri K. C. Pant: The department
has certainly become more vigilant 
and it has taken executive, legislative 
as well as economic measures. If my 
hon. friend is interested. 1 can give 
him all the details.

Skri H. K. Saaghl: With the in
crease in smuggling in the country, is 
it all right for the Government to 
allow the sale of these goods on the 
footpaths In towns like Bofn&ay and 
Calcutta?

be Shri K. C. Past: Not knowingly.

Skri Jagaaaath Sao Joahi: I would 
life-, to know from the hon. Minister 
as to what is the final disposal of thse 
seized goods, because just now he 
said that they are given over to the 
Customs authorities? Are they per
manently deposited into the Reserve 
Tf^nir, or are they auctioned, or do 
they go and smuggle it again into 
some other market?

Skri K. C. Past: As far as I know,
they are sold in certain shops ant 
they are marked as such.
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They Mr. Speaker: How can ha gtv*
name*?

Shri h m w t t  Kao Jwhl:
are not auctioned.

Shrimati tjlrahmlkantlunnina: Is It 
a fact that international gangs are 
working in smuggling these goods and 
sometimes when they are caught, they 
attempt to Are at these people and 
make their escape?

Sbrt K. C. Pant: Yes, Sir; some
times they do.

HWft S t  -xHH i ^IfllT
j  1*f ait «t*r «iv?t »pit m  o t  % ot* 
aft t o  yw  *ftr (ftin r ik  wf^nif artw 
an *  tnf g< qrft nt f  ? *rft wt
WT FTVTT WOT*«ft OT P m  *
^f» jt  t#  I  ot ot *  vt| v»ft «rrf |? 

aft y a w  : ortam *rr 
« w ta rr# *  ?

aft wmmfa armft : art wtaT
a ftT a r f j* t a j# » * » r * O T T # t ,O T 5 i

aft W  : 1964 *
1 900 fiMft ITT WftT W fl WT aftr 
93098 Wftvt, 1965 it 2300 fa it 
wm artm afkr 83,012 «rf̂ *t «npft 

WJ 1966 it 2260 Pwft W l 
rftx 59066 Wff*t'**?t’Tf I

4k it*  m» ftarft : wn **
1 1 *  firasft *otw  4t »rf u rtt
arelt t  a i  {iftiw J ar4rf w f  writ 
( v| w h  jra^ a ir59 vdwarqr 
arWf vtft*O T *f, 2 0  ro te  ot 10  
i r f c e  «re, aftt ait o to t t  *
#ot amn |, finr*  ftr aw wnmwait 
w w r f t a * ?

aft vMianv am :
<*r*»nr 1 y » «m
VTOTiiOT 1

8M  ▼. KvMhmmmCM: May 1 know 
from f t *  hon. Minister as to  who are 
th* persons Involved In smuggling 
a ctiv ity ....

8hri V. K i U a n m i t t l :  . . . .  and
whether they have arrested anybody. 
What is the nature o f investigation 
they have conducted?

Mr. Speaker: He wants to know 
the names of the smugglers and whe
ther anybody has been arrested.

Shri K. C. Pant: We do not know 
the names of the smugglers and no 
person has been arrested.

, 4 k an4  it ait
wfarcrt artr «t*r * *  tax* ww* 
armr (  o t  % wrt ir *ot ^eft *5»ot 4 k

a i w d  (  ft; i t o  «fcts aftr t w f  Ir 
wW *<tar m v r  a em rm A  an* anpar 
an* ot* |  artr s j j  , *nffc*ft, ^WiA 
aat irfaarw % wpt* 4t̂ r, 
•PTfT, o to t*  afkr 511ft a m  4W *  
a o * | ?  t o *  taff *  v t  v r t f f  
v w f  w  otw  awfr «tot (  o t  % iw vr 
a*rrnr 4 t ?*ot % fart rh f*  
% niwt aqpr mw vrrarnf v t *  
% ot*3 w t  Hp»|wrnn w
**t v n ^ N r o v * *  v t  4t <rrw afWt 
OTfPRftl?

aft y n m r fm  : **t *  anw f*w
apr itT ar*t w  ^t a w n  | n H a  v t  
m m rfm n im rl 1

4 k 9 1*  f« *  4 Mk : m f  I
i f  v<k? <w* v t  »n««rt* q vjr nan o t , 
a| j b  w W t vt (  aitr j>  anf4Hr 
o t (  1 naftwemmiwT|ftrainrfNr  
m 4t | an •form 'fr *  tarr an* 
% v u i  v O if t f l*  <ft»<kf  w i  aftjpnft 
n w  I w  *  P w  w r it i r a f f M ^ r  1 

m  4kf wtwn nft awrf vrw R ft  
flvar % f»m  tm m 1 m 
2 * 6 ? * « v t  frftar t*m m i1#
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f  W fT iW t l  I fW if fm ( f«  <*T nftt 
«T5 W  WTW

Th« Dcpatjr N a t  Minister and 
Minister at Finance (Shri Morarji 
D M I): The hon. Member refers to
some other case, not to this particular 
case. In that case, the position Is that 
there was some which was smuggled 
and some which was obtained by 
licences for use for itself. But it was 
•old away to other people. Therefore, 
that was also confiscated.

Shri D. C. Sharma: On a point of
order, Sir. The hon. Member, Mr.
George Fernandes, for whom 1 have 
a great deal of regard, said that the 
smuggled goods in terms of watches, 
gold, nylon and other things are being 
sold in front o f the Secretariat of 
Maharashtra Government. I want to 
know if the Secretariat of Maharashtra 
Government which was built up by 
Mr. Y. B. Chavan i< being used for this 
purpose and, if not, he should be ask
ed to withdraw these remarks.

Mr. Speaker: There is no point of 
order. Next Question.

Shri fhaanaUu Q. 64 and Q. 69 may 
be taken up together.

Mr. Speaker: All right.

Shri tTTma—thi 
She* q —agh Gheah:
Shri M i f f l a  Dae:
Shri K, K. Madak:
Shri M kaat Chaaf Stohwal: 
Shri I m  Btagh Ayarwal: 
Shri JagMMth t o  M r i: 

Will the Minister o f  IriQallia and 
Vwwiv to plaaaad to  riate: 

.(* )  wTiMIih the inplajrats o f  the 
X M la M  fe o te M  Construction Cor- 
y awM—  w iw m n i a ehartar of

demands to Government and have 
gone on strike to press their demands;

(b) if so, what are their main 
demands;

(c) the extent of loss suffered as a 
result ot the strike; and

(d) the steps taken by Government 
to meet the demands of the emplo
yee*?

Ih e  Minister ot W p r t lw  and 
Power (Dr. K. L  Bao): (a) to (d). A  
statement is laid on the Table of the 
House.

STATEMENT

(a) and (b). The N.P.C.C. workers' 
Union at Farakka (West Bengal),. 
Chan dan and Gan dak (Bihar) and 
Agra (U P.) submitted a charter of' 
demands to the management together 
with notice of strike on the lltlr  
March 1967, 31st January 1967, 26th 
December. 1966 and 24th March, 19*7' 
respectively and threatened to go on 
strike in case their demands were not 
conceded. Their main demands were- 
as follows:

1. Revision o f Fay Scales.

2. Contributory Provident Fund
Scheme should immediately 
be introduced *»d the
management should imple
ment tbe Scheme from the 
very inception of the estab
lishment.

3. The N.P.C.C. management
should provide housing facili
ties to the workers or instead' 
house rent at the rate o f 19- 
per cent of the pay.

4. Higher rates o f dearness allow
ance for workeharge em
ployees.

5. All categories of wwrttars be-
given Project Allowance.

6. The workers b »  given traml*
ling allowance as g t r n il| i«C  
the Government o f India.
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7. AU the workers be guaranteed
security o f service at tta* tint* 
ot the closure ot the Unit or 
they should be  transferred to 
another unit.

8. Those mastar-roU and daily-
rated employees who have 
served for 240 days must be 
brought oa to workcharged 
cadre.

9. The Management should give
Children’s Education Allow
ance to the workers as per 
rules o f  the Government o f 
India.

10. Leave Travel Concession should 
be given to the workers as 
tor the Central Government 
employees.

The demands ia question were 
referred to the respective Conciliation 
Officers o f the State Governments in 
which the Units are situated and a 
settlement was reached in respect ot 
the Gsundak. the Fhrakka and the 
Chandan Units on the 11th April, aad 
ia the case o f  the Agra Unit On the 
14th April. 1907. While the workers 
in the case of the Agra Unit on the 
14th April, 1967. While the workers 
in the Gandak and the Farakka Units 
■truck work during the first shift and 
to r  a period o f 2-1)3 hours respective
ly  on the 12th April, no strike took 
place in the case o f  the Chaada Unit; 
but the workers in that Unit adopted 

slow’ tactics between 18-3-1967 
and 31-3-1967 before the settlement 
-was arrived at. The workers in the 
Agra Unit were on strike oa the ttth. 
13th aad the forenoon o f  the 14th 
April, 1987.

(e) ik e  Corporation suffered loss to 
4>e extent o f  nearly Rs. 2 lakhs 
'besides serious set-back in the progress 
o f

(4 ) T lw  Corporation hag granted 
la terta  relief to  the work-charged 
staff aad muter-matt wot kasea la ac
cordance with the niHlaraoBt reached 
In tha prsauce c t  flse Oonrfl teflon 
Officer* concerned. H m  itanwnitr o f

the employees of the N kOhmD Pro
jects Construction Corporation * i*  to 
be considered by the management ot 
tha Corporation and not by Govern^ 
ment.

Will the U ia lit*  at Irrlgstiea aad 
Power he pleased to state:

(a) whether tha management o f  tha 
National Projects Coastructioe CotgB 
ration has I w p l w t e d  the Central 
Public Works Department Contrac
tors’  Labour Regulations and tts fair

(b) If not, the steps taken fay Gov
ernment to implement these provi
sions;

(c )  whether Government have 
received any complaints regarding the 
non-implementation o f Labour Laws 
by the Corporation; and

(d) if tha reply to  part (c ) above 
be la  tha affirmative, the aatuxa o f 
these complaints aad *teps taken by 
Government in this regard?

The Mtaiater e f  lrrigattoa aad Pewer 
(Or. K. U  Rao>: (a) to (d ). A  slata- 
ment is laid on the Table o f the 
Rouse.

STATEMENT

(a) and (b ). The labour regula- 
t io n s o f  the CPWD are followed by 
the NPCC ip rsepect o f  works award
ed t o i l  by the CPWD. In respan a t 
other w a rn , tha NPCC follows tba 
labour regulations in force in  the 
States ware works are a n oo ta *  h r  
the Corporation.

<«) O af aamptalat wap wp^ t p l f r  
thaCMporattoa to lfH ,
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(U; The complaint * u  regarding 
non-compliance by the Corpormtlon of 
certain provision* o f  the UJP. Factor
ies Rule* such w  not providing rest 
shelter, not keeping a register o f acci
dents etc. The Corporation has since 
complied with these provisions.

«ft w n r f f  : w t  «rr *nr
rfhr ^  jfW  

tpw p n  *rr f u r  *r s ft ir  srp f,
A T ’ft glfMc4.
s a w r  «it ? irt, art *  a im r  
*niim  ^ %  w t  y r  npftfr? wi j* $ n z  
ftn n «ro T | jrm ff1 w »p iT #  ?

Or. K. L. I m : The settlement rea
ched was with respect to daily wages. 
The other demands are being referred 
for arbitration.

Shri Hangs: In view of the fact that 
this Corporation has been, from the 
very beginning, an invalid and show
ing only losses and so much of admi
nistrative inefficiency, how soon would 
Government liquidate this Corpora
tion’

Or. R. L. Rao: 1 am sorry the hon. 
Member has not been correctly infor
med. This is one of the organisations 
which arc running <>n profit. This is 
one of the very useful ventures, which 
are shared by the Central Govern
ment!!. States and Centre are share
holders in this and it is being used for 
works in the river valley projects and 
allied works snd so far. it has been do
ing very good work.

Dr. Kaaea Hen: From the statement 
it is evident that the workers' demands 
partly fulfilled after they resorted to 
strike, though they were pressing 
these demands for a pretty long time. 
Thsse rivsr valley projects like 
FSrakka and other works were to be 
expendited and needed to be comple
ted very quickly and if  the Govern
ment knew o f  such situation among 
the warhen  the conflict between the 
^ m tw oUsu «nd Its sm plnyas why 
did ttw» att tight whan these dlaputes

went on at the cost o f States like 
West Bangal, Bihar and other places? 
What was the reason that made the 
Government so inert?

Dr. K. L. Kao: Actually the notice 
was served and the discussions were 
held. The settlement was reached on 
the 11th April at Farakka. They 
went on strike on the 12th April just 
for 2 hours contrary to what the 
settlement was.

Dr. Ranen Sen: In the statement 
it is stated that there was a strike for
2 hours and then again there was a 
strike for another day. another shift 
They had to resort to two strikes 
before Government could intervene.

Mr. Speaker: Mr. Umanath.
Shri tJmaaath: This Corporation

was established to eliminate the ex
ploitation of private countractors and 
this covers 30,000 workers in various 
parts of the country, i  wish to draw 
the attention of the hon. Minister to 
a particular portion of this Memoran
dum ..........

Mr. Speaker: That is not essential. 
This is Question Hour.

Shri rmanath:. ..so  that he can 
cjarify the position on this particular 
thing.

“The poor Santhali women, the 
workers from Rajasthan, the poor 
workers from Chotanagpur and 
Chhatisgarh of Madhya Pradesh 
and also child labour deployed by 
the management *-ere deprived of 
minimum social justice. If there 
was some murmurring, the 
officers o f the N.P.C.C. whipped 
them, boot-legged them and also 
threw them out of employment."

i f  I were the worker. 1 wvjuld have 
beaten back the officers, t want to 
know from the hon. Minister whether 
this was inquired into—those officer* 
boot-legging the poor Santhali woman. 
I want to know whether this parti
cular aspect was gone into—weenee 
were boot-legged.
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Dr. K. L. Kao: So far as Govern- 
ment is concerned, we have never re
ceived any complaint from any 
quarter.

Shri D m u th ; This Memorandum 
came.

Dr. K. L. Rao: With regard to settle
ment that was reached, it was really 
very generous. The wages have been 
raised at important places like Gandak 
and Farakka.

Shri Umanath: That is not my
question. My question is whether 
bootlegging of women has bcen in
quired into by the Government.

Mr. Speaker: Next Question. The 
hrn. Ministe^may kindly resume his 
seat.

Vacation of Flats by Ei-M .Fs.

•67. Shri C. C. Desai:
Shri Yashpal Singh:
Dr. Kami Singh:
Shrimati Nirfep Kaur: 
Shri Baharao Patel:
Shri Madhn Lfautye:

Dr. Ram Manohar U h li: 
Shri S. M. Banerjee:

Shri George Fm b u Im :
Shri Sam Sewak M a ? i  
Shri Arjua Singh Bhadoria:

Will the Minister of Works, Hoasiw 
and BUBply be pleased to state:

(a) the number of Ex-Ministers 
and Ex-Members of Parliament who 
had been defeated in the recent 
General Elections but have not so far 
vacated their houses or flats, party- 
wise; and

(b> the steps taken to get them 
vacated?

The Deputy Minister in the Minis
try « f  Works, Honsinf and Supply 
<8hrt Iqbal Singh): (a) The Ex-
Ministers and Ex-Members of Parlia
ment wert; allowed to retain residen
tial accommodation upto the 30th 
April, 1967. Ati the Ministers vacated 
their houses within this period but 
37 Ex-Members of Parliament have 
not so far vacated their houses or 
fiats. Their party-»-ise break up i* 
given in the statement ,f,id on the 
Table of the House.

<bV Notices for vacation have been 
issued to these Members and action 
under the Public Premises (Eviction 
of Unauthorised Occupants) Act, 1956 
is being taken.

Statement

No. of Congress. Commu- Conunu- I.P.G. RcPub- ]<tn Swat*- U.A. Jan Total No. 
resi- nisi. Ml.. nut lioan Sangb ntra Cong- of e*-Mem-
deacci riss bet* of

Parliament

35 *7 3 « — I t a I » 3?
N u i-T lu tc $S retidence and 37 ex-Manbcrt at Parliament and 2 bungalows wet* 

jointly J  lotted 10 a Peiton» cach.
M il C. C. Deaal: May J know what 

steps Government are taking to set
these iiats and houae* vacated so that 
the d*w Members o f  Parliament who 
are entitled' to use then and who are 
now being put to inconvenience by 
having to *t*y in Sw )tt and all kinds 
o f  hotels and JmmM i  could gat pro
per aecoaamedeUent X would i t h r  
particularly to ex>W aiiW i, and I 
would appeal to tba Deputy M m

Minister to see that proper discipline 
is enforced in his own party becauae 
most o f ti>e delinquents a n  In the 
Congress Party.

I M  lifeal Btagfci As 1 have men
tioned in the sta lament, tbara is no 
ex>Minister who is eccanfiai thaaa 
laiM w ui About ft t  offewr «*•  
XCanbata of Parliament.
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Smm Ims. M m Im k  Ex-Congress 
M A .

Shri C. C. D eni: What about 12, 
Akbar Road7

Slirl Iqbal 8ta|h: As far as the ex- 
Meinbcrs of Parliament are concern
ed, we have taken action, as 1 have 
already mentioned in reply to part (b) 
o f the question.

Shri C. C. Desai: May we have the 
names of the ex-Ministerg and ex- 
M.Pg. who have not vacated yet? J 
hBvc not yet been able to follow what 
steps Government are taking to get 
these flats vacated as early a? possi
ble.

An hon. Member: Immediately.

Shri C. C. Desai: Are they charging 
heavy tents from them?

The Minister of Works, H owiiif and 
Supply (Shri Jaganath Rao): As has
been mentioned in the main answer, 
no ex-MiriislOr is in possession of any 
bungalow or flat.

Shri C. C. Desai: What about 12, 
Akhur R«iad?

Shri s . M. Banerjee: The Maharaja 
of Baroda is there still.

Shri Jaganath Bao: Some cx-M.Ps. 
about 37 of them are in possession of 
houses or flats. They belong to all 
the parties, (interruption*).

Mr. Speaker: Order, order. If hon. 
Members are shouting in this manner, 
they would not hear the reply at all. 
The Question Hour would *>e over in 
another four minutes. Only if they 
hear the answer, can they put further 
questions. There should be some 
discipline. Hon. Members cannot go 
on shouting in this manner. Instead 
Af *0  many Members shouting, one 
Member can ask a question and then 
the reply can come. Let hon. Mem
bers speak one by one. There are 
stiU four mlriotM for the Question 
Sonr.to bo over.

JMtMakwar Kalita: We are not 
Jfeouttea, * *  waat to  have specific

answer to a specific question. We 
want to know what specific steps have 
been taken to have the flats vacated. 
(Interruptions).

sft «BTO SMI : ijTf
f , sk  ztgr  #5 ftr ?nft 5*  
ft#r fir*=rT f  ( £  ijfr  srYn ?'r f t  *n*r £
i s  5^ $  1 iwrt vr *  a r w
5Tiff % S 1 i r i s  p* ft
5T5F rTTjf H JlTR ffr 5T ?  I ir
fsrc?T% snpr ft m  m r * r
fWiPT 1

warn qj'lvv : €r sr̂ T
f. 3*» *  A v  ^ 1

«wsrar swrf : w n vt  w
?fr fesm x* 1

Mr. Speaker: Order, order. Let the 
hon. Member please sit down. I 
would ask the hon. Minister to give 
a specific reply. If the reply is not 
satisfactory, then some other Member 
can ask another question. Therefore, 
may I request hon. Members to keep 
silent so that all Members may hear 
the answer? If hon. Members go on 
contradicting him then they would 
never get the answer.

Shri Jaganath Ran: As stated in the 
main answer. 37 ex-M.Ps. are stilt in 
possession of houses or flats. All the 
Ministers who have been defeated in 
the last general elections have vacat
ed their houses before the 30th April, 
1967. Out ot these 37, 3 houses have 
not been allotted to any M. P. There
fore. the number comes to 34. Out of 
the 34 flats which are still in the 
possession o f  ex-M.Ps., notices have 
been issued-----

Mr. Speaker: What about 12, Akbar 
Road? The hon. Member wanted 
specific information in regard to that 
house. Would the hon. Minister ha 
able to give sane information re
garding that?
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Shri I i iu a t h  B m : I am laying a 

statement on the Table of the House. 
I h*ve no objection to laying it on the 
Table. IPIictd in Lib]/. See No. LT- 
370/67],

Shri S. M. Banerjee: Whai about the 
Maharaja ot Baroda?
12.00 fcrs.

Shri Hem Barua: May I submit one 
thing for your information? And you 
should act; it pains me to say that it 
was 1 who had brought that maOe: up 
on the floor c f this House about s.une 
o f the Members of Parliament sub
letting their houses.

That ijdS complicated the issue n >w. 
■What has happened is tha; some M.Ps. 
have sublet their houses tn some other 
people and those people now refuse t j 
be removed from those places. That 
has complicated the issue.

May I tell you that I brought this 
to the notice of your distinguished 
predecessor'* He has become a 
Governor now.

A n  Jwb. Member: Su u-feat?

Shri Hem Barua: I must tell you 
thfct he did not do anything in the 
natter. Although my request was 
made repeatedly on the floor ot the 
Hou*e, he did not dp anything to re
move this corruption from some of us.

My submission to you now is that 
you must act on this and act very 
strongly. You must see that Mem
bers who have been subletting these 
houses or flats are punished adequate
ly and those people wh0 are staying 
in these houses or flats are pushed out 
Immediately. You must take Imme
diate action on this.

Mr. Speaker: May I seek co-opetatton 
o t  the leader* of all parties? They 
can enforce discipline much better. 
Whichever Party member has sublet 
his house may be prevailed upon by 
his leader to cease doing that- I f  the 
leaders of parties take aerious cogni
sance and initiate action, there to

absolutely no need for the Speaker to 
intervene and enforce discipline. 
I am appealing to the leaders.

Shri Hem Barua: They do not do 
anything.

Mr. Speaker: If all the party leaders 
take up this mater themselves and see 
that hon. Members of their parties 
who have sublet their flats are re
quested to have them vacated, natur
ally it will be easier. Otherwise, the 
only method is to take action accord
ing to law.

Shri Hem Barua: You should take 
action.

Mr. Speaker: The Speaker need not 
do it. The law is there.

Shri Hem Barua: Everybody in
authority is failing in this matter.

Mr. Speaker: If the law is to take 
its course, it will take some months to 
enforce it. I know ot a gentleman 
who is paying a penal rent of Rs. 1,000 
for the last one year and more.

Shri 8 M. Banerjee: The Maharaja 
0 /  Baroda wijl pay Bs 1000.

Mr. Speaker: 11 the taw is to 
operate, il will take one year or more 
to get them vacated. But if leaders 
of parties take action, I think it will 
be more effective. They can persuade 
their Menfbers; if necessary, they can 
take action and get the flat* vacated.

aft faw
rnp ifr <rr£f, f t ip f  Tfiff i  1

Shri Hem Barua: What about the 
hon. Speaker, taking action? You 
are shifting the responsibility to 
others.

Mr. Speaker: The Question Ilout to 
over.

4  V* M f  : WWW

■w % w *  i *  1 1 *  % f t *  flnwfr
4 * t f ir * Q t« n r  t
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ir*t **nrt if fannr flTfir S m r srf?tT 
fa  $«r w  v ?  tftr *n m c vr wtr *r w t  
«pr<frrnft irrwr wTfwr m nm  t t  
wi sr?rt *r? 1

«ft*farrf <r» «r£w : roarer**rT7*r, 
ir «ft *i? f*fcrr ^trrt £ fa  ft %
29  v f a  Tt 5*r ar3r *r y^ fw nn  <t 1
r̂»r % arm *rm  *f^ fessn *r s*r ttt?  

«h:iTC5ft*irsir<f 1
Mr. Speaker: Shall we take up the 

call alti-niion noUcv? — Shri Vajpa- 
yec.

’f lffw f af« «iiw : *r *r*fr
erfarrfMrf *r *fr fa'TTjj 1

?  it r »  m  *m»r fa? *rr ift wtt 
f. v t i  $ i g

«Yr ?rxzT% r4z$tr$ 1

Mr. Speaker: You are heading for
a crisis. I am giving thjs warning to 
you. I have not warned any Member 
before. This is the first time 1 am 
warning 3 Member.

Now, the calling attention notice.

WRITTEN ANSWERS TO 
QUESTIONS

Committee on U n tw du  bility
•«S. Shri Uladhar Kotokl:

Shri Yaahpal Slurb:
Shri 8 . C.
Shri N. S.
Shri Ganrge Fernandes:
Shri J. H. Patel:
Shri Madha Llmaye:
Shri Sldheahwar h M r f .
Shri 8 . M.
Or. Kai 
Shri Mayavaa:

Will the Minister o f Social Welfare 
bo phi— d to Mtar to the **pljr 
to  BiMtact*4 Quariton No. 840 on the 
8th Aptf), t m  and atete:

f t )  iH a lh ii Own n aw nt W »  
•mm m M m U  th* Iain im — ftrtfcw

made by the Committee on Untoucli- 
ability; and

fb) it so, with what results?

The Mininter of State in the De
partment of Social Welfare (Shrimati 
Phulrenu Guba.): < u > and (b). The 
Guvemnient is still examining the re
commendations m consultations with 
the Slatc Governments and other 
authorities concerned. It is also pro
posed to ascertain ’ he views of the 
Central Advisory Board for Harijan 
Welfare.

Small-Pox Incidence

•69. Shri Manlbhal J. Patel:
Shri S. C. Samanta:
Shri A. K. Klskn:
Shri S. N. Maiti:
Shri Tridib Komar Chandhnri: 
Shri Yashpal Singh:
Shri Chintamani Panlgrahi:
Shri Mohan Swarup:
Shri Bam Singh Ayarwal:
Shri Hokam Chand Kachwai: 
Shri Mohammad Ismail:
Slurl Umanath:
Shri Hal raj Madhok:
Shri Oanesh Ghosh:
Shri Bhagaban Das: 
Shrl^BClheahwar Prasad:
S)tn George Fernandes:
Shri J. H. Patel:
Shri Madha Linufe:
Shri Onksr Lai Berwa:
Shri Bam Kishan Gupta:
Shri B. 8 . Vidyarthl:
Shri Sharda Nand:
8hri J. B. Singh:
Shri Atam Das:
Shri A i j n  8 la*h Bhadoria: 
Shri Bam Sewak Yadav:
Shri Bamarhandr* Ulaka:
Shri Beer# Bhal:
Shri K. Pradhani:
Shri Dhuleahwar Meena:
Shri Jagaimath Bao JasM:

Will the Minister of Hcalfe an# 
Family Planning be pleased to stale:

(a) whether the srnall-pox t e W w a t 
la hM been rather heavy AMfeg 
Ow lari tew months;

______ _ . rrrs»a».wr4 »tisHiKIIU'
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fb )  If ao, the iuobh o f  the State* 
and Union Territories afftored by the 
disease and the number o f  deaths 
reported State-wise; and

(c) the steps taken to check and to 
eradicate it from the country?

Tbe Deputy Minister In tbe Minis
try of Health and Family Planning 
<Skrl B. S. M orthy): (a) Yes, Sir.

(b ) All the States and Union Terri
tories were affected by smallpox in 
varying degrees. A  statement show
ing the number of deaths reported 
Statewise is laid on the Table of the 
House. [Placed in Libji. See No. LT- 
371/67],

(c ) Intensive vaccination and re~ 
vaccination campaigns have been 
undertaken. Additional fleld staff 
have been employed for this purpose 
in some States. Continuous publicity- 
under the National Smallpox Eradi
cation Programme in the last few 
years has helped in the reporting of 
a large number of smallpox cases. 
Efforts to vaccinate those sections of 
tbe population, which have been left 
out so far, have also been intensified.

U.8. Investment In Fertiliser Industry

• »  Dr. Kanea Son:
Sbri M. K t a p m :  
Shri Kbrahbn Snlabnan Salt: 
Skri Baaaackaadra Veerappa: 
S M  A. K. Oopalsa: 
Skri P. Kaaaamrti: 
Skri N. K. Saagki: 
Skri Hokaas Ckand Kaekwal: 
Skri I n  Singh Ayarwal: 
S M  T. *. KnAwak: 
Skri Skaida N is i: 
A r t BaaJK Slngk: 
Skri Bkarat Slngk C ksilua: 
Skri Y. A. Praaad:
S M  BssMirfcaadni D k ta:
Shri B W id wwr Maana:
Skri | M |  M b  
Skri K. Pradhani:
Skri O. E . WhatlariHuyya:

Will the Minister off M i W —  and 
C kndM b be pleased to rater to tbe 
reply given to Starrad QnasHwi Ho.

161 on the 80th March. 1997 regard
ing U. S. Investment In fertiliser 
Industry and state:

(a) whether ft is a fact that Ike 
investor* are asking for more conces
sions including the extension o f the 
deadline fixed for receiving the offers 
than what Government are prepared 
to give them; and

(b) the attitude o f Government to 
further concessions to U. S. investment 
in fertiliser Industry in India?

Tke Minister o f Planning, Petroleum 
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) and (b). No 
further concessions have been asked 
for by the foreign investors. As 
announced in the statement made in 
the LiOk Sabha on the 31st March, 
1967, all proposals pending on the 31st 
March, 1867 for the establishment of 
fertilizer factories will bv dealt with 
under the policy of December. 1965 
provided negotiations with ihe con
cerned parties culminate in the issue 
of industrial licences by the 31st De
cember. 1967 and the projects could 
be expected to make a timely contri
bution to the increase in indigenous 
production. Any new proposals that 
come up during the period will be 
dealt with in the same manner, pro
vided they satisfy the same conditions.

Kadana Daw
*71. Shri Vinadendm  Knmar Shah:

Will the Minister o f Irrigation and 
Power be pleased to state:

(a) the terms and conditions ot 
settlement between the Gujarat and 
Rajasthan Government* in respect of 
Kadana Dam;

(b ) whether it is a fact that the 
Gujarat Government have to  bear the 
total cast o f  this project till the dam 
starts functioning; and

(c ) If so, tke benefits that the State 
of Gujarat will sat and the method 
by which the Rajasthan Government 
win compensate H, in view of ttft tact 
that tfte State Chtfaret 1* J8M*r *»  
hoar all tlW 'lBltttl
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'The Minister of Irrigation and Power 
1(Dr. K. L. Rao): (a) and (b). The 
J:erms and conditions of agreement 
between the Gujarat and Rajasthan 
,Governments in respect of Kadana 
.Dam are as follows: 

"Kadana Dam should be built up
to FRL 419. The entire cost 
and benefits of this project 
will be borne by Gujarat. At 
,a later date, when Mahi areas 
.are taken over by Narmada 
anct a part of the Kadana 
waters are released for use in 
Rajastthan, Rajasthan should 
pay to Gujarat an appropriate 
cost of the dam for such use. 
The exact proportions will be 
fixed at the time when such 
releases become availRhle." 

(c) The benefits of the Kadana dam 
ito the Gujarat State are: 

(1) firming up irrigation in the 
Mahi Right Bank Canal 
system in an area of 4,60,000 
acres. 

(2) extension of irrigation under 
Mahi Right Bank Canal by 
a.n additional 1,53,200 acres. 

(3) irrigation to an area of 40,905 
acres through the left bank 
cana'l taking off from the 
Kadana Dam. 

The method ,by which Rajasthan 
Government will compensate Gujarat 
Government does not arise, at present, 
-in view of the entire benefits fr.:>m 
Kadana accruing to Gujarat for some 
years to come. 

Fire in Rudrasagar Oilfields 

*72. Shri Hem Barua: 
Shri Surendranath Dwivedy: 
Shri Baburao Patel: 

·Shri Ram Singh Ayarwal: 
Shri Hu'kam Chand Kachwai: 
Shri Ram Kishan Gupta: 

Will the Minister of Petroleum and 
<r,hemicals be pleased to state: 

(a) whether the committee s·�t up 
to investigate into the causes of the 
-fire in the oU-fields at Rudrasag,ar, 
-A.ssam has submitted its report; 

(b) if so, its main findings and 
whether it has apportioned any blame 
on offidal negligence resµlting in this 
d'isastrous incident; and 

(c) the action taken thereon? 
The Minister of Planning, Petro

leum and Chemicals and socital Welfare 
(Shri Asoka Mehta): (a) Yes, Sir. 

(b) The report has coonmented on 
the lack of or.ganisation and exper
ience in fire prevention in the pro
duction section of the mbsagar Pre, 
j ect andl the failures of some officers 
of the project. 

(c) The Commission has initiated 
action on the various reco'ffimendations 
made by the Committee and also aip
pointed a high ranking officer as the 
Enquiry Offioer to deal with the cases 
against the concerned officers. 

Mh. Bird & Co. 

•73. Shri Madhu Limaye: 
Shri S. M. Banerjee: 

r. Ram Manohar Lohia: 
Shri George Fernandes: 
Shri A. B. Vajpayee: 
Shri Balraj Madhok: 
Shri R. S. Vid.yarthi: 
Sbri N. S. Sharma: 
Shri Sharda Nand: 
Shri Brij Bhushan Lal: 
Shri Kanwar Lal Gupta: 

Shri Y. A. Prasad: 
Shri Sidheshwar Prasad: 
Shri Arjan Singh Bhadoria: 
Shri Ram Sewak Yadav: 
Shri Sarjoo Pandey: 

Will the Min'ister of Finance be 
pleased to refer to the reply given to 
Starred Question No. 314 on the 6th 
April, 1967 and state: 

(a) whether the examination/review 
of the order passed by the Central 
Board of Excise and Customs in regard 
to the reduction of the fine impo::,ed 
on M[s. Bird & Co. by a sum of near� 
Rs. 12 millions has since been corn� 
pleted; 

(b) if so, the results thereof; and 
(c) the action taken in the matter? 
The Minister of State in the Minis-

try of Finance (Shri K. C. Pant): 
(a) In view of the importance Qf the 



matter, the Government have sought 
the opinion of the Solicitor General 
on the appellate orders passed by 
the Central Board of Excise 8t Cus
toms in the cases relating to Messrs. 
Bird & Co. The question as to whe
ther the Board's orders should be re
viewed or not would be decided in 
the light o f the advice that the Gov
ernment received from the Solicitor 
General.

b) and (cl. Do not arise.

Hc-sehednltar of External Debts

*74. Shri D. C. Sham s:
Shri Madba Umaye:
Dr. Ram Manohar Lohia:

S M Banerjee:
Shri G sort* Fernandes:
Shri Indrajit Gupta:
Shri S. M. Joshl:
Shri Sidbeshwar Prasad:

Shri Vireadeadra Kumar Shah: 
Shri K. N. Pandry:
Shri Tridik Kumar Chaudhuri: 
Shri S. C. Samantm:
Shrlmati Tarkcahwari Sinb t 
Shri S. K. Tapariah:
Shri D. N. Patodla:

V ill the Minister of Finance be 
pleased to state:

a) whether a r«>uest was made to 
the Aid India Consortium for re
scheduling of India's external deb:*:

Tl) if so, the reaction of the Cun- 
■ertium thereto; and

'c )  the decision taken in the mat- 
*mr?

The Deputy Prime Minister sad 
Kff*TF*t*~ 'ot Finance (A r t  Morarji
t « d ) :  (a) The Aid India Consor
tium has been requested to consider 
debt relief in  the context o f  and as a 
f ls m  o t  non-project assistance, with 
a view  to increasing tbe net inflow of 
aid. the aid quickly drawable
■nrf improving tbe flexibility in the 
nse o t  our resources.

'b )  aad (c l. The matter is stUl 
under tbe atosMUration o f  tbe Con
sortium countries.
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wnw Ir

*75. •ft mmnflr nwft :
«ft fW<ft :

TOIT : 
if l  if^Jin w  J
fit  mo n to  f i m *  : 
<A «nrrm f i i j  :
aft Wo f »  WIWWI : 
aft 5W T 5T*rf :
«ft «fhnr arm trwr : 
aft WTCTT *rar : 
aft WJ fiw w  :
■ft Wo *fto W i f  :

d t m rf w d W t*  =
«ft whft :
fit  T1% :
•ft WWTW <|BN :

•ft filj w r  SWTV : 
aft TTo 4 W 1 : 
aft T C .fttn  :
aft :
eft wo j o  n j f n r  : 
aft »nf*fc-.»TW «ft* : 
aft efo *w i# :

«nft<fPf M l'H  :
•ft fcnem n ft w  :

WT tih w t *T5ft nr, p t r
v n r f r  :

<̂n « «  rrwrr H fir^rfr mr 
*nn*T« y z  «r ? ;

( w )  1*  m n » jf i  «n f«r(f(T
m fa fi 'f t  ; «rt* 

(* l)  TIW  WTOTTT % W llW  
fJrfar * fc q f t * » r r * n :* ! { t a ’* w s « w $ ?

p m  44k ( « •  « 4 I «  ^ p )  * <«*) 
4 t*  ( « ) .  q *  ftn rw
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Fertilisers and Chemical* Travancore 
Ltd., Alwaye

•76. Shri VxmdeTan Nair:
Shri C- Janardtaanan:
Stai r . r .  Adleban: 
ihrl G «or(t Fernandes:
Shri Madbu Minaye:
Shri J. H. Patel:

Will t!n> Minister uf Petroleum and 
OlfmiM ls be pleased to stale:

d )  whether all the plants of the 
Fertilizers and Chemicals Travail- 
core Ltd.. Alwaye have been closed 
down recently as their working has 
been affected by increased salinity 
in the Peny:ir water;

(b) if so. the steps taken to ensure 
adequate supply of fresh water lo 
the plants Irom the Periyar river: 
and

(ci the loss of production due to 
the closure of the plants?

The Minister of Planning, Petroleum 
and Chemicals and Social Welfare 
(Start Aaski Mehta): (a) Plants were 
either dosed down or were running 
at low load tram April beginning to 
18th April, 1MT.

(b ) T o tide over immediate diffi
culty temporary let tins out o f water 
troBt hy«M reservoirs has been ord
ered b y  the State Government- A 
permanent solution can be found only 
U the jjroposed Mamalayar Scheme 
to o m M

<c) Bs. &M lakta.

Fertiliser Factory at TTsmbay
•77. Shri K. N. Pander: Will the 

Minister of Petroleum and Cbcmicais
be pleased to state:

(a) whether it is a fact that -!-je 
to some technical fault, the Fertiliser 
factory at Trombay is running « ' >t 
li-si8: and

'*}> if 50. the steps taken to make 
it 3 profitable enterprise?

The Minister of Planning, Petro
leum and Chemicals and Social Wel
fare (Shri Anoka Mehta): (a) Yes, Sir.

<b ' Fertilizer Corporation of India 
Ltd. is examining various proposals 
to improve the present capacity of the 
plai:;. and arc in contact with the sup
plier of the plant to find a solution.

Reorffiinisdtion of Customs Depart
ment

*78. Shri X. K. Sanghi:
Shri Ramarhandra Veerappa: 
Shri M. Rampure:
Shri Bbrahim Snlalman Salt:
Shri Ram K blun Gnpta:
Shri Y. A. Prasad:

Will the Minister of Finance be 
pleased to state:

■ at whether the Study Team -°n 
the reorganisation of the Customs 
Department which was appointed 
by Government in March, 1966. iias 
submitted its report; and

(b) if so, the main recommenda
tions made by tbe Team?

The Minister of State in the Ministry 
o f Finance (Shri K. C. Pant): (a)
The Customs Study Team submitted 
Part 1 o f its report relating to clear
ance of cargo on the 4th April, 1967. 
It ia understood that the Team ex
pects to submit the rest of its report 
shortly.

(b) A statement giving the infor
mation in so far as it relates to tbe 
first part is laid on the Table ot 
House. [Placed in L ibm v. See No.
v r s w n b

1880 (SAKA) W ritten Answers 674
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S w rclm  bi g « M « r
*79. Shri V. K rtsh w sorth l:

Shri S. M. B n d j t t :
Shri Madfan Lima ye:
Shri ft. S. Vtdyarthi:
Shri Kam Stagh Ayarwal:
Shri H aktn Chand Kaehwai: 
Shri Shards Nand:
Shri Bharat Slagh Chaahan: 
Shri KaniU Singh:
Shri C. X . Ithatiarharyya: 
Shri Vlafawa Nath Pandey:

Will the Minister of Finance be 
pleased to state:

(a) whether the Income-tax autho
rities conducted searches during 
April. 1967 at the residence and mills 
o f a steel magnate of Kanpur and 
have unearthed currency note* worth 
about Rs. 16 lakhs; and

(b) if co. the details thereof?

Ik e  Minister o f State ia the Ministry 
o f Finance <Shri K~ C. Fant>: (a)
Yes, Sir. The searches were carried 

.out in the premises o f  Ann and the 
residences o f its partners, and ca*h 
amounting to Rs. 2S.60.100i- was 
seised-

(b) The searches were carried out 
from 22-4-1967 to 28-4-1967. Besides 
the cash found in three iron safes, 
account books and documents were

.also seixed.

B u t u i - b a p t f  Ftpe-Uae

•St. Shri R. S- Vhlyarthl:
Shri K. K Pan4ey:

Will the Minister o f f « t r o le s a  
m M Chearteala be pleased to etate:

(s> whetheT the Barauni-Kanpur 
pipe-line has started functioning;

<b> the total cost on the project; 
and

(c) the eftlmatad savings effected 
through the p»pe-Uoe la the tran»- 
portation o f  petxoioam fm m  Banmai 
to Kanpur?

The Minister o f n w d a f ,  fatrel— 1 
a»d Chemicals and Serial Welfare 
(Shri Asoka Mehta): (a) Yes, Sir.

(b ) Ra. 1600 lakhs (approx.).

(c) The saving to the Indian Oil 
Corporation will depend on the quan
tity o f oil products moved, and these 
will naturally vary from time to 
time. It has been estimated that at 
maximum operation, there will be a 
saving of Rs. 101 lakhs per annum.

flwr m w  m e r it  «  anfcnfoff

* s i -  f u j w  f u n  : w i  favi

( v )  w r  r m  rrtnrft
»  **l-wifT r̂> Ir yynrf «et y w iww.
«repm ftaT>nnft ;

(w ) a f*  *rt, 3 * m  w r 
f r o m  *  ; «Ar

(n )  m i  HHiwn *nn %
ftw  otpt Prar «wr t  ?

fa *  # * m *  4  TP*Mhft ( ift  
V * w v w ) :  (m ) m ^ r fm  ft
f f  W T  WWW % HTWT

t o  «r?vrtr % » » fo ifn fr %r 
i t v f n f  v n  n w w
f e n  | «ftr nktw  w f w  f t  
fa ftt  vrr *n*j«r »rift 1

( « )  ftrm w n fm rm iftT V T r  1

( v )  fB  v n v  fnrvntt % i n *  
» * N iffrrt f t *  *?•«<
a tf *€  k a tn  *n m x 4tt wH Ir 
**twt arc f «

la la ra a tlfa l I t a n t l  t m a i i a i ̂m. _ -__V W R W Ifi VOTH

y u . s m  (iMCBLjRwaaftAaK 
a m i . 1 . m + m
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B M  M M ta U a u ;« :  
A r t  B. M. M U :

Will the Minister of Health and 
T u i i l j  F lm ltti be pleated to state:

(a) who represented India at the 
Conference of International Planned 
Parenthood Federation in Santiago 
held in April. 1967;

(b) the conclusions arrived at by 
the conference; and

(c ) how India stands to benefit by 
participating in this Conference?

The Depaty Minister in the Ministry 
■of Health and Family Planning (Shri 
B. S. Marthl): (a) to lc). A statement 
containing the required information is 
laid on the Table o f the Sabha.
I Placed in Library. See No. LT-374/ 
« ? }

Foreiga Leans
*81 Shri AM nl Ghanl Dar:

Shri S. B. Daman!:
Will the Minister of Finance be 

pleased to state:
la) the interest payable annually 

on  the foreign loans before the 
devaluation;

<b) the total interest payable 
annually on foreign loans after the 
devaluation; and

(c ) the stepe taken to HU the gap?

The Depaty  Prfcne MMater aad 
Min later e f  H aasN , (Shri H an rji
Desai): (a) and (b ). The interest pay
able by Government on foreign loans 
during 1908*46, 1966-97 and 1967-68 
has been 9187.6 million, $152-3 mil
lion and $166.0 million ’ respectively. 
On account o t devaluation of the 
rupee, tha value o f the interest pay
ment has increased by Rs. 34.09 
cron *  la  1966-67 aad Ra. 48.00 crores 
In 198748.

( « )  V ia  foreign exchange value of 
t l W M B t  remaine unaffected by 

M  k  a M  out o f  our 
raeatytr from ex- 

i a  alhar way*. th a  increa

sed rupee value is a charge on • our 
budgettary resources, which also be
nefit by increased rupee accruals cor
responding to a given level of fresh 
foreign aid receipts.

AM-IadU Consortium
*84. Shri S. Sapahar:

Shri Chiatamaol Paalgrahi: 
Shrt Cmanath:
Shri P. P. Esthoee:
Shri Vtshwaaatha Meaea:
Shri K. M. Abraham:
Shrimati Snaeela Gopalan:
Shri K. Anlradhaa:
Shrimati Tarheahwari SlBha: 
Shri Kamarhandra Veerappa: 
Shri M. Rampare:
Shri Ehrahlm Salahaaa Sail: 
Shri C. Jaaatdhansp:
Shri Vaaadevaa N «r :
Shri P. Adichaa:
Shri Sidheahwar Prasad:
Shri Madha Llmaye:
Shri S. M. Joshl:
Shri Y. A. Prasad:
Shri D. N. Patodia:
Shri Maaihhai J  Patel:
Shri S K. Tapariah:
8hri Mohamed bnam:
Shri Gedilingaaa Gewd:
Shri K. Haiaa
Shri Tridlh Kaasar Chaadhari: 
Shri S. C. Samaata:
Shri S. B. Daaaanl:

Will the Minister of Finance be 
pleased 10 state:

(a ) the amount and all types of 
aid available to India from the Aid- 
India Consorti.t-n after its meeting 
held in April, 1967; and

(b ) how much o f the aid would be 
available for fulfilling the targets of 
the Fourth Five Year Plan?

The Depaty Priaae Mialster aad 
M aW et ef Ffaance (Shri MemrJI
Desai): (a) At the meeting of the Aid 
India Consortium held in April 1967, 
a target o f approximately $1800 mil
lion (Ra. 975 crores) for new aid to 
be provided for the year 1967-68 in 
non-project from, inclusive o f toad 
aid. was considered appropriate fey 
the Members of the Consortium. In
dividual contributions from  tm a h t f
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countries are yet be decided. No 
agreement in respect of the 1967-68 
assistance has been signed so far;

(b) Aid that would be available as 
a result o f the decision made by the 
Consortium in April 1967 will be for 
the maintenance of the economy 
within the capacity already installed. 
It is not directly related to investment 
schemes in the Fourth Five Year 
Plan.

'P’ Form
*i(S. Shri A. K. Gopalan:

Shri P. Raiaamnrtl:
Shri Yogendra Sharma:
Shri Prakash Vie Shastri:
Shri Raghnvir S m h  Shastri: 
Shri D. C. Sharma:
Shri D. N. Pitodla:
.Shri Mohammed Imam:
Shri S. K. Taporiah:

Shri Y. G. Gowd:
Will the Minister of Finance be 

pleased to state:
(a) whether thv Administrative Re

forms Commission has suggested the 
abolition of V  Form; and

(b) if so. the steps Government pro
pose to take in the matter?

The Deputy Prime Minister and 
Minister o f Finance tShrl Morarji 
Desai): (a) No. sir.

(b) Does not arise.

D. A. Commission's Report
■17. Shri Bhogendra ik t :

Shri K.M. Madhnfcar:
Dr. Ranen Sen:
Shri P. M. Sayscd:
Shri Madhu Lhujre:
Shri S. M. Banerjee:
Of. Bam Mswohar LoU t:

^Shri Ooocgo Fernandes:
Shri Bfbhnti M U n : 
Shri K. JT. Ttwary: 
Shri B. S. Sharma: 
Shri Onkar Lai Berwa: 
Shri Ram Singh AyarwaL- 

S M  tf. 9 . ■harma: 
Shri Sharda Nan*: 
Shri Brtf BhMhaB Lai:
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Shri Manlbhal 3. Patel:
Shri Mohan Swamp:
Shri Hukam Chand Kachwai: 
Shri Jtagannath Xao Joahi:
Shri D. S. Patil:
Shri R. Barua:
Shri S. Supakar:
Shri D. N. Patodia:
Shri C. C. Desai:

Will tl»e Minister of Finance be 
pleased to refer to the reply given to 
Starred Question No. 53 on the -3rd 
March. 1967 and state:

(a) whether the Dearness Allowance
Commission h*<* siiu*** submitted its 
report;

Cb) if so. the recommendations 
thereof; anil

(<-) trie recommendations accepted 
by Governm ent and the steps taken 
to implement them?

Tbe Minister o f  State in the Ministry 
of Finance (Shri K. C. Pant): (a)
No, Sir.

ib) and (c) Do not arise.

Marriageable age of girls
*M. Shri Babarao Patel:

■Shri Blbhoti Mishra:
Shri K. N. Tlwary:
Shri Ram Singh Ayarwal:
Shri Hakam Chaod Kachwai: 
Sbri Onkar Singh:
Shri Sradhakar SBVOhar:
Shri K. N. F inder:

Will the Minister of Bealth and 
Family Planning be pleased to slate:

(a) whether Government propose to 
raise the marriageable age of girls to 
21;

fb) i f  so, whether Government have 
obtained the opinion* of the Gynaeo- 
logtcal experts in the country on the 
physical hazards involved in the firet 
delivery after the ago o f St;
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(d) whether Government have also 
taken- into consideration the morel
hazards involved in placing such res
trictions on girl* in puberty; and

(e) whether the law revising the 
marriageable age of girls will be en
forced on all communities ir. the 
country?

The Deputy Minister in the Ministry 
ot Health and Family P la n n in g  (Shri 
B. S. Mnrthy): (at to (e). The Govern
ment of India is considering the 
question of raising the minimum age 
o f marriage for girls and boys. Be
fore undertaking legislation for the 
purpose, all relevent advice will be 
taken and various aspects considered.
BealJaatlon of Penalties from Direc

tors o f M s Bird Sc Co.
•99. Shri Indrajit Gupta: Will the 

Minister of Finance be pleased to re
fer to the reply given to Starred
Question No. 314 on the 6th April. 
196(i and st3te:

<a> whether outstanding batunoe.s of 
the unrealised penal‘ i<'*.~ on M p Pi5- 
kington and Michelmortr. former direc
tors of the Ms. Bard & Co. have since 
been realised; and

(ti> if not, how it is proposed tn 
reaii.se them’

Th? Minister of State in the Ministry 
Finance (Shri K. C. Pant): ta) No.
Sir.

ibl Ct'rtificaK’5 specifying thi-
amount due from each one of the 
two persons have been sent to the 
District Collector of 24-Pai-K«w*»i.
West Bengal for recovery of the
amounts aa if they were arrears of
land revenue as per Section 142(1) 
<c> of the Customs Act, 1962.
Drinking water shortage In Famine 

M w M  area*
*M. Shri Chandra Bhekhsr Singh: 

SkrinUI Tarkenhwari Sinka: 
Shrt D. G. » m >;
Shri m tm m  Chand Kaehwai. 
• W  iH M U ft  a «  M fei: 
A H I M N I I H i k  
• I d  IC .N .V hniqr:

Shri K. M. Madhukar:
Shri Madbn Umaye:
Shri S> M. Banerjee:
SlupDr, Bam Manohar Lohla: 
Slln Gearge Fernande*:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether there is an acute short
age of drinking water in the drought 
and famine affected areas of Bihar 
and U. P.

(b) whether the Governments of 
Bihar and U.P. have sought Centre's 
assistance in meeting the water pro
blem in these areas;

(c) if so, the nature and extent of 
(he assistance asked for; and

(d) the action taken thereon?

The Deputy Minister in the Ministry 
of Health and Family Planning (Shri 
B. S Mnrthy): <a> Yes. Sir.

(hi Yes. Sir.

(c) and (d). A statement is laid 
on the Table of the House. [Placed 
in l.thrnrp. See No. LT-375/67].

Pensions
25?. Shri Ranjit Singh:

Shri B- S. Sharma:
Will the Minister of Finance be 

pleasM H> state:
(a) whether the temporary and ad 

hoc rates of increase in pension made 
since 1947 are applicable to the retired 
employees of the Central Government 
living abroad and drawing pension in 
foreign currency; and

(b) the date o f last increase in 
rates made applicable to such persons?

The Deputy Prime Minister and 
Minister « f  Finance (Shri Moracji 
Deaai): (a) Temporary,A<1 hoc in
creases in pension at the rates pay
able in India are applicable, if other
wise td m in U e under the orders in 
force, to the following categorise of
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pensioners in respect ot pension* paid 
outside India:

(i) Officers retirii^ on or after 
tbe 1st April, 1955 other than 
European Officers who before 
the 16th August, 1947 belonged 
to the Secretary of State’s 
Civil Services;

(ii). Officers or their dependents 
in respect o f whom extra
ordinary pensions are granted 
from or after the 1st April, 
1955 other than European 
Officers who before the 15th 
August. 1M7 belonged to the 
Secretary of States Civil 
Servioes;

(iii) Any non-European pensioners 
residing in any o f the count
ries specified in Article 118 
of the Account Code. Volume 
IV. viz. Ceylon. Singapore & 

Malaysia.

Civ) Central Government pen
sioners drawing their pen
sions through Indian Embas
sies in Nepal, Gyantse, Tehran. 
Baghdad and Jeddha.

(b). The last increase was £ v en  
with effect from 1st October, 1963.

Keep-tbe-Capitat -cl ean Schemes

258. Shri R an Kishan Gupta: Will 
the Minister of Health and Family
Planning be pleased to state:

(a) whether a modern system of 
refuse disposal and schemes to keep 
the capital city of New Delhi clean 
has been formulated; and

(b ) if so, the main features there
of?
The Depaty Minister fa tbe MtaUqr 
of Health aad Family manning (Shri
B. ft. Majrthy): (a) and (b). No. How
ever, a proposal for modern! sine the 
system of refuse disposal by Install*- 
tion of incinerators and mechanical 
composting plant Is under coasUcimp 
tion of the Maw Delhi Municipal Com

mittee. The installation o f a m odem  
plant for the disposal o f  refuse in
volves a heavy expenditure in foreigi> 
exchange and it will be quite a long 
time before a final decision is taken 
in the matter.

Taking over or financing of major 
Projects by Centre

259. Shri Ram Kishan Gupta: W ill 
the Minister of Irrigation and Power
be pleased to refer to the reply given* 
to Unstarrcd Question No. 690 on the 
6th April. ]967 and state:

(a) whether Government have since 
taken any decision with regard to the 
proposal to take over or finance some 
major projects,- and

(b) if so, the nature thereof?
The Minister of Irrigation and Power

(Dr. K. L. Rao): (a) and (b). Some 
selected major projects are being 
given 100 per cent cnrmarkerl loan 
assistance by the Centre. The criteria 
for selection of additional project.'! for 
which Central assistance might be 
earmarked in ihe Fourth Plan is under 
consideration.

Legislation for Surgical Operations
260. Shri Babnrao Patel: Will the 

Minister of Health and Family Plan
ning be pleased to state:

(a) whether in view of .the serious 
charges made by a well-known ENT 
specialist, Dr. V. S. Subramaniam, 
while presiding over the 19th Con
ference o f Oio-Laryngologists of India 
on the 14th January, 1967 in Poona 
about the conduct of special opera
tions, Government propose to under
take legislation to prevent or regulate 
surgical operations in the country;

(b ) if so, when; and

(c ) if not, the reasons thanfory

The Depaty Minister In Ik* M ate- 
try at Health and Ffcntfly nam ing  
<8hrt Bk 8. Marthy): (a) to (c>. Tbe 
medical profession is subject t«  the- 
code of ethics prescribed by the state 
Medtral Councils, and any nrtacondwct
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on tbe part o f i  medical practitioner 
can be reported to the State Medical 
Council or tne Medical Council o f 
India. Besides, the medical practi
tioners are liable to be sued in courts 
o f law by the aggrieved patients. 
These are considered to be adequate 
safeguards and no special legislation 
in the matter is contemplated.

Violation of Foreign Exchange Regu
lations

261. Shri Baborao Patel: Will the
Minister of Finance be pleased to 
state:

<b )  the steps taken and pena’ ty 
levied for the violation of Foreign 
Exchange Regulations in the follow
ing cases:

(1) Shri Prabhuda.s Tolani, 
Pcdder Road, Bombay-26.

(2) Shri V. G. Motwane of Mot- 
wane Ltd., Bombay-1.

(3) Shri Maganlal Sowanj of 
Shamji Kalidas & Co., Bom
bay-2;

(b) the amount of illegal transac
tions involved in each case;

(c) the stage at which investiga
tion or prosecution against these per
sons stands; and

(d) the reasons for the delay?

The Deputy Prime Minister and 
Ministar o f Finance (Shri Morarji 
Deaal): (a ) There have been no pro
ceedings for any violation of the pro
visions of the Foreign Exchange Re
gulation Act, 1947, against these three 
individuals. Thera have, however, 
been proceedings against the firms 
with which the first two Individuals 
are connected or bad connection at 
one time. Details are given below:

(1) Prabhudas Tolani- He was once 
a partner in the Arm M|s. Eastern 
Machinery St Trading Co. Bombay. 
This firm was penalised on two oc
casions la 1981 and 1965. Total 
penalty Imposed waa Rs. 55,000. 
Anetfcar *g*inst this finn Is still 
nndir aaqnta-jr.

(2) V. G. Motwane. He is a direc
tor ot the firm, M|s. Motwane (P) 
Ltd., Bombay. This Arm was penalis
ed in the year 1964. Total penalty 
imposed was Rs. 31,500. No steps 
have been taken or penalty levied on 
Shri Maganlal Sowani or on any firm 
connected with him.

(b) In so far as the two firms are 
concerned the penalties imposed re
lated to the following sums involving 
contravention of Foreign Exchange 
Regulations:—

(1) M/s. Eastern Machi
nery & Trading
Co-, Bombay. Rs. 75.400

(2) M/s. Motwane (P>
Ltd. Rs. 89,060

(c) In one case only, action against 
M/s. Eastern Machinery and Trading 
Co. is pending adjudication.

(d> As stated, adjudication is pend
ing only in one ease. The delay is 
largely due to the time taken by the 
party for inspection of documents and 
in replying to certain directives of the 
Department as also the time taken by 
the Department to complete its in
vestigation.

Unaccounted Money and Income-tax 
Evasion by Film People

262. Sbri Onkar Singh:
Sbri Baburao Patel:
Sbri Onkar Lai Berwa:
Sbri Maethn Lai:

Will the Minister o f Finance be 
pleased to state:

(a) the number of raids carried out 
by the Enforcement Directorate on the 
houses o f film people since August, 
1964;

(b) the name* ot the persons whose 
houses were raided;

(c) the value of gold, currency and* 
other valuables seized in each houar 
in each r*id per person;

(d) the amount o f  tax and penaltkMr 
collected from each of them so far;

(e> the tax arrears, person-wis*,.
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against these people as on 31st March, 
1967; and 

(f) the steps, civil or criminal, tahn 
. against those p€ople to recover tax 
arrears and th:; names of the persons 
against whom such steps have been 
take.1? 

The Deputy Prime Minister and 
Minister of Finance (:Shri Morarji 
Desui): (a) Seven. All the raids were 
conducted on the 24th August, 1964. 

(b) to (e). The required informa
tion is given in the annexed state
ment laid on the Table of the House. 
[Placed in Library. See No. LT-376/ 

, 67]. 

(f) Except the usual recovery pro-
. ceedings under the Income-tax Act, no 
other civil or criminal steps were 
taken in cases other than that of Sh.ri 
Raj Kapoor. The case of Shri Raj 

· Kapoor was adjudicated for violation 
of Foreign Exchange Regulations and 
a penalty of Rs. 3000/ - was imposed 
on him in addition to the proceedings 
under the Income Tax Act. 

Petrol Pumps 

263. Shri Yajnik: Will the Minister 
of Petroleum and Chemicals be pl,ens

. ed to state: 

(a) the number of petrol pumps 
· that have been in.stalled by each of 
the Oil Companies including the 
bdian Oil Corporation in th2 whole 

--country by the end of 1966; 

(b) the increas€ in the number of 
· pumps of each of these Companies 
. during the last five years; and 

(c) whebher Government have made 
- any rules for fixing the minimum dis
tance between the petrol pumps in 
view of the uneconomic and dangernus 
proxity of these pumps at various 
points both in the towns and the 

. country-side. 

The Minister of State in the· Minis
try of Petroleum and Chemicals and 
. of Planning and Social Welfare (Shri 
Raghu Ramaiah): (a) to (e). Neces

�'.Sary information is being collected and 

will be laid on the table of the Lok 
Sabha. 

Import of Pyrites for Manufacture of 
Sulphur 

264. Shri M. Sudarsanam: 
Minister of Petroleum and 
be pleased to state: 

Will the 
Chemicals 

(a) whether Government have de
cided to import pyrites from abroad 
for the manufacture of sulphur; and 

(b) if so, the quantity thereof? 

The Minister of State in the Minis
try of Petroleum and Chemicals and 
of P:anning and Social Welfare (Shri 
Raghu Ramaiah) : (a) and ( b). Efforts 
are being made to exploit pyrites de
posits in the country. But it will be 
some time before pyrites actually be
come available for the manufacture of 
sulphur and sulphuric acid. H may 
be necessary to import limited quan
tities of pyrites as an "interim measure 
ti'l such time as indigenous pyrites 
become available. No final decision 
has, nowever, been taken as regards 
imports of pyrites. 

Loans given to states 

265. Shri Eswara Reddy: Will the 
Minister of Finance be pleased to 
state: 

(a) the total amount of Joans so far 
advanced by the Centre tct the States 
since 1950-51 with year-wise and 
State-wise break-up; and 

(b) the total amount so far repaid 
by the States? 

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai): (a) and (b). The requisite 
information for the years 1950-51 to 
1965-66 is given in the statements 
laid on the Table of the House. [Plac

.ed in Library. See No. LT-377/67] . 
Details for the year 19,66-67 are not 
yet available. 
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O n a t i  | trw  to States
S66. Shri b » t n  Baddy: W l!l the 

Minister of Finance be pleased to 
state:

(a) the total amount o f  (rants so 
far given to  the States by the Centre 
with year-wise and State-wise break
up since 1950-51; and

(b ) the criterion adopted by the 
Centre ia disbursing grants-in-aid to 
the States?

The Deputy Prime Minister and 
Mhtister of Finance (Shri Morarji 
Deaai): (a) The information is being 
collected and will be laid on the Table 
Of the House.

(b) The grants-in-nid to the States 
fall into three broad categories—the 
statutory grants, Plan grants and 
non-Plan grants. The distribution o f 
the statutory grants is governed by the 
decisions taken on the recommenda
tions of the finance Commissions. 
The Plan grants are determined with 
reference to the developmental out'ays 
in the States the resources position 
and the pattern.; of Central assistance. 
The non-Plan grants are decided with 
reference tn the requirements of par
ticular situations that arise from time 
to  time.

Harijaas of Goa, Dtu and Daman
M t. Shr! S. M Siddayya: Will the 

Minister o f  Social We'fare be pleased 
to state:

(a ) whether the Harijans of Goa, 
Dia And Daman have been notified as 
Scheduled Castes:

<b) If not. the reasons therefor; and
(c) whether Government are aware 

that on account erf the delay in re- 
cognising them a* Scheduled Castes, 
they have been denied all the special 
concessions provided for then* in the 
Constitution o f  ladiat

H m  M M ftar « f MMt It  Ike Depart- 
■w tf « ( Bedal Wetter* fttrtaaatt 
W w ld B  (a) lt d  <b). No.

The entire question o f specifying the 
Scheduled Castes and Scheduled 
Tribes In Goa, Diu and Daman had 
to be examined from a 'l angles. The 
matter is presently under active con
sideration and la expected to be fina
lised shortly.

(c ). Yes.

Foreign Private Capital
288. Shri Yajaik; Will the Minister 

of Flaaaee be pleased to state:
(a) the total amount o f foreign ex

change permitted to be exported as 
profits, interest charges and instal
ments of loans on the foreign capital 
invested in the private sector in the 
country during the last five years; 
and

(M  whether Government have de
vised any ways and means for the 
progressive reduction on this drain of 
foreign exchange?

The Deputy Prime Minister and 
Minister o f Finance (Shri Morarji 
Desai): (a) A Statement showing the 
remittances of profits, dividends, in
terest and principal repayments o f 
foreign loans for the years 1961-62 to 
September, 1966 is laid on the Table 
o f the Lok Sabha. [Piored in Library. 
See No. LT-278/67].

(b) It has been the consistent policy 
o f Government to allow the remit
tance of profits, dividends etc. There 
is no intention of changing this po'icy. 
Care is taken at the time o f approv
ing foreign investments to see that 
these are in the overall national in
terest. The remittances should not 
therefore be looked upon as a drain 
of foreign exchange.

Kawte-Balaa Kmbankmcut

Z69. Shri S. C. Jha: Will the Minis
ter o f Inigattoa aad Fewer be pleas
ed to state:

(a) the length and breadth o t tk t  
K  am la-Balsa embankment near 11* 
Jharpur la  Bihar;
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(b) how long were the breaches 
that repeatedly occurred .in 1965 and 
1966; 

(c) how much further high and 
wide, the embankment is contempla
ted to .be made in view of the flood 
of 1166; and 

(d) the length and breadth of the 
Western Kosi Canal and the estimated 
cos,t thereof? 

The Minister of Irrigation and Power 
(Dr. K. L. Rao): (a) 'Dae Karola 
Balan embankment has a length of 70 
km. on the right bank and 61 km. on 
the left bank. Lt has, on an average 
10 ft. width at the top, 65 ft. width at 
the bottom, and an average height of 
11 ft. 

embankment in 1965, as· well as in 
1966. The aggregate length of these 
breaches in 1966 was 1065 ft. 

(c) The State Government have in 
hand raising of the embankment over 
a length of 5 miles upstream of the 
railway bridge to 5} feet above the 
high flood lrvel of 1966. The average 
section of the raised embankment wlll 
be 10 feet at the top, with average 
bottom width of 100 ft. 

(d) The scheme is yet to be fully 
investigated. The length of the main 
Canal will be about 70 miles with a 
bed width of about 200 feet. On pre
sent investigation, the length of the 
entire Canal system ( excluding the 
water Courses) will be about 800 
miles. The bed width will vary bet
we,:m 200 ft. and 5 feet. The estimated 
cost as per 1960 estimate is Rs. 1349 
lakhs excluding cost of water courses. 
A rough revision indicates that the es
timate may now go up to about Rs. 
20 crores. 

FloOd Oontrot Schemes in 
Maharashtra 

270. Shri D. S. Patil: Will the Mini
ster of Irrigation and Power be pleas
ed to state: 

(a) the amount of loan asked for 
by the Maharashtra Goveril1J11lent for 

flood control sClhemes for 1966-67 and 
1967-68 and for electrification of rural 
areas in the current financial year; 
and 

(b) the amount sanctioned so far 
by the Central Government? 

The Minister of Irrigation and Power 
(Dr. K. L. Rao): (a). and (b). Requests 
for financial assistance for flood con
trol measures. and rural electrifica
tion for 1967-68, are yet to be received 
from th•e S:tate Governrment. For 
1966-&7, th� Government of Maha
rashtra sought a Ioan assistance o,f 
Rs. 2:22 lakhs for flood control 
schemes but no loan was sanctioned 
for this purpose, as availa.ble Central 
assistance for the year 1966-67 was 
allocated to other sectors. 

Industries in Manipur in Fourth Plan 

271. Shri M. Meghachandra: Will the 
Minister of Planning be pleased to 
state: 

(a) the industries and projects that 
are being taken up in Manipur during 
the Fourth Five Year Plan; 

(b) what is the outlay for L"1dustry, 
project-wise; 

(c) whether any work has been 
taken up towards the setting up of 

. the industry or installing the project 
and the progress made so far; 

(d) whether, in view of the pro
posed pruning of the plan outlay by 
a substantial amount, any of the pro
posed industry or project will be aff
ected; and 

(e) if so, to what extent? 

The Minister of Planning, Petroieum 
and Chemical and Socia.I Welfare
(Shri Asoka Mehta): (a) to (c). Pro
posals for the establishment of a 
spinning mill and a cement factory 
in Manipur have been tentatively in
cluded in the Fourth Plan, subject to 
,!detailed tech:no-·economir: studies., A 
·provisillrf of Rs. 150 lakhs has b-2en 
tentat'ively made for this purpose un
der Large &; Medium Industries. Im 
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aMtttan i  provision o f  Sis. 100 lakhs 
has been made for villa Be and small 
Industries. The techno-economic 
studies on the spinning milt and the 
cement factory are currently in pro
gress.

(d) and (e). The Fourth Plan pro
grammes are currently beflng reviewed 
and no final decision has been taken.

C.H.S. Doctor*
M  Shri M. Meghachaadra: Will 

the Minister o f Health aad Family 
Plinnfaif be pleased to state:

(a) whether any new list o f Central 
Health Service Doctors which affect 
the seniority cadres of the doctors of 
Manipur has been drawn up;

(b ) if ao, the basis and factors 
taken into account in drawing up the 
list;

(c) whether applications complain
ing o f supersession of junior doctors 
over seniors have been received; and

(d) if so, the action taken thereon?
The Deputy Minister in the Ministry 

of Health ami Family Planning (Shri 
B. S. Murthy): (a) and (b). Lists of 
officers including those in Manipur 
appointed to the Central Health 
Service upto the 9th September, 
19C6 approved for appointment to 
the various revised grades of the Ser
vice have been prepared in accord
ance with the provisions of Rule 1 
read with Ru!c 7A of C.H.S. Rules. 
1963, as amended by the C.H.S. 
(Amendment) Rules, 1966.

(c) and (d). Rrprescntations 
against exclusion of names from the 
Service and fixation o f seniority have 
been received from some officers. 
Decisions an the representations will 
be taken in due course.

Is m s n  I t a  <Mke at Jbarsngdn
SIS. Shri Dhireadraaaih: Will the 

lOaister of F ta a m  be pleased to 
state:

(a) whether It Is a fact that an 
IncBWS tax OQe* wasfuaetionlng at

Jharsugda (Orissa) sometime back tor  
the benefit o f assessees; and

(bT B so, the reasons for shifting 
the O ffice to Sambalpur, (Orissa) caus
ing great hardship to the Income-tax 
Payees?

The Deputy Prime Minister and 
Minister o f Finance (Shri Morarji 
Desai): (a) Yem, Sir.

(b ) The Income-tax Officer at Jhar
sugda had jurisdiction originally over 
two Districts, namely, Sundargarh and 
Sambalpur and the office was located 
at Jharsugda because it was conven
ient to the assessees of both the Dis
tricts. A  new Income-tax Office was 
opened at Rourkela for Sundargarh 
district. Therefore, the Income-tax 
Office for sambalpur was shifted to 
Sambalpur which is the Headquarters 
of the District.

Development of Goa
214. Shri N. Sreekaataa Nair: Will 

the Minister of Planning be p ’ eased 
to state:

(a) the total amount allotted to Goa 
during the first year of the Fourth 
Five Year Plan;

f b > whether Government have pre
pared any special developmental pro
gramme for implementation in Goa; 
and

(c) whether there is any programme 
to develop the Mormugoa Port Area?

The Minister of Planning, Petrol com 
aad Chemical aad social Welfare 
(Shri Asoka Mehta): (a) Rs. 611
crores.

(b) In the discussion held in Decem
ber, 1966 with the Lt. Governor, Goa, 
Daman & Diu the Fourth Plan outlay 
was agreed at Rs. 40'24 crores.

(c) A  detailed project report for the 
development o f Mormugoa Port in the 
Fourth Flan has been drawn up at an 
estimated cost o f Rs. 26-87 crores. The 
Central sector o f  the draft Fourth 
Five Year Plan includes a provision 
o f  Rs. IK crores on account o f  thla 
project.
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275. f t  f l X  WW »p f  : WT
W W  W K W  *Wt jfl| JRTT̂  ^ft ft'TT VTTfr 
ft? :

( v )  w  « w t  f t  <nr (  fv  
Prc*ft if n#r tfwraf
iftr wtHfyifl 5  Tgft $  ;

( « )  »rfir ft , ?rt <wr t o r  ^ 
<PT̂ r f a *  * t t  fW w  si^RT &TTK f t  t ;
f i x

(*r) nfii sr#r, ?rt 3*%  w t  * r m

I ?

fwnw worn fiwnr if rrwr *Nt 
( r f N w f t ^ * ( * )  ih

*nwr»ff *f w i  ^ f  ftan *ptt 1 1  

(«r) «flr (n ) . n ^ t  jrfferet *
?T« ffta R  *W Rf, aft *FSt 

*f«p fl VT '̂dl  ̂WHPlft jfr^RT % w l t i  
»ra % P h rft % ^3?^ $t t o  $ 

t o m  f% >pft wfRnn % f^ m ft i 
#  ffr^R  frprft wpt Prtf^tr ?ft*rr

'd'l HTPTf, W> mpTF 
* f e  it CTvrsr *r * w c  w if %■ firt  
^ ■ W * f  T 7 4 w  T  *«*n«I<l 4*f|i} *1*  
f ,  %T?r* »rt Jitwr «n?r | r r ? > r f  *r*mt 
If 3 *f *PBPT % PPW? ^^f<(i ft^lt 
* r f ifta n it$  i

v n  f t  f im w  m i  w !  f t  i w f t

376- <ft ^  HTW : WT Plff 
#)ft *T̂  ’Gt fTOT 4rt*T far :

( * )  v tr  in* | Pit w m  
fjpn^r ir m n ft  ¥t *wrr f t  w *
*fWft W  ̂ M M  JfT«TT J ;

<«) *f* tf, at wr «rav mft 
w w rflw rftfc ;

(n )  m t * f  w *  |  f¥  wiflro f t  
*wft « f  Tlftrfl ¥T tf»ww f t o

tft* H  H t  nflw w e  Ir <î f Pmi
n*tT $ ;

(v ) mflwft ft  an®t wtft nfW f 
irr iftsr ^rapr v*t % «rcvrc *  
w r  v r f»n #  | ; f t *

(* ) vn »rrPro ft  *T*ft 
rrftnft fT  w  ^  y r t r  »f % 
fil»l S’OTBRt nftwPpff % HTWTPC 
vr vn N ift  v t ^  vt f W r  | ?

v w m  *nfr w*n Pm »W{ («ft 
»itrm fr Iw rf) : ( v )  ^  w«Rft
% HRifnjiT f «  »rnm f^nm  % «mr 
Pnmshr'T* 11  

(w )  5wt (^r). ^ f« n r  
Prf*m <mrw.T vnrvfi ir ̂ rnrt »rf t  irtr 

?nrr *r»n vt ir* <tt tw ̂ t arapft i

(^) (i)wfwr;f-.*n vt vr <t »mwft 
% 5i^t *?r *fYwm «  Ftvct^ ^t o t t o *  

^  am: *nr*n t o  ^»tjt
IT in&ff airttftnt »T*  ̂ I

(ii) qsr>̂ t *mn#t%>wnn 
ifl iftn hrrrr  ̂% fW fn k  *r^m ft 
w=?m5 anir | i r r  w=snff n  
«mfr frfW«prft war vr it >»mt 
% vnfr vt «Frf 51

(t ) efaviftiff yiTr wphjw 
VC « IT<WT̂ t % >nT»r fa***  wt v r f  
jjroit <nft ST b ir  S tot | i 
wr: Pwft wfavrft % fe w  vr*n<t
5̂<dt W f t f  !PRIW w  ® w  wwii

»  «pr^?!flf^ i

Pordfa Exduwf* | i m  •* M m  
W h W ir t  Smm tor  flMMUar i t w i l  

m .  Shri artw r—  V aM : WiU Uw 
Minister o t  VImum* b* plM scd to  
refer t »  tlw reply given to C M * m A
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(a) whether the foreign exchange 
of £3246-5 released in the case of 
the elder son o f the Prime Minister 
was absolutely necessary, and whe
ther the nature of studies was such 
aa were not available in India; and

(b) the exact nature o f the appren
ticeship course which the younger son 
o f the Prime Minister is doing in 
England and -whether the same courve 
is not available in India?

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai); (a) Foreign exchange was 
released in terms of the normal policy 
governing remittances for educational 
purposes. The regulations do not 
stipulate that students intending to 
study abroad should take up only 
those courses for which facilities are 
not available within the country- 
Consistent with facilities available 
here and need for studies abroad a 
policy is drawn up prescribing various 
types of courses and the conditions 
under which remittance facilities for 
studies abroad will be available.

(b) The younger son of the Prime 
Minister is attending a 5-year ap
prenticeship course in Automobile 
Engineering with a reputed Company 
in U.K. and is. simultaneously, pursu
ing a Course o f Studies for a Higher 
National Certificate. There is an 
approved list o f fields o f  technical 
study in which apprenticeship courses 
abroad may be taken up and Auto
mobile Engineering is one of them.

8ttppty tt  Faeswtlst Commodities 
at CoBceMtonal Kates to Central Got- 

a m e n t Employees
*78. Shri D. O. Sharma:

Shri ParHtaaarathy:
Will the Minister o f finance he 

pleased to state:
(a) whether Government have 

im * *  t m U t n t io n  any proposal to 
n > > w llitii »  41m  Central Oov-

(b ) if so, the details thereof?
Th* Depaty Prime Minister and 

Minister of Finance (Shri Morarji 
Deaai): (a) M*., Sir. However, the 
Dearness Allowance Commission has 
been asked, inter alia, to consider and 
recommend alternative forms of as
sistance which might be given to en
sure real benefit to Government 
employees.

(b) Does not arise.

Import o f Mobil Oil
279- Shri Abdul Ghani Oar: Will the 

Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that import 
licences for mobil oil and other oil* 
have been issued to private firms and 
foreign companies;

(b) if so, the number of licences, 
their amount, litreage issued during 
the last three years;

(c) the names of the firms, compa
nies and individuals to whom the 
licences were issued and the reasons 
for the issue of licences to these 
individuals'firms or companies; and

(d) whether it is also a fact that the 
India Oil Corporation is not compe
tent to impart mobil oil to meet the 
demands of the country?

Ib e  Minister of State In the Minis
try of Petroleum ft Chemicals and of 
Planning- aad Social Welfare (Shri 
Raghn Ramaiah): (a) Yes, Sir,- it is 
presumed by “mobil oil” and "other 
oils” is meant lubricating oils.

(b) and (c ). The information is 
being collected and a statement will 
be placed on the table o f the House in 
due course.

(d) No, Sir. But permission to im
port is given to the Indian (XL Cor>- 
poratitm and other oil rnrnponlaa ac
cording to their trade requirement* 
from tlrno to time.
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Drinking Water Supply foL· Indar Puri, 
New Delhi 

280. Shri Manibhai J. Patel: Will 
the Minister of Health and Family 
Planning· be ,pleased to state: 

(a) whether it is a fact that no ar
raI1gements have so far been made to 
31:!pply filtered water by the Delhi 
Municipal Corporation to an approved 
colony called Indar Purl adjacent to 
the Pusa Institute, New Delhi; 

(b) whether it is also a fact that 90 
per cent plot-holders in the Colony 
have constructed their houses and 
many more are under construction 
and that development charges have 
been paid by them; and 

(c) if so, the time likely to be taken 
u, supply water and to lay sewerage 
system in the Colony? 

The Deputy Ministe in t-1te Mlinis
try of Health and Family Plann•.cig 
(Shri B. S. Murthy): (a) Ar11::i.nge
ments to supply filtered water on res
tricted basis in Inder Puri Colony 
have been made. 

(,b) It is understood ,th1.t only about 
30 iper cent of the p o:-holders have so 
:far constructed their houses in that 
Colony. It is also understood that the 
Delhi Munki.pal Corporation have so 
far re11ised l.ess than Rs. 4 lak.hs as 
development charges " against 
Rs. 13·5 lakhs due from thc> r-esidents 
of t at Colony. 

(c) It wi 1 tak� •h-:: W3ter Supply 
and Sewage Dispo�al Unde. ing 
abo 1t 6 months to 1:iy inter:i.al w:1ter
main ",nd u,bout one year to lay th, 
internal sewf!rs after the d-,v�lopmen1; 
charges are 1·ec":.ived by them. 

Re3>ayment of 1. ans hY Bihnr 
Government 

281. Shl'i Malnibhai J. Patel: 
Sim .Bishwamath Roy: 
Shri Mndhu Lnnaye: 
Shri -S. M. Banerjee: 
Df. Iaam Manohar Lohia: 

J · l',eorge Fernandes: 
S:hri Ram Kishan Gupta: 

Shri R. S. Sharma: 
Shri Onkar Lal Berwa: 
Shri D. C. Sharma: 
Shri Yasll:?al Singh: 
Shri S. C. Samanta: 
Shrimati Tarkeshwari Sinha: 
Shri P. K. Ghosh: 
Shri D. N. Patodia: 
Shri K. N. Pandey: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that the 
Bihar Government have declared or 
propose to declare moratorium on 
the payment of dues to the Central 
Government; 

(b) the total amount due from Bihar 
up-to-date; 

(c) whether it is also a fact that the 
quantum of Central financial assistance 
to Bihar is too meagre to meet the 
famine conditions in the State; and 

(d) if so, the reasons therefor? 

The DepUty Prime Minister and 
Minister of1 Finance (Shri l\'Iorarji 
De52i): (a) The Govern.m..,nt of India 
are not aware o:,' any decision by the 
Govei-amen,t Of Bihm· to declare a 
maratorium on the payment of dues 
to the Centre. However, the Govern
Bihar rec�nt:,r sought postponement of 
the repayment of Central loans aud 
they have !been ad,vised that they 
shoo.id adhere to the terms of repay
ment. 

(b) The total ·a.'!lount due fr m 
Bihar in 1SG'7 -58 on account of 1oans 
::nu i.nter.c.st is Rs. 59.50 crores, as in
clicated in �1°c State Bu g0t. 

(c) No, Sir. 
(d) .�oes not a,i.se. 

All-India I rlgation Commission 

232. Shri Manibhai J. Patel: 
Shri Sbarda Nand: 
Shri Bharat Singh Chauhan: 
Sbri F..anjit Singh: 
Shri , C. Sharma: 
Shrimati Tarkeshwari Sinha: 
Shri Bibhuti Mishra: 
Shrii K. N. Tiwary: 
Shrimati Jyotsna Chanda: 
Shri Vishwanath Pa:udey; 
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Shri X iife fd  Stag*
Shri 8 . C. B u u a l i ;
» m  A. *■- lU m :
Shri 8 . N. Maiti:
Shri TtWlb Rm i h  C knAnrii 
Shri Sludil 8 »n jin :
Shri BUfedlnrv F in a l:
Shri Hi m  Khhwi Gupta:
Shri Srsdhakar gapik ir:
Shri Shegpnju Shaetri;
Shri Msdhn U n u jc :

Wil] the Minister at Irrigation a*A 
Power be pleased to refer to the reply 
given to Starred Question N(. 299 on 
6th April, 1967 and state:

(a) whether aa All-India Irrigation 
Commission 1*** since been constituted;

(b) it so, the personnel o f  the Gam- 
mission; aPd

(c) the terms o f reference of the 
proposal Comission?

The Minister of Irrigation aad 
Power <Dr. K. I -  Ran); <•) Hot yet, 
Sir.

(b) and (c). Do not arise.

Contraband Gold
283. Shri Manibhal J. Patel: Will

the Minister otf Finance b*.* pleased to 
state:

(u) the quantum o f contraband gold 
seized aince January, 19C7 v.-ith appro* 
x Innate value thereof;

(b) the places where thii gold was 
aeized; and

(<■') the number o f  person , npprehen- 
(led with their nationality'

The D unity Prime Miai-ster and 
Minister o f  Fta*M «, (Shri Mortrii 
O w l) :  (a) <« (c l. The information in 
this regard ia being collected and will 
be laid on the Table o f the Sabhn.

Sixth Fewer Vail ha Dargapwr
2M. Or. Kaaea Sea: will the Minis

ter o f Irrigation aa* Fewer be plea*- 
*4  to «tate:

( * )  whXhar ltw attention e f  Oovara-
waM. iMM .iM k  dtw» B  to • report

in the Calcutta Statesman o f  the 13th 
April, 1967 to the effect (hat the W ot 
Bengal Minister for Industry uml 
Commerce has been informed that the 
foreign exchange component provided 
by U.S. aid for setting up 190 MW 
Sixth Power Unit in Durgapur will nat 
be available; and

(b) if so, the reasons therefor?

The Minister ot Irrigation and 
Power (Or. K . L. Bao): (a) The news
paper- report referred to has been seen, 
but it mentio.is of foreign exchange 
for the Sixth Unit o f 150 MW of 
Durgapur Projects Ltd. as liaving not 
yet been made available. The agree
ment with US AID for financing the 
foreign exchange coot of the Sixth 
Generating Unit o f Durgapur Project* 
Ltd. was signed 00  the 1st June, 1966. 
The Loan Agreement, however, re- 
rcquires the Borrower to fulfil certain 
conditions before actual financing un
der «hp Loan can c'ttnmc-nce. Regard
ing fulfilment of the conditions pre
cedent, the matter id receiving atten
tion.

(b ' D<f : not. therefore, arise.

Off-Shore Oil Exploration in Caratoar

285. Dr. Ranen Sen:
Shn D liirK W  Kalita:
8hr| Manibhal J. Patel:
Shri Virmdra Knmar Shah: 
Shri n . C. Sharma:

WUI tlv.- M.nisKT of Petroleum aad 
Chemicals ■'c pK'ajod to state:

(a) whet’ c." the negotiations with 
tho Ameriran Oil Companies for c j U -  

boration in Off-shore Oil exploration 
in Cambay have been ccmpleted; and

<b) if so. tho result* thereof?

The MteMer o f State la the Minis
try « f  Petroleum aad Chevieaia and 
Planning and Social Welfare (Shad 
Kagha Kamalah): (a) No.

(b ) Doe* not ariae.
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FUtkkt B unge Scheme
M6. Dr. Ranen Sea:

Shri Dhlreswar K ilter  
Shri Yashpal Slash:

Will f t :  Minister o f Irrigation and 
Power be p lM nd to etate:

(a) whether Government have re
ceived the progress report o f Farakka 
Barrage scheme;

( b )  i f  b o ,  the details thereof;
(c> the steps taken to  speed up the 

construction; and
(d) whether the scheme will be com. 

pleted by the target date?

The Minister o f In flation and 
Fewer (Dr. K -U Kao): (a) Progress 
Reports on the Farakha Barrage Pro
ject are received every month.

(b) The works in the river portion 
have been taken up from both the 
banks. Briefly the position is as under:

( i)  Left Bank Workt

Concreting of upstream and 
Down-Stream Return 
Walls, R.C.C Flank-Walls 
and upstream Floor Block 
o f  the Left Abutment 
have been completed. All 
concrete works, so far as 
the Left Abutment »» 
concerned, are completed, 
earthwork for spillway 
opto 32 days (from Iyrft 
Bank) are completed ex
cept minor excavation, 
dressing etc.

CU) Wffht W orks
Work on the right bank is in 

progress. In the upstream 
flankwall concreting is 
progressing at various 
tenia. Stone pitching and 
CjC. Block protections on 
the Downstream are in 
program.

(Hi) Bridge ooor Farakka Darragt

tton o t the Bridfft has 
commenced.

(iv) Federal Canal
The excavation wartc is in 

progress. Ovary month 
excavation is being done 

the rate of about 200 to 
250 lakh Cft. Upio end o f  
April, 1087, a total o f  3800 
lakh Cft. o f excavation 
has been done.

(c) and (d). Work on the Farakka 
Barrage and the Feeder Canal has 
made satisfactory progress. lit is ex
pected that the Project will be com
pleted substantially by 1970-71. Tha 
Progress ig constantly under review 
and measures to remove bottlenecks 
and difficulties, as and when confront
ed, are taken at the highest level.

DJL To State Government Employees

K 7. Dr. Kanen Sea:
Shri Sldheshwar Prasad:
Shri A. B. Vajpayee;
Shri N. S. Sharma:
Shri Shri Oopai Sahas:
Shri Bril Bhashan Lai:
Shri Shards Naad:
Shri P. K. Deo:
Shri K. P. Singh D«o:
Shri Dhireadranath:

8hrl Bam Singh Ayarsral:
Shri Hakam Chsad Kaebwalr 
Shri Chintamanl Paalgrahl:
Dr. Kara! Singh:
Shrtnali Nlriep Kaar:
Shrimati Tarfceshwari Haha;  
Shri Onkar Slagh:
Shri Ntti Kaj Siagh:
Shr| Kane:
Shri Vasodevaa Nalr:
Shri C. lanardhsaan:
Shrimati Shards Mnkeefae: 
Shri Kameshwsr Kao:
Shri P. Kamaaaartl:
Shri A. K. Ospalaa:
Shti P- flefa lsn :

Will the Minister of W—— a ba 
pleased to stats:

Tbs praltmhwd— have been ( « )  whether it is a  that
c o m jl f d  and acostrue. i t  q uicm aw nlghw r t w  Wt
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CeHLral Gover,1n1c.nt to grant help to 
the States to enable them to give ade
quate dearness allowance to the State 
employees to compensate t_he rise in 
the cost of living in the recent period; 

(b) whether the matter was also 
recently discussed by the Chief Minis
ters with him; and 

(c) if so, the reaction of Goverrune_nt 
thereto and the outcome of the dis
cussions? 

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai): (a) and (:b). Yes, Sir 

(c) It has not been rposs�ble fOr the 
Centre to give any a,ssurance of as
sisit,ance to the States beoaruse the cost 
of State administration has to be paid 
for by the state GoverI1JII1ents them
selves who have to run their own ad
ministration a.nd establishment. 

Na.1:mada Valley Project 

288. Shd Virendra Kumar Shah: 
Shri Sradhakar Supakar: 
Shri N. R. Laskar: 
Sh1i Yashpal Singh: 
Shri S. C. Samanta: 
Shri D, N. Patodia: 
Shri Manibhai J. Patel: 
Shri C. C. Desai: 
Shri R. Barua: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether there has been any dis
cussion between the Chief Ministers of 
Madhya Pradesh and Gujarat a,bout 
the Narmada Valley Project; and 

(b) if so, the result thereof and the 
attitude of the Central Government to 
the matter? 

The Minister of Irrigation & Power 
(Dr. K. L. Rao): (a) Not yet. 

(b) Does not arise. 

'N'O-Baby' Year 

289. Shri Hem Barua: 
Shri Swell: 
Dr. Kami Singh: 

,L"- � --·· - ... 

'l.J.U..a, .l �.1.A...tJ.. i:).&A&ft�• 

Shrimati Nirlep Kaur: 
Shri Barrow: 
Shri Kolai Birua: 
Shri B. S. Sharma: 
Shri Onkar Lal Berwa: 
Shri Sr.adhakar Supakar: 
Shri N. R. Laskar: 

Will the Minister of Health and; 
Family Planning be pleased to state: 

(a) whether it is a fact that he has 
proposed a holiday on the birth of chil
dren in the country for a year or so; 
and 

(b) if so, the practical measures. 
Government propose to help people to 
observe this holiday? 

The Deputy Minister in the Minis
try of Health and Family Planning: 
(Shri B. S. Murthy): (a) Yes, the 
Union Minister of Health and Family 
Planning has appealed to the newly 
weds not to have 1babies for atleast a 
year or so. 

(ib) The practical measures avail
able, to such couples include (i) use 
of conventional contraceptive,s and 
(ii) I.U.C.D.-for which free or highly 
subsidized sup,pHes and free services 
have been made available by Govern
ment. 

Supreme Court Judgment on 
Promotion of Income-Tax 

Officers 

290. Sbri Madhu Lima.ye: 
Shri S. M. Banerjee: 
Dr. Ram Manohar Lohia: 

.
,... .. Shri George Fernandes: 

-W111 the ,Minister of Finance be 
pleased to state: 

(a) whether Government's attention 
has been drawn to the Supreme · 
Court's judgment declaring promotion 
of Income-Tax Department Officers 
from lower ranks in excess of the 
number laid down in the rules illegal; 

(b) the effect of this on the claim 
of direct recruits; 

(c) its effect on the legality of the 
order passed ,by the i11egal promotee 
officers in the Income-Tax Department; . 
and 
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(d) whether legislation validating 
these orders is likely to be introduced 
to cancel the effect of illegal promo* 
tiong by the Income-Tax Department?

The Deputy Prime Minister and 
Minister o f Finance (Shri Morarji 
Desai): (a) Yes, Sir.

(fc > The implicaions o f  the judg
ment as to the claims o f direct rec
ruits vis-a-vis promo tees ito Class 1 
are being examint'd in consultation 
with the Ministry o f Law.

(c) Income-tax Officers and Assist
ant Commissioners ot Income-tax are 
appointed un«ier Section 5 o f the In- 
come-Utx Avt in22iSection 1T7 o f the 
Income-tax Act, 1961. The notifications 
appointing the officers and Assistant 
Commissioners v.et> not chaUen^vJ 
before tiie Supreme Court. Moreovsr 
Hie Income Tax Art does not make 
any distinction between Ineomo-tax 
Officers. Class I and CIa<is II. Their 
powers under the Income-tax Act are 
the same. The decision of the Sup
reme CmiT does not renu. r invi.!i<l 
th.; o: lers p?ssed b -  I*v:>me-:ax Olli- 
cers or Assistant Commissioners of 
Income-tax 

<d) Does r. )t aris?
Financial Relations between Ceulre 

and States
291. Shri Jtladha JLiraaye:

Dr. la m  Manehar LohU:
^hri S. M. Hnnerjtse:
Shri George I’ernandcs:
Shri surendranath Dwlndjr: 
Shri Hem Barua:
Shri Iadn jit Gupta:
Shri Prakaah Vir Shastri 
Shri Sidhrshwar Pravid:
Shri M. Sundarsanam:
Shri Swell:
Or. Kami Sinrt:
Shri Klkar Singh:
Shri Ketai Biroa:
Shri A. 8 reedharan:

Will the Minister of Finance be 
pleased to state:

(a) whether Government’s attention
2.as been drawn to the Kerala and 
Andhra Pradesh Chief Ministers* sug- 
gestkM that the financial relations bet
ween the Centre and the State* should 
be given a statutory basis;

(b ) whether it is *lso a fact that this 
subject was discussed at the Chief
Ministers’ Conference held in Delhi ia 
April, 1967; and

ic) if so, the reaction of Govern
ment thereto?

The Deputy Prime Minister and 
Minister o f Finance (Shri Momrff 
Desai); (a) Government arc aware of 
cer.iiin reports in tlie Press to this 
effect.

(b ) and (c). The financial relations 
between the Centre and (the states are 
already cove mod by the relevant 
Articles in the Constitution.

Liberalisation of Abortion Laws
292. Shri Madha Umaye:

Dr. Ram Manohar Lohia:
Shri S. M. Banerjee:
Shri Geerge Fernandes:
Shri Onhar Lai Berwa;
Shri Liladbar Kotoki:
Shri N. R. Laskar:
Shri Sradhak;tr Supakar:
Shri Mohan Swamp:
Shri B. S. Shanna:
Shri Yashpal Singh:
Shri S  C. Samanta:
Shri Ram Khlias G «p fi:
Shri Kanwar 1-a.l Gupta:
Shri Meetha Lai:
Shri Sidheshwar Prasad:
SUrl Ramichindra TTlaka- 
Shri DholeShwar M*eSii:
Shri K. Pradhani:
Shri Heerji Bhal:
Shri K. N. Paadey:
Shri Dhireadmaath:
Shri Vfohwa Nath Paadey:
Shri Mohsta:
Shri Prakasb Vir Shastri:
Shri Regbnvfr Singh Sluutri: 
Shri Nambiar:
Shri A. B. Vajpayee;

Will the Minister of Health and 
Family Planning be pleased to state:

<«) whether Government propose 
to introduce legislation to  sflhwt
to the recommendations o f  the Bhmh 
Committee oa  liberalisation of abor
tion laws contained in the report; an#

(b ) if so, when aod ia whs* t a * 9
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Tko Deputy Minister in the ««■»«■- 
t ty  Ot Health and I W I t  Planetar 
<Sh*i B. 8 . H aitkr); (a) Yes.

(b) After receipt and consideration 
•of the views of the SUt« Govemnwnts 
on »h* report of the Committee, it is 
proposed to introduce a Oill seeking 
suitable amendments to thu uxistinf 
relevant provisions o f the I.P.C.

Nitro-Pbesfhate Plant at Trombay

293. Shri P. Iju n u m ii*
Shri A. K. r i f i u  
tb it  Babnrao ratal:
Shri Madha Uasaje:
Shri Sldheahwar Prasad:
Shri S. M. M U :
Shri N. 8. S h a m :
Shri Shards Ifaad:
Shri Bri] Bhnshan Lai: 
tfhri Ram Singh /Vyarml;

Will tSr* Minister of M t d c u  and 
Chemicals be pleased to state:

( i j  whc*h'-T the Fertiliser Corpora
tion of India have invited a German 
expert to examine the nitro-phosphate 
plant in its Trombay unit and make 
reeommend;,! ion* for improving its 
performance;

(b) if so. tiie reasons therefor;

(r> whether the foreign contract ori 
have stat ,1 that the plant i.i perma
nently h a n d i p e d  anil that its per
formance would never be satisfactory, 
and

(d) if so, the action taken by Gov
ernment tp invest!#*!* into the matter 
and fix the responsibility for thi* 
state of affairs?

th e  Minister «T State tn the Minis
try of Pctrotewa aimi O ta a h ib  and 
o1 Manning Sm W  Welfare (Shri 
M d w  iM M h h ); (a) Yea.

(b ) To examine the feasibility of 
upgrading the phosphatlc content by 
<*» u »  at di-ammonium phosphate. 
***** <«P*i p h n th ah  op phosphoric 
•***•» a* to  reach ttw rated capacity

-) The foreign contoaotor haa ag
reed that it would not be possible to 
attain the rated captcity.

id) The foreign contractor h a s ex- 
pressed his willingness to explore 
methods for reaching the rated capa
c ity  b y  a d o p tin g  a lte rn a tiv e  mea:u>. 
I i .» ji-u-i a g re e d  to com e t.» Indi.-, for a 
twh:iir-ai discussion at the invitation 
o f tne F e r t i l i z e -  Corporation of In H ia  
M e a n w h ile , *h e  a d v ic e  o f  a German 
E*P*rt also has been obtained.

Stadri Fort Uis erg

294. Shri P. Kamamrti:
Shri A. K. Oopabux:

Will the Minister ot Petroleum and 
Chemicals be pleased to state:

(a) whether there is a shortfall in 
the total pivjduc' ion of Sindri Ferti
lisers;

(1) if so. th*; extent of the short
fall and the reasons therefor; and

I the st . -Ds taken to overcome the 
difficulties > -suiting in the shortfall?

The Minister of State in the Min
istry of Petroleum and Chemicals and 
of Planning and Social Welfare (Shri
Kagfenraaaaiah); (&> Yes.

(b) Ajt against th - ti.:*et of &3.500 
tonnes of nitrogen in fertilizers, actual 
production was 90,068 tonnes, the 
shortfall thus being 3,432 tonnes. The 
shortfall was due to the additional 
*ale o f  ammonia to thi- Indian Explo
sives Ltd, Gomia and the non-avail
ability) o f proper quality of coking 
coals during the earlier pert* of the 
year.

(c ) Arrangements have been made 
with the Coal Contio:!er for regular 
supplies of piupir .'I'ulity coking 
coals. Two lean gas producers have 
been commissioned in November, 1MS- 
A naphtha gasification unit is M a g  
installed.
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Bbt'pargfam Howiac Schama
t n  8kri P. RamaatarU:

Shri A. K. Gopalan:
Will the Minister of Work*, Hooataff 

and Supply be pleased to state:

(a) whether the hire-purchase hous
ing scheme for the middle income 
group prepared by the Delhi Develop
ment Authority has been held up for 
want of funds;

(b) if so, the reasons for the delay; 
and

(c) whether the Delhi Development 
Authority tried to obtain loan frjm  
the Life Insurance Corporation and if 
so, with what result?

The Deputy Minister In the Ministry 
e f  Works Housing and Supply (Shri 
Iqbal Singh): (a) and (h). The tnat'.er 
ia receiving attention. Government is 
trying to tod  resources for the schcme.

(c) Yes, but the proposal did not 
materialise as the rate of interest 
demanded by the Life Insurance Cor
poration was considered on the high 
side by the Central Government, 
which was to guarantee the loan.

296. *if W W  :
•ft f o  m f  :

•WT f«HT Tfljt Jff F'TT
fir :

( * )  w t  «r? *r«r $  f r
ST <TTT TfFT llim M flll

h  »rt*r ** | f *  P m rf if
fW * fta R fia n  fmwl fa  n m w i
w giff *p r jpr »prr *  *nprrc w *

(m ) yt, m  r»r v  m m rc
srfiiPw r t ?  

v + n m  »M> awr fim  
* m *  I m t ) :  ( * )  *Y ,*t i

(w) vvtt qr on»r yht 
fta»T w  t  Pftvrc

frRT h« w  t o t  <nrr i

H W fW  WWW

297. w rts lv|  41(jW :
tft f n  w t  w n w  : 
aft tw  fw| w w nw  :

WT ftm  1 0 5WHIT, 196ft
WmTjfVcT m  #WT I 077 % 3WT

% if 11?  wm% ^  fwr f r  :

(v )  w t far? fafvS-* anrrr
*rr% W =̂nr-<Rr if t t

ertvff «rr ^fr ?i «r$ ft; <frr

( « )  ufc »r.T *«rtTT
<wt fr tfrr refro *ftof % «r?nV?r 
inrrra' jn r  ftrwra wttt w t  $  ?

s*nr *nff f tw  «rtV (*ft 
«ftnwft i m f )  : ( v )  srtfr i

(m ) shpt jfr gam i 

vr «tt»w anm

298. «ft w w f  rm titvfr :
<ft p n  W  W|TO : 
aft TTW WHMHl :
aft ammr fw? jnwrf :

w r *Wi| iv fl  f^rr
* fn  fa  :

(V ) «mr *f? »w  t  ^  «rthr,
1966 % *TPij 1H67 ?W> VTfTrWfll

% 2 0 9 0  Pwft fft’n  r w  fvrr  *r*r

(9) «rf*r st vt w v  »rwT H Ir 
IVenn <ft»n w r m  «rwr w*fT ftw r 
*wr | ;
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(n) ftas* % flu*

| wt vrtn<t

*rt

(*) firci?r srfSRpff % fro 

^ *rf ?

*n im   tm f»m Ut (<f 

»frcrn<V tonf) :  (v) %  (*).

wft ir vt 3it % fftr

fltCI •ff ifcT tt tw  snrfft 1

ftwft %  fvft fligt <  w *r 

wrar  •ini

29». 'ft wnnw tw  :

•ft fv* :

•ft TW R15 HIIIWJH  :

wr iftr  Twnw  *Rft

17 <PT**T,  1£)«>0» % WdHlfad  5TPT

?rwr 25S» «P  % «rara «r  ^

ararn >i5t fW Pf :

(V) >pr 20CSnfTf, 1966 Vt 3?TT 

•jf'T'T 3TTTT 'fP? *T% fT % 

*wr sr̂n wrf  fori io?3rn:f5TTT

VT*** ̂ TTTKT«n mn% K 3TTX 

f*i t  *i t;

(«)  nft  p,  wV  <nr  >FT  wfrn

*m $;  «rtr

(n) «rf* *iff. ?ft w

jtt ft  ift ihnvrr t ?

IjiBwn  wnwn mv 4Nm

mm wim *nww * ?tw
(i*v|»*n ) : _ (v)  ir (n).

<rtfiW  Rdfi Wl(H  ̂<Wt

ft «r *cm wk nit TO’ft i

Maklai Water for MH

S00. Shri D. C. Sharma: Will  the 
Minister of Health and Family riu- 
nine be pleased to state:

(a) whether a storage Plan to meet 
drinking water needg of  Delhi by 
utilising a natural  depression near 
Surajkund is under consideration;

(b) if so, the decision taken .in the 
matter; and

(c) the steps taken so far in  the 
matter?

The Deputy Minister in the Ministry 
of Health and Family Planning (Shri 
B. S. Murthy): (a) Yes.

<b) and (c).  Studies are  being 
made to determine the suitability of 
the valley in Arrangpur village, near 
Suraj Kund, as a reservoir for storing 
drinking water supply for Delhi.  The 
proposal is at present in a very early 
stage of investigation.

Currency Notes of Smaller Stm

30. Shri D. C. Shansi:
Shri Uladhar Kxrfokl:
Shri N. R. Laakar:
Shri Sradhakar Supakar:
Shri Mohan Swamp:
Shri R. S. Vidyarthl:
Shri Hukam Chand Karhwai: 
Shri Jaganath Rao loshl:
Shri S. R. Damani:
Shri Atam Das:
Shri Oakar Lai Berwa:
Shri Meetha Lai:

Will the Minister of Finance  be 
pleased to state:

(a) whether new  currency  notes 
have been issued in a smaller size;

(b) if so, the reasons therefor; and

(c) the savings, if any,  expected 
therefrom?

The Deputy Prime Minister and 
Minister of Finance  (Shri Morarji 
Desai): (a) Yes. Sir.

(b)  The reduction  in the size of 
notes was decided upon in order to 
effect a savins in the Quantity aZ pn-



715 Written Answers MAY 25, 1967 Written Answers 716 

per consumed and in foreign exchange 
cost of importing that paper. 

(c) The quantity of paper that 
would be saved as a resul,t of reduc
tion in size of notes is estimated to be 
a �ttle over 300· tonnes per annum. 
The saving in foreign exchange ccst 
would be of the order of Rs. 30 lakhs 
annually, 

Loans from U.S.A. 

303. Shri Vasudevan Nair: Will 
the Minister of Finance be pleased to 
sitate: 

(a) the total amount of loans so far 
received by India from U.S.A.; 

(b) the rate of interest charged on 
these loans; 

(c) the terms for repayment of these 
loans; 

(d) the amount repaid so far; and 

(e) the total amount so far paid as 
interest charges on these loans? 

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai): (a) The total amount of I.he 
loan agreements signed with the U.S. 
Government and U.S. commercial banks 
as on 28-2-1967 is Rs. 3152.34 crores 
inclusive of those from which fo1'eign 
exchange is being made available to 
companbs in ,the public and private 
sectors. Of this Rs. 1,793.00 crores is 
repayable in dollars. 

(b) The rate of interest on these 
loans varies from loan to loan and 
ranges from just 314 per cent to 6 per 
cent per annum. 

(c) The terms of r,:!payment of 
these, loans vary from loan to loan and 
range from 5 ,to 44 years. 

( d) The amount repaid as on 28-2-67 
is Rs. 187.13 crores. 

(e) The total qmount paid as inte
rest charg·�s as on 28-2-67 is Rs. 190.10 
crore'S. 

Korba Fertilizer Plant 

304. S!b.ri Hukam Chand Kachwai: 
Shri Ram Singh Ayarwal: 
Shri Manabhai J. Patel: 
Shri. Niti Raj Singh Chaudhury:: 

Will the Minister of Petroleum and: 
Chemicals be pleased to state: 

(a) whether the proposal for the 
establishment of a coal-:based ferti&er 
industry at Korba has been re-exa
mined; and 

(b) if so, with what result? 

T'h.ie Minister of State in the Ministry 

of Petroleum and Chemicals and of· 
Planning and Social Welfare (Shrl 
Raghu Ram.aiah): (a) and (b). The 
Fertilizer Corporation .of India has 
been asked to revise the earlier re-· 
port for Korba Project and the basis of 
600 tons of Ammonia and 1000 tons of 
Urea per day. The Company has also 
bee'!} asked to ·�ake into icon·sideration 
the advantages of slightly shifting the 
location in Korba. The report is. 
awaited. 

f'w'fr 't{ 11,:f;[-f<.t<fif� G1fic>.�l it' cmz 

30s.i,;rr� � �: 
�· � f� fflll o(ql� 
i,;r'i�t��: 

cflfT f.;;rivf, � �'<{T - �
liz;rr � �� cfi'T wn � fcp 

( cfi' ) cflfT B"(!-fiH � f G°7i:ff if 'T,fa--
f cff,fua' �C'fr if Cffic �""';r cfiT fm 
<l,"{ fi."PTI t 

(w) m� �, <:ft <flfT � <l�r11 f� 
if �rcrnr � � � cf.�· t f� 
�-,r{ <T{ �; 

( -r) m� �' <:ft �flqir clfru <fl!T. 

( �) mcfffi Bm-.:rr <f>T � <ii°f.t· 
ii' fcfi<:frfT � �� cfi'T �lt-'Sl I cl '11 � ; .  
'T,!'11:: 
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( v )  4)<mr %  W r  ftw ft
tffkr «rorc ir l |  ?

J w H  v n v  w  w i w  m n w  
4  TOfrft (* *  p m w  f«f|) : ( v )
W  « * r a  *r q *  t o i w  Pn ii<nfrH $  1

(w )  3ft $t »

(n )  «jf*r %r «*raw f t  an* am  
*pt j n i  % h r  v t

#*r w  r a w  | 1 * *  fcufcr «r*
)W tW  Vf 4 0 Itfa m  4WIT iWT
ihr vr finum  * t  srofa% w p n r fltspff 
^  v t s  vr <Mi4 $ 1 kfvrr <W£i 
mt v a n  fc**r rrft ifr  v i srerrr £  m  
f r  favr*r jrr  jft anil 1

( * )  *hf *r*r*i «ftrn fautf'ri 
*r *r arr’fr 1 fa^r far^ft *1 

«***-i*i fr f T^jf 5r *nft 
sniw fv*r ttt -rf f. 1

(T )  T*l tfrnn sc fir- ^  f w i  
q?rt Tt *J»f* £ I

wwt n*?

j o « .  «ft « t«n r  S»5  :
•flf p n t  w w fm  :

wr ftm #eft 30 i»*i7 
% entlPw  srw wwt 157 % m* % 
w m  *r « f  mm tft rn  fV :

( * )  W ir t  It «W ’C’T >tt 
1 in * * * , 1 y 6 $ w  fito ft *»fc !%<rt 

jr fcw  n n  ftm  «n n  | , t f r

(w) w t v f c  vt ythw
f n  f t  " f e n  ?

i t  4 ?  n f c v  p u t ,  t w *  
t o  'R  ift  *raY TV*ff *ft?r ^  
% wft»r m  ^  mft T»*ff i t  fsnflr 

i dtan Pp sfr% f c ^ r r  w  $, 
^ 1 * 1  w n f r i  1 9 6 7 - 6 8  i r  « n w  ¥ t  

«WBPft% W  *  1 6 4 . 8 0  VTtf VWT
vr ipnmr % :—

*>0 «
wwt

#

(1) farsift ^st it 
fair grr*r 

vrfr 'tt 110. 3 ?■
( - ' )  mrT #: ftmfa

% *r ^ to t fa ?  
xtk 1 1. ~9

( 3 ) -xnii ir stfpt f^ir 
jtpt 2tpt ^Eyii «rr 
***1*  .12 . t»9

<TIT I ti4 HO

(H ) WTFT V 'PT JVĴ  Ti
STtir*: -Ĵ T »: «T^i-J ir vp=rr-*m*T
| 1 f s  «f*u cr-- ^.'jrcT i? «nn*fr 
vt f̂.fT « w h  7.=r cp: ??»tt fesi ^ i 
1 l!*«h »:'j <+!tiT ’ C’ ri *TT
wrwt =F H*̂ nr >t *»f^« trmrn* .017
wv ^snnft l

Urban D n ln u e  Sehcne»

M l. Shri Bakan Ckaad Karhwai: 
Shri Bam Stofb A y i m l ;
Shri Nttlraj Singh Chandbary:

Wtu the Minister of Health aad 
h n U y  Planning be pleased to state:

_ ,  . . .  (a) whether the r«commendaUons
^  ™  w '  ™  ' , ' 1 I”  o f  the Central Council ot Health cot-

( f )  A M ?  I  talnad in Resolution No. ll (S )  paMad
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at the 12th meeting bald at Srinagar 
in 1984 regarding liberal assistance to 
drainage programme in urban areas 

-have been accepted;
(b ) i f  not, tbe reasons therefor; and
(e) whether Government propose to 

liberalise giving assistance by way of 
cent £er cent grant for survey and in
vestigation of urban drainage 
schemes?

The Deputy Minister in the Minis
try o f Health and Family Planning 
(Shri B. S. Murthy): <a) and (b).
It is proposed to give grants to the 
State Governments during the Fourth 
Five Year Plan for ihe execution of 
their drainage schemes to the extent 
o f  25 per cent to be shared equally by 
the Centre and the State Governments 
provided sewage is used for agricul
tural purposes. Necessary orders in 

this regard arc expected to be issued 
shortly.

(c ) It is proposed to set up Central 
Planning. Investigation and Design 
Circles in the various States with 100 
Central assistance. These Circles will 
carry out survey and investigation of 
the Urban Drainage Schemes also.

Aid from Japan
MS. Shri N. K. Sanghi:

Shri Ramaehandra Veerappa: 
Shri M. Bampare:
Shri Ibrahim Sulaimaa StH: 
Shri Y. A . Prasad:

W ill the Minister of Finance be 
.pleased to state:

(a) whether the Japanese Govern
ment have promised to give aid to the 
extent o f  67 million dollars to India 
fa t the current year; and

(b )  if soi, in what particular Indus
try tbe aid is likely to be utilised?

The P u t ;  Prime Minister and 
M hhfei of V h u ee (Shri .M m jl
Hess I); (a) end W . In the Aid-India 
Consortium Meeting held in April, 1947, 
a target of approximately $1800 million 
as non-project aid (including food- 
stufls) for M 7 4 t  was considered ap

propriate. Japan if expected, In pur
suance of this, to maek available non
project aid 6ut the amount of aid and 
the categories of goods to be pur
chased thereagainst are yet to be de
cided.

Import of OH from Eswuwh
S99. Shri N. K. Songhl:

Shri Ramaehandra Verrappa: 
Shri M. Bampure:
Shri Ebrahim Suleiman Sait: 
Shri Y. A. Prasad:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether an agreement for the 
import o f  oil has been concluded with 
Rumania; and

(b) if so, the main features thereof?
The Minister of State In the Minis

try of Petroleum and Chemicals and 
of Planning and Social Welfare (Shri 
Ragha Ramalah): (a): Yes.

(b ) The contracts provide for the 
import of 54,000 tonnes of Superior 
Kerosene and 50,000 tonnes o< lubri
cating oils during 1967.

Visit by President of The World Bank 
to India

119. Shri N. K. Sanghi:
Shrimati Tarkeshwari Sinha; 
Shri D. C. Siutrma:
8hrl Bern Kishan Gupta:
Shri Yashpal Singh:
Shri S. C. Bamnnta:
Shri Swell:
Shri Sidheshwar Praaad:
Shri Hem KaJ:
Shri D. N. Patodta:
Shri S. M. Baaerjee:
Shri Medbn Umajre:

3 A  Bern Sewak Yadov: 
rt BaharaJ Slagh R h in i: 

Shri George Fernaadea:
Shri Molabn Prasad:
Shri Babi Bay:
Shri IVuudevaa Nalr:
Shri C. Jaaardhaaaa:
Shri P. C. Adtataa:
Shri K. Haider: 
Shri KmHur»
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Skri K. N. t a r iv :
Shri DhlrenAranath:
Shri K. giohi:
Shrlmati RhtiAi Mukcrjea: 
Shri S. K. Tapurlah:
Shri Moiuuned Imam.- 
Skrl OadD tapiu Gawd:
Shri Virendra Komar Shah: 
Shri Bibhntl Mlshra:
Shri Prakaah Vir Shaalri:
Shri Su u th aadn  Veerappa: 
Shri Baghavir Singh Shaatri: 
Shri K. Barua:
Shri C. C. Daaai:
Shri Tridlb Komar Chaadhuri: 
Shri Tfejalk:
Shri S. R. Pamanl:
Shri I  A. Prasad:
Shri A.. B. Vajpayee:

Will the Minister of Finance be 
pleased to state:

(a) the nature of talks Government 
had with the President of the World 
Bank; and

lb) the outcome of the talks?

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desail: (a> and tb). The discussion's 
held with the President of the World 
Bank, during his recent visit, were of 
a general nature covering matters of 
mutual Interest to the World Bank 
and India. The more Important 
among the subjects were such ques
tions as replenishment of funds of the 
International Development Association 
which is the affiliate o f the World 
Bank that gives soft loans; follow up 
action regarding aid to India for 1967- 
M, on which certain conclusions had 
been reached at the Consortium held 
•on 4-8th April, 1867. etc.

The visit enabled Mr. Woods to meet 
Members of the Government and oth
ers and to acquaint himself with our 
« m m  problama. It provided both 
aMaa aa opportunity for exchange of 

«t mutual tatanat.

Farakka Barrage
>11. Shri Binsatatagka;

Dr. Raiwwi Sen:
Shri Dhireahwar Kalita:

Will the Minister o f Irrlgatlan and 
Power be pleased to state:

(a) the original estimate for the 
Farakka Barrage;

(b) whether there has been any 
change in the said estimate and if so. 
to what extent; and

(a) when the work is likely to be 
completed?

The Minister of Irrigation and Power 
(Dr. K. L. Kao): (a) The original
Project estimated at Rs. 56 40 crores 
was approved in April, 1960. In 1962, 
considering the upward trend in prices, 
expenditure sanction for Rs. 68.59 
crores, on ad hoc basis, was accorded.

(b) Due to increased costs etc.. there 
has been an increase in the estimated 
costs. The revised estimate is being 
scrutinised by an expert committee.

(c) The work will be substantially 
completed by 1970-71.

Investment in Public Sector in Fourth 
Plan

312. Shri V. Krishnamoorthi: Will
the Minister of Planning bo pleased 
to state:

(a) whrtr.er Government have any 
proposal to reduce 4.000 crores of 
rupees of investment from the public 
sector alone in the Fourth Plan invest
ment; and

(b) the necessity to effect the cut in 
the public sector alone?

The Minister of Planning, Petroleum 
and Chemicals and Social Welfare 
(Shri Asoka Mehta): (a) and (b). 
There is no proposal to reduce in? in
vestment of the Fourth Plan by 
Ra. 4.000 crores. The draft Outline of 
the Fourth Plan is being reviewed in 
the light of the changes in the econo
mic situation that have taken place 
since it was published and the extent 
o f revision necessary will baeetne 
known after the review is completed.
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Re,-organisation of Planning Commis
sion 

313. Shri V. Krishnamoorthi: 
Shri R. S. Vidyal"thi: 
Shri Yogendra Sharma: 
Shri M. R. Krishna: 
Shri S. R. Damani: 
Shri A. B. Vajpayee: 
Shri Shri Gopal Saboo: 
Shri Brij Bhushan Lal: 
Shri Sharda Naud: 
Shri B. S. Sharma: 
Shri Onkar Lal 8'rwa: 
Shri George Fernandes: 
Shri .T. H. Patel: 
Shri Kanwur Lal Gupta: 
Shri Prakash Vir Shastri: 
Shri Bharat Singh Chauhan: 
Shri Ranjit Singh: 
Shrimati Tarkeshwari Sinha: 
Shri Ram Kishan Gupta: 
Shri swell: 
Shri S. c. Samanta: 
Shri A. K. Kisku: 
Shri S, N. Maiti: 
Shri Tridib Kumar Chaudhuri: 
Shri Yashpal Singh: 
Shri K. Lakkuppa: 
Shri P. K. Ghosh: 
Shri D. C. Sharma: 
Shri Hem Raj: 
Shri P. C. Adichan: 
Shri Indrajit Gupta: 
Shri Mer.tha Lal: 
Shri Sradhakar Supakar: 
Shri Bal Raj Madhok: 
Shri Sidheshwar Prasad: 
Shri Shashi Ranjan: 
Shri Dhirendranath: 
Shri K. N. Pandey: 
Shri R. Barua: 
Shri C. c. Desai: 
Shri D. N. Patodia: 
Shri Y. A. Prasad: 
Shri D. S. Patil: 
Shri S. K. Tapuriah: 
Shri Mohamed Imam: 
Shri Gadilingana Gowd: 
Dr. Mahad.eva Prasad: 

Will the Minister of Planning be 
pleased to state: 

(a) whether the Administrative 
Reforms Commission has recommend
ed the re-:Jrganisation of the Planning 
Commission; 

(b) if so, the salient feature there
of; and 

( c') the extent to which the recom
mendations have been implemHnted? 

The Minister of Planning, Petroleum 
and Chemicals and Social Welfare 
(Shri Asoka Mehta): (a) and (b). Yes, 
Sir. A summary of the recommenda
tions as contained in the Administra
tive Reforms Commission report is 
laid on the Table of the House. [Plac

ed in Library. See No. LT-379/67]. 

(c) The matter is under considera
tion. 

International Monetary Reform 

:l14. Shri Sidheshwar Prasad: Will 
the Minister of Finance be pleased to 
state: 

(a) whether his attention has been 
drawn to the suggestions of the U.S.A. 
and the E.C.M. Nations regarding 
international monetary reform; 

(b) if so, the nature of their sag;;es
tions respectively; and 

(c) how they arc likely to affect 
India's international monetary com
mitments? 

The Deputy Prime 
Minister of Finance 
Desai): (a) Yes, Sir. 

Minister and 
(Shri Morarji 

(b) The United States of America 
is reported to have suggested formu
la,tion of a contigency plan to create 
additional monetary reserves backed 
by leading currencies of the world and 
managed bY an international institu
tion such as the International MCYne
tary Fund. The EOM countries have 
recently declared, inter alia, that the 
international liquidity problem could 
be met by augmenting the drawing 
righ.ts from the International Mone
tary Fund. 

( c) India will participate in an 
internationally acceptable plan of 
international monetary reform. The 
rights and obligations of participa,ting 
countries in the schemes mentioned 
above have not been fully worked out 
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h  tb »  variotta n u n Uobi are still be
ing dtacuaaaid In the L IU 1, and other 
foruma. It la too early, therefore, to 
say what effect these schemes will 
have on India’a International monetary 
commitznenita.

«ft Hurt :
^  TW t

w t  ^  f^rr
f a  :

u R m f  f w w

31 s. «ft fw « w r  nwnr : w
*Wt »HE *RIT* I.«n f *  :

( v )  w t  t^Fmnf fw iR  iw>
% TTlf *TrTT WT7*W *rr fw r  £,

(m ) irt, t v  % m
v r t  f%*n irtr

(«r) *rf* *fi firawr % w r  
w w  % ?

w n m  iftft w i fim («ft 
Strait iwif) :  (« )  ir (n). i»f*wr| 
fwvm tw  % *TVTTf % # sv ,
2 4  ’nm n: ^  2 6  1 9 6 6  wk
itfinit ir f f  ite  *n?nrr, fafVrfft, 
Sf i9fiGr**r, 1» 6 6 vrrwrx
% fipj, irtsrwrfrv f i  ir Pctj 
* r t  1 n f ir ? . t v  w f t  w tP re  
«n m  # t, «Ar *5 ** ir
iWTOTHt% fft nfssv f t  *onr- 
« if ip c «* h n fo ff  r t  »w ft srfw i 

D lW  W1% !HT 5®  
ww (l ipnrlf <tt M r  trrf< %
« n r  t  «pit j w  f  1

«rtNr 4ft 4 A

316. *ft t w  fe fft « m  :
4ft HflM B K g  uraft :
•ft m i i ftrfti :

(v) S*r if rmsn: ijjfr
*r nsft*r v t  %*ft ffcft fc;

(m) **rr Sir ir wshr %<ft
* *  r?t  ft; tftr

(«t) fa?nffr «rtsl«r
TT «Ni^<i f*TT ^  ?

v t-ro w  ahft m r fwm # ft  (aft
fe n f )  : (V )  1 9 6 6 -6 7

*?t if it sft »rf »fter $*r
%3V % TV# % ( M 4K  tli+f f<)M-
fnfw?r *  :

Tw r w  «rro

w t  w%*r 

t o  j£*r

m w *

«fter ^  v f t  
tvw i ( ^ u r f  
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6,506
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1 9 6 6 -6 7  if  W  W lW  If P frtr
w i i t wfirwf 
f «  « ftn r < t  ^ m c r
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19 6 9 -6 7  iff m m « :  % 3*»»rr-
?*w wrtrt * « s p m  | —

pf

TVWT
(|l&nri it)

1 9 6 1 -6 2
1962-6:$ 25,78 7
1 9 63-64 21,066
1964-65 18! i9 4
1 9 6 5 -6 6 12,064
19 66-67 14,2 1 ‘.i

( *t) **r tnfrtr % gwrer 
vr wpipr 7 0 finfr v *?*  «tt 4,70,000
f«F*r> ur  ̂ 1

Seizure of smuggled Gold

H I. Sbri George Fernandes:
8hrt 8. M. Joahl;
Shri Madtal Ltanaye:
Shri jr. H. Patel:
Shri 8. M. Bauer Jee:

Will the Minister of Finance be 
pleased to •tite:

( « )  the total quantity of contra
band gold seized by the Customs and 
other Government agencies during the 
last five years;

(b )  the value thereof at Indian and 
International prices;

(c )  how this (o ld  is disposed of; 
sad

(d) whether there have been cases 
•ot n isa p p n p riitta  of the gold 
seizes l>y certain officials?

The Deputy Prime MMetet- and 
Minister o f Finance (Shri MenuJI 
I)rail); (a) The total quantity of 
contraband gold seized by the Cus
toms and Central Excise authorities 
during the years 1962, 1963, 1964, 1965 
and first half-year of 1966 is 9929 
kgms. The information in respect of 
the second half-year of 1966 is being 
collected and will be laid on the Table 
of the Sabha.

(b) The value of the gold mentio
ned in (a) above at international rate 
is Rs. 532 lakhs (approx.). The market 
value o f this gold is Rs. 1169 lakhs 
(approx.).

(r) Gold after confiscation is deposi
ted in the Government mint.

(d) No case of misappropriation of 
the gold seized has come to -the no
tice of the Government.

Accommodation for Homeless
318. Shri George Fernandes:

Shri S. ML Joshi:
Shri Madhu Uaiaye:
Shri 1 H Patel;
Shri Yasbpel Slnrh:
Shri 8- C. Sumanta:
Shri SMheahwar Prasad:

Will the Minister of Works, Housing 
and Supply be pleased to state:

(a) the number of houses needed to 
house the people who are either 
homeless or live in slums, dilapi
dated buildings, hutments and sub
standard houses;

(b) the number of houses which are 
being built annually by the Housing 
Boards, private and public sector em
ployers to house their employees and 
by landlords; and

(c) whether Government are con
sidering any proposal to start a 
lottery to find resources for housing 
construction?

The Deputy MlaMer la the MUtater 
ef Werka, — sNg « a l l a»H| <«art 
Ithel Stack): (a) The short** of
houses la urban areas in April, IMS.
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was estimated »t 114 lakhs. The cor
responding figure tor rural areas was 
600 lakhs.

(b) On an average, about 40,000 
houses are being built annually by the 
various agencies under the social 
housing schemes of this Ministry. 
Statistics of houses being built by other 
public authorities (e.g. Central Minis
tries! Departments, States, undertak
ings. and local bodies etc.) for their 
employees and by the private emplo
yers'landlords are not available.

(<•) No such proposal is under consi 
deration of thc Government at present.

Operation*! Programme for IN I
319. Shri C. C. Desai: Will the

Minister of Manning be pleased to 
state:

(a) whether the Prime Minister has 
issued * directive to all Central Min
istries to prepare an operational pro
gramme for 1967;

(b ) the exact significance of tfce 
operational programme or so-called 
performance budget for each Depart
ment; and

(c) what ia proposed to be achieved 
by preparing such programmes and in 
what way this innovation is an im
provement for the better over the pre
vious position?

The Minister o t Planning, Petrateom 
and Chemical* and Social Welfare 
(Slut Anoka Mehta): (a) and (b).
The Ministries have been advised to 
frame suitable performance budgets 
for the next twelve months.

(c) Performance budgeting purports 
to place the accent on actual perfor
mance on the basis o f physical targets, 
etc. and Implementation of program
mes «nd not Just on financial utilisa
tion.

UMMttftriMd O M ja U a a  o t Govern-
- m ant Q s m in

M  C. C. XMMHd: 
. ' '  MM  ttartta Nand:

Shri J. B. Mttgh:
Shri Hwftt Sfeagh:
Shri B lu n t  Singh Chauhan:

Will the Minister of Works, Whaling 
and Supply be pleased to state:

(a) the number of Government 
bungalows in occupation of unautho
rised persons;

(b ) the rant being charged from 
them; and

(c) the steps Government contem
plate to get such houses vacated in 
view of the shortage of accommoda
tion?

The Deputy Minister in the Minis
try o f Works. H n s te f  and Suppij 
(Shri Iqbal Singh): (a) 36 bangaiow
typ? accommodation.

(b) Rent is being charged at mar
ket rate.

(c ) In some cases eviction procee
dings under the Public Premises (Evic_ 
tion of Unauthorised Occupants) Act, 
1958, have already been started and 
in others these are being initiated.

Excise Dnty on Petrol and K ertwa*

321. Shri Seqneira: W ill the
Minister of Finance be pleased to 
state:

(a) die Central excise duties that 
were levied on Petrol, Kerosene, Re
fined Diesel. Light Diesel and Furnace
Oil, (i) before devaluation (ii) after 
devaluation, in rupees per kilolitre;

(b) the additional excise duties 
levied on each of the above products, 
in terms of rupees per kilolitre,' and

(c) the proportion of the sale Of 
each o f the above products to the total 
sales of all the above products?

The Deputy Prime Minister and 
Minister of Finance (Shri Moraijl 
Desai): (a) to (c). The inftmsttCB 
is furnished in the statement laid art 
the Table o f the House. [Placed Ht U -  • 
brary. See S o. LT-380/6T). /
Light Diesel Oil and rum^Rn Ott « r *
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assessable to duty o f excise in terms 
of metric tonne, the statement shows 
the information in this unit.

Damage to Land* due to Floodb

38t. Shri Abdul Ghani Dar: Will
the Minister o f Irritation and Fewer
be pleased to state:

(a) whether the Central Govern
ment have urged the State Govern
ments to collect data regarding the 
wastage o f tortile and agricultural 
lands every year due to non-construc
tion o f bunds during the floods;

(b) if so, the total area of fertile 
and agricultural lands wasted every 
year in each State as a result there
of; and

<c) the financial assistance being 
given to each State to construct 
bunds over rivers during the next 
three years?

The Minister of irrigation and Power
<Dr. K. L. Kao): (a) Yes, the State
Governments have been requested to 
supply every year information rela
ting to flood demages, which includes 
total area and the cropped area affec
ted by floods.

(b ) The floods on an average affect 
an area of about ISO lakh acres annu
ally, o f which the cropped area is 
about SO lakh acres.

<c) Financial assistance by way o f 
loans is given to State Governments 
for execution o f flood control schemes 
including construction o f embank
ment*. The Central assistance for 
this purpose is decided every year, as 
«  part o f the overall plan outlays and 
the provision in the interim budget 
to r  the current year is Rs. 9 crores.

a m  « r * s  w h M u n e i. ct

»  Start H. Im ln M iii Katr:
Start P. TtHMMhseaa:
Start K . J L  l l w i M ,
b w p . r . i n  ii,

Shri C. f s n r d n n

Will .the Minister of Irrigation n"* 
Fewer be pleased to state:

(a) whether the Canadian Govern- 
ment have agreed to the new pro
posals of the Central Government for 
the supply of know-how of the com
ponents and the raw materials for 
the Third Set of generator, in addi
tion to the supply of the two complete 
set* for the Idikki Hydro-Electric 
Project;

(b) if not, the reasons therefor; 
and

(c) the present position regarding 
the commissioning of the first part ot 
the Idikki Scheme by the year 1970?

The Minister o f Irrigation and 
Power (Dr. K. L  R*o): (a) and fb). 
Confirmation from the Canadian 
.iLiihorities about their acceptance* st 
the proposal is awaited.

(c) Aocording to present indications, 
it is expected that the first unit of 
130 MW would be ready for commis
sion* in 1970-71.

Iavastasent ot Unaeeeanted Manny ia 
R tsd sf Schemes

324. Shri Seshlyaa: Will the Minis
ter of Finance be pleased to state:

(a) whether Government have con
sidered any proposals to allow invest
ment of unaccounted money in bous
ing schemes in big cities, without tha 
need to discloee the source; and

(b> if so, the decision taken there
on?

The Depaty Prime Minister and 
Minister ot Finance <Shri Merer# 
Desel): <«) Yes. Sir.

(b ) Such a concession has not been 
considered to  be necessary a*, recent
ly, two schemes for voluntary dis
closure at tnoomes were instituted In 
quick succession and people had ade
quate opportunity to bring their un
accounted money beck into d | # i >
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325,l>;ff � � � ! 
�r �it tri qf� f;rq� mrr 
� .rm;:r i:fi"T �q-r rn fi:fi" 

( cf, ) <fl:fT � tf"'q" � f of, �cfiR 
"qf� qq if ;i;rr� �r!:lefi � '3rlt� � " . " 
�;t i 5ffifTcf q-.: fcr,m: � �r �; 

( �) <if� �' err cf � ;i;r"h: cfi<f 
��fqcr f� �; ;i;r).:: 

(-r) fc!Tcf �� � � 
f�r W<l" � � � lR i f� f<fiaiir 
� fm <f>T Wm<Rr � ? 

� ,;J\'{ qf� f;rq� � 
q s1qqo;1t) ( i>;f\' i(o �o 'J_ffi) : ( 1fi) 
;i;r).:: ( �). �m 9i!5o f.,i;im;f m:fill' ifi 
�cf :gtSo f� �ff � ;;JT 
� �' :gtSo �� if.-� .f@ I 

� �r cf>l" tj-(gl:fl al!fl' cf �� ;;i-� 
-i3� 1 9 6 7-6 8 i � f qffi"lf qq if 
'� 1fi"T fcr,m: �I � !,'f� �:--

:fill �1� &l"� 1967-68 -q= 

.tj-� 1fiT ifl11 � if; 

2. ii�� 

3. ��T 

4. ;Jm �w 

f � imqfcrcr 

:g1So f� 
l:!;<ficfiTcf>l" 
tj-(gl:fl 

2 

1 

3 

( lf) f c!Tcf �t,r �orf ;i;ri� 
�cffi � � m � f;p:.Jfaf� 
� fm cf,l" tj-mcr,:rr � :--

f�� �n�it *ro.J 
� c-% I <rll ii Cf-.:T�� 2 

«'-f��r,, Cf-.:Tll!ff� 9i1So 
f;:nrn,JT �ll if efifll �it 
� �r i:fi !!So �Tlf m�

<fiff�r al!fl' W<l" f:.rf<Rm �ra--
<filf�r � fmi; q.j'ci'J" fwim-
'{fwrt 4 

lfrf� 8 

�� 36 

��llm �- e 

�f,;,m: (I �..r,s �?tir:Jilif 5 1 

srf!1f�Tf�T ;it �fcfllt . 9 9 0 0 0 

ID"ff errt it o :sr o � o 
cf,l" faf'l>llt 

m 

(�-r) 

100 
fllomo <fir 

4� 
so m� 
fro 
25 

f-i:ro 
mo cf,l" 
18 
<li-U� 
76� 
fco 

1 

1 
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unit v i fv M

3 2 6 . « f t  < fh r r r  W M  # T * T  :  W T  
Rmfw, wrrm w t *nrr®r wz
vt yrr «r*»r fv :

( v )  w  *nr *n* $  fv  f ^ f r
faVm  SnfilTTT f j^ fr  WW
it iryt *re*n it m tji vt ftv r «
VT TjfT ft;

(w ) rpP csnr jft arm 
v t  rw h p tt £;

( 11) »• ff'-f^  '-.rsli v t
f̂ TVTW fVOT ilTlffn I

( * )  ?r csrrz  ar'pn v t fvw  ciftv 
»r 3rra>T;

( t ) w t  *?t t^n<n v t
fv*t ir v t v r  »rfrv k  «p * tt  
it f*WTU% f*nft

( ^ )  S T, T T  f lT V I V fll
v t 5T vr^  v  fare *pn vri^uft ^t 
* t  t  ?

f iffW , tnwnr awi w r w  w r w  
4  OTfeft (»ft w a rn  fii?) : ( * )
tftx  ( * ) .  a ft (ft I I f p f ,  i 9 6 7  *1 V  
• 6 9 0  f r ^ R P f r  IW T  1 7 4 8
tfa ftfiiv c*Tttt vr N v m  v r  
H r e r  »n rr $  ' * * r * .  > 9 ^ 8  ? tv  4500 
<R*H r̂TST v t favTftrr fvir *r% VT 
#*tw=tt fr 1

(«r) F w » t  *t»tt <rr*r <rr t v  
Hwt inn | I j p v n v  w t w  *wi 1 
M M  tffvr *w ° rfto j * i / s 7]

(n) #  (v ) .  fjr’T arfvnft vt 
ijfw *?tvtv c  ym  wfspr v *  =fr n*fr 
I  »wt ^t fsro? tmr *n  *r wtfr f ,  trqfa 
br-i^r urw fi.000 w r  s fr  «w *r v*r 
I.^Hr yr-fTOtf>»r *m  «rr cure tn*ftar

Pf% vrit ff 1 fa r *  «mr % wtnf v t  
v p r ? t  m s r t  %  a r m  f v < n  a m n  % \ 
^ oo^ rn st ?r*n ss ft w fw  *nr<r % «m?rf 

v t  sfhsrm v  j m  wr-vr j» t rsn rzf v t  
s f f 'T m  v  a r m  arrir v r  «rr?fr- 

$ w t  *m?*V * f v t t
WT5T « T ? » t  I

Tapping Water from J i m i u  Bed 
M r  Delbi

321. Shri Bbtamuwlh Roy:
Shri 8harda Nind:
Shri Bharat Sinfh Chanhan:
Shri Kassil S lifh :

Will the Minister of Health and; 
Family Planning be pleased to star

(a) whether th« scheme to tap* 
water from under the bed ot the 
Jamuna near Delhi has been flnalited; 
and

(b) if so, the details the.eof?

The Deputy Minister in the Minis
try of Health and Family Planning
(Shri B. S. Morthyk: (a) Yes.

<bj M s. Mnscarenhag and Tarapore- 
vala who were engaged by the Delhi 
Municipal Corporation for carrying 
c.fl explorations of the Yamuna bud 
with a view to finding out the under, 
ground water potentialities, have in
dicated that water in the neiglib^ur- 
hood of 20 MOD could be obtained by 
installing 7 to U wells with laterals at 
an estimated cost of Rs. 80 to 88 lakhs.

In the first instance, the firm has 
rcc.>mmended the installation of only
2 wells with laterals at an estimated 
co*t of Rs. 20 to 22 lakhs. These 
wells which ar«» exported to yield 
about 2.S MOD of water will he 4  
nwtent in diameter sunk to a depth o f  
70 ft. below the bed o f  the River nut 
sir tte-1 collector pipes driven borison* 
tally in 8 to 10 radial direction* f r w  
the wells.



'737 Written Answer* JYAISTHA 4, 1889T (SAKA)  Written Answers 738

#*nr finaw

32s. *  whn* mw «twt :
«fi ftnj ;
«fc #0 UTTo *?£« : 
aft TW ' W W W  :

* ? n f w n f  w h f i w p i 4 # t  s s ^ r *
VT S^T ST̂ iT f’i~ :

( v )  n r  « i7  * r *  ft f a  srsbr 1 9 6 7 .
%  «rf*T »r  »r= rm  »t T s r w  t j - h t  f w = r  
^ n r  c  1 h , 000 T ^ r f w r t  *  « r *
*t t  s g r  m ;

( « )  qfc ?r, *ft t »t% m
I ;

(si) fir* rrsii ir s**c TfjT»rm- 
xapr’T f a r r r  « u * p « i  k a r m  T r t ,  •3̂ t5ft 
srro «p n  f.-,

( * )  *TT f̂SHT <T7VTT *  S»T 
«TTH% «T f-POT fr; xftx

( y )  *r f r  K t , t t  7 ? r%  ’T fro m r 
*«n £ ?

f t n r r f  w  f i r w *  «n#t ( i t <> y «  m o  
tw ): (*) <nmr finrft
wti % wfafrm 5TPT-*r^r v fa ifw r  
^  2 «  n  s o  t r i h r  ? w  t r r v f i p f v  

jrwsr T?r fur *ri "9  «tHt 
i f t  m  m u f W R  l i T  f o r r  
*T «ftr% _: 6 'R^T ^  -T̂  W  <THt
v jjft <n- «nw 1

(m) tfirfs* 'rarw rrw  finrtft sftf,
tw*  Pmfer 5)% ir *?
%  *r  < p f m m  v Y  *ri*r  T t
«tffc %% % fir* 1

(n ) an^[ ««H ♦Twf)<, irtrniwr, 
*hmi tfir fryw «r % TTa? mr i*it- 
n j, f%NV « V  firrnrw sr*w *? 
atom 1

(*r) «ftr ( ¥ ) .  «TT<IOT'T 
ir TTir 5|T% arfm n % trsro % fair 
f^s #Tt5p=r Pr»T Trr ■*% -t fa^T 
T«TTV TF TTqr'F̂ T P̂STsHTf:
sreV *nmr jutt *?nfa: 
wsf*r sin * tt  ^  «T»rm gr nm sit i

Excise Collectorate
329. Shri Sradtaakar Saparicar:

Shri ChinUmaai Fanifnhi:
Will the Minuter ot Finance be 

pleased to state:
<:i) whether in view of the rise in 

the Central Excise Revenue and work
load, some new excise Collectorates 
are to be established; and

(b) if so, the location of the new 
Collectorates?

The Deputy Prime Minister and 
Minister ot Finance (Shri Morarji 
Deaai): (a) The Government are not 
considering just now any proposal /or 
>cUing up new Central Excise Cci- 
lectorates.

(b ) Does not arise.

Land Prices in D4h|
330. Shri Uladhar Kotokl: Will the 

Minister i>f Works, Housing . » i  Sup
ply be pleased io state:

(a) whether Government propose 
to review Delhi’s housing policy to 
bring down land prices and step up 
building activity; and

(b) whether any special change is 
likely to be made in the policy as far 
the employees in Government service 
are concerned?

The Deputy Minister in the Minis
try of Works, Housing and Supply 
(Shri Iqbal Singh); fa) Certain pro
posals for liberalising the Scheme of 
Large Scale Acquisition. Development 
and Disposal of Land in Delhi, are 
under consideration The kotttinC 
problem of Delhi is also u n a ^ io n -  
stant review with a view to  accele
rating the pace of construction at



houses in the public and private 
sectors.

(b) No.

Public Undertakings
331. Shri Llladhur Kotolci:

Shri N. R. Laskar;
Shri Sradhakar Supakar:
Shri Shri Gopal Saboo:

Will the Minister of FUuise« be 
pleased to state:

(a) whether changes are proposed 
to be made in Government Financial 
Rules in Industrial establishments to 
Improve functioning; of the public sec
tor undertakings; and

(b) if so, the details thereof?
The Deputy Prime Minister and 

Minister o f Finance (Shri Morarji 
Desai): \a) and (b). The industrial 
enterprises have their own rules and 
procedures in accordance with the ad
ministrative. technical and financial 
powers vested in them under the res
pective Articles of Assoiation Statutes. 
In framing such Rules, the enterpris
es have to keep their commercial re
quirements in view and not merely 
follow the Government Rules. Gov

ernment had delegated some-time ago 
enhanced powers to the enterprises 
for incurring capital expenditure, in
viting and accepting tenders, creation 
and filling up of various posts, etc. 
within limits specified in each case. 
■Thise arrangement is considered ade
quate for the present. Mb specific 
proposal for making any further 
change* b . therefore, under consider
ation. The position would, however, 
be reviewed ag and when necessary.

t s p i n  « f  Ore to Japan under Barter
S B M g W W h

MX. A r i  A. K. Gopalan:
Shri T. l a a u n r t l :

Will the Minister of Finance be 
bleated to state:

(a) whether Government arc pur
suing the proposal to have barter

739 Written Answers

arrangements with Japan under 
which she would supply us v w i l i  
against ore exports by India to that 
country;

(b) whether Government have 
held some discussions with the 
Japanese Steel Mill Mission recently;

(c) if so, the progress made in the 
negotiations so far;

(d) whether Government have 
considered the impact of devaluation 
on such a barter arrangement; and

(e) if so, the conclusions thereof?
The Deputy Prime Minister and 

Minister of Finance (Shri Morarji 
Desai): (a) and (b). No. Sir.

(c> to (e). Do not arise.
Protected Water Supply Scheme far 

Cannanore In Kerala
333. Shri A. K. Gopalan:

Shri P. Ramamurti:
Will the Minister of Health and 

Family Planning be pleased to state:
(a) whether Government have 

received any representation from the 
District Development Association, 
Cannanore (Kerala) about a scheme 
o f Protected Water Supply for Can
nanore. Tellicherry and Mahe;

(b ) if so, whether Government have 
considered it; and

(c) if so, the steps taken by Gov
ernment in the matter?

The Deputy Minister in the Minis
try of Health and VtemUy Planning 
(Shri B. s. Murthy): (a) Yes. A
memorandum was submitted by the 
District Development Association 
Cannanore in August, 1M6 to the I * -  
Union Minister for Health and Family 
Planning requesting for the early ap
proval o f Combined Water Scheme for 
Cannanore, Tellicherry and Mahe.

fb) and fc). Part I of the Schema 
was approved on the 30th Nevembar,
1906 for execution under the National 
Water Supply and Sanitation Pro
gramme (Uifcoa) at *n aa&Mtad

Written Answer* 740K A Y  U , 1087
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of Ra. 88.12 lakhs. Engineering 
details in respect o f part II o f the 
scheme are still awaited from the 
Government of Kerala.

.Education far Tribal P tuple la
Attappadi Tribal Area (Kerala)
:885. Shri A. K. Gopalan:

Shri p . Xam am urti:
Shri E. K. Nayanar:
Shri K. Cmanath:

Will the Minister of Social Welfare 
■fae pleased to state:

(a) the steps taken by the Central 
Government for the education of the 
Tribal people in Attappadi Tribal 
area of Kerala; and

<b) whether Government propose 
to construct a High School in Agall 
for the tribal people?

The Minister o f State in the De
partment of Sieial Welfare (Shrimati 
Phalrenu Gnha>: (a) and (b). The 
requisite information has been called 
for from the Government of Kerala 
and will be laid on the Table of the 
Houie as soon as possible.

Accom m odation for Secretaries and 
ILPl

U i Shri Jyotlnnoy Baaa:
Shri B. K. Kodak:
Shri Mahaawad Ismail:

WU1 the Minister of Works, Hoaatag 
a id  Bapply be pleased to state:

(a) the total covered space (plinth 
area) that a Departmental Secretary 
la entitled to fat for his residence;

(b ) the total garden area that they 
are entitled to get; and

(c ) the covered apace a Member of 
Parliament is antitied to get?

The Depaty  Minister la  IW  Minis
try «r  Weeks, Hoaatag aad Supply 
(Shri I f t e l  Bhagh): (a) Secretaries to 

<Sorernroent are entitled to type VCD 
•ocotnmodaUon. D m  plinth area of 
old  hnwaes In tMs type varies from 
tMfcO squat*. meters to  478.5 square 

- *ri*tew.

(b ) No scale has been prescribed 
for garden areas but most of the old 
houses in type VIII have large com
pounds.

(c) No scales have been prescribed 
for residential accommodation for 
M.Ps. The plinth area of houses and 
flats in the M.P. pool varies from 
74.79 square meters to 407.0 square 
meters.

India Automobiles (P.) Ltd., Calcutta
SS7. Shri Jyotirmoy Basa: Will the 

Minuter of Finance be pleased to 
state:

(a) whether it is a fact that India 
Automobiles (P) Ltd., a firm of 
motor dealers in Calcutta connected 
with Hindustan Motors Ltd., was 
wound up some years ago;

(b) the amount of tax dues from the 
Company at the time of its winding 
up;

(c) whether the dues were not fully 
cleared at that time;

(d) the steps Government have 
taken to realise those dues; and

(e) whether it is a fact that almost 
the same set of people started a firm 
in the name of India Automobile 
(1960) Ltd. in the adjoining premises?

The Deputy Prime Minister aad 
Minister of Finance (Shri Morarji 
Desalt: (a) There are two concerns. 
viz.. M/s. India Automobiles ( firm) 
and M's. India Automobiles (I960) 
Ltd., (a limited company) connected 
with Hindustan Motors Ltd. Both 
the concerns »re still doing business 
and none of them has been dissolved 
or wound up.

<b) to (d). Do not arise.

(e) According to the information 
available with the Department, none 
of the partners of M!s. India Auto
mobiles Is connected with M|&. India 
Automobiles (I960) Ltd.
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Reserve Bank of India Steering Gm *  
on Incom e, Wages and Frices

338. Shri Sam Kishan Gupta:
Shri Yogendra Sharnu:
Shri S. K. Damani:
Shri Sharda Nand:
Shri Ran jit Singh:
Shri Ramaehandra Vlaka:
Shri Dhuleshwar Meena:
Shri K. PMdhani:
Shri Heerjl Bhai:
Shri Bharat Singh Chauhan:

Will the Minister of Finance be 
pleased to refer to the reply given to 
Starred Question No. 150 on the 30th 
March. 1967 and state:

<a) whether Government have since 
considered the Report of the Reserve 
Bank of India Steering Group on 
Incomes, Wages and Prices; and

(b) if so, the outcome thereof?

The Deputy Prime Minister and 
Minister of F inane r, (Shri Morarji 
Desai): (a )  and fb).  The matter is 
still under consideration.

Central Hoosing Board

339. Shri Ram Kishan Gupta:
Shri Ramaehandra Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pmdhanl:
Shri Heerji Bhai:

Will the Minister of Works, Boos
ing and Sapply be pleased to refer to 
11* reply given to Urtstarred Question 
No. 707 on the 6th Anril. 1967 and 
state:

(a) whether final decision *»»■ since 
been taken regarding the proposal to 
set up Central Housing Board; and

fb) if so. the details thereof?

The Deputy Minister in the Mlnto- 
fry o f Works. Boosing and Snppty 
fShri Singh): (at and (b).
Ye*. The proooea] has been held in 
abcyancc for the time being, in view 
o f ihe financial stringency.

i t w K  v m n
340. t w  <Hmwi snq v t i  :

w t  w w  ffwr «rfrwTT fw tm * *rwt
*r?r ararr*r v i  sre r ftp  :

(V ) rr* TX'T nm  *»fFT»OT VT 
*rwr w r  fr fsr'ifpt *nr 

Tfr^rr fatfriR- t f Hpt % «r::T'T'T «rwr 
f^Tin ft <t«t sprn

f^ r
(•») TUT %

W P T  n *r  It ;  T m  <TT f«R ? R  T T * T T  
=r»rrf n f  ?  w i  »mrrr «rr 

fVSRT WTTnt f, ;

( *t ) * * tt  qnf j n r  It  far 
+ *.i^  fPTt T n iit  ̂  > rt ir firm n  v r
tt»t *nr «m ft w t  w # r *if? - 

gr »t£
( v )  srr, ?n *wnn « t

« p n  f t ;

(T )  jh5 «fr *r* I  f *  snfrsr, 
sft'ijffT, tt^ t , serprrft ;tvt tffw* 
**ft f^Tfnpr nfir vwV
I  m rfv <*f»w> snfr

ft; «ftr 
(^ )  irf? itT, w t  vhrar k  y*r 

irfinfarr «fhff wwrr * *  sr£ irt
nWnt 5

w i w  r t r  vfrwir
*  *«> f o  : ( v )
ttrr ( « ) .  m ftnr f i t s *  -rnw r 
ft, *nn t t t  <rr t% 4  st

* T « r «w t i v ftm  w .m  
t^Wo rVo 3 8 2 /6 7 ]

(*i) n V  ( h ). *  *nflf i «pmnft 
ip  it v t f  fhft |  i

y v  v *  fa r r f it  f *  tm r
W T f r tr  *ft»r f it  t i e  w m Jf f 'w t  
fin tt  t  t nflmrtw w * % *  m m  
m m ft  & r  f  D r
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^  an fnarft $  1 *m-
Wflft *TT w t  jtw

VTVtf WVT-qrR  ft ?

(T )  ^nst TOfar, sn w rw , tt*t^  
-»hittO wV firf*r=r t<t Tf^rrr frvrmT 
it frfro  % tk  P. 1 «nrt *nr|r
«PT *ft MfiflTJ f̂ JTSHT C TTPBi fTT TT5nT
t o  r*  # 1  7«r'tm tffr  arrnurf inf* *t 

fsr^if irsrp »fr »nf*r*T t ,
<r*rrf ip fppr TfTTrrr f^fnr^ q r o w
err (rrm f fa-gr w  vftr % **m =rm
*ffr ■3TT t *  £ 1

^  jqjY 1 s n r  *rmrf3rv 
qfr«pr?r TR% fWH ̂ ft  *T tJPTT $, fa r  
o t  * r * r » r  * » f f  » i  * r t r  u ^ t  a  v f w M  « p r f

if 1 **» Vim * *TtT HH) I FjW 5TTT- 
**er *r «rvr^ wt^t xr?rr fr, an? srur 
wr?«r *T  *T "TTT ^ I TT Jljft
•raT-*^ ipr jrfrr jftTT ft 1 w m  
Sot *r 5*rV *  %3ft 5rrrr ft 1

Apna B uar, IN A Colony. New Delhi
342. Shri Bhogendra Jht:

Shri K. M. Madhnkar:
Wiil thr- Min.ilci <•{ Works, Hous

ing and Supply be pleased to state:
(a) the terms and conditions on 

which Government have given the 
premises of l.N.A. colony to Apna 
Bazar;

(b ) whether the Ministry is asking 
for 4 per cent o f  the cross turnover 
towards rent; and

fc> if to. the reasons therefor?

Thr D epot; Minister ia the Minis
try o f W sifei iM H b v  and (Supply 
(Shri l<kti Siagh): (a) Government 
have allotted 2X4 shops in the IJ J A  
Colony to IH« Super Bazar Authorit
ies. Economic rent is being charged.

(b )M o .
<e) S H i ,  m | ariae.

Purchase of Land by Dr. Dharma 
Teja

M3. Shri Bhogendra Jba:
Shri K. M. Madhnkar;

Will the Minister of Finance be 
pleased to state:

(a) whether investigation into the 
transaction of purchase of land by 
Dr. Dharma Tej a’s relations has been 
completed; and

(b) if so, the details thereof?
The Deputy Prime Minister and 

Minister o f Finance (Shri Morarji 
Desai): (a ; No. Sir.

<b) Does not arise.

Government Bungalows kept vacant 
in Memory of Deceased Prime Minis

ters and other Ministers
344. Shri Baburao Patel: Will the 

Minister of Works, Housing and Supply
be pleased to state:

(a) the number of bungalows and 
their locations, kept unoccupied in 
New Delhi in memory of the deceased 
Prime Ministers and other Ministers; 
and

<b 1 how long they are going to be 
kept unoccupied in spile of the acute 
shortage of accommodation in Delhi?

The Deputy Minister in the Minis
try of Works Housing and Supply 
(Shri Iqbal Singh): ia) No bungalows 
Iron', the general p<>:>s have been kept 
unoccupied in New Delhi in memory 
of deceased Prime Ministers or other 
Ministers

(b) Dots not arise.

*  «n*Y eft

34 5. eft KM :
Wo *fo WW*B : 

fco f e w  :
eft 
eft W *w §xnr *fM t : 
eft mNVH liff •
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41 fm fr n  swmr : 
eft q«r« «prf :
•ft «TRT »!** :

^  'J W  :
•It W B  ftniTft V ltM t :

»wt w i^ n  q v q fr n r  flrttwrtfeft
n? 4?n% ŝ tt f* :

( * )  nm ^  *rr ft fa? ir 
<ft% % qî fr vt $ -sfr atawnr $ 
ipmftr * q  snror ^  fc;

(m ) «lfc ?t, ?Tt WT wnft vt 
$T *TT% % fair M7VTT  ̂ f& VhPITqf 
•FfTT e£; *A*

(»r) ir ifcprrv w  im r'ifor ¥i 
arrihft ?

w i w  m  'rfrwrr fiuflwi w m in  
«  w *  ( *  *•  ^fir) : ( * )

ir TPfr *i?gfiw> =nfr 
yor *rt i ■t’ttPt vw farfr rrmf 
iprr *rf % i 

(*) Wtr (*\). sfr gi i ftrsft if
«n*ft w  <r=ni w  5Rr% % fair 
(fraRTO **f*i nf t ?wt 5 ® «r»- fiwrr 
ft 7<rr ft i jrfr ** mt*u $r<rr t$t 
?rt ir »nft vhnmt «rmy<r: «nr?ft ?»W 
^rspmn*f'r?V?t3rra:<fti 
§ v  jfrapmt *rt»fr 7 4  *ff<r irfir^ if

f t  ^Ttlft I

346* W o t w  (M jpn 1 
eft W i fWWl :
«ft «• "fte M l  : 

w fr  f t *  iNWmr : 
tW  :

wr far *nft nr? *w% ¥t tm
f t r :

( t )  1 9 6 6 - 6 7  %  \ m  i f
wt*t t t  finmr %■ *mr froSt «rt *wT ft 
w fiw  «r*fir % *rm «hwt t t  *?t TTfa 
% P i» tw  % fira^ m r s w ?  *rr<T̂ r
WlVfTcT TT «T;

(m ) ***r % jm rr
«r* |; *ftr *  fipi% «wf ir w M ftr  sri
t ;  iffr

(n ) wnr vrr «rrqnft y u m  *fr 
**r n ?mr s r r  mnr «rr Orrer*

%  f a i r  wkxtt . v r  w t  ^ q n r  r r
f ^ r r r  ^  ?

« h f t  w f i  f t m  * W t  ( « f r  
I w f )  ( * f )  i r f r s f t a

*^rTW WT^ffl % «TT*T 31 «rT̂ , |9«7
tT 57 ar? n *rfv* *nrv *r trfimfa
i f t  ffW TT % *jT*TTf Tf wfrsff Vt 
* r w x  7 9 1 2  f, I

( » )  w  *» *nr*T *r
wfaflffa TT ^  nmsfi VT flfrrT
sj^mc ^ :

Development o f  Calcutta
347. Shri indrajtt Ofl|ta:

Sbri B. N. Mokerjee:
Will the Minister of PUaaiag be 

pleaeed to etate:
(a) whether rtiecneiiom were re

cently held with the West Bengal 
Government regarding the Central 
assistance for (he State's Rs. 80 crores 
plan for Calcutta’s development; and

<b) U so, the outcome thereof?
The MhHetw «f P lu a lic , M r o h w  

and Ch— ifcels and Social Welfare 
(S k i Asofca Mehta): <a) Yes.

(b) The State Government have- 
been requested to expedite the flnall- 
ftelion of the Calcutta Metropolitan 
Development Schemes which form an 
integral pert of the State's Fourth 
liv e  Year Plan.
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Vm m  Corps Volunteers
Stt. Shri Indr a] It Gupta:

Shri M otia  Swamp:
Will the Minister of Finance be 

pleated to state:
(a) the total number of Peace Corps 

Volunteers in India on the 31st March, 
1W7;

(b ) their State-wise distribution;
(c) the names and broad details of

thi project on which ihey arc work
ing; and

(d) the number of volunteers in 
each project?

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Aesai): (a) 1256 American Pe&c?
Corps Volunteers were working in 
India as on 31st March. 1967.

(b) to (d). Two statements one 
showing the state-wise and projcct 
wise distribution of Peace Corps 
Volunteers, and the second giving the 
broad details of the projects are laid 
on the Table of the House. [Placed 
in Library. See No. LT-383/67],

Ftoreign Investment in Fertiliser 
Industry

349. Shri Indrajit Onpta:
Shri V. Krishnamoorthi:
Shri S. M. Banerjee:
Shri Madhn Lima ye:
Shri Bam Kiihan Gnpta:
Shri SMheshwar Prasad:
Shri sw ell:
Shri Vasndevan Nair:
Shri C. Jana rdhanan:
Shri D. N. Patedla:
Shri Onhar Lai Berwa:
Shri K. » m :
Shri C. C. I M :
Start C. K. Bhattacharya:

WIU the Minister at Petrelenm and 
OMmImIb b i pleased to state: 

(1 ) wfcathecr M y offir tor coUabora- 
is the VertUJaer iadnatry has ta n  

TWIft r t  ftMB tandtD M u  ttace the

time-limit for concessions to foreign 
investors was extended recently;

(b ) if so, the number ot offers re*
ceived and the particulars thereof,

<c) whether Government have ex
amined these affers; and

(d) if so, the decision taken thereon?

The Minister of State in the Minis
try of Petroleum and Chemicals and 
U  Planning and Social Welfare (Shri 
Raghnramalah): fa] No.

(b) to (d). Do not arise.

T O R  A  V I  SKI W W T  W W W

350. *ft TFT WVTfW :
•ft jppw *** w p w  :

tot fa n  *rzt v s  stttsi f?n  
ft; ;

( t )  to t ?if! w* f. fv
troy

(irm  »%»r) tt rr̂ r hot f«re% «rr^
% <nnr-vr ?r*rr f ir s t V7 v t *st

(sr) f«re% *rt̂ r *rrt *  wtott, 
% w ra -v r <r«n fira r v t  % it  

vt ?

w  w w  *nfr ttm  # 1ft («fr 
i f t m *  k m i)  : ( v )  *ftr ( « )
WTTrT *RVTT % qTO W  JfTT WTO VT
% W W  % 3  V tf siff
It 1 qnr *wf it It
vt *[f VTOVT v t TVH w  5WIT | :—

1 9 6 2 -6 3  . 4,432
1 9 63-64  . 4,854 ̂
1 9 6 4 -6 5  . 5,722

1 9 6 5 -6 6  . 5,6 44

1 9 6 6 -6 7  . 1.432
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* f r  ?pp fipft--vr % «f*wrfiw 
m i w  ?wr f r o *  qt«r **? 2r «w  
k  n f  firsM ?t t**t vr
sr»H & 'TprrT *rr?rrr *r tto  v t i  tpnrr 
<mv<ur *£r t .  w fo r  finfr-T*- 
*rrmcr j m  *1357 Ppirr w r  £ i

Bharat Berral and Dram Manufactur
ing Co. (P) Ltd.

X*l. Shri A. B. Vajpayee:
Shri Balraj Madhok:
Shri Madbu Llauyt:
Shri S. M. Banerjee:
D j, Bam Mapohar Lohla:

/  Shri George Fernandes:
WiA the Minister o f Petroleum and 

'Chemicals be pleased to refer to the 
reply given to Starred Question No. 
292 on the Sth Aprf!, 1987 and state 
the action taken against the officials 
of the Indian Oil Corporation who 
placed orders worth Rs. 77.26 lakhs 
with the Bharat Berral & Drum Manu
facturing Co. (P) Ltd. after it was 
blacklisted by the Central Govern
ment?

The Minister of State in the Minis
try of Petroleum and Chemicals and 
of Planning and Social Welfare (Shri 
K A g h u r a m a t a h ) : The enquiry institut
ed by the Government is still in pro
gress. On its completion, the action, 
if any. to be taken against official-! of 
t h e  I.O C will decided.

Loan Sanctioned to Banks in Goa

352. Shri A. B. Vajpayee:
Shri N. S. Sharma:
Shri Shri Gepel Saboo:
Shri Brtj Bhnshaa Lai:
Shri Shard* Nand:

Will the Minister of Ftaaace be 
pleased to state:

(a) whether K it t  fact that Gov
ernment sanctioned a loan of Rs. 449 
crores to banks in Goa without settling 
-terms and conditions o f repayment;

(b) if so. whether the terms and 
conditions of repayment o f loans 
have now been finalised;

(c) the reasons for sot settling tbe 
terms and conditions before the grant 
of loan; and

(d) whether any responsibility has 
been fixed for this irregularity and 
the action taken against the officials 
concerned?

Tbe Deputy Prime Minister and 
Minister of Finance <S*»ri MorarJI 
Desai): <a) A total loan of Rs. 5.49 
crores has been paid to the Custodian 
of two banks, namely the Caixa Eco
nomic;! do Goa and the Banco Nacional 
Ultramarino. which were taken over 
after the liberation of Goa. Rs. 1 
crore has since been repaid.

(b) The terms and conditions of re
payment of the loans have not been 
finalised.

(c) Under Section 6 of the Goa, 
Daman and Diu (Banks Reconstruc- 
lion) Jtegulation 1962. the Government 
of India had to make funds available 
to the Custodian from time to time to 
enable him to discharge the obliga
tion of payment to depositors and 
other creditors of the banks. The 
amounts so made available were 
treated as loans. It was not possible
lo assess, at the time the loans, were 
sanctioned, the extent of realisable 
assets of the banks that would be 
available after discharging the above 
obligations and to lay down any sche
dule of repayment of principal and 
the rate of interest- The financial 
position of the banks is being ascer
tained through audit and the terms 
and conditions of loan are expected to 
be settled after the audit has been 
completed.

(d ) In view o f (c) above, the «jue»- 
tion of taking action against any 
official does not arise.

Fills fer Family FIs—tag
154. Shri P. M. Seyeed:

oekar U1 »erw«: 
NMMft S w M p :
Georg* P w tw



Firing by MAY 25, 1967 Pakistani Force on 844. 

[Shri .Swaran Singh] 
leaders an attitude of !bellicosity. That 
is all that I could think of. 

9.il'T f of�cf;;'N ttT a �lf ( �) 
lff'fi1r:r+ti;!T ;;rr � '"l"T �m l:T',:rr � 1':11 l-l ;:r 
>ft¥ fcfi<IT �, �� Br�* lf it � "1"RrfT 
'if� � f91 3;11sfif{ � if ;;rr rrrf91fcf"RT 
� <li r ;;r:rrcr �r � �h: "!�· tr� tfcrIT 
g{ t -'lm:"a-"ttr l:TT+IT �� it �tr 
'1:Rfr G'� � ;;rr .,-rm �1 g"{ �, �B� 
�ti" if lfo �;::ro ;q'"fo 'fff"l;;fiffi <li°T if1lT " 

srfof'3fim �? 
Shri Swaran Singh: I have said that 

on receipt of the message through the 
United Nations observers, a cease-fire 
was arranged. The meetings have 
taken place between the commanders 
at various levels on both sides. I 
would also like to inform the hon. 
Ho;.;.::;2 that under the Indo-Pakistan 
agreE'ment relating to the functions or 
the United Nations military 01bservers, 
the function of the United Nations 
military observers is confined to th·� 
cease-fire line. This area is in the 
International !boundary between 
J�mmu and Pakistan, but both sides 
hav2 agreed to use their good offices 
for certain occasions, and their good 
offices were invoked by Pakistan to 
bring about a cease-fire in this parti
cular case. 

l!.l1i t{�q'ff,' v� ( � �) : "'�r 

�' ITT<f,n:: � �ct of,cf I:f'"( irh:· f� 
� fifi ;a-89'if � ;?)- <TR cfR � rrrT 

� fc"f> �i'.f q>T{ mi-�- trrf'!i"�d,•i � rrP--T 
<!",<:'rcTl:r cfi{'."�- cf>f Jm �, c;;r<SJ" ::r� orm 
cfR ,ff"{ cfit[f '1"{ � ffT �IJ"'li"T GTicfi,:W,, 
�� a; r,c � f;;-q:n1rr f m � f<fi "q"T� 

�IT f!oa \ :gi· �ic.'•fl" ;i TZ :sf#, f Cfi"{ '.ff 
� <if,h �\l" ;t; ma q;;;:?f wr: � -.f;'fr 
�R<f ?J' :;yr,;;rr 'i;)"fi::clT t fc;=; <f[IT ;i:rr:r 
i:!Tl11cfi';G ?f ii { � �i"f f. 'fi"{ mi1° 
� fq; CfTRimR �� e;ir1i'.'c cfiT q1,7� 

<RaT -zt =;nt crrr �<f �i'iifc: � .. 
f�'.li 'if�\TI <:�, �f'Vf � � 
ffi? 

Indian Patrol in J. & K. 

�T f:q<lT � : \Jf"T �, f� �Tl:fi 

�� � fi'li � it� � if@ gt;°, 
� � g� �, \Jf"T ffT�Ffi� <liT trJT
i'f;:c: g:!TI" �--� C;i'li �;:;;;ra �ITT 
�, � C;ifi cfi1tff �t �R"� ifif �� 
� 'ITT �"isff lT{ \q"f I 

P.ifr lim'�· f�: � err +n: � 
�, � tr) �'ti"f �rn offifif � I 

Shri Hem Barua (Mangaldai): of· 
late, Pakistan has been intensifying 
her hate India campaign with vitriolic 
vehemence in pursuance of which 
Pakistan has concentrated troops on 
a lar.ge scale all along the frontier, has 
violated our frontier and at the same 
time she has 'been collecting arms and 
ammunition from different quarters all 
over the world, and she has establish
ed relations, anfagonistic to India, with 
China. Pakistan never misses an op
portunity, whenever it is possible for 
her, to show to the world that the 
Tashkent agreement does not exist. In 
the context of this, may I know fron, 
the hon. Prime Minister particularly 
since she is present here, how long 
does she propose to swear unilaterally 
by the Tashkent agreement which was 
a biliteral agreement, and Pakistan 
has never missed any opportunity to 
destroy that agreement and has never 
l'!Worn by that a,greement up till :1ow. 

Shri Swaran Singh: If I may ven
ture to point out, the Tashkent Decla
ration, the sUJbsequent events and the 
present position of the Tashkeni;..Dec
laration certainly do not arise out of 
the Akhnoor firing. 

Mr. Speaker: Apart !rem that, there 
there are 50 names here. Are we go 
to .go through all t·he 50 names? 

Shri Nath Pai (R.ajapur): Absolu
tely. 

Shri Hem Barua: The minister &aYII' 
Tashkent Declaration does not arise 
out of this. But this shooting inci
dent is part of the hate-India cam
paign of Pakistan. Therefore, I wan'f-

• 
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the Central and State budgets have 
been presented. 

Mobilisation of Resources by States 

357. Shri Chitamani Panigrahi: Will 
the Minister of Finance 'be [)leased to 
state: 

(a) whether the State Govern
ments have agreed to mobilise more 
resources for financing various deve
lopment programmes of the respec
tive States; 

(b) if so, the amount of 10mobilisa
tion of resources estimated by the 
various State Governments for 
196'7-68, State-wise; and 

(c) their estimates for the entire 
Fourth Plan period, State-wise? 

The Deputy Prime Minister.· and 
Minister of Finance. (Shri Morarji 
Desai): (a) to (c). The Fourth Plan iS' 
still to lbe finailised. Meanwhile, how
ever, the State Govermnets have been 
asked to undertake an examination of 
what resources they can mobilise to
wards the requirements of the deve
lopmental programmes in the States. 

As far as the year 1967:-68 is con
cerned, certain States have already 
indicated certain additional resources 
in their Budgets so far presented. 
However, the c01IDplete picture would" 
be known only after the State Govern
:m,ents have ;presented their final 
Budgets for the year: 

Overdraft by states· 

358. Shri Chintamani Panigrahi:: 
Shri Swell: 
Shri Kikar ,Singh: 
Shri Kolai Birua:
Dr. Kami Singh:· 
Shri B. S. Sharma: 
Shri Onkar Lal Berwa: 
Shri Kanwar Lal Gupta: 
Shri R. S, Vidyarthi: 
Shri George Fernandes: 
Shri Madhu Limaye: 
Shri J, H. Patel: 
Shrimati Tarkeshwari Sinha: 
Shrl Sidheshwar Pral!lad:: 

Shri S .. C. Sa.man�! 
Shri A. K. Kisku:. 
Shri S. N. Maiti: 
Shri Tridib Kumar· Chaudhuri� 
Shri Maddi Sundarsanam: 
Shri Ram Sewak Yadav: 
Shri Nihal Singh: 
Shrf S •. R: Da.mani: 
Shri. M; S. Murti: 
Shri Ram Kishan Gupta:: 
Shri Rane:: 

Will the Minister of Finance be 
pleased to state: 

(a) whether the discussions with 
the State Chief Ministers in April: 
1967 in respect of ending States. 
overdrafts on the Reserve Bank were 
fruitful; 

(b)· if so, the· nature of decisio� 
arrived at; and' 

(c). whether all the State Govern
ments have cleared their overdrafts 
by now.? 

The Deputy Prime Minister and 
Minisfor of Finance ( Shri iworarji 
Desai): (a) and (b). It was generally 
agreed' at the Conference that recourse 
to overdrafts from the Reserve Bank 
should be avoided by the Staite Gov
ernments. 

l.::) Some State Governments have 
not yet been able to clear their 
overdrafts and the matter is under 
corr e:;pondence with them. 

Irrigation Loan· to Orissa 

359. Shri Chintamani Panigrahi: 
Will the Mintster of Irrigation and! 
Power be pleased to state: 

(a) the amount of irrigation loan. 
given to Orissa State, project-wise; 
from 1955-5"6 to 1967-68, year-wise; 

(b) the amount of interest due to, 
Government on these loans; and 

(c) the amount recovered by way 
of interest and towards the capitali 
up.to-date on these loans? 
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V m  Mint* 11 mt »rfl§H an a i  
I t m r  CDr. K . |« B m )s (a) to <c). 
T h i i*qutsite W o n n A o n  la brine 
eoliKtod and wHl be laid on the Table 
o f  the House.

■krt &  * . Daman!'
W ill the Minister o f F h — Inf be 

p lausd to  stale:
(■) whether there is any proposal 

under consideration to make the 
Plan, a  six-year Plan; and

(b ) whether any State Govern
ment has made such a proposal to 
the Central Government?

The Minister of Planning (Shri 
Asaka Mehta): (a) Mo, Sir.

(b) No such formal proposal has 
been made, although at the Chief 
Ministers' Conference in A p r i l ,  1 9 6 7 , 
ooe or two Chief Ministers casually 
MOgested revising the Plan s o  as to 
cover a period longer than five years.

Unauthorised Colonies In Delhi
M l. 8 M  Sharda Naad:

Skri JT. B. Singh:
Shri Bharat Singh Chaahan; 
Shri Maatbhal 1. Patel:
Shri H iriayil Devgaa:

Will the Minister o f Werks, Boos* 
lag a l  Oagply be pleased to state:

(a) the number o f unauthorised 
colonies set up in contravention of 
the Master Plan in Delhi together 
with houses constructed there; and

fb ) tbe steps taken by Govern
ment to help and develop soch colo
nise and regularise them after suit
able BMdUcattona keeping In view 
tha housing shortatfs la  Delhi?

The Depaty Minister la  the MbUs- 
< 9  <* W «ct% Wuial f  and Sappiy 
(flO| 1 ( W  K agh): (a ) Tba number 
at anfcuthorieed oofcxiies is 189 as on 
the l is t  March, 18*7. Tbe number o f

hnwns eooetnicied in these colonies 
is not aivaUabife

(b> The Delhi Municipal Corpora
tion are considering the question of 
regularising tim e unauthorised con
structions which « e  o f  substantial na
ture; were put up prior to the enforce
ment of the Master Plan for Delhi (i.e. 
the 1st September, 1982); and which 
do not violate the land-use pattern o f  
the Master Plan for Delhi and can be 
fitted into a proper lay-outjservice 
plan.

Advances by Banks against 
Foodgralas

382. Shri Paianath:
A r t  Salya Nataln Singh: 
BhriaaU flm*iHa <il spaUS: 
Stef B. K- Nayanar:

Will the Minister of Finance be 
pleased to state:

(a) whether the Reserve Bank of 
India issued on the 25th January, 
1987 an amendment to its earlier 
directive governing scheduled banks’ 
advances against foodgrains;

(b) whether the amendment 
exempted from the purview o f the 
Bank's control the advances against 
the stock* of hybrid foodgraln 
seeds;

(c) if so, the total amount of 
advances given by  the commercial 
banks during February and March, 
1887; and

(d) tbe total number « f  persons 
authorised by the State Govern
ments during the above period to 
deal in such seeds?

Tbe Dcpaty Prime Minister and 
Minister o f  Finance (Shri MorarJI 
Desai): (a) Yes.

(b) Yeat provided the borrower 
produces in respect o f  the stock of 
hybrid « H r jln * seefti, a certificate 
tea«n the National Seeds Corporation 
Ltd. or from the concerned State Gov
ernment to the effect that the bor
rower hae bean duly authorised  t». 
deal In the hybrid seeds.
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Cĉ  and f t ) .  ferittti'
collected and will be laid'on K b it
o£ th*:K)MUMM>)n dw: M une.,

Q n j »  J h u a i i  ficfcttM
M3. Bbri K. lu tk n l!

' IftimiaWi:
WilJ tji* lifcpiflfterof ^rifttton and 

*o*er, be 'pleaisfS to state
ly) vhathw it.ia a tact that pov- 

erampt are considering u> include 
the Upper Bhavani Scheme in the 
Fourth Five Year Plan;

(b) 'J?'&/wfaen‘ ^ ,f& ifld  be finalis
ed and when 'tfie’^ o ii' would atart; 
and

(c) -Ifef- «MiMMrted ebst df the 
aehenS»rMMI>h«tr Auch Mttd wiU 
come under HMngationl

Ybe M M lk r  of Irrigation and 
Power (Dr. K. L. Rao): (a) The Up
per Bhavani Scheme has been includ
ed in their Draft Fourth Five Year 
Plan by the Govt, o f Madras

O)) The scheme is under investiga
tion and it is tob early to say when it 
would be finalised.

(c) Does not arise.

Flood Control in the Country
3C4. Shri Swt»:

Skri Kikair Singh:
I»r, Kami Stngh;
Skri R. K. tttrim:
Shri M i l  Blraa:

Wt|| <be ^inifter of Ir \(|Uob and 
F «# (t be pleased to state;

(a) whether the C t t t n l  Govern* 
ment in collaboration with State 
dWtontfcMHi' haVfr 'UJten ' to ^  steps 
ttf 'pHrtfei# ftjods ‘dttMBrf the dttftIftrf' 
rainy season; and

(fe) il jo , iw  steps being taken by 
the Central Q m m o it  in this 
ragard?

I V  o t W lg m * *  an«
P ow * .f lfe  k  L, m i*);, (a) aad (b). 
Flood* are ,a natural phenomenon and 
cannot be prtyjirowl. difch
agea caused by o i l  bii ’nAuMl'

by fconstWirth^ flood control measure* 
WUefreSfrfcr1 these are technically and 
cKnbnsnioally'' feasible.

Flood control schemes are being for
mulated, corjfltructe4, maintained and 
operated by State Govermaente. 
Whenever' requested, the Central Gov
ernment extend technical assistance 
for the purpose. Financial assistance 
by wqy fif long-term loans is also 
given to Slate Governments.

The flood control measures execut
ed by State Governments during the 
Three plans are expected to benefit 
about 130 lakh acres during the com
ing monsoons.

V. S. Aid

3*5. Shn Swell:
Shri R. K. Birta:
Shri Klkar Singh:
Shri p. M. Sayeed:
0r. Kami Singh:
Shri Kolal Blrna:
Shri Ram Kishan Gupta:
Shri C. Janardhanan:
SJyrt r . C. Adirhao:
Shri Vusdcraa Nair:
Shri Hakam Chand KachwaJ: 
Shri Jagannath Rao Josh):
Sfari Bam Singh Ayarwat:

Will the Minister of Finance be 
pleased to state:

(a) the total amount given by the 
United States under the current aid 
programme for India's food produc
tion and economic development;

(b) the conditions on which this 
amount has been or ia proposed to be 
given; and

(e) how this amount will be uti
lised by Government?

Jrii* Jtojprty M ba» Minister and 
NfaiWiyf « f  Finance (Ska  ̂ MM—|l 
Desalt: (a) to (c). a  statement is fci* 
on the Table of tha Bouse. (Placed m  
library. See No. L ?-*M /«7].
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Aid from BelP,llllt·' ,,,1T 

366. Shri Ramacllamlia • i��:p}•'; 
Shri M. Rampure: 
Shri Ebrahim Sulaiman Salt: 
Shri N. K. Sanghi: 
Shri Y. A. Prasad: 

- I dr..J� 

Will the Minister of . flDance be 
pleased to state: 

(a) whether an agreement has 
been signed between the Govern
ments of India and Belgiurµ for the 
loan o'f 60 millions Belgian Francs; 

(b) if so, the broad details the,i;eof; 
and ' : 1.,1) 

(c) the particular Industry in 
which this loan will be utilised? 

The Deputy Prime · Minister' 'and 
Minister of Finance (Shri Morarji 
Desai): (a) Yes, Sir. 

(lb) It �ovides fOr a credit of 60 
milli0n Belgian francs (Rs. 90 lakhs 
ar,prox1mately) for the import of 
goods and services of Belgian ori�in 
required for the Fourth Plan. The 
Credist carries interest ait 3 per cent 
and is repayaible in 15 years ln' equal 
annrua1 inmalments, commencing from 
the 1st October 1972. 

(c) A,part frOJ:n! the import of special 
types of steel and Fertilizers, the 
Credit has been allocated for the im
Port of raw materials and corrn:ponents 
for the manufacturin,g programmes of 
various industries. 

Small Savings Collections 

36'7. Shri S. R. Damani: Will the 
Minister of Finance be (Pleased to 
state: 

">ll'lie'l D�ty<.t4lrimet. Mbiistei,:)ltland 
Minister of,r:irF.iiulmlen (Shri Morarji 
Desap: (a). Gross c

;
ecti.o� under 

'1th fSJWa,ll .
:S 'vuf/J s

.
' efu,7ctµr

�
·1!.;c: e 

-
1t>eR6if'i*orac1oc:too:l'· 19&1§' J/ · 1 · • ' . ) !'!' 
1967 aimounted to Rs. 279.53 crores ap-

_,pro'Atlll;;l1;ely (mciuqing, ffSt�� in� 
t�e�t on Po�t Qffom �vings 1oank:� 
�ts).,, .  t .-,J'. fqmo·1 fl'}·>d 

" ·f.H-.:.aP[ .£'• 

('b) Rs. 201.34 crores (approxi-
i:roattitlW�-fl 2,, iu ,ton 11 ! 

bni; ,,,,1i h ·Vic r tu·,mai"l�?.f; xsj-9mn�. l 
(c) Grossi.,Sfna11I Savmgs9&>1leet'idns 

and withdrawals dU1J:ing the period 

1�f.
r
�_J\J%�tem�:m·1J9\l\

r
ffll4� to 

i1aiijprb�:rr
e

?J��rv. �l . i�.t)1mft3 
r !•i,, 11 • Yl .;r J.i:.,; E' :(u::r.90 

11 ,; f, 11. b·)j')!JiJO'.) g'11.)(. 
,.Emerge�y:. Rjs�s,. , ifnsllllancE Jt:remia 

(r' I ,, 
368 Shri S. R. Damani: Will tne 

Minister of Finance be pleased to 
state: 

( ) tli.' t'l,_,, '>:tti 'l . d a e a:m.oun vi_ prenua receive 
under the Etn:iw�. t;JCfn 11�:t;iSlrffnCe 
(Goods) �di�

�
· �· actory) 

S h .a' "'}. { '.,., :fl '1 J, ,,lid c eme urms l r.�r"' ?.. hnb 
(b) if so, th�'�tajlS }h�e'"

oj
; and 

, .; .n 110 

(c) what ·was" ,· the 'cbrrespondinc 
amount in 1965-6&? · 

l'ht- D'ejjuty Prime, Ministt:.r and 
Minister of Finance (Slki' '" Morarji 
Desai;: (a) to (c). Figures· �f preffiia 
received under the Emergency Risks 
(Goods) & (Factories)' lnsurance 
Schet71es during 1966,67 ai;i,q. i965-66 
are as follows: � 

I i 1966�67 196;5-66 

CFi�res in lakhs_ of Ru�ees) 

(a) the collections made under the l. Emergency Risks• Small Savings Scheme during the , , ,(Goods). Insµrance 
last six months; Scheme 

(b) the extent of withdrawals dur
ing the above period; and 

2 •. E�r,rgei;1<:y Risks 
' · (Factory) Insu-

r141cl! Schemt J'I' 

74 5,52 

I5A2 

(c) how does it compare with the - _________ ....,.._......,..,..._._,...__ 
previous six month8? Figures for r966-6T are11 ptovisiorial. 

;!;.,1n1M '3rrti1q 
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lanwin h r  w H B M t  at N H to 
D a M i k h p

3(9. Shri S. K. Demaal: Will the
Minister o f Finance be pleased to
state:

(it) whether the Income-tax aasess- 
ment o f  ell public undertaking! bee 
bean completed till the M irieiim t 
year 1962-63; and

(to) if  not. the unita ot which (he 
Income-tax assessment ig pending and 
aiaee when it le pending?

The Deputy prime Minister and 
Minister of Finance (Shri Morarji
Desai); (a) and (b). The information 
is being collected and will be placed 
on the Table of the House m early ae 
possible.

Prime Minister'* Hoase

316. Or. Kami Singh:
Shxtmati Nlrlep Kaor:
Shri Blbfaatt Mbhra:
Shri K. N. Tlwary:

Shri A. B. Vajpayee:
Shri N. S. Sharma:
Shri Sharda Nand:
Shri Brli Bhushan Lai:
Shri Mtdha U naye:
Shri S. M. Banerjee:
Jh. Bam Manohar Lohla:
8hri Geerge Fernandes:
Shri Sheopejao Shastrl:

Will the Minister of Werks, Housing 
and Supply be pleased to refer to the 
reply given to Starred Question 
No. 269 on the 5th April, 1967 and 
state:

(a> whether a final decision has 
i i t i f  been taken tar a permanent 
uslilntri o f the Prime Minister and 
ta regard to shifting her to  the new 
rwidenri;

(b ) i f  so, the details thereof; and
(c) the amount to be spent on the 

renovation o f the new residence for 
meeting the requirements at the 
Prime Mtn liter?

m e  P ip t j  Minister in (fee Minis
try e# Khitat, H M tag  end Sappfcr 
(Shri Iqbal Singh): (a) No.

(b) and (e). Do not arise.

Job for aaq iiu  Workers of Fsmlgn 
Companies la LO.C.

H I. Shri B. K. BSodak:
Shri H iifiliaa Des:
Shri Oaaoh O ko*: 
Start Cmanath:
Shri M nlinnM i Ismail:

Will the Minister at Fetrotawm and 
O h o o ta li be pleased to rfate:

(a) whether Government have 
offered Jobs in the Indian Oil Cor
poration to the surplus workers in 
the foreign oil companies;

(b) if so, whether these employees 
are likely to be absorbed on perma
nent basic without any probationary 
period In the Indian Oil Corporation;

(c) whether the existing emolu
ments of these employees are likely 
to be protected in the Indian Oil 
Corporation; and

(d) the total number of employees 
covered by this scheme?

The Minister o f State in the Minis
try o f Petroleum and Chemicals and of 
Planning Social Welfare (Shri 
Ragba Ramalah): (a) to (c). Existing 
instructions require the Indian Oil 
Corporation Limited to give preference 
to the surplus employees of foreign oil 
companies in filling vacancies in the 
Corporation.

Appointments are made 00  the 
wales of pay in force in the Corpora
tion and the visual probationary period 
o f  twelve (12) months is prescribed 
as in all caees o f new recruitment, n  
fixing the initial salary o f a new rec- 
*v2t. due consideration is given to his 
previous emoluments.

( i t  Urto 31-17-1966, 376 offlceu and 
4M member* o f  staff b o m  other oft 
con«ianies have been ^pointed In
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Indian 041 Corporation Ltd. The 
number of such employees which 
can be absorbed in the Indian Oil 
Corporation in future will depend on 
ifae vacancies that arise from time 
-to time.

Cancer D i m

H L  Shri M. I m p w t ;
H o i Ebrahbn gah lm ia  salt: 
B U  N. K. 8aagfct:
Shri B n a ch a a d n  Vecrappa:

Will the Minister o f Health ta4  
Vfcaoily Planning be pleased to state:

(a) whether he had talks with the 
visiting Russian Delegation in March.
1907 retarding the possibility ot aett- 
tog up o f a  plant for Caaesr drugs; 
and

(b ) if so, th« eutcocna of his <i*- 
ensslnwT

The Deputy Minister In the Minis
try  o f Health and Family Planning: 

(Shri B. S. Mnrthy): (a) Yes.
(b) The talks were only explora

tory. The matter will be considered 
as and when a firm offer is received 
lrom  the Russian authorities.

^\o 480 W f

373. Iwtjfii f im  :
«ft Vo *To RraiA :
•ft t n v >  ■ w w  ! 
sft !
•ft * 0  BWPft :

>nf :

w r fw w  »r?ft ^  «rarr% f t  f^ r 
f r  :

( v )  tnrrVrt ^
1966&*TPT 1967 <ft* <?T<> 480

^  wijtw fW  ft? en rm  f t  
U rtt % *P3 % *R **TT tifif *
% fVTHT IPT PfffSIT;

(m ) w  ttfir <nrWV jjw n r
*  fo*r « r t « w f iw r  (  ?

sww 4 ft  m r fa t  «Nt («ft 
Whrmft fe n f )  ( v )
1966 i t * * *  1967 enr <ft» tpTo 480 

fafir % Pn^rfiffiKT tvSt Pn>T*it *pff

*r̂ tsn WI

(VTtTVWfW)
WW, 1966 4. 12

1966 3.40
vrrfr, 196 7 3. 00

1967 6. 65
ITT#, 1967 350.89

art? 368.06

( v )  3»njw  swfij Jf fogrf a f a r 
xnfif v t ^Rrwr I W  ipn :

(v r t e w f f ir )

( 1 )  'Trer « t+ t< *rt ^yr 3 5 0 . 0 0
( 2 )  vror t o r  ^t *h t r  5 .11
( 3 ) *>% 2 .4 4
( 4 ) «nT<hFt$RVRvrsrt 1 0 . 15
(< rsr^  1 *  fstf v  w^^rc)

art? . 3 6 7 .7 0

1. mrffcA ja n rn  h t t  Am? m r 
in i iw hvtv |

[w tvs i?-*t *r)

(i) irnsr *t firm
vren̂ -srcT? vrfvr 0. 52

(ii) irror S ffa
vnhFr 0.63

(iii) JHI«Pn> tlH
1W f f 4.32
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3 )

2. ^ K r T n v e A fk v T ^ e R f- 
T fr$ *  f t w t  wfWTW
farmr * r o  ftaT »wt *r# 1 . 4a

3- ttw  eA frvr *St
^ R T  %WT ITO f>F*rT *WT

1 .3 8

4* fj^RT TT3*T tA ftv r  HTT. 
q̂rTH «rt ntft a^nraT . 1 . 37

s. ftto ft ^ n  H q f n * r  :

( i )  f f i f  fv n H  f ^ r o  % 
fHtr 0 . 17

( i i )  m rdrY  q *zrt % ^nr
% f^T 0 . 02

( i i i )  ( m r  trit amfrsFT % 
^rmfryt <tftr m n W t 

^t, ftr^t % fin? « .  42

aft* 10. IS

arran* im  « rw  qfa fta w  *nr sr«** 
a m  3  f*n n  acun

394. «ft firvfir f*w : 
•ft m o fmmft :
• f t  War ttar :
•ft *nj f a d  :
<ft WITWT w  :
*  *TW fa* :

• f t  WIWW TT* a fa ft : 
w  W*IW :
If W W W  t

^  f in m w  t o  :

^  w n w  ft if  i
*(t f »  WWW !

r o  ftraif clfe *wft « f  « n %
^  fi'TT fip :

( * )  w t  n z *nr $  f r  « f*v  
ftnfonr * * i «rft t a v  1967 %

WRTTf If «TZ*!T Sf $ f  «ft;

(«r) jrf?5T, ? ftv n  
aft* % fir?r % fa^rf »reft swrrr
^  T »T  I  fv  sfofR R T  
«p fsnriwr-%»5 *  erfevR  if fta r 
^ rff^ ; «rtr

(*7) *rf«t T̂, 5ft ITW T W  «ITt 
$  «WT sfitfTZT t  ?

R m f a ftrfa p n rft (*r® f e  «r* 
*1 * ): (V ) aft, ^t i

(w fa^rr % ftnrrf »faft % %b 
s*ai* <tt fa n«w> *n *h 
apr% ?w  % *t*  ̂ ftwr vrfc
T' vr «*wst fr jn  «n i *n i % trcrot % 

h tv  t v t  w  fawsnr
*TFT *TT I TO*|tt JRlftWT V. *IT

I

^  fw# m m

375. « ft f^ jfW  f tw  :
•ft mo m o Rwrcfl :
«ft l i y w  9CTI : 

v n  « n m  bwi «nwn »?sft
*WHr *T f*T *t7t fa  :

< * ) 3!T *»«FPft vr «J«W 
»TTfq *  fa g t f -  frr> T  w  $  ftRfc 

»#flPT **ftar *reft, trw  it!t am  
ypwft #;

< •) r r  *r»rnrt aft hr-H f t c  
»ftr  w* f l r w  * r  « w  |fcrr |  oran
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w * v # * t  hwt **tft?v *r»hr v t  
w«n*«re*r v it  tftx

( n )  h t o t  n>t n tf i w  f a r f t r  
jt? v r  «frM f % «*?rf?T » m  5  

ftur f *  a v  wrft f t  an sraft (  ?

f lw K  wnwm xm  t f r m  *Nwm 
4  « n « M  ( « f t  n v m  f t r ? )  :  ( * )  
g f t w i n t q  i r f s n f t , t T 3 n - * i f t r * r t  ? m
4 H «t f a q t  %  STTT * T %  3 1%  » T V W f %
farcft t t  f a m  *nrr 'KH v x  w  finir 
« r c r  (  1 [ g w w n w i  4  Tin « m r  1 I M  
« W  L T -3 8 5 /6 7 ]

( v )  inpfircr v t *\ 7?t fc 
c ^ fT  w » n  « i z w  « r r  r w  eft ssrw nt

*T )  > if ? r it  %  %?TT 3TTT *T t TT w f i r -
fror. 1 >52 vitlm ip ? ira i^ ftr
U l i f t f T O i l l C ,  1952) <njT 5?ft % 
tTrPTtT *Hli ipt JTfipft % fH41f4 
frm m ift , 1962 (f*rfro*i 
v ev , 1 9 .2 ) % u*i«i< <i(«r<n v t
fiRRT W W W m T Z iffW T O r ^ l

Or idea's Fourth Plan
37«. Shri F. K. Deo:

Shri K. P. Singh Deo:
Shri Dhirendnuutb:

Will the Minister of Planning be 
pleased to state:

(a) whether the Government of 
Orissa have submitted their blue print 
of the Fourth Five Year Plan;

(b) if so, what are its salient fea
tures;

(c) how much ia estimated to be 
spent; and

(d ) how the resources are propos
ed to be raised?

Fourth Plan outlay of Orissa as 
agreed to during the discussions 
held on 14th November, 1M6 between 
the Deputy Chairman, Planning Com
mission and the State Chief Minis
ter.

For financing the Fourth Plan out
lay, the State Government have 
agreed to find Rs. 150 crores from 
its own resources and the balance 
will be Central assistance.

S t a t e m e n t

(Rs. lakhs)

Proposed As agreed 
by Stale to after 
Govern- discussion 

mem

Agricultural Progra
mme 7483 5700

Community Develop
ment & Coopera
tion . 2267 IJOO

Irrigation & Flood 
Control 4615 3900

Power . 7315 6168

Industry & Mining . 5650 395°
Transport & Commu

nications 3030 2900

Social Services 8063 5579
Miscellaneous 1158 3C?

Grand Total 39581 30000

Survey Undertaken by O.N.G.C. In 
J *K

377. Shri Inderjlt Melhotra: Will
the Minister of Petroleum and Chemi
cals be pleased to state:

(a) whether the oil and Natural 
Gas Commission has undertaken u v  
survey in the State o f Jammu and 
Kashmir;

T b» Minister af Planning (Shri (b) if so, how long the survey Jas-
Asoka Mehta), (a) to (d). Yes, Sir. been going on; and
A  statement is laid on the Table
o f  tbs H o w  indicating details o f (c) the result thereof?



771 Written Answers MAY 26, 1867 Written Answers 77*

The Minister o f  State In the —»»«■- 
try o f  Petroleum and C h n ata ii i g l  
o f  Planning and Soda] Welfare (ShH 
Begbu Ramaiah); (a) Yes, Sir.

(b) Since May, 1867.
(c) Tbe results from the shallow 

wells drilled 90 far are not encourag
ing.

Public Undertakings in J. ft K. State

MS. Shri Inderjtt Malhotr*; Will 
the Minister o f Planning be pleased to 
state:

(a ) whether any major Public 
Sector undertaking is proposed to be 
located in Jammu and Kashmir State 
during the Fourth Five Year Plan; 
and

(b ) if so, the nature thereof?
The Minister of Planning. Petroleum 

and Chemicals and Social Welfare 
(Shri Asoka Mehta): (a) Yes. Sir.

Ob) The schemes tentatively pro
posed for the Fourth Plan ore the 
establishment of a cement factory 
*nd the expansion and modernisation 
of several existing industrial projects 
covering such industries as wool, silk, 
leather, cement spun pipes, coal etc.

Assistance given by India under Co
lombo Plan

319. Shri mat! Tarkeshwtrl Sinha:
Will the Minister o f Finance be 
pleased to state:

(a) the amount of assistance given 
by India so far to Nepal, Bhutan, 
Ceylon and Burma under the Colom
bo Plan; and

(b> the terms o f the aid given?

Tbe Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
lleaai): (a) and (b). The amount of 
amlstance given by India to Nepal, 
Ceylon and Buraia under tbe Colom
bo Plan is as follows:—
-Yepal—Ri. 3B.6 crores upto end o f Mar. 

1967 ia the form e f t o a c M and

Ceylon.—Rs. 49.15 lakhs upto March,
1967 mostly in the from ot 
experts, training facilities in 
India and supply of buffaloes.

Burma— Rs.3, i8, 085 upto 31st December, 
1966 in the form of training places 
and scrvicct of experts.

No assistance has been given to 
Bhutan under the Colombo Plan, but 
Budgetary support is provided.

The entire assistance under the Co
lombo Plan is on grant basis.

3*0. ifNtTT :
p a r  :

«nn w i w  w i  sfrwrr fw V w
*iefr . 0  *TTT, 1967 % WdRiflM 
SHR *NWT, 238 % *tTT % #

Vt fVT V th  f *  :

(V ) WT arft ffeqff
vt <mnrr % *ft it ft*

wf^Ttr f s m  v r . four •ptt fffx

(**) ir f«Rnft P̂T-Tifsir 
an^ »rr*rupfT ^ v U  f'F-rrr 
«rm f t  wtot $ ?

m w  w i  i f t w  W l< w  Wwtwr 
3  f o  ijfif)
( v )  trtr ( » ) .  ^  fara* «r«fr 
fW r n ft  $

<1^41 XT <Wfl W l

381. iffVTT RlJ :
•ft | V ! w  |n v r a  :

J JTT f*T» »TSft 0 *TT*, 1967 %
*tgt<ifag  vm  w n  2 0 3  *  -jttt % 
v w p b i f 9 5 w n t i S t f i t f v  :

( v )  «wr w tw k  *  11 
1 9 .7  q j n s n *  41  « n v v i%  %
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*I?«r ifr  * f r * t  « t* ?  an^ % *rmif S  
Y T«ft $ ;

( « )  « r f *  * t ,  ?r» h j Y t t

w r  ?

*Wt it* t fww «nft («lt 

^ r t n f t  iw if )  : ( v )  *fl~? ( « ) .  
*tpt^ Ttw firm  trot tfr mh

ftfJT V f

382. *ft A r t  R if :
•It fctfrvc mnv :
•It MWffl Rif

<A w» H m n :
<11 f i W W  :

«WT *Wt * f  JRIT% * t  fTTT
^  f r  :

( * )  w t  grerc s iw  3r w  ijert
8KT faft «Rn SWf^ fat?
3*5 frtt *frspn W t $  «ftr * f a f r .
?rt o t  tt  w r w fon jt * t  an r $  | ;

(m ) vrxvn: i m  o t  f tm  *r * t  
ntft »i4 * T3t % qfTWHWFt tj*  <w 
f*><3̂  f® 7 trr v r  «nrr h * in i »nn ^ ?

T O -m * *N t n*n «hft («ft

titarolt f c n f )  : ( v )  f i  i
% >jwi *nft *ft t o  fa* % 

* f  srfww |  ftr H iv n  «rt *5
sW 'tr f t  Wt mf([i? ft; ait w  *tte 

5  w  W RIT * w x * f  *  w r w  w f u  ^  
srt1 srtif Sf v p w t fait an% 

WIPp OT *rafs % <A^tl *["«■ivl 
%r *ftzf w  w r  v c  f r  f«m  an»r»rr i 
Wte wtnf **  fir*T«r tft fc* 

# R T  WW TT BHJIH 
*rtf»ft i aftaprr i f  «nj fn trr  tft fe w  
*mr |  ftf w r  »wr tftw T  wk <t ansflr

^ifijn f*P *nj v rtsr f f x  <rf* wrcr 'ir  
*rr awroi 5f t  <rc o t%  tit i^ r  
• m p f t  i

WCVTX VT WRT ^ ft* o lcl VT ^?i*i
» F S  V *  i t  v t f  h t * i  s i f t  J ft n r  i a ft 
s ft » i  s fte  v n m  w t^jt ttfta  a n i  f t  m  
wra % ♦k «i 4<u<T<) Pf g s fS
#  "fte ftnfr srp<f Pro «r [̂ srte
J W H R r t  > ft ^ f t  ^ t  q f i f t  i f t r

^  ftp  T r f t  f t  J f t e  < i w ^  »nr a n *  i 
l H % w r r * r  s ftz Y  v t  ,* * r  t t  * n w r  ? t*t i t  

v P t  i n f i r  i f  T w t
¥ t  FTOTZTT ^5T H T c f t  I

( « r )  f w f t  w n n p f t  v t  q a T  w n r ?
% f?TC[ T O R  STÔ T vtftm  TXcfY 
T f ^ f t  t  i f i n f t i r  %  w n  f a R P f t  
f t w t  <ST tra r H ’T W T  *p tT  ^
iftT srmpft TC TT TT f t s h '!  
ftnn »hit |, a f l n n ^ t :

(ntft*
^w lfir)

1963-64 13
1 9 64-65 14
196 5 -6 6 21

i 9 6 6 - 6 7 %wnr a  n  
g^tT«r«ft *iff ^ i

3 ? rr m v f f  %  t m r a r ,
w t»ft % %r*¥t ?r fsP'ft * r m * ? f t  %  
•rrt t  aft ^ h h »  ?t ^ wftrr 
*ft%  ft*rr «nn f: :
(JI^q^TT 31 1966 cWT Vt | )

(vrtT w ifl Jf)

( i )  f t f T  STf H f i w y ,  1 9 6 S
( 6 0  • 40  i f t a n n )

STTT 6 8  %  trtf^ T  w y n ft
* n f t  * n » n p f t  * ?  v & i  
a i t  «ns% s f f f  n e r r f t  » r t t  
«ft . . 5 2
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( i i )  ftm  ( f w t  2)  nfwf-w*.
1965 mrT 24 %
edbr i m *  ipft nmvfV 
•ft t w  aft
19Pft . 1 4 5

( i i i )  w tw c  vftffaqH % 
wwim a rw f %*reta 
is r t t  ipfY uravfV A  
w t  3ft si$r
»nft «ft; wprer
irfaf^nm, i 9 6 i v t a r a
2 7 l (4  V ) ] . 28

^?rFft *i*fr t+M) % tnrrar, 
v ih t t  Pnnn ^ aft »n^ t ,  ^r% 
sfT eim piw  vn>t *naT n fe«ft j f  
niHC'ft % w m »«  *r y r -PraH'0! f t *  
5ff% v t  S*impTT £ 1

PX. 480 Fonda

i n .  Shri Swell:
Shri Klkar Singh;
Dr. Kami Singh:
Shri KoUi Wnaa:
Shri Jyotirmoy B u n :
Shri tw i i fh in d t i  TJlaka:
Shri Dbnleshwar Meeaa:
Shri K. Pradhani:
Shri Heerjl Bhai:

WiU the Minister of Finance be 
pleased to state:

(a) the total amount received dur
ing the last three years, year-wise, 
under PL. 480; and

(b) the details o f (he utilization of 
the fund during the above period?

The t>rpaty Pi line Minister and 
Mfnlrtrr o f Finance (Shri Morarji
D en i): *a) The to'«.i amount r c c e ^ d  
by Government of India as loam 
and grants from PLr-480 funds dur
ing the last three financial year* was

Bs. 787.78 crores. The year* wife
break-up is as under:

Year Loan*
(Rs. in 
crores)

Grant!

(Rs. in 
crorM)

1964-65 . 170-38 122-00
1965-66 . 80-00 60-17
1966-67 . 3So-00 5*3

Total . 600-38 187-40

(b) Details o f the utilisation of this 
amount are given in the statement 
laid on the Table of the House. 
[Placed in Library. See No. L.T-386/67J.

Special Allowance to Person  Em
ployed on Parliamentary Work

384. Shri Ram Charan: Will the
Minister of Finance be pleased to 
state:

(a) whether Government have any 
proposal under consideration to give 
any .special allowance to the non
gazetted employees, other than Assis
tants and U.D.Cs , who are engaged 
whole-time on Parliamentary work; 
and

(b) if not, the reasons therefor?
The Deputy Prime Minister and 

Minister of Finance (Shri Morarji 
Desai): (a) No, Sir.

(b) The special allowance given to 
Parliamentary Assistants and IJ-D.Ca. 
is in li«u of overtime allowance. It 
has been given mainly because o f  the 
difficulties in fulfilling certain essential 
formalities for the payment o f over
time allowance. Since the other non
gazetted staff engaged on Parliamen
tary work are not sim ilarly placed 
and in their eases then  ia no dMR- 
cultv in the payment of overtim e a l
lowance, there is no occasion for the 
grant of the special allowance to them.
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,» n — uhllOM for C.OJLS. D w tm  
f a  N o r th  s a d  t a l k  A t c h m

*85. Shri Bam Charan: W in the 
Minister o f  Health aad Punllj Plan-
nine he pleased to state:

(a) the number o f  doctor* at 
C.G.H.S. residing in the premises of 
dispensaries which are situated in 
North and South Avenues; and

(b) the type of accommodation 
which has been allotted to them?

The Deputy Minister in the Minis
try of Health an<j Family Planning 
(Shri B. S. Murthy): (a) and <b). Only 
two type IV Quarters are available 
above the premises of the Dispensary 
in North Avenue. These have been 
;iliotted to two nutdical officers. There 
i.c no such provision for residential 
accommodation in the South Avenue 
Dispensary.

Irrigation and Power Schemes of 
Orissa

386. Shri Chlntamawi Panigrahl: 
Shri Bamaehandra Clafca:
Shri Dholeshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether the Orissa Govern
ment have asked for additional loan 
assistance for financing their power 
and irrigation programme during the 
year 1967-88; and

(b* if so, the details thereof a"..t 
the action taken thereon?

The Minister of Irrigation and 
Pvwer (Dr. K. I*. lUo>: (a) And <b). 
NO request has so far been received 
from  the Government of Orissa for 
additional loan assistance for financing 
their power schemes during 1967-88. 
However, the Government o f Orissa 
have isked for accelerated Ceu'-jl 
assistance of Tt* 132 crores duii  ̂
the your 1967-68 for Mhhanadi Delta 
Irrigation Scheme. Thi» proposal k  
uoder

Paotk Plan of O iim
887. Shri K. Piadhanl:

Shri ChinCmmni Pftsifrild: 
Shri BtmaduBtas Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:

Will the Minister of Planning be 
pleased to state:

(a) whether the plan outlay for 
the first year of the Fourth Flan for 
Orissa has been reduced by two crores 
and twenty five lakhs of rupees;

(b) if so, the original plan outlay 
for the State for the first year;

(c) how it stands now after this 
slashing down;

(d) the share of the Central Gov
ernment for the first year o f  the 
Orissa State plan;

(e) the different heads which are 
affected by the slashing down of the 
Plan outlay by the State Government; 
and

II) the reasons for such slashing 
down of the plan outlay?

The Minister of r  burning, Petroleum 
and Chemicals and Social Welfare 
(Shri Asoka Mehta): (a) to (c). No, 
Sir. The Planning Commission has not 
reduced the outlay for the Orissa Plan 
for the first year of Fourth Plan.

Cd) Of the approved annual plan 
outlay of Rs. 46.77 crores for 1966-67 
for Orissa, the Central assistance 
amnuntcri •o Us. 24.70 crores.

<t) and «f). !?•.-> not arise.
Idikki Hydro-Electric Project

388. Shri K. M. Abraham: Will the 
Minister o f Irrigation and Power be 
pleased to state:

(a) whether Government had 
allotted funds to give compensation 
to the people who may be evicted 
due to acquirement of land for Idikki 
Hydro-electric in Kerala; and

(b) if so, how much and at what 
rate?

The Minister at Irrigation and 
Power (Dr. K. I~ B ao): (a ) Y<es.

(b ) Apart from  allotting lands and 
making available f acilities for resettle



779 Written Answers MAY 25, 1967 Written Answer*

ment, the Government of Kerala, ac
cording to a recent order, will pay 
compensation to the evictees totalling 
to about Rs. 35,000 in the following 
manner:

(i) Value of improvement of the 
land for resettlement of evic
tees at the rates fixed under 
Kerala Compensation for 
Tenants Improvements Act 
1958.
(ii) An c-r-gratia payment of 
Rs. 100 each to those who are 
not eligible to get any con>- 
pensation hv way o f cost of 
improvements and those who 
arc eligible for only an 
amount less than Rs 100.

< iii > The seasonal crops standing, 
if any. on the land will also 
be valued and the occupants 
ronccmtrf wi'.l be permitted 
to take the crops or in the 
alternative they will receive 
eompensation if the value of 
crops exceeds R.s 100.

Loan for Housing for Industrial 
Workers

319. Shri K- M. Abraham: Will the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) whether Government propose to 

Approved Agency
(1) State Governments. Statutory 

Housing Boards and Municipal 
Bodies.

<2) Registered Co-operative Socie
ties of eligible workers.

(3) Industrial Employers.

39*. Shri P. P. Ewthose: Will the 
Minister o f Health and Family Plan
ning be pleased to lay on the Table 
a statement giving state-wise informa
tion on the following:

(a) the allotment for family plan
ning in the TMrd Five Year Plan;

grant loans for housing of Industrial 
workers; and

(b) if so, the details thereof?

The Deputy Minister In the Minis
try o f Works, Housing and Supply 
<Shri Iqbal Singh): (a) and (b). A  
Schona? for the grant of loans and 
subsidies for the housing of the In
dustrial Workers has been in existence 
since September, 1952. It is now cal
led the Integrated Subsidised Housing 
Scheme for industrial workers and 
economically weaker sections of the 
community. The Scheme envisages 
irio grant of longterm interest-bear
ing Joansand liberal subsidies by the 
Government of India, for construction 
Of houses fOr industrial workers cov
ered hy section 2 ( 1 ) o f the Factories 
Act. 1948. and mine workers (other 
t-nan those encaged in coal and mica 
initios! falling within the meaning of 
■section 2<h) of the Mines Act. 1952, 
and whose wages do not exceed 
Its 350 per month.

The Central financial assistance 
which is based on the prescribed ceil- 
inp costs for various types of dwelling 
units is gi-antrd to approved construc
tion agencies to the following extent;

Loan Subsidy

50% 307'o

65% 25%
50“i  26%

( b) the expenditure incurred and 
the target achieved; and

(c) the other achievements in th« 
Family Planning ProgrammeT

The Deputy Minister in the Minis
try o f Health and Family PUasbtr
(Shri B. S. Mnrthy): (a) to (c). A  
statement.is laid on the Table o f  the 
House. [Placed in Library. See No. LT- 
387/671.

State-wise Family Planning 
AKulment
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t h t e i l  Qaa Near Tibba (Rajasthan)
m .  Dr. Kami Blngh:

Shri Tadqpal Blngh:
WU1 the Minister o f M n f c i a  and 

C h w lw h  be pleased to state:
(a) whether it is a fact that tha

Oil and Natural Gas Commission hava 
discovered natural gas near Tibba in 
Jaipur District o f Rajasthan;

(b) whether the availability haa 
any commercial significance and if sot 
to what extent; and

(c) whether further explorations 
are being carried out?

The Minister of State in the Minis
try o f Petroleum and Chemicals and 
o f Planning and Social Welfare (Shri 
Raghu Ramalah): (a) Gas was found 
in a well drilled recently at a place 
called Manhera Tibba in the Jaisalmer 
District.

Cb) and (c). Some more wells have 
to be drilled to gauge the significance 
o f the flkid.

Destitutes of Hone at Meherpsr
392. Shrimati Jyotsn* Chanda: Will 

the Minister o f Social Welfare be 
pleased to state:

(a) whether Government are 
aware that the destitutes residing in 
the Home at Meherpur, Cachar are 
not getting their financial assistance 
or dudes regularly;

(b ) whether it is also a fact that 
their buildings are not being main
tained properly and some ot the 
buildings have already collapsed due 
to storm; and

(c) if so, the action taken or pro
posed to be taken in the matter?

The Minister o f State in the De
partment o f  8oeial Welfare (Shrimati 
Fhatremi Guha): (a) The inmates of 
the Home are getting their doles re
gularly according to reports received 
tram the Government o t Assam;

(b) All possible care is being taken 
by the State Government for |iw p w  
maintenance o f the buildings at the 
Home. Some of the buildings, how- 
eved, collapsed/ due to storm and 
diimae? caused by white-ants.

(c) The State Government have in
tim ated thii* they l.ave issued inspec
tions for carrying out necessary re
pairs to the buildings.

Peng Dam Ousteea
392. Shr] Hem Raj: Will the Minis

ter of Irrigation and Power be pleas
ed to state:

(a) the number of Pong Dam- 
oustees resettled in Rajasthan upto 
15th May, 1967;

(<>> the price of land per acre that 
has been charged from them in Ra
jasthan;

(c) the amount of compensation 
that has been paid to them in Punjab 
or Himachal Pradesh per acre of 
land; and

(d) the amenities which have 
been provided to them on their 
rehabilitation?

The Minister of Irrigation and 
Power (Dr. K. t.. Rao): (a) 208 Pong 
Dam oustees have been allotted lands 
in Rajasthan upto 15th May. 1967.

(b) The prices of light loam and 
sandy loam lands allotted to the 
oustees were fixed at Rs. 578 and 
Us. 448 per acre respectively. These 
rates are, however, to be revised as 
a result o f the decision to increase 
the intensity of irrigation on the 
Rajasthan Canal Project.

(c) The rate of compensation per 
acre o f land paid to oustees varies 
from village to village and depends 
upon the class of land. Irrigat
ed lands were paid at rates varying 
from Rs. 843 to Rs. 2,213 per acre and 
unirrigated cropped lands fron* 
Rs. 422 to Rs. 1,739 per acre.
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(d) The following amenities are 
provided to oustees on their rehabi
litation:—

(i) A  living hut or temporary 
accommodation is provided.

(ii) A  house building loan of 
Rs. 2,000 per family is allow
ed.

(iii) Pucca drinking water diggies 
are provided in the resettle
ment chaks.

(iv) Dispensaries, Schools, link 
roads etc. are provided in the 
new abadies, where consider
ed necessary.

(v) other facilities made avail
able are the taccavi loan for 
purchase of camel |buIlocks,
good quality seeds, assistance 
in getting tractors on hire.

*  * * * $ *

394. «ft fnWIW : Wt
w i w  ipi W l m  wsh jt?t 
*<TPT v t f^ r  VT>t fa  :

(V )  4K-EK Vt f55~ft Vt
v y r r  <t t t  s r f e n f f  ir  v t
* m * r r  ( t f t * *  f ^ R ^ )  g^rr r %  fc ra  
fcwft fsnnr *?t v r f  jfnr^r fa?ft 
t ;  

(m ) V fc ft , tft *Rffr* % t*t
if >RT V ltalfl Vt f. ?

w reor q *  fW tw * tw iw vi
*  (41  *l f « )  : ( * )
«ft f t  i

(w )  ( ! )  0 . 49 m i
w [ « i f w  « w  v t m gsrr jfnpiT 
( « t? w t  w p i )  a w  w w  j a f t -  
f irv ft & r s *  arrtr *hjr v t  *  *rf ft i

( 2 )  irnprr % y a  inn  *r ? *  
f W I  VT* *  HWE 3 0 4 . 95

wpnflwr «n*w tjv 
w n p  (tftv & i) ¥t W h r
VT WTPHT fr ttfaqft tf»|SST enpfWSt 
t5M#ll VT TfT $  I

ftw ft favro *  «w b

395. UIH : WT
f*r»rf% m n  m r  Wytnt wft

vn%  vt fr<rr v^»t f v :

( v )  fc s ft  favm  srrfirvrr %
1962 itVT ?TV fvipft ’if'T VT

m N  fv*n ;

( » )  nftr v t frvr*r *rr%
% <ik PM"! Lw dl •ftsjTOT fWT
«PTTT $WT;

( it) C T tiW T  vt<KTr& fv f c w t  
faVT̂ T f̂ftTVTT ^  fa
aWt *rtT

(*r) *rf? ?t, eft vt4  v t »iftr 
( t o r *  wmfrrrft

v t  t ?

fvrtir, wwm nrn «N m  *hrmsr 

4  r u m  fii^ ) : ( v )
8,040 |

( » )  30 W$5T , 1967 ?TV
4,361 fc jn m t anr 593 «ftwtflrv 
SSTTE I

(*r) aft f t  1 i jfa -frv w  v t  srnfa 
it » « j*  nfafrtr | :—

( i )  'TPTt ^ft v w f  a«n ? v

(I i )  % «**¥ % <mmr
H wirnTM̂  « n ^ r  ( ^ t i r # f t n r )  1

(w ) finpfftfirvm « i f in r w lr « f r  
t m m  fft wgt vn4i 4 t



*r?rPT*ra 
■ w ) ^  w rw r, 5T«n wnRfr-
^r*2rr f *  ^  j m  w=rfor *r wr*- 

1

4**A w  «ftr w>fm «w r ftwrt 
f fn r  w r fttaw

396. j w  «**  wngprm :
«ft m v m  tw  ifhft :

w t  fira *r«ft »nj snrt* ^  fcrr

( v )  *r*pr' 4 % ® ^  fa fa jg  
»tfhc wtFT *̂5*r frt^r |fsn 
%  ^aft TT7? H » R  , TT*ft,

f f̂f^TTJr <BtztpF?*r 4>Ti<i)1 vw, jR^nrmf 
srtT fjfs^MTT fT>T, WVt̂ fT *T ftr=T?r 
*C&t 5% VFfT fk$t ;

( v )  y r  -w P u ff
% *$<t wfer^ "ft*? ?w<rr < r ^  *??fNr 
■wr f̂ »t «fJT «ftfr TTf»V foijrS;

( *r) w  n» *ft *r* $ fV %*
sfaft ***f:pri %«rpTif w  ?mr t Owi

*?> n f £ f*  v«*Fft ipnj* %
<TT<nr ?JT*t arr* ?Nt r̂fidr tft;

( « r )  « r fe  j*t, ? ft  ?< t%  v n  m tx * r  

i ;  *rtT

( v )  « t w t  arm *ft «r$ wnr * t
qfoirm fsrvHT ?

««r aw w  *wr fim  inft («ft
^ Irro ft  t r o f )  : («p ) 4*s<hr
W «ri¥  »ftt w~tf>i>»dM firmr £f*»r 
vrrfftipr jttt m*mft ir fo»r m 
jivfwr ^ r  w r * t c $ .—

(i) H * rftP w P w
63,84, OOO ^«T

< ii)  f f y g rn ^ ift
V R lttiP r 69,43,000
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in tilw
TT1T 2 VTTT T O

( « )  TT-Snrfrer *fr »nr<ig> 
*r#ft aw T>r 5irfJTrC Prftrr * r  *r 
fk w r  jt$t f^r^Tr 3tt *m  t  fa; *rr^ 
*fTT5 *nr f  H«R7 ; ?frr 

»nr t o b  * tt j f r  errjr ? f ^ f  i f  

fiprr w  % ! r w  rr?t 1

(*T) ?rfr tPTPT *?+Ml'3T
fsrfirrs crV 3irrf>i»®i*T frRT- f̂%rr 
«FNqi^»R fafrrr? % fewi-fa-iM  
Vr<Pft fl'J'i W  anFSJT ^  W^TTT^aT 
trftsn- v t ur % 1

(?r) =r̂ t -JSTr 1

( ? )  Tr-f^rafrw finr srr ?| | 1

Allrlndia Irrigation Commission

'397. Sltrinsti Jrotana Ciumda: Will 
the Minister of Irrigation and Power
be pleased to state:

(a) the number of irrigation pro
jects which have been undertaken 
I major and medium) upto the end 
of the Third Flan; and

(b) the area of land which will be 
brought under irrigation when these 
projects will be completed?

The Minister of Irrigation and 
Power (Pr. K. L. Rao): (a) During the 
first three Plans. 500 major and 
medium irrigation schemes were taken 
up for execution.

(b) On completion, these schemes 
will create an irrigation potential of 
44 million acres.
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Idikki Hydro-Electric Project
398. Shri Vasudevan Nair: Will the 

Minister of Irrigation and Power be 
pleased to slat::

(a) whether any agreement had 
been signed with the Canadian firm 
regarding the help for Idikki Hydro- 
Electric Project in Kerala State; and

(b) if so, the terms of the agree
ment?

Ihe Minister of Irrigation and 
Power (Dr. K. L. Bao): (a) The revis
ed Loan Agreement received from the 
External Aid Offices, Canada, is yet 
to be finalised. The question of 
entering into an agreement with the 
Canadian firm will arise only after 
the Loan Agreement is signed.

(b) Does not arise at present.
irrigation Schemes is Andhra 

Pradesh
399. Shri K. Suryanarayana: Will

the Minister of Irrigation and Power
be pleased to state:

(a) whether the Andhra Pradesh 
Government have submitted any 
major irrigation schemes for approval 
and financial assistance by tbe Centre;

(b) if so, the schemes and when the 
proposals were submitted; and

(c) whether the schemes have been 
approved and any financial assistance 
given?

The Minister of Irrigation and 
Power (Dr. X. L. Bao): (a) Tunga- 
fchadra High Level Canal Stage n  is 
tbe only new major irrigation scheme 
submitted by the Andhra Pradesh 
Government to the Centre for appro
val.

(b) This scheme was submitted by 
Government of Andhra Pradesh in 
April, 1966.

(c) It was approved by the Plan
ning Commission in January, 1967. 
No earmarked financial assistance it 
being given ter this scheme. The 
State Government, are, however, 
assist*! through Miscellaneous Deve

lopment Loans for financing, among 
others, irrigation projects Included in 
th« Plan.

Flood Control Schemes in Andhra 
Pradesh

469. Shri K. Snryanarayana: Will 
the Minister of Irrigation and Power
be pleased to state;

(a) whether any decision has 
been taken regarding the Mitra Com
mittee's report an the flood control 
schemes such as Rollers lake Buda- 
meru, etc. in Andhra Pradesh;

(b) when the work on the said 
schemes is likely to start; and

(c) the amount likely to be spent 
on the said schemes and the acreage 
of land likely to be benefited by con
trolling floods?

The Minister of Irrigation and 
Power (Dr. K L. Bao): (a) The Gov
ernment of Andhra Pradesh have re
cently framed detailed proposals for 
the first phase of works required to 
implement the Mitra Committee's 
recommends tions. The first phase 
envisages improvements to the 
Upputeru outlet for a discharging 
capacity of 15,000 cusees; «  flood
detention reservoir across the Tham- 
mileru; improvements to the drains in 
the Krishna and Godavari delta 
system extension of existing Romeru 
Straight cut; and widening the Slcca- 
volu drain.

(b) The State Government intend 
to make a *tert on this first phase 
during the Fourth Plan and have 
recently intimated that a provision o t 
Bs. 1*6 crores has been made for this 
purpose in the State’s Pobrth Flan.

(c) The State Government estimate 
that the cost ot the first phase would 
be about Rs. 10.68 crores. They hive 
indicated thsd this will protect 1,38,136 
acres of rice lend and 1U M  at lend 
under dry crops from d m n  h r  
floods and that 10,909 acres o t new 
land can also be brought tmdsr Irdgn- 
tion in the KoUero ta le  bed.
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MwllrtM Car Lepraay cram Garlic
4«t. shri E. K. Nayanar: WiU the 

Minister o f Health ttd  Family F lu -
n t a g  be pleased to state:

(a) whether the Central Food 
Technological Research Institute in 
Mysore have evolved a method ot 
preparing an effective medicine lor 
Lepro*y from Garlic; and

(b) I t  so, when it was evolved and 
whether its efficacy has been 
tested?

Hie Deputy Minister in the Minis
try of Health and Family Planning 
(Shri B. S. Mnrthjr): (a) and (b). Tbe 
garlic preparation developed at the 
Central Food Technological Research 
Institute in Mysore in the year 1960 
proved effective lor leprosy in pre
liminary .trials. Further trials are 
being carried out to confirm these 
effects.

Shortage of Medicines in C A S.
Ayurvedic Dispensaries in Delhi

4TO. Shri r. L Barnpai: Will the
Minister of Health and Family Flan* 
(ting be pleased to state:

(a) whether it is a fact that there 
is a shortage of medicines in both 
the C.HS. Ayurvedic Dispensaries at 
Kidwai Nagar and Gole Market in 
Delhi;

(b) whether it is also a fact that 
the patients have registered com
plaints in the Complaints Register 
kept in the Dispensaries in this 
regard; and

(c) if so, how Government pro
pose to make arrangements for 
adequate and regular supply of 
medicines at both these Centres at 
an early date?

The Depnty Minister ia the Minis
try ot Health and Family Planning 
(S M  B. 8. Mnrthy): (a) and (b). 
Yes, there has been some shortage in 
relation to the varying demand.

(e) The existing system for asses, 
sing the requirements and for the pro

curement and supply of Ayurvedic 
medicines is being reviewed in order 
to ensure adequate and regular sup
ply of medicines at these dispensaries 
in relation to the demand.

Need for another Ayurvedic Dis
pensary in Delhi

403. Shri F. L. Barnpai: Will the
Minister of Health and Family Plan
ning be pleased to state:

(a) whether it is a fact that the 
Ayurvedic Dispensary at Kidwai 
Nagar caters to the needs for the 
whole of South Delhi right from 
Moti Bagh upto Lajpat Nagar;

(b) whether it is also a fact that 
more than four hundred patients 
attend the Dispensary daily;

(c) whether there are only two 
Doctors to attend the whole lot while 
in the C.HS. Allopathic Dispensaries 
more Doctors are provided for iesser 
number of patients;

<d) whether Government propose 
to open one more Ayurvedic Dis
pensary in South Delhi preferably at 
Moti Bagh which will cater to the 
needs of Government employees 
residing in those areas; and

(e) if so, when?

The Deputy Minister in the Minis
try of Health and Family Planning
(Shri B. S. Murthy): (a) The Ayur
vedic Dispensary functioning at 
Kidwai Nagar caters to the following
areas

1. Chanakyapuri.
2. Kasturba Nagar.
3. Kidwai Nagar.
4. Lajpat Nagar.
5. Lakshmibai Nagar.
6. Lodi Road-I.
7. Lodi Road-II.
8. Moti Bagh.
9. Nanakpur.

10. Nauroji Nagar.
11. Netajl Nagar.



12 . Pandara Road.
13. Sarojini Nagar-I.
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14.. Sarojini Nagar-11.
15. Sarojini Nagar Market.
16. Srinivaspuri.
17. Andre wsganj.
18. Jangpura.
19. Malviya Nagar.
20. Kalkaji.
21. Ramakrishnapuram-I.
22. Ramakrishnapuram-11.
23. Ramakrishnapuram-III.
24. Ramakrishnapuram-IV.
25. Wellesley Road.
26. Hauz Khas.

(b) The average daily attendance
tor 1966-67 was 288.

(c) The sanctioned strength of 
Ayurvedic Physicians for this dis
pensary is three posts out of which 
only two have been filled while the 
third is in the process of being filled 
up.

(d) and (e). There is no such propo. 
sal under consideration at present.

CJB.S. Ayurvedic Dispensaries
464. Shri P. L. Bara pal: Will the

Minister of Health and Family Plan
ning be pleased to state:

(a) whether it is a fact that the 
Doctors in the C.H.S. Ayurvedic Dis
pensaries at Gole Market and Kidwai 
Nagar, cannot indent medicine3 fuv 
patients nor the patients are reim 
bursed the cost as is the case with other 
C.H.S. Allopathic Dispensaries; and

(b) if so, whether Government 
propose to remove this anomaly and 
if so, when?

The Deputy Minister in tbe Minis
try of Health ' and Family Planning 
(Shri B. S. Morthy): (a) and (b). In 
the C.G.H.S. Allopathic Dispensaries, 
most of the medicines required are 
stocked and issued to the beneficiaries. 
Where there is no ready stock avail
able, medicines are indented for and

supplied on the following day. In 
emergent cases, beneficiaries are given 
a requisition for the procurement of 
medicines from the approved chemist 
who in due course sends the bill to 
the C.G.H.S.. but the medicine is sup
plied then and there. There is no 
such system for the supply of Ayur
vedic medicines. Firstly, there ta no 
formulary for Ayurvedic medicines. 
Secondly, there is no approved chemist 
who could be appointed for the pur
pose. The doctors in the Ayurvedic 
dispensaries can prescribe and supply 
only those medicines which are avail
able in the dispensaries. Steps are 
being taken to improve the present 
arrangements for the stocking of 
Ayurvedic medicines.

Manufacture aim Sale of Folidol
405. Shri Mohammed Imam: Will

the Minister of Health and Family
Planning be pleased to stale:

(a) whether it is a fact that the 
indiscriminate use of "Folidol" has 
been taking a heavy toll of human 
lives and also animals every year; 
and

(b) the steps taken to ban its 
manufacture and sale?

The Deputy Minister in the Minis
try of Health and Family Planning 
(Shri B. S. Morthy): (a) and (b). The 
information is being collected and 
will be laid on the table of the Sabha 
in due course.

Family Planning Advertisements
466. Shri Samar Guha: Will the 

Minister of Health and Family Plan* 
ning be pleased to state:

(a) whether Government have laid 
down any guide-line in regard to 
advertisements for family planning 
keeping in view the moral aspect ot 
such advertisements; and

(b) whether Government propoae 
to convene a meeting of the selected 
Members of Parliament and other 
Social Organisations to help to 
evolve guide-lines for advertise-
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meats for family planning in com
mensurate with the moral principles 
that our country so long cherished 
high?

The Deputy Minister in the Ministry 
of Health and Family Planning (Shri 
B. S. Murthy) (a): Yes.

(b) Yes. Besides, the various media 
Committees set up by the Govern
ment, it is proposed to set up a 
‘National Mass Education Advisory 
Committee’, comprising some Members 
of Parliament, representatives of 
Social Organisations, Advertising and 
other media experts, including 
journalists, to help in formulating the 
national policy for Family Planning 
mass education and to indicate the 
guidlines for organising and effective 
national mass education and media 
programme.

Under-Sea Oil Resources

407. Shri Samar Guha: Will the 
Minister of Petroleum and Chemicals
be pleased to slate:

(a) whether the areas near 
Sunderban and Midnapur Districts 
have been surveyed for finding crude 
oil under sea;

(b) whether there is any indica
tion of the availability of oil in these 
areas;

(c) whether any magnetic sur
veys of these areas have also been 
made and if so, by what agency; and

<d) when full report of under-sea 
oil resources in different sea shores 
of India will be available?

The Minister of State in the Minis
try o» Petroleum and Chemicals and 
of Planning and Social Welfare (Shri 

Ramalah): tit) Yes. Sir.
(b) It is too early to say.

(c) No. Sir.
(d) As Investigations are still in 

progress, it is not possible ot present 
to  give a precise date.

Irrigation Facilities in Haryana
409. Shri Randbir Singh: Will the 

Minister of Irrigation and Power be
pleased to state:

(a) whether Government have 
any scheme under consideration to 
exploit rich agricultural resources of 
the State of Haryana by allocating 
funds for irrigation facilities. Tube- 
well s electrification, draining out 
water-logged areas, alignment of 
canals, etc. especially in view of the 
fact that this State is in a state of 
developmental infancy with untapped 
potentialities; and

(b) if not, the reasons therefor?
The Minister of Irrigation and 

Power (Dr. K. L. Rao): (a) Schemes 
under all these categories are includ
ed in the Fourth Five Year Plan of 
:he Government of Haryana. Alloca
tion of funds sector-wise has yet to 
be finalised.

(b) Dots not arise.

Rural Housing Programme

410. Shri Rane: Will the Minister of 
Works, Housing and Supply be pleas
ed to state:

(a) the State-wise amount given 
to the States by way of Central Aid 
for Rural Housing during the Third 
Plan period;

lb) the number of new villages or 
new houses constructed by the 
States with the Central aid under the
jaid scheme;

ic) whether any representation 
was received in 1982 that the Rural 
Housing Programme be undertaken 
in the villages of Maharashtra from 
Bhusawal. Malkapur Talukas and 
Edlabad Peta, which were completely 
washed away by floods?

The Deputy Minister In the Ministry 
ot Works, Housing and Supply (8 M  
Iqbal Singh): (a) and (b). The details 
are given in the statement laid on Jw
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Table of the House. [Placed in Lib. 
rary. See No. LT-388/87],

(c) Yei. A  letter on the subject 
from the Hon’ble Member who h t  
Put the question addressed to the then 
Deputy Minister in the Ministry was 
received in March, 1062. As the 
selection ot villages under the Village 
Housing Projects Scheme is the con
cern of the State Governments, the 
matter was brought to the notice of 
the Government of Maharashtra who 
Informed the Hon’ble Member about 
the action taken by them.

Siadrl Fertiliser Factory
411. Shri P. K. Ghosh: Will the

Minister of Petroleum and Chemicals 
be pleased to state:

(a) the annual production of 
Bicarbonate of Ammonia in the 
Sindri Fertilizer Factory; and

(b) the mode of distribution adopt
ed by the management (or this 
product?

The Minister of Slate in the Minis
try ot Petroleum and Chemicals and 
ot Planning and Social Welfare (Shri 
Kaghuramalah): (a) 1300 tonnes.

(b) This product is distributed thr
ough authorised Regional Distributors 
selected on the basis of tenders receiv
ed in response to advertisement in the 
press and after approval by the Board 
o f Directors of the Fertilizer Corpo
ration of India Ltd.

Saaall-pex Vaccine
41*. Skfi P. K. Ghosh: 

( W t M t k l m r  
Ohandharl:

Sfcrt S. C Samawta:
Will the Minister o f Wealth and 

FaaOy Hanning be pleated to state:
(a) whether U&A. has supplied 

tea million doses of Small-PoK 
Vaccine and two Vaccine In
jectors; and

<b) if so, the areas in which they 
have been used?

The Depart? MnMar ia the Ministry 
of Health and Family riannlng
(Shri B. S. Mnrthyl: (a) USAID have 
supplied to the Government o f India 
10.9 million doses of freeze dried 
smallpox vaccine and 26 jet injec
tor*.

(b> in Delhi so far.

Central Government Debts
413. Shri D. C. Sharma: Will the 

Minister of Finance be pleased to it ate;
(a) whether it is «  fact that the 

Central Government’s total debts have 
risen five-fold since 1990-51 with tbe 
external debts constituting the single 
largest item; and

(b) if so, the steps taken to put a 
check on same?

The Depnty Prime Minister and 
Minister of Finance (Shri Morarji 
Desail: (a) Yes Sir.

(b) The augmentation of Govern
ment's resources through borrowings 
is a recognised method of financing 
Government Investment in the process 
of development. The rise in public 
debt is unavoidable at this stage of 
the country's development though
borrowings have been resorted to the 
minimum extent.

Ineomo-Tax Arrears
414 Shri B. N. Makerfee;

Shri Yogendra Sharma:
Will the Minister of finance be 

pleased to state:
(a) the total amount o f Income-tax 

arrears outstanding at the end o f  IBM-
67;

(b) whether this amount Includes 
the outstanding arrears o f  previous 
year as well;

(e) if so, the outstanding arrears 
of the previous year; and

(d) the special nwasurai being 
taken or are in rrrnttmplatfnTi to 
^ M ^ P ^ e o U ^ iM jo d  oilmfaalt 0 *
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n »  Depnty M a x  YPWater a il  
tTHWin o f PhtBM (Shri Mesas# 
9 m I ) :  <») 1U. 528:11 crores.

(b) Yes, Sir.
(c) The arrears pertaining to the 

-previous years i.e., 1S66-67, outstand
ing as on 31st March, 1967 amounted
lo  Rs. 270'35 crores.

(d) Some o( the important steps 
in this direction are:—

(i) Gradual taking over of re
covery work by the Income- 
tax Department from the 
State Governments. This 
work has already been taken 
over in Mysore State and 
partially in the State of 
Gujarat. It is proposed to 
take over the work in the 
remaining States during the 
current year.

j(M) Entrusting the work of col* 
lection to Income-tax offi
cers engaged exclusively on 
this work.

(iii) Creation of Special Recovery 
Units in the Commissioners' 
charges to look after the ex
peditious recovery of out
standing demands.

(iv) Periodical review by the 
Directorate of Inspection (Re
search Statistics ffc Publics- 
tion of cases in which de
mands of more than Rs. S 
lakhs are outstanding.

C— *reotl»n at — Htoge for

H u  Depnty Minister in the Minis
try of Woifcs, I s U ta f  aad Sapply 
(Shri Iqbal Singh): (a) About Rs. 7-44 
crores.

(b) The expenditure involved on 
buildings in progress is about Rs. 116 
lakhs.

(c) and (A). On the 31st December,
1966 the demand for office accommo
dation was assessed at #4:38 lakh* 
square feet. Accommodation available 
was 53-60 lakhs square feet including 
about 21 lakhs square feet in leased 
and requisitioned buildings and tem
porary hutments. As construction of 
permanent buildings is more economi
cal than t̂aking private buildings on 
rent, it is proposed to go ahead with 
the construction of such buildings to 
meet the shortages subject to avail
ability of funds.

Failure of Family Planning

41S. Start H. N. Maher**: WiU the 
Minister of Works, Hernia* and 8ap- 
pty be pleased to state:

(a) tb - total expenditure incurred 
«n  dw construction of new buildings 
for different Ministries during the last 
«ix  years;

(b) tfif amount involved in wnti* 
nuiag projects for such construction; 
and

(c) whether the policy behind such 
coaatruetion Is periodically examined;
aad

44) if aot the reeults thereof?

416. Shri Oakar U l  Berwa:
Shri Meetha Lai:
Shri N. S. Sharma:
Shri Sharda Nand:
Shri Bti) Bhashan Lai:
Shri Atal BIhari Vajpayee:

Will the Minister of Health and 
sf«inU y  planning be pleased to state:

(a) whether it is a fact that the 
Family Planning schemes have failed 
to produce the desired results because 
of impersonal behaviour of doctors 
■and those responsible for implement
ing them;

(b) the measures taken or proposed 
to be taken to make family planning 
services more personalized and effec
tive during the current year;

(c) the assessment of success achiev
ed, If any. during the last five years; 
and

fd) the total allocations made for 
various Family Planning Programme* 
during the current year?

Ike Depot? Minister »n thcMintetr* 
of Health and Fh»Hy Planning (Shn 
B. S. Martfcy): (a> No.
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(b) Training programmes at the 
Central and State levels have been 
augmented. Special emphasis is given 
in the present training and orienta
tion programmes to extension educa
tional techniques and rendering of 
increased personal attention to those 
requiring family planning services. 
Emphasis is being laid on proper sel
ection of cases, correct advice and due, 
follow up. Recognition, awards and 
rewards are being contemplated for 
those doing good work.

(c) The programme has made con
siderable progress as is evident from:

(i) Widespread awareness created 
by the programme for limit
ing the size of the family.

(ii) the increased number of 
Sterilization operations and 
IUCD insertions, as indicated 
in the Statement attached.

(d) Ra. *8 crores.

Statement

(a; Number of Sterilization operation* 
performed during the last five years

I Year Sterilization opera
tions performed.

{962 ; ; ; ; ; 157*16"
196 3 ...........................*6957*
1964 . . . .  269272
196s ...................................46SS72
> 9 6 6 ...................................~r>43lR

Total 1*55970

(b) Number of I l-C !) insertions done 
during 196; and 66.

Year IU CD  I nsertioni

« 9 * 5 ...................................4*359*
1 9 6 6 ..........................................JOI97IJ

Total 1483307

IU CD  Programme was 'tatted |ft rytfj;

Retrenchment of Non-Gasetted gtajr
417. Shri Onkar Lai Berwa:

Shri Meetha Lai:
Will the Minister of Finance be 

pleased to state:
(a) whether it is a fact that as an. 

economy measure to reduce expendi
ture on administration, Government 
propose to retrench non-gazetted staff; 
and

(b) if so, the Ministries, Depart
ments which will be affected and how 
many employees will be retrenched?

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai): (a) and <b). While Govern
ment are keen to keep down expendi
ture on administration, there is no- 
general or ad ha.' scheme for retrench, 
jng non-gazetted staff. Surpluses may 
tie thrown up from time to time by 
the work measurement studies of the 
Staff Inspection Unit of the Ministry 
of Finance or improvements in ad
ministrative procedures and methods 
of work. A Special Cell exists in the 
Ministry of Home Affairs for arrang
ing redeployment of such surplus staff.

Power Break-down In /nnjah and 
Haryana

418. Shri Meetha Lai:
Shri Onkar Lai Berwa:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether it is a fact that the 
rooent Power break-down in Punjab 
and Haryana for over four days was 
due to sabotage;

(b) if so, whether it has been in
vestigated into; and

(c> the results of the investigations?'
The Minister or Irrigation and Power

(Dr. K. L. Rao>: (a) to (e>. It has 
iiecn reported by the Punjab State 
Electricity Board that fourteen Inst
ances ot suspected sabotage came to - 
notice and that «U these cases have-
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been registered with the Police. The 
result of the investigations by the 
Police are still awaited.

Bank Accounts Abroad
419. Shri P. G. Sen: Will the Minis

ter of Finance be pleased to state the 
name of the individual concern which 
has the largest bank account abroad?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji 
Desai): The information is being col
lected and will be laid on the Table 
of the House.

fWT w f T  n m f f  vRmT
1 ST fWIH

420. «ft «fo m o WTPtnf : «3T
4hwr *raft sr? nr-< -rr far:

(m) w r rr* * fa: irmnft
VWt <twfrr nrrRff

%frpr <mmr % rrw  
WTTTtr f t  jpmyrr % qr
HgPFfi spr f ôr'T frrr 8 ;

( f )  Jif; ?f, ^  fm * r T  f'Ttj'SR'- 
«f*»rr % wjwtt i T t, jr«ir5T 
ttbtt % fsro srnprr i*

trfir t <•! VT foRTr -̂t

(n )  w  rtsrwrrr *j?r «p Prufn- 
«ftrr f t

TtfVr htt -4V *w w t  
WfrtH % w m T *T  iff fsnilf^t Pnr

(« f) KT, i t  7*T %
«Fj<nr t w u p t  ;r»*rr rt
iff aiw *mr> vife w r  fim^r *wr1
% W r

^ W li  ^ A p m  w i  w h w  
m m  < n n  («ft w ita  * fm )  >
( * )  ( * )  : =»# i

TTitiff ^  ’sfWY <hprrhi jffersmff
*  > t?M  t t  fa'j-w ir*$r 
jtijihi s n m  % = r f  t f t t  t t  s * m  t o t

¥. ^  Bp J|W<s4l, 3TT fir=E|Tf i f  f^T rsff

rTt«n *rf -srrrr T̂ r  srr 
w'tf&ir frorrR , srrfr i

t w n  ip T O T  JTcft x fr r  j frsR T

v n f p r  ip  sn rr^ T , i iu m  i j  |TT 

f r * T T - f f * r o  jp T t r R  st*i f c n

w  hi ■rrir=TPT rr
:TT3RT ?rr 3 ;  3 4,

t o t  ? n r r  n ^ T in r  227» T i y

^rr rntT 1

(»r) ) r̂Y«fr -sfr-ir̂ T vr *mpr
•mj4c!)•**<11 ip  s R n rrr  ^ g r

W^Wtfl TPT %  fM r  32. 6 3 4iT t3 
w p r  t t  ^ T sn ir  sr r ftr r  ?  1 r r i r ^ r R .  

>T?T i t  w  n  ^
w h m t t  ^ fW r <N apfh r j i h h i  # xitt 

% »r«nT sifer ’Rsftrt ^nr^Tft 
% ^ihtt «rr 1

« * « f  ^  wWt m  vmf i  wnn

421. «ft «fo «To W HW  :
•ft p « r  vaprw :

TW WW<4TH :
^  WRfl ^  :
^  5Wl<f :

w r 14m jffr vz  sr=r̂  f r  f^n
TT«t ft? :

( T )  T T T U ? ? R f t f i p  ^ 5rT t fP n

vfijrrfpjfr *r 11 u><; r
if.i ^ ?r> T T r  <tt 3), ?=r 

wfa* <rKt <TTft;

(m ) iiPf ft, err ^ttt *pt w f i
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<qr *  !« P ^
'TT 4 ?  ^rtt % * i f  » n a jt < t ;

(«j) «r t  f »  «rf¥wf
v t  R t w c  f o r  «iut t ;  «rtr

( * )  *rfir ft, th *t*r
SWT «W«TJf WT $ ?

? m n  «Wt wwr firo *Wt («ft 
i fo m fr  t m f )  : ( v )  trtr (w ).
v*vf fc*?hr JW?>I SJfV SRTpTT 
VWfrlV %*TR>m *  12 w fa, IS67
n  *r H t »r f®
y t  *nrf it ijv  infhft w t
«*v «f *  wti aRTm vt fnpt
« r t r  v t f f  aw nref i  *  * r s m n  * *  t t

12 "HW W * Vt *T*t Vt, 2961 796
fw tft im  vt 94  f*rr im n r * 1 1 
«n ft*  apwrm ?nrr ®l? j im h  ift 
q v f fiwr »m  ft 1 rr% »nfwv sftwfr 

Hit ifrrt w r s ft  *5*1*? 
a r j »ffre $ 1

(n ) trfhr («t). v t 5Ttmr»r 
®«n iffcft ?wr aft w ngwr is«*r 
<iWt *rt*v ?t wtPft *mt=fr t h  
<n: Trif *r«r «r v tr Trvt Rtvritt 
v t  firar n*rr m  1 vft im*^ ^Ttum 
*nrr smj % q v  vt «rs
nPrnw rr fvm  « m i i  fori w far

*rsft t̂ 4*1 >JW ♦  IT^V-V^T % 1R*V 
I

IMaertfen *  LKP

« .  Shri C. K. MwtUchanra: WUI 
I he Minister of Health n i  Family 
f l a i a i l  he pleased to state:

<a) whether it is a fact that a large 
number of village mmtm who bad the 
loops introduced from the old hospital 
in Kalyani (M Parganas), West

Bengal have approached the hospital 
to have the loops taken out;

(b) whether it is a fact that they 
have complained that as a result ot 
the introduction ot the loops, they are 
suffering from various ailment*; and

(c) whether any inquiry has been 
made why the loops led to such 
injurious consequences?

The Deputy Minister la the Minis
try oT Health aad Family Flawing
<Shri B. S- Mmrthyl: (a) to (c). The 
facts are being ascertained from the 
Government of West Bengal and will 
be furnished as soon as available.

Feralfa Leans
423 Shri Yagalk: Will the Minister 

of Finance be pleased to state:

(a) the amount of foreign exchange 
required for the payment of Interest 
charges and instalments on the foreign 
debt due from Government, the public 
and private sectors during the Fourth 
Five Year Plan;

(b) the methods of repaying these 
interest and instalment dues; and

(c) whether Government have de
cided to repay these due* from any 
new loan* negotiated by Government 
as was done during the Third Five 
Year Plan?

The Depaty Prim* Minister aad 
Minister af Finance (Shri Morarji 
Desai): <a> The amount of foreign 
exchange required ia estimated to be 
Rs. 2,030 crores, eMprislng of Rs. 871 
crores on account of payment of in
terest charges and Ra. 1.159 crores 00 
account o f repayment o f  principal 
amounts.

(b> These dues are paid tn m  our 
export earnings and other foreign ex
change receipts.

<c) The possibility is being axpiorsd 
of securing reftnanctog or im c M oI- 
ing facilities, |R rsepect of <M* wr- 
vteiag.
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TlhMa M lcic , OdU
4*4. Skit Babaj Madhok:

Shri K. S. Vldyarttrt:
A rt Shwdt Mud:
Bhrt Bharat Siagh Ctunhu: 
Shri lin jtf Stagb:
Stef S. M. Baaerjee:
Shri Wrflw U n jre :

Will the Minister of Health and 
V u %  Planning be pleased to state:

(a) whether M It a M l  that the 
Tibbia Coll—s o f Delhi has been 
«lo*ed for aa indefinite period;

(b) if so, the reasons therefor; and
(«) the action taken to reopen it?
Tile Dept! (7  Minister ia the Minis

try 0/  Health aad Family Planning 
(Shri B S. Martfcy): (a) Yes

(bi The students had locked the 
Tibbia College, the Hospital attached 
to it and the offices, and thus made it 
impossible for the institution to 
function.

(c) The legitimate demands of the 
students are being looked into and 
steps are being taken to improve the 
affairs of the institution by the Delhi 
Administration. The College will be 
reopened after the summer vacation 
i f  the situation is normal.

Dttahtaf Water Supply Schemes hi
Band Area* «C Andhra P n tak
OS. Shri M. S. Marti: Will the 

Minister of Health aad Family Plaa- 
atag be pleased to state:

(a) the amount sanctioned to 
Andhra Pradeah Government for the 
supply o f  drinking water to the rural 
area* during the years 1M M I and
1967-68;

(b ) tha munfcer of protected water 
supply schawies sanctioned ia rural 
a i m  by tha Central Government in 
Andhra Pradesh during the above 
PMtod; tad

(0)  tha m ount spant ao tar on the 
atew* wfiamaa ftp tha Andhra Pradeah
<lw>riuMirtt

The Deputy Minister in the Minis
try at Health aad Faaiily Planning
(Shr| B. S. Marthl): (a) Central
assistance for Rural Water Supply 
Scheme* under National Water Sup
ply and Sanitation Programme is 
given to the extent of 90 per cent of 
the expenditure and is released as 
ways and means advances to be ad
justed at the end of the year. A  sum 
of Rs. 7.86 lakhs was given to the Gov* 
eminent of Andhra Pradesh as central 
assistance for Rural Water Supply 
Schemes during 1966-67. It is too 
early to indicate the amount for 1967- 
68.

(b) The Central Public Health Engi
neering Organisation technically ap
proved three rural water supply 
schemes estimated to cost Rs. 38.52 
lakhs during 1966-67 and one scheme 
estimated to cost Rs. 2.47 lakhs dur
ing 1967-68. The number of schemes 
sanctioned by the State Government 
for execution is not known.

(c) Information is not available 
with the Government of India.

All-India Ayurvedic Medical Council

426. Shri M. S. Marti: Will the
Minister of Health aad Family Plan-
ntag be pleased to state;

(a) whether there is any proposal 
t0 constitute an All-India Ayurvedic 
Medical Council; and

(b) if so, when it is likely to be 
constituted?

The Deputy Minister la the Minis
try « f  Health aad randy Plaaaiag 
(Shri B. S. Marthy): (a) There is a 
proposal to establish a Central Coun
cil of Indian Systems of Medicine in
cluding Homoeopathy.

(b) A Committee is being set up to 
go into the details of the draft legis
lation for establishing the proposed 
Council.
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Annual Unproductive Expenditure and 
Tax Evasion

<27. Shri S. C. Jha: Will the Minis
ter of Finance be pleased to state:

(a) whether any calculation has 
been made of the annual unproduc
tive expenditure and annual tax eva
sion by the higher income groups in 
the country; and

(b) if so, the steps, proposed to be 
taken to tackle these problems?

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai): (a) No. Sir.

(b) Does not arise. However, such 
steps as are available in law for 
checking tax evasion by the higher 
income groups are being taken.

Kamla-Balan Embankment
428. Shri S. C. Jha: Will the Minis

ter of Irrigation tn j  Power be
pleased to state:

(a) the effective measures going to 
be taken during this year to stop the 
recurrence of breaches in the Kamla- 
Balan Embankment near Janjharpur 
in Bihar;

(b) the stage at which the work 
on the Western Kosi Canal stands at 
present; and

(c) when the actual digging work 
of the Canal will start?

The Minister of Irrigation and Power 
<Dr. K. L. Rao): (a) The following 
two jnM^ures are being taken:

(i) Three miles length of the em
bankment above Janjharpur 

Railway Line arc being
widened and raised to 5)’ 
above the high Flood level of 
19flfl by the State Government, 
and

(ii) The Railway authorities are
excavating the river bed be
low bridge No. 88 and are
also removing obstructions
both upstream and down
stream of the Railway bridce.

(b) and (c). On receipt of per
mission from His Majesty’s Govern
ment of Nepal, early in January 1967, 
surveys and investigations in Nepal 
territory are in progress. These are 
expected to be completed by Febru
ary 1968. The actual digging of the 
Canal will be started soun thereafter.

Industrial Development of North 
Bihar

429. Shri S. C. lha: Will the Minis
ter of Planning be pleased to state:

(a) the steps taken and the pro
gress made in the industrial develop
ment of North Bihar during the last 
three Plans;

(b) the steps being outlined for 
the further industrial development o f  
North Bihar during the Fourth Five 
Year Plan period; and

<c) whether Government propose to 
start any fruit packing, specially 
mango and LJchi packing industry in 
North Bihar?

The Minister of Planning, Petroleum 
and Chemicals and Social Welfare 
(Shri Asoka Mehta): (a) During this 
period, an oil Refinery at Barauni 
with a capacity of 2 million tonnes 
was set up in the public sector. In 
the private sector, expansion and 
modernisation of some of the sugar 
factories was carried out. In addition, 
two paper factories were also taken 
up.

HO It is proposed to expand the 
capacity of the Barauni Oil Refinery 
from 2 to 3.0 million tonnes. it Is 
also proposed to set up a fertiliser 
factory at Barauni with a capacity o f
152,000 tonnes of nitrogen. It is 
difficult to indicate at this stage the 
private sector projects that are likely 
to be set up in North Bihar area dur
ing the Fourth Plan period.

(c) Certain proposals are under the 
consideration of the State Government 
for the establishment of fruit prasar 
vatkm units In North Bihar.
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Oral Contraceptives

439. Shri A. V. Patti: Will the Minis
ter of Health and Family Planning be
pleased to state:

(a) whether it is a fact that social 
workers engaged in family planning 
activities feel that oral contraceptives 
could not be an answer for a mass 
programme; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis
try of Health and Familjr Planning 
<Shri B. S. Murthjr): (a) Government 
Jiavr no such information.

<b) Does not arise.

Legalisation of Abortion
431. Shri A. V. Patil:

Shri Nambiar:
Will the Minister ot Health and 

Family Planning be pleased to state:

(a) whether Women’s Organisa
tions have opposed the legalization 
o f abortion and raising the age of 
consent of girls from 18 to 20 as a 
means to cheek population growth; 
and

■(b) if so, the reasons therefor?

The Deputy Minister in the Minis
try of Health and Family Planning 
<8hri B. S. Murthy): (a) and (b).
Yes. The views expressed Vtv the All 
India Women’s Conference on the 
legalization of abortion and raising 
the minimum age of marriage for girls 
are given in the Statement placed on 
the Table of the House. {Placed in 
Library. See No. LT-389/87). Appa
rently there is a misunderstanding 
about abortion. What is being con
templated is liberalisation in accord
ance with the recommendations ot 
Shanti Lai shah Committee and not 
tout legalisation.

M/s. Bird ft Co.
432. Shri P. K. Ghosh:

Shri Kartik Oraon:
Will the Minister of Finance be

pleased to state:
(a) whether it is a fact that a de

partmental enquiry has been ordered 
into the doings of the Appellate Board 
which dealt with the case of under 
invoicing by M's. Bird & Co.;

(b) if so, whether the enquiry has 
boen completed and the report sub
mitted to the Government;

(c) if the reply to part (bl above 
be jn the affirmative, the findings of 
the enquiry; and

(d) whether the enquiry Report will 
he laid on the Table?

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai): (a) The Central Board of 
Excise and Customs are a quasi-judi- 
cia! body functioning under the pro
visions of the Customs Act, 1962. In 
deciding the appeals filed by Messrs. 
Bird & Co. the Board have only acted 
in exercise of their powers under the 
said Act. There is. therefore, no 
question of any departmental en
quiry. However, in view of the im
portance of the case. Government 
have sought the opinion of the Soli
citor General on the appellate orders 
passed by the Board.

(b> to (d). Do not arise.

Utilization of Non-Praject Aid
433. Shri K. Haidar: Will the Minis

ter of Finance be pleased to state:
(a) whether Government are carry

ing on bilateral discussions with the 
Consortium countries for better and 
quicker utilisation of the non-project 
aid; and

(it) if so, the result thereof?
The Deputy Prime Minister and 

Minister of Finance (Shri Morarji 
Desai): (a) As a normal feature of 
our relationship with the members of
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the Consortium, bilateral discussions 
are held all the time. Government 
o f India has been utilising the oppor
tunity to stress, wherever necessary, 
on aspects that would help better and 
quicker utilisation of non-project aid.

(b) Such discussions have resulted 
in a number of improvements in pro
cedures connected with credits from 
various countries. Instances of such 
improvements are:

(i) Xn certain cases where delays 
used to be occasioned because 
the aid used to be in the form 
of Suppliers' Credits and bank 
guarantees were required for 
long periods, such require
ments have been eliminated 
by getting the aid as a Gov
ernment to Government 
credit.

(ii) In certain cases where rather 
rigid restrictions used to exist 
about the kind of items that 
could be imported under the 
credit, a degree of flexibility 
has now been introduced to 
cover the import of wider 
range of items thus facilitat
ing faster utilisation of the 
eredtfe

(iii) In certain other cases, where 
a minimum period used to be 
prescribed after advertise
ment of a tender for receiv
ing the response, the waiting 
time has been reduced in the 
interest of a speedier utilisa
tion of the credit.

(iv) In several cases, fast moving 
priority items such as ferti
lisers have been made avail
able under non-project cre
dits.

Private Printers
4M. Shri A. Snedharaa: Will the 

Minister of Warka, lh n «n g  and gap- 
91]' be pleased to state:

(a) the total amount paid to pri
vate printer* for printing Govern

ment publications during the year
1904-66 and 1968-M; and

(b) the criterion adopted while dls- 
tributing such work to the private 
printers?

The Deputy Minister la the Minis
try of Work*, Homing and Sapply
(Shri Iqbal Singh): (a) 1964-83—
Rs. 30,48.634.00.

1965-66—Rs. 19.18,820.00.
(b) The circumstances under which 

the work is farmed out to private 
printers are:

(i) lack of capacity;
<ii) urgency of the work; and
(iii) want of equipment lor print

ing special kinds of jobs.

Major Irrigation Schema ia Kerala
419. Shri A. Sreedharaa: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of 
Kerala have requested tbe Central 
Government to give clearance for a 
’Crash Programme’ under which all 
major irrigation schemes in the State 
would be completed within the next 
Five Yean; and

(b) if so, the reaction of Govern
ment thereto?

Hie Minister e t Irrigation and Power 
(Dr. K. U Kao): (a) In April. 1966, 
the Government of Kerala sent a pro
posal for accelerating some of the 
major and medium irrigation project* 
with a v ie«  to completing them dur
ing the Fourth Plan Period. The 
funds required for this “Crash Pro
gramme’ were estimated at Ra. 30 
crores, spread over a period of A** 
years.

(b> In view of the limitation o f 
resources, and tbe need to concentrate 
more on projects which are In an ad
vanced stage of construction, addi
tional allocation for the projects in
cluded in the ‘Crash Programme 
could not be agreed to.
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Bach and Itiadoh Irrigation Projects 
hi Maharmahtra

437. Shri D. S. Patll: Will the Minis
ter of Irrigation aad Power be pleas
ed to state:

(a) whether the work on Bagh Ir
rigation Project and Itiadoh Irriga
tion Project (Distt. Bhandara, Maha
rashtra) has been held up or suspend
ed;

(b) U so, the reasons therefor; and

(c) if not when these Projects will 
be completed and how much land will 
he irrigated under them?

fie MimMer of Irrigation aad Power 
(Dr. X. L. Km ): (•) No.

(b) Does not arise.

(c) Both these projects are expected 
to he completed fiy the end of the 4th 
Flea.  The total ere* to be irrigated 
by Bagh end Ktedoh Projects will be 
*U0» ecceg and ttM ecres respec
tively in Mahwashtra.

Peneh Hjdre-Beetrie aad Irrigation 
Scheme ia Maharashtra

418.  Shri D. S. Patti: Will the Minis
ter of Irrigation aad Power be pleas
ed to state:

(a) whether Government have ap
proved the Pench Hydro-electric and 
Irrigation scheme (Distt. Nagpur, Ma
harashtra);

(b) if so, when the work is likely 
to be completed; and

(c) the financial outlay involved for- 
the scheme and the benefits to be gain
ed thereby?

The Minister of Irrlgatfoôuid Power
(Dr. K. L. Rao):  (a) and (b).  The
Project Report on the Pench Hydro
electric and  Irrigation  Project  is 
under consideration of the  Govern
ment ot India at present.

(c)  The estimated costs of the hydro
electric and Irrigation  portions  of 
the Project are Rs. 20.67 crores and 
Rs. 17.52 crores respectively.  The 
hydro-electric works involved instal
lation of two  generating  units  of 
70 MW each to be shared equally by 
Maharashtra  and  Madhya Pradesh. 
The irrigation portion of the project 
envisages irrigation benefits to 182.400 
acres in Bhandara and Nagpur Dis
tricts of Maharashtra State. In addi
tion, the project will provide cooling 
water upto 100 cusecs to the super 
thermal power station under construc
tion near Nagpur and 100 cusees ot 
domestic and industrial water supply 
to Nagpur city.

lifer Thenaal Power Station at 
Kaifsr

439. Shit D. S. Patti: Will the Minis
ter of Irrigation aad Pewer be pleas

ed to state:

(a) whether Government have An
ally decided to put up a Super Ther
mal Power Station at Nagpur;

(b) if so, the capacity thereof aa# 
the outlay involved; and
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(c)  when the work is likely to be 
completed?

The Minister of Irrigation and Power 
(Dr. K. L. Rao): (a) Yes.

(b) The Super Thermal Power Sta
tion at Nagpur envisages an instal
led capacity of 480 MW with  an 
outlay of Rs. 60.23 crores at  prede
valuation rates.  The revised esti
mate of cost on post devaluation basis 
is awaited from State Government.

(c) The works have already com
menced.  The  first  two  generating 
units of 120 MW each are expected to 
be commissioned by the end of the 
Tourth Plan and the remaining two 
generating units in early Fifth Plan 
•period.
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Sterilization
441. Shri Ramacbudra El*k»:

Shri Dhuleshwar H etu :
Shri Heerji Bhal:
Shri K. Pradhani:

Will the Minister of Health and 
Fantlly Planning be pleased to state:

(a) the number of men and women 
sterilized up-to-date under the Family 
Planning Scheme; and

(b) the expenditure incurred by 
Government in this regard?

The Depaty Minister in the Minis
try of Health and Family Planning 
(Shri B. S. Murthy): (a ) According 
to reports s j far available 22.74.970 
sterlization operations have been per
formed upv> March. 1967.

(b) Separate figures of expenditure 
only in respect of sterilization opera
tions performed are not kept, because 
sterilization >s one amongst the vari
ous methods of family planning, for 
which servicr* arc provided by Gov
ernment 
398 (Ai) LSD—7

Post-Matric Scholarships to Scheduled 
Castes and Scheduled Tribe* 

Students In Oriam
442. Shri Ranutchandra CUka:

Shri Dhnleohwar Meena:
Shri K. Pradhani:
Shri Heerji Bhal:

Will the Minister of Social Welfare 
be pleased to slate:

(a) the t^tni number of scholar
ships awarded to the students be
longing to Scheduled Castes and Sche
duled Tribe* for Post-Matric studies 
in Orissa during the year 1966-67;

(b) tbe total number of students 
who applied for the scholarships from 
Orissa during the above period; and

(c) when these scholarships were 
paid to these students?

The Minister of State in the 
Department of Social Welfare (Shrl- 
mati Phnlrenn Guha):

(a) Scheduled Castes 636
, Scheduled Tribes 536
(b) Scheduled Castes 660

Scheduled Tribes 551
(c) Four months’ Ad-Hoc scho

larships were sanctioned to the stu
dents on principal's report. Regular 
Scholarships were sanctioned in 
August and September. 1966 on re
ceipt of applications. Payment of 
renewal scholarships commenced from 
the 29th June. 1966. In stray cases 
of fresh anti renewal scholarships 
involving delay in the receipt of ap
plications. payment was made in 
subsequent months.

Research Schemes In Orissa
443. Shri Ramachandra CTaka:

Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhal:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether any research schemw 
have been sanctioned or are proposed 
to be sanctioned by the Central Board
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o f Irrigation and Power la Orisu dur
ing 1967-68; and

( b )  if jo, the details thereof?
The Minister of Irrigation and Power 

(Dr. K. L. Rao): (a) and (b). Under 
the Fundamental and Basic Research 
Scheme, the following research prob
lems were allotted to Orissa, work on 
which will continue during 1967-68 
as well:—
(A) R e s e a r c h  p r o b l e m s  r e l a t i n g  t o

RIVER VALLEY PROJECTS AND FLOOD
CONTROL WORKS:

Description Organisation con
ducting the research

(i) Sedimentation studies inf Hirakud
Streams and Reservoirs. j Research 

I Station
{ii) Principles 01 AV.>rtar ana 1 

Concrete Mix Design. J
(B> R esearch  i>k o b i.ems r e l a t in g  t o  

I V w kr :

(i) Incidence and magnitude o! 'I Orissa
lightning on transmifson Sv- | State P.lrc- 
*tem. ■, tridtv

i lioani

(ii) Study of pnwer system lo .ses. ^
(iiD Fxperiments for control of j 

jungle bush and *hrub growth | 
under transmission lines.

fNceedinjTi Against Multimillionaire 
o f  Bombay

444. Shri Sheopojan Shaxtrt: 
SkriMadhn Umajre:

Will the Minister of Finance be 
-pleased to state:

(a) whether a multi-millionaire of 
Bombay one Shri Ramkishen Ruia, 
was involved in certain caae/investl- 
gatioos/proeeedings in connection with 
the violation of foreign exchange. 
Gold Control, Iaooma-tax, Excise and 
other laws;

(b) whether these violations invol
ved transactions worth about eight 
million rupees;

(c) whether the matter has fewa 
hashed up/supprasMd by the offlcers

*
of his Ministry in Bombay without 
reference to him;

(d) whether an inquiry has be— 
ordered into this caae; and

(e) if so, the result thereof?
The Deputy Prime Minister and 

Minister of Finance (Shri MorarJI 
Deaai): (a) There is no case against 
any person named Ramkishen Ruia. 
Investigations are, however, in pro
gress under the Income-tax Act 
against one Shri Radhakishan Ram- 
narain Ruia;

(b) Since the investigations are in 
progress, the quantum of concealment 
in the case of Shri Radhakishan 
Ramnarain Ruia is not ascertainable 
at present.

(c) No. Sir.

(d) The investigations are in pro
gress.

(e )  D ocs not arise.
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M ila  flfator OH M antas
44*. Shri D. B. Raja: Will the 

Minister of Petroleum tnd Chemicals
be pleased to state:

(a) whether the three public sec
tor oil Refineries at Gauhati, Barauxii 
and Koyali are functioning economi
cally;

(b) the amount of foreign exchange 
involved annually for importing 
crude oil for the private refineries; 
and

(c) the steps taken to augment the 
increased production of indigenous 
crude?

The Minister of State in the Minis
try of Petroleum and Chemicals and 
of Planning and Social Welfare (Shri 
Ra#hu JRamaiah): (a) Yes.

(b) About Rs. 60 crores

( c i  Production from Anklcshwar 
field i>' (J uja i a t  w as  stepped u p  from
6.000 tonnes per day to C,(i00 tonnes 
p er  <Jii\ iii April. and further to 
7.40<) ttMir.r: ’><•;■ J;jy from October, 
l:)o'G. The p re s ent rate of production 
is 7,500 tonnes. Trial production 
from Rudrasa;;ar oilfield in Assam has 
also been started. K:tTol ond Nawa- 
Ratn oilfields in Gujarat have also 
been put on trial production.

RiMi Conducted tinder iaoHK-Ttt 
Act

447. Shri S. K. Salve: Will the 
Minister of Finance be pleased to 
state:

(a) the number ot raids and sear
ches carried out and seizures made 
under Scction 37 of the Income-Tax 
Act 1922 or Section 132 of the Income- 
Tax Act. 1991, during the tour fin
ancial yean ending 31st March, 1966;

(b) the number of cases where the 
High Courts, on the validity of tbe 
raids, searches end setaure* being 
challenged, held that the raid*, sear
ches and sateuns were illegal;

(c) the number of cases in whiefc 
the High Courta held that the powers 
exercised by CMBcen connerted with 
the raids, searches and seizures were 
mala fide and in excess of their au
thority;

(d) the action taken or proposed to 
be taken against officers who were 
found to be guilty by the High Courts; 
and

(e) whether Government propose, 
in any way, to compensate the 
aggrieved tax-payers in respect of 
whom the searches, raid* and seizure* 
were held, to be illegal by the High 
Courts?

Hie Deputy Prime Minister and 
Minister of Finance (Shri Morarji
Desai): (a) 1962-63—3.

— 1963-64—20
1954-65—397.
1965-65—30S.

(b> to (e). The information is 
■being collected and " ’ ill be laid on 
the Table of the House as early as 
possible.

Seats u> Medical Colleges

448. Shri Sidheshwar Prasad:
Shri Shashi Baajan:
Shri Sltar&m Kesri:

Will the Minister of Health »nd 
Family Planning be pleased to state:

(a) whether under the Emergency 
scheme. Government have sanctioned 
increase in seats in different Medical 
Colleges including the private col
leges;

(b) if so, the procedure laid down 
and followed in this re^rd;

(c) for how many years this sanc
tion is being granted; and

(d) whether any precaution* have 
been taken so that due to procedural 
delay, the students do not suffer with 
particular reference to Medical Cw- 
tegesT

The Deputy Minister in the Mtnfc- 
try of Health and TmHr  Planning 
(Shri B. S. Murthy): (a) Yes. Finan
cial assistance has been granted ■ to
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State Governments under the Emer
gency Expansion Scheme to increase 
the admission capacity of both Gov
ernment and private medical colleges, 
provided the Institutions qualified *°r 
such assistance.

(b) The State Governments are re
quired to furnish proposals for aug
menting tfie admission capacity of 
their Medical Colleges after consult
ing the University or universities con
cerned and the Medical Council of 
India, so as to ensure that the expan
sion in admissions does not result in 
lowering the standard of education.

(c) The scheme was started in 1963- 
64 and is being continued during the 
Fourth Plan period.

(d) Central assistance under the 
Scheme is channelised through State 
Governments after all requests are 
examined and a decision taken in the 
background of available funds. Diffi
culties arise only if seats are increas
ed by an institution without prior 
sanction.

Circulation of Fake Currency

449. Start SMhadiwar Prasad:
8 M  Shashi Haajaa:
Shri Slta Ram Kesri:

W i l l  the Minister of Finance be 
pleased to state;

(a) whether the attention of Gov
ernment has been drawn to the cir
culation o f fake currency, both Indian 
aad American, in the market;

(b) it so, whether Government have 
assessed the percentage of such cur
rency in circulation; and

■ <c) the effective measures which 
Government are taking to check the 
tOnaf- "  •

^El» Deputy M s *  Minister n l  
N taU ii at Vtaaaee (Shri Maraijl 
Ussai): <a) to («). Reports are re
ceived occasionally about the circula
tion of forged jladiaa curteacy. 
Offence* relating »  elreulcUOB at

counterfeit currency and Bank notes, 
being offence* under the Indian Penal 
Code are to be dealt with by 'the 
Police, which is a State subject. State 
Police authorities are conducting the 
investigation and prosecution of 
offences relating to counterfeiting: 
The Central Bureau of Investigation, 
under the Ministry of Home Affairs 
also keeps the problem of counter
feiting of Indian currency under con
tinuous st tidy by keeping records of 
different techniques adopted and by 
reviewing periodically appearance of 
counterfoil fndian currency.

Control of Over-Population in tha 
Country

4M. Shri Mohsin: Will the.Minister 
of Health and Family Planning ba
pleased to state'

(a) the new methods other than 
loop and vasectomy by which Gov
ernment propose to control the over
population in the country; and

(b) whether it is a fact that loop 
system and vasectomy have failed to 
achieve the desired results?

The Deputy Minister In the Minis
try ot Health aad Family Planning 
(Shri B. S. Murtby): (a) Besides
I.U.C.D. and Sterilization (both toe 
males a n d  females), the extensive use 
of conventional contraceptives is being 
advocated and propagated and tree| 
highly subsidised supplies of these are 
being extended. To control the papu
lation, the Government are also con* 
sidering tfte question of raising the 
minimum age of marringe for boy* 
and girls. The liberalisation of the 
law of abortion, b*>lng contemplated 
at present, would also be helpful from 
the point of view of population can* 
trot. The limited use of oral contra
ceptives as an experimental measure 
is under consideration in consultation 
with the Indian Council of Medical 
Bssaarch.

<t» Wel
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V d t a l  M M t fm  and tn b d a c  la
tf—..

491. Shri Ramaehandra CUka:
8 M  D t a M m r  Meena:
8hrf K. Pradhani:
Start Heerjj Bhai:

Will the Minister of Health and 
Family Planning be pleased to state:

(a) the total amount granted to 
the Government of Rajasthan for Cen
trally sponsored schemes under the 
head “Medical Education and Train
ing" during 1966-67; and

(b) the manner in which the 
amount was utilised by the State 
Government during the same period?

The Deputy Minister In the Minis
try of Health and Family Planning 
(Shri B. S. Mwthy): (aj A grant-in- 

aid of Rs. 5:T5 lakhs was sanctioned 
to the Government of Rajasthan in 
April, 1967, towards the expenditure 
incurred by that Government during
1968-67 on the Centrally-sponsored 
Schemes under the head “Medical 
Education and Training*'.

(b) The amount w ii utilised by the 
Slate Government on the provision of 
additional seats in five medical col
leges and the upgrading of the De
partment of Medicine in one of the 
colleges.

Employees of AtcMOlut General 
Office at Jaipur

M .  (Hurt Raasachandra Vteka:
Shri Dhnleahwar Meow:
Shri K. Pradhani:
Shri Heerji Bhai:

will the Minister of Finance be 
pleased to State:

(a) the number of employees of 
tbe Accountant General Office at Jai
pur (Rajasthan) who were sent It 
foreign countries on deputation dur
ing 19*6-87; and

(b) the details thereof?

•the Deputy *Vtae 
m rir iw  « f  I t o H  (S M  MEonrJt

Dea*l): la) and (b). Two U.D.Cs. 
(Sarvashri Richpal Sharma and D. N. 
Mathur) were selected by Bhutan 
Government from a panel 01 names 
sent to them through the Ministry of 
External Affairs for deputation to that 
Government. They were relieved on 
1-3-1967 from the office of the A.G, 
Jaipur to take up their new assign
ments.

Bevenae Received tina Rajasthan
t i t  Shri DUdeahwar Meena:

Shri Ramaehandra Ulska:
Shr| K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Finance be 
pleased to state the amount ot revenue 
received from the Central Excises 
from Rajasthan State during 1966-67?

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji
Dessl): The amount is Rs. 7,43,78,000 
approximately.

Shortfall In Assistance to Rajasthan
464. Shri K. Prsdhanl:

Shri B u n e t u d n  Ulaka:
Shri Dhnlesitwar Meena:
Shri Heerji Bhai:

Will the Minister of Fbtuee be
pleased to state:

(a) whether it is a fact that then 
had been a shortfall in the assistance 
given to the State of Rajasthan in
1966-67: and

(b) if so, the steps taken by Gov
ernment to release the original amount 
allocation?

The Deputy Prime M hW tr and 
Minister ef Finance (Shri Morarji 
Desai): (a) and (M. The final instal
ments of Centra) assistance are releas
ed to state Governments on a provi
sional basis dufing tbe months ‘ of 
February and March. In the a)se oi
Rajasthan, certain statements j j *  
penditure that they had Usjjirwid, 
were received too late
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into account in tke releases mid* be
fore the dose of the financial year. 
ISwst have bean examined subsequent. 
|y, and a sum of Rs. 239.54 lakhs has 
tfaee been released.

I k Wi i  a lL W a f  Scheduled Caslw 
■ K  f t M M  Tribee

US. Shri K. rradhaal:
Shri i w M k u a a  Ulaka:
Shri DktW hwir Mean:
I U  Hoerjl Bhai:

Will tbe lOnbter of Social Wettsic 
be pleased to state:

(a) whether Government have by 
a n r  finalised the revision of the lists 
o f Scheduled Castes and Scheduled 

Tribe*; and

(b) if so, the result thereof?

th e  MtaMer a f State in the De
partment of social Welfare (Shrimati
n i l n M  Guha): (a) and (b). The 
natter is still under consideration.

I ip ir t  o f Csii h W ii  *u Fssf t h l

m . Shri Beer]i Bhai:
S M  Bs— ihsnrtn Ulaka:
S M  DMeshwar Meena:
S M  K. Pradhani:

|f]U the Minister of Health and 
wumMm M n a h i  be oieased to refer 
ta tbe reply given to Starved Question 
Ka. 208 on the 0th April. 19*7 and

(a| Whether tbe Report of the 
on Asential Drugs ha*

|b> if  so, tb« main features there
o f  and

the reaction of Q warm aat

M e  D 9 « t r  MMMar to the MiaU- 
Urn 0 t ■wMfc aa* I W r  W— h> 
rn* a  * ■ * * * > «  (*) No.

a>) and (c). Do *ot 4(rf*a.

b M M M ah  mads fegr LAC.
*57- Shri PM s to u r  Meena:

Shij Wsmarhsndra Claka:
S M  K. Pradhani: w
Shri Heerji Bhai:

WiU the Minister of Finance be 
phased to state the amount of invest* 
ment made by the Ufa Insurance Cor. 
poxation of India in Orissa State dur
ing? 1988-67 either in Industry Or in 
other sectors?

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai): Rs. 322.66 lakhs.

Keaerve Bank's Policy of Credit 
Squeeae

458. Shri M. Ameney: Will the 
Minister of Finance be pleased to 
state:

(a) whether he has received any 
representation from the Central 
Gujarat Chamber of Commerce re
questing him to withhold Reserve 
Bank’s instructions to commercial 
banks concerning reallocation of cre
dits; and

(b) if so, Government’s reaction 
thereto?

The Deputy Friau Minister and 
Minister of Finance (Shri Morarji 
Desalt: (a) Yes.

(b) The Reserve Bank issued a 
directive to the major scheduled banks 
at the beginning of the busy season 
in October 1968 to ensure that not 
less than 80 per cent of the seasonal 
expansion in credit went to industrial 
concerns and 'cxport-lmport bills. It 
appears that certain hank* allowed 
the advances to other sectors to grow 
at a higher rate in the earlier pan of 
the season snd curtailed or conceited 
the credit limit* to these sectors 
drastically from April orwards to 
achieve the desired ratio. This caus
ed temporary difficulties in some earn, 
but th? position is likely to have 
eased considerably by now, si nos tbe 
directive of th* aaserv* Bank «sas*4 
to  Opr sta with i f c H w s i  M tk ln M . ’
im .
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Scrapping of Power Boards 

4.59 �hri Dhirendranath: . 
Shri K. N. Pandey: 

Will the Minister of Irrigation and 
·power be please<l to state: 

{a) whether it is a "fact that the 
'Government of Haryana have suggest
ed that Power Boards should be 
scrapped as they have not served use
ful purpeses; ·and· 

{b) if so, the action taken thereon? 

The Minister of Irrigation 
Power (Dr. K. 'L. Rao): (a) 
letter has been received on the 
ject. 

(b) Does not arise. 

and 
No 

sub-

Inter-State Committee to check un
authorised growth a.round Delhi 

460. Shri K. N. Pandey: 

Will the Minister of Works, ·Hous
ing and Supply be pleased to state: 

(a) whether there is any proposal 
for the appointment of a high power
ed inter-State Committee in order to 
-check unauthorized growth in the 
-.capital reg.ion around Delhi; and 

(b) if so, the details thereof? 

'.rhe Deputy Minister in the Minis
try of Works, Housing and Supply 
(Shri Iqbal Singh): (a) and (b). 
A High Powered Board was set up 
on 31st July, 19-61 to coordinate the 
preparation and implementation of 
p-Jans of development drawn up by 
different agencies for the Capital 
Region in and around Delhi. The 
present composition of this Board is 

:-as follows:-

(1) Minister of Home Affairs 
Chairman 

(2) Minister of Works, Housing 
and Supply 

Member. 

(3) Minister of Health and 
Family Planning 

Member. 

( 4) D�pusty Chairman, Planning 
Commission 

Member. 

(5) Ghief Minister of U. P. 
Member. 

(6) Chief Minister of Haryana. 
Member. 

(7) Mayor, Municipal Corpora-
tion, Delhi Member 

"(8) ·Lt. Governor of Delhi. 
Member. 

(9) Chief Executive Councillor. 
Delhi Member 

(10) Joint Secretary, Ministry of 
Works, Housing and Supply . 

. . Member
Secretary. 

2. The last meeting of the Board 
was held on the 2nd' May, 1967. 

Seizure of Smuggled Watches ID 

Bombay 

461. ShJli Vish:wa \Natbi Pandey: 
Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that smug
gled wrist watches worth Rs. 1500<> 
were seized from a Transport Com
pany at South Bombay on the 5th 
April, 19-67; and 

(b) if so, the action taken by Gov
ernment so far in the matter? 

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai): (a) On 5th April, 1967 lOB 
wrjst watches worth about Rs. 11.000 
were seized from the godown of a 
iransport company in Bombay. 

(b) The matter is under investiga
tion. 

Recovery of Important Papers by I.T. 
Anthorlties, Calcutta 

462. Shri I Vishwa Nath Pandey: 
Will the Minister of Finance be pleas
ed to state: 

(a) whether it is a fact that the 
1ncome-tax authorities of Calcutta on 
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the Mb April, 1907 w w w n  and seiz
ed at Durn Dum Airport, Calcutta some 
important peoers rrtattnc to a British 
firm ot chemicals from 'the poieusilon 
of ono ot its Officers, who was on his 
way to Bombay; and

(b) it so, the action taken by Gov
ernment in the matter?

The Depot, M w  Minister and 
MMster of nananoe <SKd Morarji 
Desai): (a) Yes, Sir.

(to) l% e documents seized are under 
examination and w ill be made use 
o t in proceedings pending before the 
department.

■ m l  Electric Cooperatives

IB . Shri Vlahwa Nath Pandey:
Will the Minister of Inigatfan and 
Pew f  bo pleased to state:

(a) whether it is a fact that an 
agreement was signed in Delhi in 
May. 1907 between the Government of 
India and U.S. Agency for Interna
tional Development regarding the 
operational plan for continuing in
vestigation! on the feasibility ot start
ing Rural B ecM c Co-operatives in 
ladia; and

(b) Jf so, the main features thereof?

n «  Minister of Irrigate and 
rawer iJ>r. X. U Kae): (a) Yes.

(b ) Tbe entire programme of work 
rtiating to the survey, investigation 
l i d  setting up at Rural Electric Co- 
OperaMvis has been divided into five 
pliasw. Tbe fint phase of the work 
eibkb rested to identification at 
ailtofete areas for initiating such co- 
cpemttvea, has been completed. The 
aCMmnent recently signed provides for 
plan o f work on the aeoond and the 
tbird phases which are to be oonduet- 
ad by  tbe experts at tba National 
Kural WartiHlMtlwi Co-operative 
^saooiatSon o f  the V A A . under the

aegis at the VJ^AJJO. TUt w otk  
envisages carrying out at further 
detsileA inwrttfwtions In the area* 
selected in Andhra Pradesh. Oujarat, 
Maharashtra, Mysore, and Uttar R s -  
desh.

The second phase consists more of 
organisational work like Study ot 
existing regulations and legislation in 
India relating to the formation and 
operation of rural electrc oo-o®era- 
tives, planning and arranging for help 
train local leaders to assist in die 
organisation for each of the co-ope
ratives, etc. The third phase of the 
work mainly consists of the technical 
investigations inclusive of engineernf 
studies, cost analysis, rate studies, in 
order to frame a complete technical 
report for each of the projocts.

Selrare o f  QoM Bans In Hyderabad

«M. Shri VMnra Nath Panday:
Will the Minister of Finance be 
pleased to state:

(a) whether It li  t  fact that six
teen bars of gold o f foreign origin 
valued at over Rs. 32,000 were seised 
from two persons near Raniganj area 
of Secunderabad (Hyderabad) by the 
Intelligence Wing of the Central Ex
cise 'and Customs on the 29th April* 
1907; and

(b) if so, the action taken by Gov
ernment so Car in the matter?

The Deputy Prime Minister and 
Minister « f  Finance (Shri Merer# 
Desai): (a) On 39th April, 1997 the
officers ot the Hyderabad Central 
Excise CoUectorate apprehended two 
persons at the Raniganj Bug Mop at 
Secunderabad and recovered from one 
of Hum 160 Mas ot gold la U  bare 
bearing Jtoreign markings and valued 
•1 Rs. 15,74? at th* international rate.

ft>) The tefo persons w g »  w rir t X  
and subsequently released on bail. Th* 
c n »  ia under tareatigatioa.
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4m  m ytt n M  ir « *

4 « i .  *nm w  fti; wroft : w r
f a n f i f t t  fingK’ ft ftn i ’H rottf r n  

( v )  t o t  srtw  n»n « ft* Jrf*rr
fcffajTO T, faw fr «frc TT**«IM 

\X «K*r fipwrn q m ftw a itT fl
I ;

( ■ )  ••rfarar ^  * h  w<*nt 
«fT^ f?pr JRTf n f  *fr*TWf * t 
W m  w t  $, aw ftw fr r̂rarr « t% 
w r fw K |  «rr ^*rr*T T »O T ^ 'm w  

flfWt; iflr

( ir )  w  B7TTT frr fW n  am m 
<H[f^8 37*rhT fir*rn r % v r t-
J H flflf *ftT  fVTpRT 0WT
3*  TTsart *  waft w w iw W i 
% w ynx, faR^rf gwsrfWJ % < m »  
R w f ¥Y arrzrtft, arcr^Tfocwr
♦  4 ?  ^  *ryrT fw »r ^  w w  

« r | ?

(it * j » f •
rrn ) : ( » )  ( « ) .  Pwr*r b * t
« R w rt T w r n g  1 [^ w w n <  tw r 
WIT I I fcA  * W  L T - 3 » i / « ? ]

( it ) $ ht i f t f  *w m  P u r u dftr

* it * f t  wt vtv

466. <iy *qntm f t *  wraft: w  
ftrtrf t a R  « (>  nr t
f<TT 1% :

( * )  a rrts ft ir*  ftfUTW tfa *
flw fr* l»*»n *  m  fc*rr 

ftwft f t f t  « * w t o t i r  <f*r |;

(m ) ^*nrt % *fcff % »m r 
w n t  ant^m *ftr fv?r% *rafr & mw 
srqr n ff ffriT; «flr

(*r) *5T«v rfWff ^<sran%  «jt 
fa*pfr vfaf^Rr fawrf urtt fimft 
flnrw g r o w  ?Wt tftr jvr <rr 
w j*n*R r.fiR R T «P T ^ »n?

R n i(  r t r  fin^q ( n o  | «
wo t w )  : ( r )  Ir (n).. rtx
s4̂ »l O tt l't  3tTT a?w % 
fip m rtft MeT If  iftrn ftM  % *re  

«tt ? ro n  ifhc w rg trre v c  
T #  I  I *T  W ?ft *T *H«UH W«ft ?TV 
jc t  Jiff g*n $ 1 w W

srrtft ^  m i  
W  r o r  n^f v *k  ^t avtft \ arr 

wh: tppaiH arr̂ ir
r tr  »m f %Pwf^ % f?i*r w riw n w  
^jjrc ^  ^nsKr.eRr^ ^ s fk s ih m if  
%?t% ?rmf TtPrafftsr femarr 
« tu t |  s k w P w : m i m y ^ i^ - r
f t w ^ f  HV9TT ̂  I

T W ht lW li< ll

467. <ff m nrw  fei| ^ntifr : w  
K m f  A T  f a R  »T5f> Kf TcTT% 
f*T  f¥  •

( « )  w t s t a * * m w « r fT i f t w  
*1 v r l  w  % w rw t j w  g, awp» 
% qm wjm*r w r  *r %tt* «nt 
ww w  s*pnftr
I ;

( « )  WT 2 »Tf, 1 9 6 7% fV *t 
TT f ;
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(«r) «ftr ft, ait w t v rw  
I  w r  w  «**nr if 4ht « w r $
•it Iff $?

f a l t f  V )X  f « r t |  I fl ft  ( (T «  « fo

Wo *1W} : ( * )  TWiftT 'rfnffiTCT
* r * w  fa rra rr 1961 s  i
» T m  ■•; 5<r qf̂ rhrsTr *wfirT 
srnnr 3 9 .8 3  v ir?  1
yrOfsTff M fir5  STm 93.41 tt> s  
t o t  f t  j* r  'rfor.sRT <nc 1967
rW m  p  TV>T 3| * f f f  «TT $ I

ofRg. 4.5 crorej in the purcnase «  • 
lakh twnw of rice at increased rales 
in w h r  to keep up its cattoiili* 
commitments for Hit city of CMeutta 
*nd other statutorily rationed areas 
in West Bengal?

S *  Deputy Prime Minister u i  
Minister or Finance (Shri M ow # 
Desai): No formal proposal has bean 
received from the Government of 

r**ardin* payment of 
subsidy to cover the State Govern- 
ment's l»ss in meeting its commit* 
tnents In the statutorily rationed 
areas of West Bengal. Hie question 
of refusal does not therefore arise.

(w) ifrr («t). VRrf % <rfr- 
»fnRT t-fiwrfoflr vt m  v r*  
g* srtfiPT fear f% ( 1) rhrnfr 

mrrft am?, ( 2 )
20%  w  «pmm  «mr faiT *nj,
( 3) £•- ^firsrof * fm fW r srr*
( 4) r i r r i  y fo if o flf ift finwft

m n f  %nr 1

n f  *rr*m <t?w fafarc ftnn «rar 
f ,  v r ft  fmsrfrfl 5̂  i  far, tts t̂ 
t o t i t  % *v?rnr ^«nrjfr^r 
10% ffif ’FTHT FflVTT «PT

ftRT I  trtr j fa  10 «mr
*rtr 25 «rftnr sriV ymt 1
v W v t  =Tft g * T « f t r %
3 -5 -6 7  *r frrrsr «rr # 1

M M 4 ?  t# W a* Baagal 

m . Shri IMMk Kaaur Cbaadbari:
m U  Dm Miirister of H u n  be 
pleased to stata whether it if a fact 
tbat A t Central Government have 
r**awd topajr an* aufcaidr to the 
Govananaat etWmt Sanpd to make 
«P *oa « *  States ka» to t l ------ -

Hospitals Is West Delhi

4 » .  Shri Ba| Raj Madbok: WiU the 
Minister of Health and FarnO; 
Plawdav be pleased to state:

(a) whether it it a (act that than 
is not a single Qeaaral HoapHat (■ 
thâ  whole of West Delhi and Najaf- 
sarit Road Colonies which have a 
total papulation of over tour iaJcbe;

(b) if so, whether Ckrveramaat 
^▼e any plan to opan a Oeoanl 
Hospital to cater to tba needs of W«B 
Dalbi Coloaiea; gad

<c) tf m , the tine likely to be 
to get these plans implemented?

*he Depatjr MiaMer la tU, .  
t*T of Health aad Rualiy PlaaalaK 
<*hrt B. *. Martby); (a) There are 
•mall Municipal Hoapitals with a
*fu l bed lrtr«»*lh of 104 beds la 
these colonies.

(b) and (c). There is a proposal 
to have a 100 bod hospital In the 1 m  
W f  «>f tba SVmrtb Plan. t-«~« hrT 
been acquired for the puipoaa. t o ,  
Jtoylyaag fltata Insuranc, Corpora. 
v em im  propoae to astaUteh a baa. 
»M te V«t Sana ter ttatr
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mm  4 f««tf 4 ffrtjfp

dtaw?

470.  *r« wjntw turn  ■■ «nn 

fcwrf *Ar finntv wft «i? &
pr  ;
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CALLJNG ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Know nr Pakistani roacn ok Inkan 
bokkh patrol nu Akknoor

4t«v*Rigr<t«ni*ft (w m m):

w « *trf«wwpfa

wf*r %  fomfaftw  Pm «ift  ipr 

sf¥rwr lift *n htpt tirwir g %ftr 
xvbrr vxitt j % tjt  wft 8f
*WJ»n 9:—

"iS Hf,  J9P7 *t  wrjr 

%■ if Tif«p-

r*T>ft  Sir urr rnrHv 

iftm «wft !R?r«TT»fW- 

*rft  tot wr *f

The  Mfaristw  of  Defence  (Sbri 
Swann Singh): Mr. Speaker, Sir, at 
about 8 a.m. on 19th May, our police 
patrol moving in the *grea between 4 
to $1 miles South-South West of 
Akhnur, inside Indian territory, wâ 
flred upon by Pakistani troops.  The 
Pakistani trooos flred LMGs and threw 
grenade* and also used' MMGs and 
81 nun Mortars. Our Security Forces 
had Per force to return the Are. Fir
ing died down by and large by 9.15 
a.m. but  thereafter  sporadic  firing 
continued till about 4 p.m.

Earlier on 17th May for the first 
time, our police patrol fcarty moving 
in the same area had been challenged 
by the Pakistani troops who objected 
to its patrolling, claiming (hat the 
track us?d by our patrol party was 
within Pakistani control.  Since our 
patrol had all along been using this 
track which also is within Indian terri
tory, the Pakistani claim was not 
accepted.  It appears that the firing 
by the Pakistani troops on our police 
patrol on 19th May was a premeditated 
one. designed to establish by force 
their so-called claim to the track.

In Uie firing by the Pakistani troops 
on our police patrol, one Indian oolire 
head constable was killed and two 
ORs wounded.  Injuries were also 
caused to two civilians.  It appears 
that the Pakistanis have also suffered 
casualties.

Through the aegis of the U.N. 
Field Observers’ Team, Pakistan asked 
for a cease-fire and for a Sub-Sector 
Cominanders'  meeting.  This  was 
agreed to on our side.  The meeting 
was held at 5 p.m. on the same day. 
It w«s agreed to maintain the cease
fire.  Further meetings held at the 
Sub-Sector Commanders’ level failed 
to Produce any further agreement. 
The Sub-Sector Commanders have 
agreed to refer the matter to their 
higher Commanders.

Government regret that Pakistan 
should have taken resort to unprovok
ed filing which has resulted in casual
ties ta both sides and created mum 
Mnoq&t of tension.  A strong in M
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has been lodged with the Government 
f>t P»Hrf»n Tt mnv ht* nrtdeti that 
the agreed procedure Is that in the 
case of such differences, the matter 
should be referred to higher authori
ties and no firing should be resorted 
to. For reasons bpst known to them, 
the Pakistani lorct s did not adopt this 
procedure and resorted to use of force.

Government are aware that since 
the firing incident, Pakistan has moved 
tome additional Army units into the 
Dagger area on their side across the 
Akhnoor border. Without wishing to 
Increase the tension that the unfortu
nate Pakistani firing has caused. I 
would like to assure the House that 
fill nccessary measures are in hnr<d to 
(leal with any development tha' may 
take place in this area.

•ft tisn  wnrttfr: WRtw
*rftor. w  %
im te r  *  '{Tfaprre in  4f<rr
fST % 3TTTt TT ’RHHT ftfTETT

% trror % ftraro t v  xfrr 
JPfTT irr v x f t t

jw tf  «r>r itcptt % fa r c  jprrt
T T  ( f * R T  Vi! T O T  f? *lT  £  f c

f a f t  snrrsr ?ram *  fa s *
$TWT q frw  i f  TTwftT jt tw  v t 
fa x  an v
If TPT̂ TT f r  IlftW W  %
Ttnff % «rr? 3  7 *  *r v n  *pst» f, i 

js n fr «t?t |  A f ntft
4 W ifF fr  ’TTTT

w  r i w .  *rf*sr 45*r j« t ftr
jfoprr w  »n»ft % *u *r <tk*
q t f W l M  %  * C T  t t  ? %
^ jO T iP rtr  <n% *  •?*? nft
4 tm  t i p r x t r  s t o r t t  jwwt
ftnrr11 »wrw <
«wf t  ift i?*r iTftnaw *r tnf gf 

f t  wf», f i i w i  w t vat ytn ftr 
^fir^r * * *  frwrr

vfftv «nf*Fn*»f iprvT: qrf» w n r<ft 
sfr* i t  sprsrrvr « f i r ?  *rm r 
■nT||*rr ftp ^*nrt xfrr *f vr% w w i r  
^ ■ * r  ^ F f t ^ f v q ^ ^ m r ' T T f v R T P r  

em ; ju t  «rtr ^  wwft 
t w t  $  « fw ft  n ? n f  i w  * m r  

?*rsrmT*t S 
«nfaw R  ?r f  i

Shri $waran Singh: On the question- 
of the United States Government hav
ing decided to resume the supply or 
sale of spare parts to Pakistun. the 
Government position has been clari
fied more than once. We think that 
this step of the United States Govern
ment will definitely act to our pre
judice, as most o f the Pakistani equip
ment is of United States origin.

So far as the present incident is 
concerned, we should view it as an 
Incident which took place at the border. 
1 do not think that there is any direct 
connection between this incident and 
the desire tha? Pakistan may have to 
raise the matter in the UN Security 
Council. They have not made any 
secret of their desire to go to the 
Security Council; they have already 
stated that it wa* the Intention of the 
Pakistan Government to raise the 
question of Jammu and Kashmir in 
the UN Security Council. This is * 
matter which the EA Ministry will 
deal with. About the other question, 
that news about this was given for the 
first time from the Pakistani sources, 
that is not quite correct. Our version 
also appeared in the newspapers,

Shri A. B. Vajpayee: Only the next 
day.

Shri Swaraa Singh: They may h it*  
circulated it but our version, wfctab 
was the correct version was there. 
Our version is that the flriag took, 
place inside our territory and it ap
peared in the Indian newsptpcn. ■ ■ ■
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Sfr WRvnft $ «ftr whvt<Y 
% ftfr w m  % fa *  ift *n[ 
#m r $ 1 6 r t  H r »fNt 3#  
fipr »r$ fep=rt % n*r*rc ^ «pr
& ft  if q^ frar w  St— Pakistan 
claims border clash. %far-T *rrr^ *r*- 
^  % g ^ r  ̂  m nrrc v»f vt v<r v r  
H f ®  ^  *-rm  1 *hft *f?re*r ^  
\w *rt *f fir^rr vtht «rrf?iT tflr * m  

^  f f  | 7f o t  vr yc 3PT-T 
ift t t4 t  -Hrrfti-r t

Start S w w u  Singh: It is a sugges
tion for action; I will certainly look 
into it.

Shri A. B. Vajpayee: Will he en
quire whether there was delay?

Mr. Speaker: He says he will look 
into it.

Shri A. B. Vajpayee: He says it is 
a suggestion for action. He is keeping 
mum.

Sbri Swaraa Slngli: I am not keep
ing num. The hon. Member says that 
I shouM <JiwX up if that) has appeared 
la certain newspapers and I say I will 
look into it. But the correct version 
put out by u« did find it* place in the 
morning newspapers on the following 
'day.

Mr. Speaker: Shri Bajaj.

tft v n  «nrr r o w  (to ? )  : 
afr ^ T u r w r fw r r  ^«rr 
%, z n v tn & riiw in r v T  m v* n&n 
I. ftp f t o  HJnr, w  
wVt •sra% x f t t t  % <fynr *155% 
?r q w r f  #  amfkM v *  **frr * »  
•r^ftraqrtrnw w ffenfr. w  w  «  
t f t w a r o  w  F npnr^in#, frv'tm  
r m t  f  «ftr v«r «w flr  w snrrt ^  
’f  wwr I — q t * n r » f l M

Stetaatt Tarfceshwarl Stah» (Barb): 
This is a call attention notice.

Mr. Speaker: Anyhow I called him.
Shri S. M. Baaarjee (Kanpur): On 

a point of order. The practice till now 
in this House has been . . .

Mr. Speaker: I did not see the list.
Shri S. M. Baneijee: All'this should 

be expunged.
Mr. Speaker: We shall follow that 

practice. I will call Shrimati Tarkesh- 
wari Sinha.

Shrtanatl Tarkeahwari 8 inha: Just
now the hon. Minister said that there 
was some concentration of Pakistani 
troops in the vicinity of Akhnoor. We 
have also some information which 
says that substantial number of troops, 
heavy armoured cars and tanks etc. 
are moving into this area. Has the 
Government taken note of this situa
tion and also the uncalled for state- 
mem made by the Defence Minister of 
Pakistan in tfie Pakistani National As
sembly that Pakistan was militarily 
prepared in every way not only to 
defend its territory but to meet any 
situation. What was the provocation 
of Pakistan's Defence Minister to 
make this statement and whether it 
ha« been due to the fact that American 
aid and Chinese aid and also the aid 
which they have received from Iran 
and other countries have made them 
bold to say this in their national as
sembly, that they are prepared?

Shri Swaraa Singh: As t have said 
already.in the statement, we are aware 
of the fact that certain army units 
have moved into the Akhnur-Dagger 
areas on the Pakistan side, I have also 
said that we on our side have also 
taken steps adequately to meet any 
such situation. What could be the 
provocation for the Defence Minister 
of Pakistan to make a particular state
ment in their House, it is very diffi
cult for me to say. 1  would not be 
surprised, as the hon. Member has 
suggested, that the aid that Pakistan 
Is receiving from various sources might 
have created in the tnind of Pakistan
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leaders an attitude of !bellicosity. That 
is all that I could think of. 

9.il'T f of�cf;;'N ttT a �lf ( �) 
lff'fi1r:r+ti;!T ;;rr � '"l"T �m l:T',:rr � 1':11 l-l ;:r 
>ft¥ fcfi<IT �, �� Br�* lf it � "1"RrfT 
'if� � f91 3;11sfif{ � if ;;rr rrrf91fcf"RT 
� <li r ;;r:rrcr �r � �h: "!�· tr� tfcrIT 
g{ t -'lm:"a-"ttr l:TT+IT �� it �tr 
'1:Rfr G'� � ;;rr .,-rm �1 g"{ �, �B� 
�ti" if lfo �;::ro ;q'"fo 'fff"l;;fiffi <li°T if1lT " 

srfof'3fim �? 
Shri Swaran Singh: I have said that 

on receipt of the message through the 
United Nations observers, a cease-fire 
was arranged. The meetings have 
taken place between the commanders 
at various levels on both sides. I 
would also like to inform the hon. 
Ho;.;.::;2 that under the Indo-Pakistan 
agreE'ment relating to the functions or 
the United Nations military 01bservers, 
the function of the United Nations 
military observers is confined to th·� 
cease-fire line. This area is in the 
International !boundary between 
J�mmu and Pakistan, but both sides 
hav2 agreed to use their good offices 
for certain occasions, and their good 
offices were invoked by Pakistan to 
bring about a cease-fire in this parti
cular case. 

l!.l1i t{�q'ff,' v� ( � �) : "'�r 

�' ITT<f,n:: � �ct of,cf I:f'"( irh:· f� 
� fifi ;a-89'if � ;?)- <TR cfR � rrrT 

� fc"f> �i'.f q>T{ mi-�- trrf'!i"�d,•i � rrP--T 
<!",<:'rcTl:r cfi{'."�- cf>f Jm �, c;;r<SJ" ::r� orm 
cfR ,ff"{ cfit[f '1"{ � ffT �IJ"'li"T GTicfi,:W,, 
�� a; r,c � f;;-q:n1rr f m � f<fi "q"T� 

�IT f!oa \ :gi· �ic.'•fl" ;i TZ :sf#, f Cfi"{ '.ff 
� <if,h �\l" ;t; ma q;;;:?f wr: � -.f;'fr 
�R<f ?J' :;yr,;;rr 'i;)"fi::clT t fc;=; <f[IT ;i:rr:r 
i:!Tl11cfi';G ?f ii { � �i"f f. 'fi"{ mi1° 
� fq; CfTRimR �� e;ir1i'.'c cfiT q1,7� 

<RaT -zt =;nt crrr �<f �i'iifc: � .. 
f�'.li 'if�\TI <:�, �f'Vf � � 
ffi? 

Indian Patrol in J. & K. 

�T f:q<lT � : \Jf"T �, f� �Tl:fi 

�� � fi'li � it� � if@ gt;°, 
� � g� �, \Jf"T ffT�Ffi� <liT trJT
i'f;:c: g:!TI" �--� C;i'li �;:;;;ra �ITT 
�, � C;ifi cfi1tff �t �R"� ifif �� 
� 'ITT �"isff lT{ \q"f I 

P.ifr lim'�· f�: � err +n: � 
�, � tr) �'ti"f �rn offifif � I 

Shri Hem Barua (Mangaldai): of· 
late, Pakistan has been intensifying 
her hate India campaign with vitriolic 
vehemence in pursuance of which 
Pakistan has concentrated troops on 
a lar.ge scale all along the frontier, has 
violated our frontier and at the same 
time she has 'been collecting arms and 
ammunition from different quarters all 
over the world, and she has establish
ed relations, anfagonistic to India, with 
China. Pakistan never misses an op
portunity, whenever it is possible for 
her, to show to the world that the 
Tashkent agreement does not exist. In 
the context of this, may I know fron, 
the hon. Prime Minister particularly 
since she is present here, how long 
does she propose to swear unilaterally 
by the Tashkent agreement which was 
a biliteral agreement, and Pakistan 
has never missed any opportunity to 
destroy that agreement and has never 
l'!Worn by that a,greement up till :1ow. 

Shri Swaran Singh: If I may ven
ture to point out, the Tashkent Decla
ration, the sUJbsequent events and the 
present position of the Tashkeni;..Dec
laration certainly do not arise out of 
the Akhnoor firing. 

Mr. Speaker: Apart !rem that, there 
there are 50 names here. Are we go 
to .go through all t·he 50 names? 

Shri Nath Pai (R.ajapur): Absolu
tely. 

Shri Hem Barua: The minister &aYII' 
Tashkent Declaration does not arise 
out of this. But this shooting inci
dent is part of the hate-India cam
paign of Pakistan. Therefore, I wan'f-

• 
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«d to k&Mr Cram th» M m  Minister 
tm r long to jpnpand to swear by 
H « Tashkent

Mr. 8pMktr. Hie calling attention
li  About something and you are ask
ing about something else.

Shri R M  B ara : The Prime Minis
ter ia willing to say something, Sir.

8 M  D. G. S k u a s  (Gurdaspur): He 
always wants to know from the Prime 
Minister so that he can get into the 
headline*!

Shri 8 . Kwide (Balasore): (a) It is 
said in the statement that the firing 
started on the 19th, but here is some 
informaion that it is not correct, but 
the firing started on the 17th. The hon. 
Minister has mentioned that there was 
challenge from the Pakistani troops on 
the 17th and that challenge was in the 
form of firing. Will the Minister throw 
some light on it? (b ) Since the sub
sector commanders had not agreed on 
this, will the Minister consider that 
this clash amounts to an escalation of 
the Pakistan war or Pakistan’s hato- 
Inrfia campaign and also whether this 
escalation will he considered us scrap
ping of the Tashkent Agreement. 
<c). . . .

Mir. Speaker: He cannot go on like 
that.

8hrl S. I n M t : It is an important 
question. <c) The Minister know* that 
recently 0 political parties in Pakistan 
have joined and they also want to 
talk with the people o f India without 
any pre-conditions. Is the Defcnce 
Minister or the External Affairs 
Minister going to create 1  proper cli
mate for •nob talks?

Hr. I f i UW . I wwtM like hon. mem- 
bers to confine thenwelvae to tbe shoot- 
lag incident «4 r . H i  whole fonlgn 
policy cannot fee discussed in a calling 
Jffaittoa write. Will the minister 
■wswit Ife. f i i M '  f M r t u t  -

Shri S w u m  Stagk: (a) No, sir. (b) 
and <c). Do not arise out of the pre
sent incident?

aft M R  DM fJ T  (fisiPPW) :
sfsft f t  5  n m r  g 

trapjr *r art faiujft tftr smrftv 
35T|rv p N u r  

<n#.TT ^ w r  wtp'w  ^  wt

wr Pm

Shri Swann Siagh: Dte protest baa 
been lodged by the External Affairs 
Ministry. I have no objection to 
place a copy of it on the Table.

Shri K. Lakkappa (Tumkur): We
have heard enough stories from the 
Defence Minister. In view of the 
naked and persistent aggression made 
by Pakistan after the Tashkent Agree
ment, does this Government propose 
to give an ultimatum to break off 
diplomatic relations with Pakistan and 
if so, what is the reaction of the Gov
ernment in this behalf?

Shri Swaran Singh: It is a very un
wise suggestion. The reaction is posi
tively to reject any such suggestion.

rm  WT* (spfi) : WT »Nt sft 
JTfT W?n% ^  3^T 5FT»r %
*  yjfciT ff frar t
V*>< MTftW H  nrfi?*rT5rfarr$
^  tftfTtrwft w r

«fi> w »f f i i j . «rrft*arpr jtUrt
jw  f*r »rrq% S  s tr  ^  $ ait 3^  
&r <tk p rm fa rr 1 p f t w v r  w w  
ftwr gsnfr w it i

*>• m fipr (w A a r ):
w w  < i^ n , ,^|E3|
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. .  («n rw w ). .  .w it  t̂rr
prr® Tm -=fYfjpxrj 

wapp 3r f«ra?ft tft
wfa « w fc  % ^  *ftT«r f r f m  Jf 
w »r|  *m*rr *rir wnftsf
«mr w ft  w r  ^ i *r?r
aw? f « ?  n$ fir? »rf <ft far jjhrh  
fafcir «T3cV r̂r $«rr v r  vT̂ err | fa  

<Trf%?Tl’ r?t,7ff5ir %r^r7W 
*r%>pq?t srg’ t iu ^ ’c %~-| v w  
«rinr, r fk  $ t*t t? =t Ît grmr i 
?ft 'ff^Rr if t  «TT ^  tr*> <̂T-> 
sfafa, art Tt^pp srftrfa <tttt *
Mm VSTcff £ I T̂ HwfXfTT̂ 11111111

Mr. Speaker: The Foreign Minister 
trill be making a statement immedi
ately after this about West Asia.

Shri M. I* Sondfai (New Delhi): It
is food for thought for the Defence 

'Minister.

ft *  TT*T w l| [( :
KWjqfir %*?[ 5F5TJT»ir*m It ??r^r«r 
jfrfcrr firaw r i ^ pt t  ipr f̂r
«wrnr ftt *  fi^friT* <rr
5»nff fanu «rr Tcr *ppt fr^PTR 
ait rrsyrfer %tst % 5rfarfa%-JTT*r 
^5rT«rr ^r«r*fww *r frYr *reft 
aft if vtfim  vr f¥ 'rf^^rnr *r 
« n w  f ®  srrq-1 *jw
* * m r r  for f t 'i *  nim q f s  w r
gwr «rr, j ®  irr*pr =r$r m, T f m -  *rt 
*rrrs»r.............

Mr. Speaker: I am really sorry, Dr. 
Lohia, you are going on talking about 
.something on which the Foreign Minia
ttar trill be making a statement.

II*  XW IlH jpi: W
q t f o v  w a ijpnt sr  ^ «r«t f d j r  
t r *  i p f f w  #5p0r $ » f t . . .

____ (W W W W )_____  afl% ?  WT^Pt
r 3® : ^  | at M s  airar jj i

Mr. Speaker: T5ie Foreign Minister 
is making a statement about West 
Asia. That is the occasion when you 
can talk about somebody coming etc. 
This is a specific question about 
Akhnoor.

*T« TUT tftffVT :
t.^ rrr  TrfarerR <rc £ i 

t  5r?^ fair =̂rr i f ^ 3 s r i r  
<p?r Pp snrfrrr fifo r  sftfei 
& i sreTO * ;r«r, sttt tm  n ft t  

fir ŝr sftfir T ffr  * f f ir  f f  
ft wtvWTT ^trcr '̂r fa?»r t̂TRt 
% tthtk r f snT?r ?r ^ ^  *rR̂ r
tTPKT Sff ?TT %
% ^Trrt ift *rrr? ?tott urafr i 
?ft fsrrj »r srtfrrr % f«ri»r
ftzt vt vr $  * m  firSw
n * t  ^nprr g f t  w t  httt

■rw ?r«r t? «tt % w t  * m t
=fYf<r ^t.t =P2 t̂fir
f t  *T*ff ^ f f f T  ?r, 7 ?r»n ^ ti^  
»rhr T|r ?t fjr«m vg ’f t * ? * W  %
fff^ W7*T 3TTCT ?

w vm  q t f v t : f«T*£T Tfl TUT I

l t «  TW «P i^ t  litfjPTT : TOW
wgt<z(, fa ?  *r't y v *  w  <wr o t j t  
%w ?

Mr. .Speaker: The Foreign Minister 
is not answering. It depends* upoa 
his answering.

« !•  m r  »w t?t « ft% vr:
m  w  ?trfjnt i?%  vSrirr at « r c  
«rft t *«Q««r fH fc  P rfw cr  
<mrr f r i
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consider it to be a w ry  serious *itua- 
tion and, in cue it does, what steps

iir .  SpeaharsAU right; only that 
portion can tie answered.

Shri BwuXtm Atagh: The entire qaes- 
■tton waa addreased to the Foreign 
'Minister and I ceased to be the Foreign 
Minister more than six months ago; 
«o, I cannet be expected to anawrer it

II*  TW i r t p  : lfil4
Wf TWT »Wt«T «TT I W  flTTT HTWI
»nr sw? fir* *wi ?ft * *  to i 
rm  *nft

% f ®  ĵ»r ?ft twt 
*raft flfripr t o ?  ?ri»r 
an i f f  ?r» «»t M % w w * w
w m r  3it9»t ? >ff rwr *raft «ft

■w w  fr
Shri Swann Singh: I share the

anxiety and concern voiced by Dr. 
Lohia that the international situation 
is explosive and there are seeds of a 
bigger conflict" In the Gulf of Alcaba, 
Vietnam and other places; therefore, 
we view with concern any such deve
l o p m e n t s .  Let us hope that this does 
not explode into a bigger conflagra
tion.

Shri Nath Fai: Now you are en
croaching upon Shri Chagla’s field.

* * * * *
fiwur ^  p i i f  i i

aft xw  (< jd ) ; swT rsnr 
anr
qr n ftorit h1«iwt0  =rirt-t*t% 

W n fW f W r % twt irfinfr w w  
v t f  * n r m r $ ?

aft w *  tw g : flwrrsrsn i f f

«  *
Shri Shri O n** Om I (Chandigarh): 

Is it net a tact Sir, that the concen
tration of Pakistanisoices on the dry 
be4 of River Cheaab in the Dagger 
-ajnaa to on a maeft bigger scale than 
-vbat it was in, S^ H sntur, H86 when 
Pakistan launched a massive attack 

M  SMttK «  ae, *»m  tha Oovernmant
» « *  < a »  l s d - «  ■.■,'■■■■

is the Government going to take to 
meet the situation?

Secondly, America is supplying mili
tary spares to Pakistan. Does the 
Government of India consider it to be 
an unfriendly act; i f  so, has the Gov
ernment of India taken up this matter 
with the U.S.A. Government and 
what is the outcome of the Govern
ment of India taking up that matter?

Thirdly, the Foreign Minister of 
Pakistan recently visited Russia and 
when a joint communique was issued, 
even a reference to the Tashkent 
Declaration was not made.

Mr. Speaker: There must be some 
limit to it. There are 30 or 40 names. 
The House cannot expect to spend 
two hours on this. The Defence Minis
try is not dealing with foreign policy, 
but you are talking about the Foreign 
Minister of Pakistan going to Russia. 
We must impose some restrictions on 
ourselves, otherwise we are not going 
to proceed with any work. If 40 
people put a, b, c, God knows where 
it will end. I think, we should change 
the rules and see that only three or 
four people participate in the calling- 
attention. Something must be done; 
otherwise, a, b, c will come.

Will you kindly answer some por
tion of it?

Shri Hem B a m : Which portion— 
a, b or cf

Mr. Speaker: It depends upon the 
Defence Minister.

Shri 8 w*ran Singh: Aa I have 
already said, we are aware of the 
movement into the Daggar area on 
the Pakistan side of Army units of 
Pakistan. We are fully aware of the 
situation and have taken adequate 
steps to meet any situation.

m u  «a ! S a ilM h elr  f South Delhi>: 
This ia a moat strategic area in wfcici! 
the Pakistanis moved during the.3*|i| 
war haeaaae it is in the
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[Shri Bal Raj Madhok] 
the Akhnoor bridge. In the circum
stances may 1 know whether it is a 
fact that the Government of India 
decided not to patrol the tract which 
became the cause ol dispute here, after 
the cease-fire and, secondly, whether 
it is a fact that a day prior to this, 
on the 18th May, two Pakistani spies 
were arrested near Jewel cinema in 
Jammu one of whom gave his name 
as Gulzarilal Nanda but later on, on 
interrogation, confessed that he was a 
spy, that he was an ex-Pakistan officer 
and that they had to go round the 
State and try to gauge the Indian 
delence position and that they expect
ed that some kind of a bigger flare-up 
might lake place in the near future.

Shri Swaran Singn: With regard to 
the first part, my reply is in the nega
tive. As regards the question of arrest 
of spies, the Home Ministry is deal
ing with that. I have no information.

Shri Krishna Kumar ChaMerji
(Howrah): On a point of order Sir. 
May I invite your attention to Rule 
41 (2>? 1 quote.

“The right to ask a question is 
governed by the following con
ditions. . .

Then. on p. 21. there is item (xviii) 
which says:

“ it shall not relate to a matter 
with which a Minister is not offi
cially connected:"

Here, the question of the Tashkent 
Agreement and all that is being r«is* 
«idL These are the rules which should 
bo followed.

Mr. Speaker: There is no point of 
order. That is known to everybody. 
That is agreed.

MNWA? HWfr (ip ?? ) : 
art wztn w ft fr *■*%

ircnrif * xvn srrft i r i f  a r m r w * r  
j  1% qiAnm * vrx  *r jttt wtt

5TTTT *  mfar % wr*
$tt  f a - * ;  w t r  St

s n m r  f t  a m rr t ,  v t  
jtttt

y x if f i l f. <tt tttO f W u f i 
ip w r n  S w r  rwr *«r <pt

far KTOr flTTTl  «Tpft TflT
mfaFrr-r % *rr*r t iw  

T3RT =*T?*Tt f. in -3*1% 3?PC 
fa r  *r 5 ^  to  fsmtff % *rm firvrr
T T 5 IT  ^ T K r ft  fc ?

Shri Swaran Singh: Oiar defonce
policy in this rcspect has always l>een 
to strengthen our defence to meet 
any threat from Pakistan or from any 
other source and that continue;;.

( l u m )  :
•sfr*r*T. *nrwVr %;
C T T J J ?  T T fV P T T ’ T V t  1 'Vt

k  ft* iR*T TT ZW % 3TT «TT^TT 
> ^ l < «  i 'l e  « n f % * T R  V t  T T
w  ’f t f  3r»m r f *n = r r v

f iq t : *n fr toY f« rrr
l i

firm jw n: wmft ( t w m )  :
*  w r  *r  »nc a r n r m  * r r *? n  
f t ;  <pn w T f ^ r  w r i t  m  f j p f t  y u r
* m m  t t  i f f  q r P n m r f t  v t
t> W  *  ?

Shri Swaran Singh: I have already 
Answered this.

Shri Parihaaarathy (Rajampet): I 
just want to caution the hon. Minis
ter that these skirmishes are an 
attempt by the Pakistan Armed 
Forces to teat the depth ot our defen en
forces before they contemplate any 
aggression on us. On our part, we- 
must be prepared for that.

Mr. Speaker: Accepted.



Shri 8. M. Buwrjee: From the
newspaper reports, it appeared that 
there m i  some cease-fire after the 
Akhnoor firing. I want to know what 
are the terms of that cease-fire.

Shri SWanui Singh: There am no 
terms as such exccpt that both sides 
should not resort to firing.

TWWWIT STTFsft ('KT'TT) :
w t  twt wskit m  r i #  
f « n  v r n  f i r  » f r m n f t  %  fH r’m ;
f l F g f a H  * r r * l T  y f  Jm iifT TftT ^TT S T  

4; <tt*t v r f frrnnra v t t  t o  %mr 
s t ,  <n T *r f a f w r s r  s p i t *  T T f-^ ^m r 

% >nrr ftrrr ft r

i m  f . f t :  5*t m s T R r f t  

vV csnr k  v n  z*rnr jfprr t o t  ^nrr 
PT spit p f  ft 7 ^ t  ?n?T=r 
w t  f. w t roptf =r
'Tfrrrfi «pt m fv r  «T^rrr

Shri Swaraa Singh: It only demons
trates that if there are too many hon. 
Members on the list, there is the re
petition of the same question. I have 
answered all these questions except 
the last one, that is, whether any 
compensation would be paid to the 
dependants ot those who have, unfor
tunately, lost their lives. There are 
certain rules about that and action will 
be aken according to those.

^  f a r t  (*(**) : wwrer
UftoT, *r«ft ^ 1PTS* SPTR*

£ *rrO  ^ f r s t f i n r

if «rwr w r  % srp- *r
" d f l W H  %  ’GIJT t  ft> T f  5Hl5>l 3 V F T  

| I *TTfr n r̂ W  *TT
■3®^̂  ^ I VT T O  t  'w
v r m w r  w u t* t ?ft ;*f> t o t t  
t o  fft W ri s p  f*rr i
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f<ST 5TT»r+s< % TPT 38
hthht -jsm  «rm «tt
if I »IfR^ *T ■FTT »TT fa  v r  
fgwT v *  qTfc»nM ^r^rn ir ^ r u m  
«TI I f̂=T XT* 5F^ *  t ^ h
srwrar fa  ih s4 »t t t t  *sir «r 
^TT IPTT̂  t  HT^tt VTspn t  fa  fiPT 

TrfrwnsT t o  fa *  *r 7t«tt 
TT T5TT £ , * 7  fafFTT r ? I  ¥.

V\X "7  ̂TT faW T *TS*T £,
JTT fa  ^7 7=fa srm *T ^TT »TOT $ ?

Shri Swaran Singh: Pakistan, in 
this particular case, is not r’aimmg 
any area, if that is the question which 
Mr. Limaye is putting. It is only a 
question of track and this truck has 
iilway? been in our possession.

•ft *nj fiww : tot HT*r*rR *r
f*T SfPfT t  1 3nftH I T  *T 5TTTT 

k\

Shri Swaran Singh: This track, as 
I have said, has always been in our
possession and our patrol parties have 
been using this.

VT »W f»HW : WKJT6T WfTTTS.
w  p fT T  »wfT rnrmr 11 v t i

ifr r*TT% % anfhr tt 
^ 3TPft i  I *tTt W T ft  ft: V ( ^ftr 
<rr w r fr » r  t t  f  ?

Shri Swaran Singh; In Indian pos
session.

sft frww : »rnr arrsiT
sft f??*n ^ =r*r % Wotrvt ^  ir. tt
jttw  ̂  trnrr^ t t  s-twt
ft^RT^ ?

Mk, Speaker: He has answered
already. .

1889 (SAKA) Pakistani Force on 8$ 4
Indian Patrol m J. Se K.



Shtf Hem Raj (Kangra): The pro- 
cedure that was agreed to at Tashkent 
by Pakistan was that all the differ
ences would be settled by negotiations. 
But Pakistan does not listen to the 
language of moderation, and it be
lieves in the language of aggression.
In view at this, may I know whether 
the Government of India is also go
ing to revise its policy for purposes 
o f aggression?

Shri Swaran Singh: We have never 
aggressed in the past, nor will we 
commit any aggression. We defend 
ourselves and we will defend our
selves stoutly.

Shri Sam KJshan (Hoshiarpur): In 
view of the bad intention and bad 
designs on Pakistan side, may I know 
whether adequate steps have been 
taken to protect the Akhnur village 
and also to eject the crossing of 
Pakistani rangers and supplies from 
Chenab river to our side?

Shri Swaran Singh: Yes, Sir. I am 
glad to inform the House that we have 
taken adequate steps.

j fr 'a r w  :

tfrr 'TTfV̂ ’TH % TCT %JTT-
qftnrr %

* f r  s n r r  s n r r r  v l
jwT vt f r  r *  f a w  ?n? smpr
r m  ft «ttt far*rt

mrrr f«rr tt  m
ir=mfT w  ̂  *fbfr % 

ir 5n?nft>T spt̂ r i ,tt *t Jm w

w f r  a ft
Kvft «nwPrq~i *  ir

8M  Swana Singh: As I have said,
there was a Sector Commanders* 
meeting at which no final agreement 
could be reached. The matter baa been 
referred to higher authorities and 
there might be fuHber dUctawion at 
the higher level; it may be at the
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local Sector Commanders level; I 
think it would be at the Generali’ 
level. There is no question of any 
hot line existing___

« n i  ynr
wra w  « m  ▼Jfr «ft i w r  mr 

*nrvtwrTftRT 
* m t  ? m m t m  * r |  far

I T J f T  %*RT 5PTTT JIfT
«n»

Shri Swaran Singh: For one thing, I 
am not quite conscious of this expres
sion 'hot line’. I can understand It it 
is said that there should be a line of 
communication between the two Gov
ernments at various levels. The two 
Chiefs of Staff are from time to time 
in touch with each other. I have al
ready indicated in my statement that 
there was a certain agreement at the 
level of the Chiefs of the Army Staff 
on both sides.

1 nwr 9mpr
_ Jr? fr f t 7  « * * r w r  i f r r r  i 

t t t  sr*T srf’ T r ?  t  •

Mr. Speaker: He has said that the 
two Generals are in touch.

w n r
‘fc far aft swtt fttr <rr set <tt fat 
* > f f  snpr i w iT ff w i % ix z
?rnpr ararf *r t  $ mrftre %  * n r  ?

v r  f l t r  if  f<prr *nrr
«n ?

Mr. Speaker: That was the news
item that had appeared some time ago.
1 think the hon. Member is referring 
to that.

Skrt George Feraanadea: Soon after 
Tashkent.

Mr. Speaker: That was exactly what 
I was saying. The preeent caHtng- 
attention-notlce relates to something 
else.
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Sft wm ; ws*w*|Trc«r,
*rw »Wt trr PfKTsrT ^
<R i rp r ?
Shri D. C. Skum t: I am afraid that 

the Defence Minister has taken this 
thing as an isolated phenomenon, and 
he hag not looked at this thing from 
a wider perspective, namely the wider 
perspective of the guerilla training 
which is going on in Pakistan with the 
help of the Chinese and the massing 
of forces not only on the Akhnoor 
border but also on the Gurdaspur bor
der and in fact, every border between 
India and Pakistan. In view of the 
firing and counter-firing . . . .

Mr. Speaker: The hon. Member
should confine himself to the main 
notice and ask a question.

Shri D. C. Sbarma: Sometimes, we 
have to educate the Ministers also. 
That is our difficulty.

In view of the firing and counter- 
firing on the Akhnoor track and in 
view of the other things that are 
going on. may I know whether the 
Defence Minister thinks that this 
phenomenon concerns only the 
Akhnoor track or it is a prob
ing done before Pakistan would launch 
an aggression against India in the near 
future?

Shri Swaran Singh: I assure him 
that I do not look at it in isolation; 
I have to take a view of thi incident 
along with several other factors. But 
the rules of procedure are such that 
when a question is put, one has to con
fine oneself to the point that is cover
ed by that qSesflon, and it is in that 
spirit that I have answered this ques
tion.

Shri Indraft Gopta (Alipore): With 
your permission, I would like to seek 
a little more clarification from the hon. 
Minister regarding title track, this dis
puted trade, became In the pest we 
have had eaveriMMe where *uch 
small matters, often seemingly small 
matters, have led later la very compli

cated and big questions. In the state
ment, the Defence Minister has used 
the following words:

“ . . . our police patrol party 
moving in the same area had been 
challenged by the Pakistani troops 
who objected to its patrolling, 
claiming that the track used by our 
patrol party was within Pakistani 
control. .
The words used are ‘Pakistani con

trol'. Then, the statement further 
says:

‘Since our patrol had all along 
been using this track which also 
is within Indian territory, the 
Pakistani claim was not accepted.’

Of course, if it is within Indian terri
tory, the question whether we use it 
or not does not arise, and Pakistan 
can never have any claim to it. Any
way, this is what the Minister has 
stated.

In the case of the Rann of Kutch, in 
regard to the Ding-Surai track which 
we held was within our territory, 
however, we had permitted the Paki
stanis to patrol it, as you will remem
ber. Confusion arises, because there 
is a press news appearing in The 
Statement which reads as follows:

“The incident arose over a small 
tongue-shaped track jutting into 
Pakistan that has always belonged 
to India. Two days ago, the Paki
stani side objected to Indian per
sonnel moving in that track. The 
Indian side, which has been using 
this track off and on, insisted upon 
its right to be there”.

This is very confusing. It should 
be properly cleared up. Is it a tongue, 
shaped territory- jutting into Paki
stan? Doei it belong to India or not? 
Knee when have we been using this 
track regularly? I see here the seeds 
of a dispute which, if not properly 
clarified and settled now, may lead in 
the future to a much bigger coaaplta*- 
tion as in the case « t  the ftax& ot 
Kutch. m il  he plewe Clarify?
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Shri S n u u  Siagh: Hus track is 
within Indian territory; it 1* clearly 
within Indian territory. Certainly it 
has always been used by us. Thirdly, 
the Pakistan objection that it was in 
their control was unjustified and 
therefore, we rightly rejected it.

Shri Hem Bariu: Is it tongue-shap- 
ed?

Shri IndrajH Gupta: Is it protruding 
or jutting into Pakistan?

Shri Swaran Singh: On the actual 
contour of the area, I would hesitate 
really lo make any statement.

wINnT *rra (*'r?T} : 
*WH*l%iF^r?Ti^*^r5TiT *u«t» 

v t *  v m i r i r  :t t  t p s *  jft ift  *ptt P  i 

*jft  ̂mf+MHi *n=r »r#3fr % >r«r 
k, v im  wrrf*nn t t  rzr ^  % 
m £ %ttr r̂rtsr ir? tt *rr=r *yr

n I P ITPT̂T T̂fÊTT %
v  T h  ^  P . >r

ftr  ’m r rr i wrf r'v r- 
ti'  fNvr ^ * mr *i  ̂

«n? ^  faffa ir f  fa wtttt tr*
f̂ r ?r f’TTT qir in gif tii ir*r t i  sft wpt 
-rifi?

Shri Swaraa Singh: The question 
is about Rajasthan . . .

sft wfanT mw #rwi : surjr n 
&  »nfr ?»r f  i w  
%  f a r r r  %  fa r*  w t  * r r  T n r m  

vrr frr »? * V
Shri Swann Singh: Ait hough he is 

excited very much . . .

Mr. Speaker: I do not know for 
what purpose.

Shri Jlw ina Math: . . . ther* is 
bo content in the question.

All that he Is asking is: what ar
rangements have bean u a h r l i t w  hr
tfc* Govern meat « t  Sadia to asset tmy

intrusions? I say that the arrange
ment is that the intrusions have to be 
checked, and they are checked.

s f t v t a r  w m frw r : v p n fr  
w f  vrhrrt sft $ ? *»wr v n v  
fg»nrr> i

Mr. Speaker: Please resume your 
seat.

aft SSWT .w it
*nrte*r w r i  ft? i *» mrrtr * f  
'Kurfrn *  wni't

3J7T5T if! irj p I $  TFFTT WHRTT 
jr %  ^luf^n % <r*% vrh.-^R lit

mt TT *TT7T? vftr q ifc-Hlf
f a w  «fr wV Tnrf^r % *rr 
frr »ri, n  n  >tt ? 
<PT*rc: «r*r w t w  fas f. fare* f r  
VT%<n s*r % 5»fr??»r pt ?*rr% *r 

?

Shri Swaraa Singh: 1 have said that 
there was actual increase, but about 
the specific things as to how many 
guns they have moved or what their 
number is, this is information which 
should not be asked for. 1 would 
plead that the deployment of our 
forces or our information about the 
number on the Pakistan side is in
formation which should not be disclos
ed because it can he of use to the 
other side.

utarwm «r*?r; t iw r a  *  «nr 
WUTT fc fir *1TT *nff VI 
9W n A  ^if+*nw ^ (s*»*ni f*P*rr •tt, 
7 »r& *?t w in  i «tpt «m t  n *m 9  
%M - «ry ifr srtw %  *

if WTWt WT -Tf.'fW. t  ?

Mr. Sfeaksr: Shri Nath Pal.
Shri Natk Pat: Th» ftwt that «•

awngr as t f  naaabers have put their 
slfMture to this call attention actie*



should serve as a warning to Pakis
tan as to how alert at least Parlia
ment is and go she should not make 
a wrong move banking on the 
alow reaction, the diletory reaction, 
o f  the Government of India. In 
view of the fact that Pakistan 
is practising a new version of 
non-alignment a ta Ayub Khan in the 
.matter of obtaining and procuring 
-arms and equipment, both from the 
USA and the People’s Republic of 

■China, and now she is busy trying to 
.get some arms from Russia. The visit 
o f  Mr. Pirzada. and the proposed visit 
of the Defence Minister of Pakistan, to 
China gain a sinister significance. The 
world is busy with two developing 
cruses, in Viet Nam and West Asia. 
Are we sure that Pakistan will not 
launch a trecherous attack somewhere 
taking advantage of the fact that the 
Attention of the world is diverted to 
other things? I want to know whether 
we have reckoned with this possibility 
and made the necessary preparations 
to meet the eventuality.

Shri Swaran Singh: If the world is 
busy elsewhere, we know our duty, 
and we will certainly meet any threat 
from Pakistan.

4t (WhWT Wrf (3TO| : if
art snnft <rT v zrz

v h  # >r wq iff arr^r
V T  ft, i f  it* ; i m f t r

P fF  m trf TrfwrtT v r  »rfsfr
d  i t w  ? m r  * r  i » 6 s *r  t t  «p r^ r

Ri tst i
W W  *r 5IJ5RT VTf&T jf ftfT

i 9 « s  i t  f t n r  w a r  %  » R ? r « r  t p m -
«rm «r w t ?ft im & i war *ft jpttV 
«mr in wnjfinRPr *rt
iw  % s r *  v r  |

If Tnwrr g fv  *nr a v  w r p*r
*r*5 ^ <r«£ »** stf *rwit *r

Shri Swaran Sfasgfc: Mostly it was 
■descriptive. I could not catch the ope- 
srativo put.
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Mr. Speaker: He only wanted to 
convey something.

Shri S . Baraa (Jortiat): From the 
first part of the hon. Minister’s state
ment, the impression was that the 
Akhnoor incident was just a border 
incident, but the subsequent statement 
gives u« the impression that there was 
concentration of forces behind this 
Akhnoor area on the Pakistan side, 
and we are led to believe that this is 
just an extension of th*. process of 
escalation which culminated in this 
affair. How does the hon. Minister 
reconcile the two?

Shri Swaran Singh: It does not re
quire any reconciliation. It is a deve
loping M'.uation. It started like 
that, and then later developments 
have aggravated the situation.

Shri D. N. Patodia (Jalore): This 
particular incident and other incidents 
in the past of Pakistan’s action on our 
borders has clearly demonstrated that 
the Pakistan Government does not be
lieve in a soft line of treatment with 
them; likewise it was demonstrated 
some time baok by our releasing 
Pakistani cargo. Therefore, will the 
Government of India think in terms 
of adopting a strong attitude and not 
taking any unilateral action by which 
we try to please Pakistan all the time?

Shri Swaran Singh: We will always 
take adequate action to meet a situa
tion like this.

Shri Virendrakomar Shah (Juna- 
gadh): I would request the hon. Minis
ter to give a specific answer to the 
specific question that I am putting. 
What is the shape of this track to 
which Pakistan has laid claim and 
what is the area of this track to which 
the claim has been made?

Shri Swann Siajrh: It the hon.
Member is very interested in its 
geographical aspect, I would request 
him to see me, and I will show him 
the map and satisfy him.

aft n j f w n f e t t i f t j v r v r f t  <nnr 
* *  « w
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[«ft *nr f a w ]  
zm  w f  t  i ? [̂BT «*r
fa  s fir  fa*r *sn% % atnft
^ o w i  ^ ? UTT
CT&WfTftf ?

Shri Swann Sinfh: Then is no
question of not answering. 1 have said 
dearly that this is within Indian ter
ritory and in our control. As to its 
exact shape etc., I cannot really give 
the exact shape or alignment.

«ft * 3  ftwrt .■ r * n  *ftr 
<nw  w  $ i 3 *  *ft *rnr w  %rzm 
i^ e v ,  'fzv tt i w  ?mr it
t  <mt wrcr vr m v  £ i

Shri Hm  Baraa; Here is a Defence 
Minister who, unfortunately, does 
not know the area of our territory 
that he is expected to defend.

Bfr. Speaker: Let me understand
fint before he understands. What is 
it  execatJy that you want him to give?

•ft ftw # *wnr ^  «rr 
nkwi fa*r <jf»r an?ft 

«ir mrrr $ i <nf»M n % w w t 
♦sr ft*n | i **r ?ft f  fa  
ip r r fr l f  m  faff ?m%

wrcft | w k fa?r t*  p r  Wt*T *TW 
wm •>$ t , -?*t rrr% m  wa<f?* 
jw t  «rr i «tor imfhr |, to

v h f t w  I  J J T f a ? R T  $ 1 > f f * r * f a i T  * * r
% wprr j  fa  wi* <rr % swr 

i
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bulges into Pakistani territory and in 
some other places, Pakistani territory 
bulges into ours. In the past fifteen 
years, a number of cases have happen
ed when 10 or 20 or 30 acres had 
been taken over by Pakistan. The fear 
is that unless we know what is the 
territory involved and what is the 
area involved, one may not know ex
actly what the intention of Pakistan 
is, whether it was a probing action or 
whether they want to lay a claim to 
our territory to suit their strategic 
purposes and so on. It is a specific 
question.

Shri Vlrendr&ktunar Shah: The hon. 
Minister has agreed to indicate this to
me on a map. He may kindly lay it 
on the Table of the House. Every 
Member of Parliament is interested in 
seeing it.

Mr. Speaker: Is there any objec
tion to place it in the library?

Shri Swanua Singh: In a matter like 
this involving ana and territory it 
will not be proper for me to indicate 
the area unless it it very carefully 
checked. |

nft fan * w  vr m *r* £ 
fa  j b  **nvr m f i  wft fan 
3*n vm r wr r*n $ i

Shri Swaran Singh: Mr. Lirnaye has 
repeated his remarks that I should 
give the area. The track is a track and 
probably he wants to know how deep- 
this track is within the Indian ter
ritory. Even then area will not be in
volved. It is not In our national inte
rest to press me to give a statement 
on facts at this moment. On the broad 
question, I have clarified the position.

MAY 3», 1967

Mr. Speaker: He says that it i» our 
territory definitely.

a r t  M  l«|  I M M : Sir, this area 
is covered by «  branch of the Chinob 
and tm  otter stwtna clso. It Is a 
sub-mountainous area o f Jammu re- 
0on. At soma places our territory

: W7 JllwrfV % 
v r « n i* « > c f i t  A fa l  i

Shri BalimJ Madbek; It mums that 
they may lay a claim to that territory. 
The hoo. Minister should earn to feat 
question.



<ftwn n n fty r (n y > rN ): aw * *
«w nf|flr»rrer>A ?rnR r.. .

'Jkf— *i v*^  " it3 tjr^J
[ .............^,5 *f 4

An boa- Member: On a point of
order; It is one O’clock now.........
(Interruption*).

Mr. Speaker: It is a delicate matter. 
The Defence Minister says why we 
should commit it on a map.

ftm* : sh *r
vr *mw  $ ? ?*r *nf »rf<f'fr £
fa  TTfa*RTH *  WT fa>OT ft I

Mr. Speaker; We are clear about it, 
that it is Indian territory. It is not that 
we Claim anybody’s territory. If there 
is no objection, some information 
should be given to the hon. Members.

8hii Swann Singh: I have no ob
jection.

Mr. Speaker: You may place it in 
the Library so that all the Members 
can go and study it. Of course it will 
be useful for the Members to under
stand. Now, we adjourn for lunch. Be
fore we adjourn, may 1 say something? 
We will up Mr. Kunte’s motion 
at 4 O’clock and adjourn at 4.30.

*  m  Hurt : 5t$f i "3W vfr *nr 
ft -  *rt i

Mr, Speaker: Th« Foreign Minister 
to make a statement at 2 O’clock. 
(Interruption) - I think this could he 
taken up after the statement of the 
Minister of External Affairs.

aft m  flw #  •• w w
TO % t?* H  vr « d w  (W hr) 
flwr *r, f f  %.w  fiwr > * *
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Mr. Speaker: All right. At 2 O'clock 
we will take up the statement to be 
made by the Minister of External 
Affairs, and then at 3 O'clock, we will 
take up the other matter. We will 
finish both these statements and then 
adjourn.

Shri Abdul Gfaani Dar: Sir, you; 
allowed me to ask a question.

Mr. Speaker; It is too late now.
13.M hrs.

[The Lok Sabha then adjourned for 
Lunch till Fourteen of the Clock.')
[The Lolc Sabha then re-assembled 
after Lunch at Fourteen of the Clock.J

[Mr. Deputy-^Speaker in the CharrJ
BUSINESS OF THE HOUSE

Shri Nath Fai (Rajapur): Sir, may 
I make a suggestion to you? Since 
the point we will be raising concerns 
you, it will not be fair___

Nbr. Depety-Speaker: It was decided 
that this should be taken up after the 
Foreign Minister’s statement.

Skri Nath Paf: We do not want to 
embarass you.

Mr. Depaty-Speaker: It has been
decided that the Speaker will be 
coming later on.

Now, papers to be laid on the Table.
Shri M. L. Soodhi (New Delhi): We 

want a full discussion on the situation 
in the middle-east. In 1956, when 
there was a similar situation in the 
middle-east, the House devoted a lot 
of time to it. I only want an assur
ance from you that you realise the 
gravity of the situation.

Mr. Depaty-Speaker: I do realise it. 
After the Foreign Minister makes the 
statement, 1 will allow Members to 
put questions.

Shri M. L. Sendhi: In 1958 there 
was enough discussion in this House. 
The situation there now is more 
serious than in 1956. That is ® T  
humble submission.

1889 (SAKA) Pakistani Force on 866-
IiuUan Patrol in J. & K.
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PAPERS LAID ON THE TABLE
Post O m c i Savings CnrnncATSs 

Rvua
The Depaty M m  Minister tad 

MiaWtr of Finance (Slut Merarji 
Deaal):

I beg to lay on the Table a copy 
of the Post Office Saving! 
Certificates (First Amend
ment) Rules, 1907, published 
in Notification No. G.S.R. 566 
in Gazette of India dated the 
14th April, 1967. under sub
section (3) of section 12 of 
the Government Savings Cer
tificates Act, 1959. ! Placed
in Library, See So. LT-363/ 
67].

N o t if ic a t i o n  u n d e r  D e l h i  D e v e l o p 
m e n t  A c t

The Minister of Works, Honing and 
Supply (Shri l u u i t k  Kao):

I beg to re-lay on the Table a t opy 
each of the following Notifications 
under section 56 of the Delhi Develop
ment Act, 1957:—

(1) The Delhi Development
Authority (Employees Provi
dent Fund and Gratuity) 
Rules. 1966, published in
Notification No. GJ5.R. 1858 
in Gazetle of India dated the 
10th December, 1966. f Placed 
in Library. See No. LT-145/
671.

12) The Delhi Development
Authority (Committee Meet
ings) Regulations, 1966, pub
lished in Notification No. S.O. 
3619 in Gazette of India dated 
the 3rd December, 1966. 
(Placed in Library See No. 
LT-283/67].

O aua StUk Tax (A mbmmuvt) Rvum, 
NoraRGAnom tmum Customs Act,

ETC.

The MHMar «  y t H in r t a i r  
Alain m  O H M M f e M  <Br. t a

14*1} fan. Sakha* Singh): On behalf of Shri 
K. C. Pant,

1 beg to re-lay on the Table—

(1) a copy of the Delhi Sales Tax 
(Amendment) Rules, 1967, 
published in Notification No.
F.4(#2) /66-Finance ( I )  (I) in 
Delhi Gazette dated the 16th 
March, 1967, under sub-section 
(4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1941, 
as in force in the Union terri
tory of Delhi. I Placed m Lib- 
rarj/, See No. LT-146/67].

(2) I also beg to lay on the 
Table—

(i) G.S.R. 394 published in 
Gazette of India dated the 
17th March, 1967, issued 
under the Income-tax Act,

1961 to give effect to 
the Agreement between the 
Government of India and 
the Government of Greece 
for the avoidance of double 
taxation of income. [Placed 
in Lifcrarj, See No. LT-384/ 
67],

(ii) A  copy each of (he follow, 
ing Notification* under sec
tion 159 of the Customs 
Act. 1962:—

(a) S.O. 1129 published in 
Gazette of India dated the 
1st April. 1967.

(b) G.S.R. 584 published in 
Gazette at India dated the 
29th April. 1967.

(c) G.S.R. 588 published in 
Gazette of India dated the 
29th April, 1M7.

(d) GAR. 680 published In 
Gazette of India dated the 
6th May, 196ft.

(e) CKS.R. 66# published In 
Oaaetta oC India datad the 
3rd Her. IMF,
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(f) G.S.R. 707 published in 
Gazette of India dated the 
9th May, 1967. fPlaced
in Library, See No. LT- 
365/67],

(iii) A copy each of the follow
ing Notifications under sec
tion 159 of the Customs Act,
1962 an dsection 36 of the 
Central Excises and Salt 
Act, 1944:—

(a) The Customs and Central
Excise Duties Export 
Drawback f Genera1 1 
Twenty-fourth Amend
ment Rules, 1967. publish, 
ed in Notification No 
G.S.R. 581 in Gazette nf 
India dated the 29th
April, 1367.

(b) The Customs and Cenirui
Excise Duties Export 
Drawback (C.eiie ru!.
Twenty-sixth Amend
ment Rules, 1967, publish
ed in Notifies 1 ion No. 
G.S.R. 582 in Gazette of 
India dated the 29th
April. 1967.

(cl The Customs and Central 
Excise Duties Export 
Drawback (General >
Twenty-seventh Amend 
ment Rules, 1967. publish- 
ed in Notification No. 
G.S.R. 5SS in Gazette of 
India dated the 29th
April. 1967.

(d) G&R. 565 published in
Gazette of India dated 
the 29th April, 1967. con
taining corrigenda to 
G.S.R. 1476 dated the 24th 
September. 1966.

(iv) A  copy each of the follow
ing Notification* under sec
tion 38 of the Control Excise 
and Salt Act, 1944:—

(a) The Central Excise 
( Fourth Amendmen t)

Rules, 1967, published in 
Notification No. G.S.R.
492 in Gazette of India 
dated the 8th April,
1967.

(b) The Central Excise
(Fifth Amendment)
Rules, 1967, published in 
Notification No. G.S.R.
544 in Gazette of India 
dated the 22nd Aprii,
1967.

(c> The Central Excise
(Sixth Amendment)
Rules. 1967, published in 
Notification No. G.S.K. 
587 in Gazette of India 
dated the 29th April, 
1967.

<d> The Central Excise
(Seventh Amendment) 
Rules, 1967, published m 
Notification No. G.S.R. 
702 in Gazette of India
dated the 13th May, 
1967 (Placed in Library, 
See No. LT-366/67).

N o t if ic a t i o n s  v n d f .k E s s e n t i a l  
C o m m o d i t i e s  A c t

The Minister of State in the Minis
try of Petroleum and Chemicals and 
of Planning and Social Welfare (Shri 
Raghn Ramaiah):

I beg to lay on the Table a copy 
each of the following Notifications 
under sub-section (6 ) of section 3 of 
the Essential Commodities Act. 1955:—

(a) The Keraoene (Fixation of 
Ceiling Price*) Amendment 
Order, 1967 published in Noti
fication No. G.S.R. 464 in 
Gazette of India dated the 1st 
April. 1967.

(b) The Kerosene (Fixation of 
Ceiling Prices) Second 
Amendment Order, 1967, pub
lished in Notification No.
G.S.R. 498 in Gazette of India 
dated the 7th April, 1967.

(c) The Kerosene (Fixation of 
Ceiling Prices) Third Amend
ment Order, 1967, published
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{Shri Raghu Ramaiah]
in Notification No. G.S.R. 535 
in Guette of India dated the 
12th April, 1867. [Placed in 
Ltorwry, See No. LT-367/67J.

Rgwwr or Permanent Indus Commis
sion

The Deputy Minister in the Minis
try «r Iftr b , B w A fu i Supply 
(Sfcri l«hai Singh): On behalf of
Sr. K. Rso, I .beg to Lay on the 
Table a copy of the Annual Report of 
the Permanent Indus Commission for 
the y**r ended on 31st March, 1967. 
[Placed in Library see No. LT-868/ 
67].
Accounts or  the A u  India Institute 

or Medical Sciences

Skri I< W  Stack: On behalf of Shri
B. S. Murthy,

I be^ to lay on the Table a copy 
of the Annual statement of Accounts 
of the All India Institute of Medical 
Sciences, New Delhi, for the y**r
1966-66, together with the Audit Re* 
port thereon, under sub-section (4) of 
section IS of the All India Institute 
o f Medical Sciences Act, 1956. [Placed 
in Library. See No. LT-869/67],
1«.M his.
STATEMENT RE: SITUATION IN 

WEST ASIA
The Minister of Extenal A f i in

(ghri M. C. Chagta): I do not know 
wiwflwr the House would like me to 
read the statement.

t a t  h*n. UmmHot: Yes, We have 
npt got copies.

8 M  M. L. gaagfci (New Delhi): It 
will take much time. We can ask 
dotations.

JNBr. p a g l y -Speafcer: It is only three 
psgw, I  atn told. Let him mad it.

H o i K . C. OhagU: The creation of 
ttraal has£ven rise to tension between 
Iftraelaftdfhe Arab countries. From 
time to t e e ,  the tension has erupted 
into incidents o f  varying degrees o f 
seriousness. Altar the iggraalnn on 
the PA.R. la lfM , a United Hatioos

Emergency Force (UNEF) was i«t up> 
to secure and supervise the cessation 
of hostilities between Egypt and 
Israel. The UNEF had contingents 
supplied by Brazil, Canada. Denmark, 
India, Norway, Sweden and Yugo
slavia. Israel has all along refused to 
let the UNCF be stationed on or enter 
the Israeli aide of the border. UNIT, 
therefore, operated only from the 
U.A.R. side with the consent of the- 
U.A.r . Government.

In recent weeks serious tension has 
developed between Syria and Israel. 
The Israeli Prime Minister, Foreign 
Minister and Chief of Army Staff were 
quoted as saying that they would teach 
Syria a severe Jesson and even march 
upt« Damascus. At the same time, 
there were reports of Israeli troop con. 
centrations near the Syrian border. 
The Syrians, apprehending an immi
nent attack from Israel, held urgent 
consultations with the United Arab Re
public under the U.A.R.-Syrian Mu
tual Defence Agreement signed In 
November, IMA.

On May 18, a letter was received by 
U Thant from the U A R . Foreign 
Minister asking for the removal o f  
UNBF entirely from U.AR. territory 
and the Gasa strip. After again hav
ing consultations with the U.K. 
Advisory Committee on UNEF, the- 
Secvetary-General decided to termi
nate UNEP’s presence «* requested by 
the U.A.R.

The Government of India have al
ways supported the UNEFs activities 
and believe that its preaence on the 
Israeli-U-A.R. border has helped to 
maintaining peace in the area. We- 
would however, like to state clearly 
that we appreciate the reasons which 
have impelled the U.A.R. to ask for the 
withdrawal of UNEF. When the 
UNIT was stationed in the U A K , It 
was with the consent o t tba U-AJt. 
Government and the U N O  could not 
centime to remain In U A H  territory 
without that Government's continuing 
consent India could M t M l  t arty 
to any procedure which m d i  *Mk« 
TW WMaie an qacapl t afciStaaj' a i*
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could the Government of India agree 
to UNI!"# cootiuned presence in 
WAK. in absence ot  latter'* conwnt 
.and in any case Indian troops could 
not remain part of UNEF without 
U-A.R.s approval. This is also in keep
ing with customary international law, 
the U.N. General Assembly resolution 
on the subject and the understanding 
reached between the late Ur. Dag 
Hammarskjold, then U.N. Secretary- 
General, and the U.A.R. Government.

On the question of UNEP’s removal 
I would like to refer to the reasons 

.given by U Thant, United Nations Sec
retary-General, in hjs report dated 
May 18, 1967, to the U.N. General 
Assembly. U Thant has said: —

“ (a) The United Nations Emergency 
Force was introduced into the terri
tory of the United Arab Republic on 
the basis of an agreement reached in 
Cairo between the Secretary General 

•of the United Nations and the Presi
dent of Egypt and it, therefore, has 
.seemed fully clear to me that since 
United Arab Republic consent was 
withdrawn, it was incumbent an the 
Secretary General to give orders for 
the withdrawal of the force. The 
consent of the host country is a ba
sic principle which has applied to all 
United Nations peace-keeping opera
tions.

(b) In practical fact, UNEF cannot 
remain or function without the con
tinuing consent and cooperation of 
the host country.

(c) I have als been influenced by 
m y deep concern to avoid any action 
which would either compromise or 
endanger the contingents which make 
up the force. The United Nations 
Emergency Force is, after * P «ce - 
'keeping and not an enforcement ope
ration

(d) In the face o f the request for 
til* withdrawal o f the force, there 
laimad i m  t o t e  a »  alternative 
covr«* o£ action which eould be taken

gac r n ry Oanm l without put- 
—WWiffl Mltho- 

1 qwsnuwwnl oit the United

Arab Republic within its own terri
tory".

The Government of India fully en
dorses the position taken by the U.N. 
Secretary General

1 may here refer to the incident on 
May 18, 1067, regarding the plane car
rying General Inderjit Rikhye, Com
mander of the UNEF. General Rikhye 
was flying inside the Gaza strip when 
two Israeli aircraft buzzed his plane, 
fired warning shots and tried to force 
the aircraft to enter Israeli territory 
over the Mediterranean. General Ri
khye refused to be intimidated and 
proceeded to his destination. We con
sider this incident a highly provoca
tive one. It is, however, understood 
that the Israeli authorities have con
veyed their apologies in this connec
tion to the U.N. authorities. The 
coolness and courage of this officer who 
belongs to our Armed Forces deserves 
commendation.

On May 18, 1967, the Prime Minis
ter received a verbal message from 
President Nasser communicated 
through our Ambassador in Cairo. 
The message referred to the various 
statements recently made by the Israe
li Prime Minister, Foreign Minister 
and the Chief of Army Staff, indicat
ing that preparations were being 
made for an attack on Syria. The Mes
sage indicated that the Israeli inten
tion was to  change the Government 
in Syria through pressure and even 
by invasion. In the circumstances, 
the UAR wanted to declare openly 
that it would come to Syria’s help if 
the latter was attacked by Israel. The 
UAR had consequently taken neces
sary measures to deter the Israelis 
from any aggressive designs against 
Syria.

The menage added that UAR was 
not interested in increasing tensions 
in the area, but considering their 
past experience, especially durig the 
Suez crisis, they felt it jteseseaxy 
take precaution* against any 
Israeli attack on an Arab uMiufcX.
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A  reply was seat to President Nas

ser’s message through our Ambassador 
in Cairo on May 19, 1967. The reply 
expressed the deep concern of the 
Government of India at the dangerous 
situation which had developed and 
our anxiety at the nature of state
ments recently made by the Israeli 
leaders. The reply added that we 
shared with the UAR adherence to 
the principle that no country should 
interfere in the internal affairs of 
another country. We said that we 
fully appreciated the reasons why 
the UAR has had to institute precau
tionary measures. We expressed the 
hope that peace would be maintained 
and we noted with gratification that 
it was not the intention of the UAR 
to increase tension in the area but 
that the measures taken were in the 
interest of preparedness and precau
tion against a possible attack on an 
Arab country. This mewage reiterat
ed the respect and regard which we 
have for President Nasser personally 
and f°r our friendship for the U.A.R.

On May 21. 1967, the U.N. Secre
tary-General flew to Cairo far discus
sions with the U.A.R. leaders.

Mews has been received of the U.A. 
R. decision to close the Gulf of Aqaba 
to Israeli shipping and to other ship
ping carrying strategic good* for Is
rael. So far as the Government of 
India are concerned, we have taken 
the position as far back as 1957 that 
the Gulf of Aqaba is an inland sea 
and that the entry to the Gulf lies 
within the territorial waters of UAR 
U t  Saadi Arabi We adhere to this 
view.

I would like to impress on the 
Tfnme the gravity of the hour and the 
attd to be exceedingly cautious in 
ncpesasing views in a fast developing 
situation. The interests of West 
Asian countries, the interest* of 

■India and the interests of the world 
a« a whale make it imperative that

there should be peace and stability 
in this entire area of West Aaia. U 
Thant is on a delicate mission. He 
has the fullest support of the Govern
ment of India in his efforts to main
tain peace.

Some Hon. Members rose—

Mr. Deputy-Speaker: Shri Renga.

Shri Nath Pai (Rajapur): On a point 
of order, Sir. This is a statement 
'made by the Minister of External Af
fairs. I want you to give seriou* 
thought to this new practice that is 
being followed here. The Prime Mi
nister advises her colleagues and fol
lowers that they should try to take 
initiative in all matters, that the no
tices of Call Attention, Adjournment 
Motions etc. always come from the 
Opposition and why not from the 
Government side. This is a good ad
vice. But this is not to be practised 
at the cost of the rights of this House. 
We gave notice of a Call Attention 
on this matter and that was disallow
ed. We raised the matter first. Now, 
in order to show how vigilant Gov
ernment is, they want to destroy our 
rights and make statements svo motu.
I am most concerned about it. On 
what authority my Call Attention no
tice is disallowed and Mr. Chagla 
thinks it proper for him to come and 
make a statement on the same sub
ject We took the first opportunity 
to raise it. Not only I but other* 
also.........

Shri Hem Baraa (Mangaldai): 
also did it.

Shri Nath M :  Is this aterness to 
be practised, this initiative to be seiz
ed, at the coat of the rights o f the 
House. Mr. Deputy-Speaker, Sir, you 
are our guardian N o ..... UnUrrup- 
tion).

I do agree that there is a right o f  
the CknrermMBt to make a statsmssit 
on every matter of importance 1M * 
is the only thing you have ttn4h£-
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them. This i« the initiative that you 
go on mumbling inabilities. I concede 
that Government ha* a right to make 
a statement suo moto. But here the 
question is different. On this specific 
matter, call attention notices were sub
mitted to you. They were rejeced 
peremptorily and now in order to make 
a seamblance of alertness and initiative, 
the same statement is made. This is 
a very dangerous practice. Mr. De
puty-Speaker, you should tell the Gov 
ernment that this will hot be allowed. 
If, on the same subject, a call atten
tion notice is given, the call attention 
notice alone shall be given priority.

Seme Hen. Memhers rose—

Shri M. C. Chagla rose—

Hr. Deputy-Speaker: Let all the
points of order be exhausted. Mr. Son- 
dhi.

aft no mo liWr : t  ^  jasn
f, y mgra f  « an>rtft

w r it  t(?rr
f i w  arc, arar fir ^3 t.

fwfjr i ,
WT *311* 7% f  I

*  fir wr Tf?
£, w ( |* l W  T p  WT

*arf
?>. JW ftrT, %»RT JPTPT
T n n r | f i m *  f i s t w * r f  % am  
«rr «rtr t o : arr fc -  »n?
WTtfrara | ?

%$*araf 1956-
5 7 ww |, v n m v  «ivpr dt—

111

H r. D ^ rty  Bjwitiig: What is his 
point of order?

*•  *»• : w »  v m
«w r  tfr, «n»r

im  1956-57  5* WT JWT <?r I
w t  «rfiRr tt sinr »fV fflr »rtr f ?
T’ljft «f r f r  5ft ^*7 nftwr if
*n__

Mr. Oepnty-Speaker: That Is hi*, 
point of order. I now call Mr. H a- 
dhu Limaye.

*ff fw»w : WTUIM IRRIT,
* *r ir jfrer $ 1 ?*r

ff«m V  fc, wsnw vr f^ j r  
$ %  % a m  «r^r sftfor
fifin jtttt %, <rt <̂r vt s*nsr 
c  wr n  i> spfT 1 unr 5P> 
^  fsrfa afar fa rm  v r  %% % ftnt 
Avnr f. 1 fawft ?r>P ww *r warer 
*rr | far «ptt sfrfjHr aim
% rft wn=T Kprfer *  *q  a  $  ganft 
f*TOT ■3TW I W « W T  H T |p r W  J T f
anrnr ft, ?®r w  o th  ^  w i t  
N ut ^nr, *ilfi* ftm  $,
fc, -j*r- srnr % «*r v i ftptr arm, *frr 
fr g m  wrrr smr *W w t?; ferr | 

* t *nnn arnr 1

Mr. Deputy-Speaker: Mr. Uroa
nath.

aft IWBWfrc OTF# ( ^ f )  :
T rn n i *nj>w, #  4V 
Tjrr j  , wwr r̂»»r % vrafcra ^
^ 111111111111
Mr. Depsty-Speaker: 1 w ill give

him an opportunity. Mr. Umanath to
on his legs.

aft fW f i lT  : f  Wft
v t v ?  t^i g, w r  aftv % w Pw  
% jfW ’— «nrr nwW r a?V «ftr »r 
<nr?r ^awr anf t , «w  wt n r ti fe  
m m  % waft tp w f *fir "» w  
«nv^ar an w r  w  t,



Shri VmuauM> (Pudukkottai): I
fully support «the point of order rais
ed by my hoo. friend, Mr. Nath Pai. 
We, from our group, on the very first 
day had given two call attention no
tices, one on the West Asian situation 
and the other on firing on the plane.. 
•(Interruptions).

Shri Ratndhir Singh (Rohtak): Is 
he corroborating his point of order?

(*PTT) : WT'TWWRff 
w«wr vr *w«rf?r w » ? f ,  

w nufN rt wm* £  ? ^
w ftv r rrv r^ r^  i

Shri Baadhir Singh: What is he?

Shri D a m tk i What are you? Who 
-are you to interfere? Sit .down. The 
House is going on in a cool way. Mr. 
Deputy-Speaker, you are here. He has 
not asked tor your peflmission.

Mr. Deputy-Speaker: Is he support
ing Mr. Nath Pai's point of order? He 
m a y  continue.

Shri Umanath: As I was saying,
the other call attention notice was 
specifically with regard to firing by 
the Israeli plan* on the plane which 
carried Maj. Gen. Rikhy who has gone 
from our country. I was informed 
that these two call attention notices 
were rejected. I was under the im
pression that the Iiok Sabha Secreta
riat considered these two issues as not 
o f  public importance, as unimportant. 
On the one side, you hold that the 
two issues are not of public "import
ance, but on the other side, you 
.allow a suo tnotu statement by the Mi
nister considering that to be of pub
lic importance. You allow the Mi
nister on the assessment that it is of 
public importance, but when We five 
notices you reject them as not of 
-pufelic importance. What is this pro
cedure? We want a reply from the 
Lok Sabha Secretariat and yountalf 

-etraigthway because 'this is a matter 
on which you have got the dial'll 

-tion.

«7 9  Situation (n

Start S. &  Baaecjaa (Kawur); May 
X say something?....

Mr. Peputy-Bpeaker: Dae* he
want to add something to the point 
of order?

Shri g. M, Banerjee: Yes, I want 
?6 add something.

The Prime Minister and Minister 
of Atonic Energy (Sfarlmati buttr* 
Gandhi): May I make a submission?

Mr. Deputy -Speaker: Snri S. M.
Banerjee may please resume his s fit

Th« Prime Minister would like to 
clarify the position.

Shri S. M. Banerjee: Whor.i have
you called,the Prime Minister or my
self?

Mr. Depaty-Speaker: Let t'.'e Prime 
Minister clarify the position.

Shriamti Indira Gandhi: 1 just want 
to clarify the position. I am sorry 
1 do not know which came first. That 
is certainly a question which the 
Secretariat of the Lok Sabha or the 
Speaker or the Deputy-Speafctr can 
clarify. All I want to say is ‘.hat th<;re 
wbs some discussion on the sUtexorit 
which I had made to the Congru-ra 
Party and in replying to lha>. Shri 
M. C. Chagla promised to make a 
statement; there was a demand that 
there should be a statement, as far as 
1 know, and it was in reply to that 
that Shri M. C. Chagla said that he 
would make a statement on Thursday.

: WWHflfa $  W  3  
5 *  *  rwr wt i
Muteatl Indira flawdhl: I want to 

make it clear that if the callini- 
attention-notice or .aAfouriunant 
tnoiton or whatever other np‘4ae it 
might he had come first, we h m  no 
objection to its feateg tatoa* upflttt.

West Atkt <jSt») &8oMAY 25, Jttr;
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Shri S. M. Banerjee: When we had 
tabled the calling-attention notice on 
the shooting on the plane of Gen. 
Rikhye, I got a reply from foe Lo:it 
Sabha Secretariat that that was ur.der 
consideration. We had tabled that and 
it was under consideration. w� do not 
know the circumstances under which 
it was summarily rejected. I would 
request that that should not b� done 
in future. 

Shri Bal Raj Madhok: (South 
Delh'i): May I submit. 

Mr. {l)epurty-!Speaker: I think the 
matter has been sufficiently discussed. 

Shri Nath Pai: What is your ruling 
on my point of order? 

Mr. Deputy-Speaker: Let the hon. 
Minister reply to the .point, and then 
I shall give my ruling. 

As, the Prime Minister has already 
explained, when the question was 
raised regarding some sort of state
ment made before the party, there 
was a statement that Government 
would clarify their position soon. 

151'1' ir, f�q : q"f,ff � �i:fcfil' cmT 
lfffi1.:f � ? �*" iw:1 ur�·=pr if 'Jf�, 
�it ar B'�� � i:ra�.:r ? , 

Mr. Deputy-Speaker: When calling
attention notices were received, it 
was within the discretion of the 
Speaker to admit or not to admit 
them; Government are offering to 
make a statement , on a particular 
subject and there are calling-atten
tion notices also on the same subject; 
it is within the discretion of the 
Speaker to give priority to the Minis
ters' statement. 

Shri Bal Raj Madhok: It was only 
when we had come to kn.ow that our 
calling-attention-notices had not been 
accepted that we raised this matter. 
I had raised the question on the very 
first day; then, I had raised the ques
tion about my calling-attention-notice 
368 (Ai) LS-9. . 1 �. : 

yesterday also. Yesterday, I had also 
written a let�r to the Stpeaker in 
which I had pointed out that the 
situation was serious and I had 
requested him that some time should 
be given for a discussion of this 
matter. Again, that was rejected. 
And now, the hon. Minister has come 
forward with a statement. 

Mr. Deputy-Speaker: This is the 
practice that !has been followed so 
far. 

Shri M. L. Sondhi: What happend 
in 1956 is very relevant. 

Mr. Deputy-Speaker: If hon. Mem
bers want a change in procedure, 
there are other methods. Simulta
neiously, two cal.ling-attention-notice 
might be received. In such cases, 
what I would suggest is this; if hon. 
Members want to change the proce
dure, there are other courses upon 
to them. I would suggest that ques
tions may be put now. 

Shri Kanwar Lal Gupta (Delhi 
Sadar): You must find out which was 
received first. 

Shri S. S. Kothari (Mandsaur): 
My calling-attention-notice on the 
entry of the U., K. into the ECM had 
been accepted, but later on, I found 
that the hon. Minister made a state
ment on it. What is the justification 
for it? 

Mr. Deputy.Speak.er: That is a 
different thing. altogether. Now, on 
the statement made by the hon. Minis
ter, I shall allow some questions. 

Shri S. S. Kothari: Yesterday I had 
received intimation that my calling
attention-notice on the entry of the 
United Kingdom into the E:OM had 
been accepted, but then I found that 
the hon. Minister made a statement 
suo motu. 

Shri Nath Pai: Mr. Deputy-Speaker, 
you did not satisfy me on my point 
of order. The :facts as you have nar
rated are not the facts. On Monday 
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[Shri Math Pal} 
when we praised It, there w it no 
reference to the Party and what hap
pened there. What we tried to ask 
Was what happened to our call- 
attention notice on a most explosive 
situation. Then Shri Chagla said 1  
hope to make a statement on Thurs
day’. This was the first time the 
House was told that he was intending 
to make a statement. It was in that 
context that we raised this point. If 
you require four days to make a state
ment on such a vital issue, how is it 
that your Prime Minister and senior 
leader already thought it proper to 
make a statement on the same subject 
felsewhere. We were not concerned 
with what happened in the Congress 
Party. That is their absolute right to 
do what they like. What we said was: 
when he took four days to make a 
statement on this matter and we had 
tabled the call-attention notice, there 
is evidence to establish that the call- 
attention notice came first. That being 
so, there is no question of discretion 
in you. The rule is absolutely well- 
established, that first it must be 
admitted.

I am pleading for the rights of 
Members. I have nothing against Shri 
Chagla. But let us follow the estab
lished procedure of the House and not 
fa a cavalier manner abandon it, as is 
likely to happen if we say that there 
is the question of discretion.

I welcome the Prime Minister’s 
statement. The only thing that re
mains is to find out the facts as to 
which came first. On the evidence 
available, I still submit that we gave 
notice first. In priority, in chrono
logical sequence, our notice -came 
before the intention of the Minister 
#as main known.

Mr. P firfy -O eak w : Shri Ranga.

Shri M. L. gialllil: Are you going 
to stifle debate on this important issue?

attention natMas «a  the atate adUftt^. 
on different alpaeta af the situation. 
Under the rides, you can taka up only 
one call-attention notice a day. flu 1 
thought it would be better if I mad# 
a comprehensive statement rather than 
have these 10 or 15 motions rrtihtft 
attention, spread over 10 or IS day*. 
I am the last person to try to deprtva 
this House of its rights. But I thought 
it was better to deal with all aspects 
of the matter in a comprehensive 
statement rather than deal with same 
aspects only. There was a question 
about the shooting of the ‘plane at 
Gen. Rikhye’. As I said, I received 
about 20 nolices. So 1 informed the 
Speaker that I would make a general 
statement.

Mr. Depaty-Speaker: The position 
has been made clear.

Shri Nath Pai: Still no ruling? What 
is the ruling?

Mr. Depaty-Speaker: My ruling im 
this. There were several call- 
attention notices received. Instead 
o f___

Shri Nadi Pal: Were they received 
prior to the announcement of Ida 
intention to make a statement?

Mr. Depaty-Speaker: Presumably 
yes. They were in the process o f 
being looked into and put on the order 
paper according to rulea. In between. 
Government decided to make a com
prehensive statement taking into con
sideration the call-attention noticea In 
which certain points were raised. Bar 
this I think the rights at the Hooaa 
are in no way curtailed. (/Marrap- 
tions).

Shri M. L  SendU: It la not a can - 
prehensive statement; it U a caricature 
o f a comprehensive statement. Gan 
you give us any evidence In it show
ing that the gravity of the flttmtiai 

is n t f ia d f  As t said, in U N  tbanf
Shri to. C. Ciagbu This is an im- was a vary daafenras tftuatka l W *

fcortant question o f  procedure. I eta tack and jMk it*
teCeived a* mas? al V* to fO etB* o f  flan time.
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S r. All right.
Pro*. Banga.

Shri D. C. Sharma (Gurdaspur): 1 
have been trying to catch your aye 
ao many times before. Now I want 
to catch your eye.

Mr. Deputy-Speaker: 1 will call him 
later.

Shri Bangs. (Srikakulam): The hon. 
Minister wanted us to be very cau
tious, very judicious in dealing with 
this very important matter. But I 
fear the Government have not been 
sufficiently cautious or judicious, judg
ing from the way in which they have 
rushed to express their opinion 
approving of what UAR wanted to do, 
was going to do and has been doing. 
UAR is not directly involved. It was 
Syria which was directly involved. 
UAR was only bound to help Syria 
through a treaty. Just because of our 
over-anxiety to please UAR, there was 
no justification for Government to 
have done what they have done. If 
it was right for the UAR to have 
remained neutral, uncommitted, when 
China invaded us and we got into 
terrible trouble and when the other 
imbroglio was also imposed upon us 
by Pakistan's invasion of India, how 
is it not right for us to have stayed 
our hands, to have kept silent for 
some time at least, until the clouds 
had cleared and U Thant was able to 
use his good offices and show some 
way out of this impasse that has arisen 
in that particular troubled area? 1 
do not know why our Government 
wishes to rush to where angels fear 
to tread. Hits Is not the first time, 
but they do not seem to become any 
the wiser. All our warnings seem to 
be falling on deaf ears. Has the hon. 
Minister considered the implications 
of the blanket approval given to one 
party In this dispute? And this 
ipprova] has been given on the basis 
at some statement they mad* In 1»7. 
this Government claims to be a pro- 
tn n fv *  one, but K is a tradition- 
botmd Goveatdneut  Over ten yean 

an rttttodfbMng tt said. 
« • « * * » »  tt U t  ghttn, and in

pursuance of that assurance, now sud
denly It has woken up to give this 
new assurance again of supporting 
them without considering how the 
blanket approval given to one party 
in this dispute may boomerang against 
us. How can they be sure that it can
not, in another context, endanger our 
country’s interests in future? Does 
the hon. Minister not realise that the 
cause of peace would be much better 
served by adopting an attitude of 
neutrality, as they had gone on two 
occasions, crucial occasions, in our dis
putes, rather than one of encouraging 
and inciting one party to attack the 
other? I am using the word “attack" 
advisedly, because of the latest threat 
held out in regard to the Gulf of 
Aqaba, and all that it connotes. As 
my hon. friend. Prof. Sondhi has 
rightly said, all other countries are 
taking a certain stand. It would have 
been within his rights, and his duties, 
to have warned us about what they 
are doing, and in that context what 
we propose to do, but he kept silent 
about it. In the face of UAR aofein- 
taining neutrality during the Sino- 
Indian dispute and also the Indo-Pak 
dispute, how is it not possible for us 
to maintain the same neutrality, 
especially when it will promote the 
cause of peace?

Shri M. C. Ohagia: I may assure the 
House that whatever action we have 
taken is in the interests of the cause 
of peace.

Shri M. L  Sondhi: You are a war 
monger, that is what I say.

Shri Hardayal D evpa  (East Delhi): 
You are supporting aggression.

Shri M. C. Chagla: I have never 
heard India being accused of war
mongering.

Shri Bal BaJ Madhak: This is what 
your action amounts to. India is not 
a war monger, but you are making 
India a war monger.

An he*. M W rtf- You hav* 
ed our country.
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S M I t a r i t e  (Tiruohirapalli): India 
is not a war monger. India has rightly 
done its doty. This ia not war mon- 
garing. - You are war mongering.

Shri M n V t  GqK* (Alipore): W* 
cannot forget what Israel did in 1956. 
(Interruptions ).

Shri XL L. Sandhi: I will quote from 
the Soviet press very clearly, (inter
ruptions).

Mr. Deputy-Speaker: He has put a
question. Let him reply. There will 
be ample opportunities for questions 
and answers.

Shri M. C. Chagla: Will the House 
show me the indulgence of hearing 
me and then they can approve or 
cri.icise my action. For ten years 
India has made the greatest contribu
tion to the UN Emergency Force. We 
are proud of it  The UNEF has kept 
the peace between the UA.R. and 
Israel; our contribution, as I said, had 
been the greatest. The Force had been 
commanded by a very gallent officer, 
Gen. Rikhy about whom I have 
already spoken. Why did we take this 
action? India’s position is quite clear. 
As soon as the UAR withdrew its con
sent to the stationing of UNEF on its 
territory, the UNEF had no locus 
-ttandi at all. It would be like an 
occupation force and we could not be
• party to it.

. Coming to the Gulf of Aqaba, Presi
dent Nasser has made it perfectly 
clear in his message to the Prime 
Minister and tram all that we have 
heard it is clear that every action that 
be is taking is a preventive action and 
a precautionary action.

Start M. L. Sendhl: What to the width 
o f  the Gulf? What is the length of 
it?..........(Interruption*).

Skri H. V. Makeriee (Calcutta North 
Cast): What does he mean by these 
interruptions? They are like those'of
an agent e£ the American U M r -----
(intemcptiou).

»IT*

writes sjffqsnnsfri

Shri a N. Makerjee: He says: War-, 
monger. Is India a war-monger?. . . .  
(Interruption*).

: TtiBrar
•njtar, wnr irtV qrff vr sft

| gsf ?

Mr. Depoty-Speaker: In the past
such accusations were made by those 
who did not agree ideologically on 
the floor of the House.

Shri A. B. Vajpayee: There is diffe
rence of opinion. If the hon. Foreign 
Minister is interrupted, it is for you 
to check the hon. Member and not for 
any other hon. Member to impute 
motives.

Mr. Depoty-Speaker: I will appeal 
to all hon. Members again. So far as 
Mr. Sondhi is concerned, more than 
ten times I requested him to resume 
his sest and not to interrupt like this. 
If in spite of all this, he does like 
this. Is it not exasperating to other 
Members?

Shr| Bal Kaj Madhok: A  number of 
times thinga happen in this House 
which onQ, may not like. Interrup
tions are allowed.

Shri H. N. Makerjeet But there is a 
limit.

Shri Bal BgJ Madkek: If somebody 
says that some Member Is as agent af 
the American Lobby and Imputes 
motives, it vitiates the atmasphera. 
We can say that be is a Russian Lob
byist or Chinese Lobbyist Such <*- 

wQ] vitiata jip e i . 
pheni and tfMrvbre, I  ssvaal to 94*
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to yrprTngw the words that he h«d 
sprite*.

Mr. DepeU-apeeker! I m  Mem
ber of this House for ten years. Such 
allegations w en  hurled against each 
other and X was myself not excepted 
when I spoke on foreign policy. I  do 
not think these words are to be ex
punged from the records.

l i M  hrs.

[Mr. Speawb in the Chair]

itaronw •' *if ottst $ 
fam 3f ^  TTil- flWft f l  & c- 
ite wpt Sf fa n  w  | srrt Jf
*  u ft <ft namw | 1 leprr 
*ff «rfrfann *  «pjt »ft «t x n  ft 
frfaftfc ^  qv m  ft
itk  f»rrtt jprft tw  ft  «*eft fc 1
fcitfeft if v r t t  rw vr fr
* t  f *  fTfcw | 1 j »  *n  n ^r 
f  * f r  <re iifhfeft ^  fc tftr * f t  t ?  
* t f  s*rit tw  tw  <t *j£l m t i
sfto | %  f fgyaw  if

| t w fw * f it  <if f v  $
f^p £ *  5 fto  t W » R * t f

VK<fl vfBT | tv  3ft t w  fiprfV % jn r  
« m  an x #  | *rc jf i f t  *ft 

4>l 1̂ IflH ^ I
sfto *p*aff $ fe r  « k  <ftfmr
mfiwrffeftw  % fiin <tw if *rf f t  
v t  xrf^qprrArvtf <rre>ft«nHWV«n4t 
qrr «ffe  |, v n  <iv | 

fa  * f  <t wtw % w r ^ rrt nr 
« * f  Hft TO f ^ T  «t*T fcST t ___

Shri I . M. Btevae (Bankaura): This 
was placed before the Deputy-Weaker 
and he gave a rutlag.

t w s n n c ^ r
I  1 «n *  « f f  qfcf w *  p i  
Ie h r  <pR»t m  q r f f c f r

’Bffmrn ^  t x s  a r f  %
WRT i lk  fiflft ^  ^ i i  

iftr m1Tc*4 vt tfM  w n  wt®
4% mT*»ifcf<xw «st «tnr srff Sat |  
iflr f*r ^  ft t o t  * t *1$
^  1 #  g»r It wm^r upott g ftr w ft
t f i r c f  * t * f  1

Mr. Speaker: Order, order. I have 
heard bon. Menfoers. At 3.30 we 
will have to adjourn to enable the 
Finance Minister and the Cabinet to 
present the budget There are two 
subjects now, and we are now dis
cussing a very important subject Hie 
Minister of External Affairs has made 
a statement and each one of the hon. 
Members can express his views. Not 
that a view expressed by one Member 
is accepted by the whole House. It is 
not possible in a democracy, and in a 
democracy we have to tolerate the 
opinion af every Member, whether 
you like it or not or agree with it or 
not. Therefore, I hope the House 
would allow the Minister to proceed. 
I think the Minister of External Aff
airs was replying to Prot Rangs’s 
question. I will allow the Members 
to put their questions and shall try to 
accommodate the leaders of the par
ties.

Shri 1H. C. Chagla: I fully under
stand and appreciate the difference of 
opinion among the Members of the 
Opposition, but 1 want all of us to 
be agreed on one thing; and I hope 
there will be complete unanimity on 
that, namely, India has always stood 
for peace; India has always resisted 
aggression; I want to assure this House 
that in the action that we have taken, 
we have tried to avoid war. We have 
tried to maintain peace and we have 
tried to avoid war. We have tried to 
maintain p a te  and we have tried "to 
bring about a normal situation.

look  at the Gulf of Aqaba. We have 
been told that we toOk up *  particular 
atfitude in M®7. I have looked M *
aft the aspect* and I  think ft * * * * *
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[S*rt M. C. Chagla] 
view that we took. Kven from the 
point <*f view of international law, it 
necessary, I am prepared to satisfy 
the House an that. But I w6uld not 
go Into it now. But what doe* Presi- 
dtnt Nasser say? He lays that arms 
a n  bring supplied to Israel. That 
raises the risk of war. "1 only want 
to prevent Israeli ships and ships car
rying strategic material to Israel from 
entering the gulf.”  He has not stop
ped this gulf to aU«hipping. Is not a 
country which is threatened by aggres
sion entitled to say that? Are we 
wrong in saying that we support Presi
dent Nasser to that extent? It Is his 
territorial water. Under the law, he is 
perfectly entitled to say that “in the 
interests of my security I dose this 
gulf."

My hon. friend asked me about the 
width of this gulf. It is nine miles. 
On the one side is UAR and on the 
other side is Saudi Arabia. Even ap
plying the principle of territorial 
waters, which is 12 miles for each 
country, the width is only nine mile* 
between the two countries in this case. 
UAR says “I am threatened; Syria 
which is my friend and my ally is 
threatened. Syria, an Arab country, 
is threatened. Only in order to pre
vent aggression, I am doing this. I 
do not want to attack anyone.” Is 
it wrong then to say that we support 
President Nasser who is fighting for 
peace to tie maintained in this region?

Therefore, I would appeal to the 
House, whatever view is expressed, 
let us not defame our own country. 

.'We have never been a warmonger. I 
fM  hurt when any hon. Member says 
about India that is a warmon
gering country. That Is not oar tradi- 
ffey That is not our policy. That Is 
pot oar history.

mmt mrngmt He has the genius to 
rfrta trarlr farm  He has not aaswsr- 
ed my ^uasften. 'lfe 'M s oifly delivar- 
rd a feouflf. Is it not his duty to 
answer agr «ueetfe»T

« f  — I f t f O

YftetivrcfcrTf r
faronr % v fa w  hwwt #

11 h i *  nm  (m t  j o f t f t w w *  
| flflnr w w  tir If w  if

5*^ nfcmr iff | i 3W 
*1 wrar | ift t  flrtw iWt If j w t
^ p rr ftr «nw if
w t  f^wr «nrr f  ? g?tj?r r c n  j  :

"The creation of Israel has given 
rise to tension between Israel and 
the Arab countries.**

WT ftfVT | ft; gw
iW  3T VKM % ffPT

sH  i r w  aw 
*1  tit gPWT %

% ftCT farr 3nq»rr ?
^  ron <r  »p? *  i mrr 
wgt §  eft jrrer

irtr OTffa SHUT «Rft
•ft

3**r ?t**r lr v^ i <.
i qv w trfr^r

" v t W ’
«jk  v f  “urmw”  xft

$  3*rtf 5[®*rr <rrprr £ 
ft? »j?  «im fr  M m  «ns n rn rr 
%w fiw i t i t *  s  »mr, ir t  «jt* 
fcflf fir *rcr faq gtfarcrfcrr 

t  ftf *  it c h w  *  taftww tit 
in^f ^  w

rrm pT i m  | ffhr #  *rtt*  tar

flnrra |  i whrm iftftiftr 
f t  ? m  inr n ff | ftr 4 i*m  % 
m tiin  «n#r % m w  %
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n ra m w e «iftn r« fr fe r  f  «r^«rnri** 
* r t  t T f f t f r  % w r  uror « w <  
w ^ * r t a * n f f  qrrfaim T i^flrifar
iP tiT ^v w T fflW w  *î RH| %m  VffT
sft i w  i«»n , wtfa vn w  *t*t ^f 
W  «*r wtift, iflr fatfr n rvr hh** h 
^rrtfr? w n s^ im ifk iR v rtR F r  fc1 
o t  ̂ r S irrthr vnni A  ̂ int 3!tc

1 1 q *  fu  s  *te 
^  w*rt?r |  *rtr jprtt wk t?v 
«ot v i «rftn s*pfrr «pt 1 1  ir? «prr 
ep rfem r % ftw n r % s r jw  | ? 
w  * ?  Wrffsr frt*r sftfir <w
*n P t ?

*  ^ T T  j  ftr »rft staff ^reff *rr 
*rcnr Bpit am? i w r *nr?r T^rmnr 
% «farc* ŝftwrrt t o t  | ? tprr 

f n t f t  $ fa  tftftrr ^  arr% *i% 
■wfrtsr % «T5 w n  ter Ppit ?

SOtrl H. C. Chagla: The existence of 
Israel is a fact of life. What I have 
stated is equally a fact of life.

Shri Nkth Fal: The question is 
whether we accept it ° r  not.

Shri M. c . Chaffe: We have accep
ted It

Shri Nath M :  We want a eategori- 
«e l reply* You say it is a fact of life. 
V ie  question is whether we accept it 
o r  not

Shri M. C. Ghetto: Mr. Vajpayee
w u  not asking me about that (In
terruptions).

M  Nath ret: He has asked about

A n  M. O. nh|tp- X am answering 
lfr . Vajpayee’s guaetbn.

, S M  MMb fW : M e  y w H m  is not 
irtiiU  proparty. Yen > w n  the 
« fcfle  a w *

Shri M> O. Ofcaglac The etaitement 
*fThe creation of taael has given rise 
to tension between Israel and the 
Arab countries is aUo a fact at life.

Shr| M. L  Soodhi: It is an irrespon
sible statement (Interruptions).

Stari M. C. Chagla: If we go back
into the past and see tfae hiatory Of 
the creation of Israel, the tension 
between Arabs and Israelis has conti
nued and continues till today because 
of the existence and the creation of 
Israel. This is true. What I have
said is absolutely a fact.

As regards the second question, as 
regards Syrian commandos, fortunate
ly, 1 have a statement here from the 
Secretary General of the United Na
tions which I will read out to the 
House, which will completely disprove 
what Shri Vajpayee has been suggest
ing, that Syria instigated these com
mandos to attack Israel. This is wivst 
the Secretary General says—this was 
in his report on the 19th May, 1987 to 
the Security Council—

' “Although allegations are often 
made, to the best of my know
ledge there is no verified informa
tion &bou* the organisation, cen
tral direction and originating 
source of these acts which have 
accrued intermittently in the vici
nity of Israel’s lines with Jordan 
and Lebanon.”

So the Secretary General has not been 
In a position to come to any conclusion 
that Syria or any AitaM Idcnmtry I* 
behind these commando raids about 
which complaint has been made. As 
against (hat, we have the statenoiHMs 
made against Syria.

Sfaxl B«1 Raj Madhok: What about 
the at***™—n  made by the Secretary 
General on the 18th May in wtdch he 
stated that Syria is sending safcotem 
into Israel? Quote that statement also.

SkH M. OL Chagla: I am gtKrtbW a 
later etabenanl  I have M t .« £  tft» 
Material* o f l*th Me»
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O r i f t K  MakerJee: In vtev o f  the 
peculiarly intraaigent attitude of 
ImteA which, aa the Foreign Minister 
has noted, if  a Creation a t certain cir
cumstance* and acts only at the dic
tation and with the patronage and 
open support of certain powers like 
the United States of American and 
bandwaggoned behind them the United 
Kingdom, may I know it, particularly, 
in view o f the very cowardly attack 
on General Rikhy*s plane, our G o v  
eminent is making it plain that we 
•hall not be bamboozled by any kind 
of pressure in changing those aspects 
at our foreign policy in relation to 
West Asia which are oategorically im
perative of what ought to be done by 
a country in our position, and whether 
we are making it dear to President 
Nasser that we are very definitely 
with him and UAR in regard to this 
matter? Heading between the lines, I 
sensed a certain sense af hesitancy 
and when I read the report of the 
Prime Minister addwesing her party 
meeting and then this report being 
delayed in this House, 1 could fee] that 
possibly pressures were being put on 
our country by our donors, lenders 
and those people who are supporters 
in whatever efforts we try to make 
for our economic and other kinds of 
development. I want a categorical as
surance in regard to this matter, which 
appertain* to categorical imperatives 
of oar foreign policy, that not even 
with Shri Ranca's pleading that we 
Should change in this particular hour, 
we are not going to yield to any kind 
Af prearare coming from any neo* 
aolonlaUst source.

flfttf M. c .  Chagla: 1 give the m*ut- 
anee to this House that in our forei^i 
policy we are neither bamboozled nor 
pressurised by any power. Our for- 
tiffx  policy is an independent policy 
arrived at in the interest of our 

t a a b y .

e f t u j f f e * :  w m m flm , ntw-
#  *T w *  *  «P w r

«*!■•» * w p t :

“l  would like to Impress on the 
Hooae the ^avttjr o f the hour and 
the need to be exconrilngty aauti- 
oufe in expressing views in a fast 
developing situation.”

jpnef *  ftn? «ft ffcenrar 
t ,  3TT Tt Wf H K fi

*?ri «ft*r m  *fc| f,
qft ÎStTOBT WPW ^  *IT
f  i w m r
«ry»8» $  qŝ r $ :

"The Israeli Prime Minister, 
Foreign Minuter and Chief of 
Army Staff were quoted as saying 
that they would teach Syria a 
severe lesson and even march 
upto Damascus."

w fto  jw  swr-msr snfirt %
<ww> <nB» ygm m frtrf c rw
q?t « r»t qrrm ?»»m  ( r *ptt
*Wt aft «rw«* »f <wrf *
w f t  Tt 9fiRT R̂TT I *f Iff
*ft w t  \  f *  % aft qsnr 1956
t  m  wr ?*r % ftrhr f fc v
m  tftr ***  * t tnrr
ftaft ^ ^  ftaT,
aft m  #  Prtt wr 1 r*r fwrr
ft tjrtt g f r  inft ift mrthw

w k ?  ww # *  qn: ift  m  
qft «t zrif 1

»nft ^  qs^r
V

‘The reply expressed the deep* 
oonoent of the Government of 
India at the dangerous situation 
which had developed and our an
xiety at the nature o f statement* 
recently made fay the Israeli 
leaden.”

torrtff *  wn*flf % w o t
mxTT f* m  u m  * v fr  (  Wk



Situation in JYAISTHA 4, 1889 (SAKA) Wart Aria (St.) 89K

“W« the bap* that
PHet would ba matntatand a d  
w i itl*d  with gratification that 
It « u  not tb« intantton of tbt 
VAR to incraaM tenrioc in th® 
an *.........."

ijo wtt» % w w  % wrt S *IIW 
exvrr |, tfnitw 11
^tr % * w f r  ifeft fljrow
* fr t f¥ f*rft* f?r**rt*«rn ft  mr 
swar $  “nnftfimft vn m "

1 fT| ^ ! Ĵjnr tfrc frw Hm r!

T<t htvtt ^ art Prc^snn lit =ftfir
w f .  3ff VT WT 'RftWT g*TT ?
IHiAmot # 1  KT*f% W ! *t 
% q v  *ir «n: 5*mr ^ r r  $ 1 f t *
% * m ?  ft*ft flntar tar % i r o  
Jiff, TWf-Jpf *  am  55*  jt j 
W f % m ,  'ftsi «ftr ‘n frw R  % 
sttt pmT f̂err |, ^  w (IO  «p 
%■ HTT JfT »p  % O T  gq
f  1 a v t f t r c t a  i w w T ^ n v p i t  
| ? % wnww flrrtar J i r w

#»r*s»$riTpTfif*«pra»ist 

f  1 tfflpr anr f^F T H  qr, * t fv  
falflMyT sftfw 'TTT TfT $,
jm  I , «ft wrMrfircr Prctararvt 
iftfir vm * *r*t * t  »m  

| 1 * *  f»rrd vt
writer ( !

*  *sf*T *nprr ft? *t«ft v»fr 
tpwrow jtir 1 1 aprgurt 
tn ? *rt |w r ffciT ( , v r  p r t  
* i e  i m  I , <fl *  hr iwft m n *
t . «ft |«itf t  iref flrcbrar ¥t *<tftr <rc 
*nft I 'm  vriar $  war | Ar t  
fw ft n v « ( ! i  n r  wttbt « t « it  *  
mHnr w f t  *if * w  «<* | ?
* 9 flW * W  *efl *r (Hr n*wrr*r

*i(i f i r  vrrft I ,  1962 t  w
( l i u  %W i d l  t  Wi W  1965 Sf
mhwrH ^ p  t < pnrr fi^r, ?ft 
grrot ftft o r ;  fm rr « m  fcrr 

n«#WiT mfvimcarHntrc 
•nftr?*nQvvrvgft twq*r,
1962 *  w t  flrar, Ptt*w v t  v m *  

i t f r  q y ; im  r e  prar *taT ^ tflr ^  
WW 3̂f $ I 3PC 1 9 6 2 $  

|T IT W f  HWT, ?ft •nfn< %
iftr %f v  fanrtw Wlf *  w r  ftwr ?
#  «ftJKi v?rr v r  
% ftn? tmj! i i ^ m h  % un mm % 
t o  iff <(r j w  1

3<t % W W  TT 4|snl 
^ fV WFTTHiT ^  *lfWM a iiq  

¥t fw fil jVhM g f  I ^  4»HdJ f  ftf 
w rpr % vrtfrr « r  tjsi? w  
*IWT VT?TT V5fT®TTV ^ I 
fw  % «nr a w  T'T Vt T»̂ n 1 
m  ft? 'Tlf'PWM TT f^-sW ift »WfT
% fflu u  «tt j*n  ĵTt  ^  
<nr?r iftr <nftr«n*T % if !ptw ift 
f^ fir  ^rr j f i

f?iq inrr j Pwt if cr̂ rrr vt 
wf?r 5^fw^sft?nTr«rftw»ft
^nNt, w r w r  tfrr irw  ^ft, * n m  
x ltx  «f!ff.«iiJi, s n r t  vtfnn  sVt yftrr 
vtftur % TTTFlfTV m f i  v t fW  
w r r  |, jT f r  m  T O I f t

1946*rtr 1948#  *phhit

wr iw r wrr «rff «n«id | ft> mi « i  ,̂— 
dht ̂  «ik ^ fv  yiteinfvrr ̂  ift-TK 
IJRHT TWT WT ftr Hgftifl' *ftt 1TW
W t w  q v  wzvrrr *r ?t ?
f«r ^fir $  qfTCTw*r ^  w »  
w w a i y f ? wmrffWTTWW f t  
tpr «rfiwr <rr t^ e M
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f*rr m  ft*r*]
trtr «rw  Wf, «rrer ifix  

sifa w i-r. W T
v t f r o r ,  w ’ p f t  i r t r  a n r f f  
% inri *f*-TPw % w ivk  ?nr 
ft-% ^  «jU frtft *ft ?ra*r *f tnf 
% wnm  tt, HTjnr % unrrt «rr,
% wwtt «tt wrcr « r W k  TFRff wr 
fsprf’T *r#  f t i

fn^qraT sftfa *r «nj n m
$ fa  T^Tff + 0 *  «FT TTW

v fta  % wm pm r ift* grsr 
*Et ^srnre i |E*f wts fcff * t 
<#♦< 9 n  3*ti i
V*ft *ft “FT WTT 5 ^  ^ ft? 
tfVETVi sfcft t4 » *wer 
«mt*r arnw 4  ^ngeu j  fa
fJTvrr *nrfNft msft wm 1̂ Rfr
|. *TT#t *T?T fc,
w tft «ift *pt ^ f t  £  vtt y-i *T77
*  W T  ^T 'Tfll JTft ^ Tt

»p w  «r *re% jt<
f  ift x  <s>anc v r f t  t  ? v t
*T TOt tft 3RIW * t

15 k »

Hr. Speaker: Every one of us here 
Ji in  Tmiiaiv Let us not accuse each 
other of American lobby or Russian 
lobby. AU at us are elected by Indian 
people. We represent Indian people 
■■■ad we represent India.

4 t  « 3  f i w i : 'TT’ IHI wryw
^  M w n r  w ^ h n r , m * r  ?ft v p f  

1 1«

MmI Ml C. A m A k Mr. Umayo ha* 
aonusori me o f taking side* with U-AJR.
and not M ac dh)«etti« and,fan-
partial. May I draw his aWuHou to 
the fact A lt Ihi pM Np*

from the atatme&t auMt be Mad in 
« * ir  own context President Na*eer 
•«nt a verbal maarage to our M m
Minister and our Prime Minister was 
sending a reply to President Nasaer. 
If those passages are » a d  in tha« con
text, it will be perfectly dear that 
our Prime Minister was urging upon 
President Nasser to use his moderat
ing influence and to sea that peace 
was maintained.

With regard to the question of non* 
alignment—of course, this is not a de
bate on foreign policy—I do not see 
how the attitude that we have taken 
up detract^ from our principle of non- 
alignment. I think, it emphasizes non- 
alignment. Let us not forget that. My 
friend, Mr. Madhu Limaye, said some
thing with which I entirely agree, 
which is that religion should not be 
equated with nationalism. This is ex
actly what Egypt stands for. (/nter- 
rwptiofi*). President Nasser has em
phatically opposed Islamic Summit, 
l^rraic Pact, ,-jnd h* has 'said over 
and over again that as far as Egyptian 
policy is concerned.. (Interruption*).

Mi «T* ftm S : w x  <PfI
v*ft *nfar flrrpr ^ tr*rr t̂rr-r fr>rr 
| f a :

•The aggression of Pakistan has 
Biven rise to tension between 
India and Pakistan".

WT *r«ft jrt vr w r  <nfin 
rniw ^ ferr | ?  1111111111111

v

1111111
Mr. Speaker: I now call Mr. 

tTmanath.

wrwir m  jtrt I 11111111111111111111
Mr. Speakars Ha may piaaaa rawani 

his seat.

f tw t  «qpr « r  m m  *  H h w h i
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W f $  ftnrt *  oft *?r 
w  v r  v m r « r  q*r?

Mr. gpsaksr: Mr. Umaye's quaatlon 
was a general question about policy 
mMtan, about Pakistan, Korea, Ger
many and all that. I do not think any 
Foreign Minister can answer such a 
wide question On international politics 
■offhand. It will be difitaflt.

»T» «Pft?T «HgVT : *?? 3PTTW
*1111111111111111111111

sftgrm ra  i « i :  t o w # w ,
WWI TT 5H4 fc11111111111111111111

Mr. Speaker Will he please sit 
down? I know that he has «  book 
and he wants to point out something. 
'This side also must have a chance. I 
will c*U a few o f them on Oils side 
-also.

xt° xm  w t f^ r :
fc T| 4^ W  VT fa n  I

Mr. Speaker: If he has any answer to 
jive, I have no objection.

Star! M. C. Chagla: I would answer 
that question with the greatest plea
sure on th« proper occasion. It does 
not arise out of the question that we 
are discussing now.

» t «  tW  : HT
fW t I  fire TO OTT 5*1*7 VCTT 
wrffTT 1 ijft ffhti wrer <ni<v
siiftr ^  aft fW*r *Wt 
sft % %■ flpr Sf tof Pf
v t e r  ft j |

I ?  tr w ft w m  i w  * 0 i  
v n v i A 4 l n |  i f ^ j n n  flfiw iw  
m  41 unmr <mn || titm n m  
H u rt *f» w *  M w  w  
m t i * ,  fcflpr aj* t r m  » [M , « i  

f *  %  f a *  v «  fW f T t %,
o t *  v m lr  t *  41 #  v f t  * t

% Swrtr *t f*  jpr

t>

8 W  Pmansth (Pudukkottol): It is 
a strange spectacle, though a logical 
one, that advocates of alignment so far 
have suddenly become advocates of 
non-alignment when this issue has 
come up. We have always been very 
clear as far as this issue is concerned. 
Between forces of war, whether direc
tly through certain powers or as in
struments of certain powers, and forces 
of peace and nationalism and inde
pendence, there can be no non-align
ment and no neutrality. That has 
been our consistent position.

With regard to this particular ques
tion now, whatever hesitant positions 
might have been taken, as contained in 
the statement by the Government of 
India, as the days go by and as time 
goes by, Government should not try 
to slide back or weaken from that 
position. On the other hand, those 
positions must be made firmer and 
firmer. Whether the pressure be 
foreign or internal, the present posi
tion must be further strengthened.

In this context, 1 would like to ask 
thfa question. In the recent long 
talks that the Secretary-General of 
the U.N., U Thant was having with 
President Nasser, XJ T*»ant was try 
ing 10 persuade President Nasser, as 
reported in the press, that he must 
agree to the stationing of U.N. troops 
in the Gulf of Aqaba or whatever ii 
is. It is reported that Maj. Gen. 
Rikhye was assisting U Thant during 
the discussions on this specific pro
posal. 1 would like to know from the 
Government whether Maj. Gen. Rikhys 
k  a military commander representing 
the Gasa Strips and whether in this 
political proposal . . .

gkrtasU rsitiisfcwsri Stoha (Barfc); 
Ha is under the U.N. He h
not answerable to the Govermneni ot 
M ia .
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Shri D a m ih :  I know tb it he U 
varldni under the VJt. I am asking 
this question of the hon. Minister. Why 
should she interrupt? I would like to 
know when Shrim&ti Tarkeshwari 
Sinha has been appointed the general 
constable o f this House.

Shrhnat! T u k n b w u i Mate; Since 
when has Shri Umanath been appoint
ed as the general conscience-keeper of 
this House and also of the V.N.? He 
is not the conscience-keeper of the 
UJf. or of this House.

Mr. Speaker: Order, order, Shri
Umanath may address the Chair.

Shri Uaoanatfc: I have been very 
disciplined and I have been trying to 
put my question, but she has been 
trying To interrupt me. Anyhow, 1 
shall be chivalrous now.

Maj. Gen. Rikhye is there to carry 
out certain military tasks given to him 
by the United Nations. But these 
negotiations are political, and the pro
posal also is a political one, because it 
has been proposed that troops must be 
permitted to be stationed there. My 
question is whether Government have 
considered this aspect namely whether 
the participation o f  Maj. Gen. Rikhye 
la mcli negotiations or assistance by 
him, as reported in the prase, will not 
lead to misunderstandings among the 
Arab countries, especially the U A R . 
May I know whether this question has 
been taken into consideration and 
what Government propose to do about 
it?

S M  M. C. Chagla: Gen. Rikhye is 
an international civil servant. He it 
on deputation to the United Nations. 
Obviously, he is aa officer in whoa 
U Thant has gnat confidence. U 
1 fcu t bed aflfced him to accompany 
him in Ids conversations with FMi> 
deotNasesr. He bad given no instruc 
t id e  to him tad it h  not on our advice 
that fea£ a m e n d e d  U Thant 
In his discussions with President B a r

Shri Nath Pai and M ai Hem Berea
rote—

Mr. » r t a i  One of you,

Shri Bem Baxea: We both have given
notice.

Mr. Depaty-Speaker: That is a diff
erent matter. A  number of others »<«« 
have given notice. But all are not 
called. Let one of them ask a ques
tion. The Deputy Leader of the PJ5JP

Shit Nath Pal: On Monday I raised 
an objection to the fact that the Pnme 
Minister had made a statement on this 
very explosive situation, and than X 
welcomed the fact that Shri Chagla 
wanted to have some time so that he 
could handle this very delicate subject 
with sufficient caution. I recant my 
objection to the Prime Minister’s state
ment because her impromptu state
ment was more balanced and cautious 
than this sheet that has been submit
ted to us. It pains me greatly to say 
that I do not see Shri Chagla’s hand 
in this . . . (Interruptions). Will she 
put a stop to this habit? (interrup
tions).

Shrtmati Taifceshwarl 8 Infen: He 
should have been better Informed as 
to who has drafted it. Let him brief 
tig about it also. (Interruptions). 
What is this underground tunnel with 
the Treasury Benches?

(Khammatn): He may be a*ked not 
to talk across the Table.

Mr. speaker: He should not talk
across the Table.

Shri Nath Pal: D ie lady ha* had 
nothing to do with what Shri Chagla 
did a* Chief Justice. I aa a student o f 
law know the touch and imprint o f  
his language. I think this wt etched 
document has been drafted by m oe  
•actfaa officer. I f  Shri CbagU wants 
to own authorship o f it, he is free to 
do so.

X would like to draw your rtlwHm  
t »  wh«t Is n i » t  te  tm M bo*
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thing. A t I Mid, he it tree to own 
it as his. Bat X will any what X teal 
about It That ia what I  am her* for. 
Let me deal with both the modus ope- 
randi on thif very vital issue and also 
what we have to sajr.

Mr. Speaker, I would like them to 
■very carefully—even now, it is not too 
tote  reflect on the statement that 
has originated from Moscow, how 
carefully that statement ia couched. 
The Soviet Union have made it abun
dantly dear that their first and fore
most concern ia the preservation of 
peace, they have, of course, indi
cated their general support for the 
Arab cause. No one can deny them 
that right. Similarly, when you indi
cate that you are supporting the Arab 
cause as friends, nobody would object. 
But there is nothing like that abiding 
concern for prevention of break-out of 
hostilities and for preservation of 
peace in this; instead, there are gen
eral inanities. Let me now examine 
how the cause of peace is being fur
thered ia this document I have 

marked those paragraphs:

. . We said that we fully appre
ciated the reasons why the U.A.R. 
has had to institute precautionary 
measures . . .”
This is the modus operandt; this is 

what we say in an explosive situation 
where the prospects o f war or peace 
depend on what we do as much as 
on what anybody else does.

Then look at this paragraph: where 
it ia said that Mr. Nasser conveyed 
'verbally' his anxiety. He is free as a 
friend to do that But Mr. Chagla re
iterated the allegation against the 
other side. Did we hear what the 
other aide had to sayT Do we know 
what the WJMr side has to say? No.

Out o f foor, wo Lave tailed to exer
cise the sovereign right of India of 
having a diplomatic mission that every 
inirsrrifii coon try in the world has. 
l e t  aatfft country bo our friend. Let 
* s  cog  oil oa w trioa oar Meads . . .

Hr. HwriMKt Will he put the ques- 
tkwT

S W  Naib Fik  I have given notice 
for a debate an this also.

Mr. Speaker: I know. But let him 
ask his question bow .

Shri Nath Pal: They will get tit
for tat I am not used to be brow
beaten . . .  I would like to ask . ^ . 
(Interruptions).

I would not take notice of such gross 
vulgarities.

X would like to ask Mr. Chagla it 
It is not part of our policy to remain 
friendly with all nations; with some 
we are more friendly, I agree with 
you, but here are you adhering to 
that?

Secondly, did you take the precau
tion, before levelling charges against 
a nation with whom you do not have 
diplomatic relations, of finding out 
their side of the case? Is it being 
non-aligned, is it furthering the cause 
of peace? "I think we ought to have 
done something tike the U.S.S.R. which 
has made its stand abundantly clear. 
X was extronely impressed by that 
statement. I do not know if he care* 
fully studied it. First and foremost, 
the U&S.R. says that the breaking 
out of hostilities in that area will be 
against the interests of all. We could 
have at least done that You have 
thrown your complete weight on one 
side. You should have indicated sup
port, I agree, I have no objection, but 
I should like to know . . .

Mr. Speaker: What is the question?
Shri Nath Pal: The question is this. 

Did he exercise the sovereign right of 
India fo find out the case of the other 
side? Was it fair of India to identify 
itself at this critical juncture wth one 
side? While reiterating our friendship, 
we ought to have advised caution. All 
that Mr. Chagla does is to go on re
iterating what was told verbally by 
Mt. Nasser. Perhaps the Prime 
Minister esn reply.

Skri M. C. Chagla: I take full res
ponsibility for the statement. Mr 
friend says he knows my language 
because ho had appeared baton ms
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[Shri M. C. Chagla] 
when I wag a Judge. May I say that 
when Mr. Nath Fai used to appear 
before me, lie  « h  a very well be
haved lawyer.

Shri Hem Baraa: I think he is better 
behaved now.

Shri M. C. Chafla: I am sorry to 
find a general deterioration in his 
language. His language used to be 
polity, courteous^ considerate.

Shri Hem Baraa: He is more polite 
now.

Shri M. C. CbaiU: Somethin* has 
happened. A time comes in a man’s 
life when deterioration sets in. It 
may be in your language or anything 
else. I used to admire Mr. Nath Pai’s 
language. I have great regard for him. 
May I request him to keep some con
trol over his language, and not follow 
the example of some other members 
in this House. (Interruptions).

*fr ftm a : F**tt sr ?■*>
£ « r w r  i

Shri M. C. Chafla: I am very glad 
indeed that Mr. Nath Pai has referred 

, to the Soviet communique. I have got 
it here. I will read only one para
graph:

“During the course of the last 
few weeks a situation is develop
ing in the Middle East which Is 
causing anxiety from the point of 
view of peace and international se
curity. After the armed attack of 
Israeli forces on the territory of 
the Syrian Arab Republic on April
7 this year, the ruling circles of 
Israel art continuing tr> increase 
the atmosphere of military psy
chosis in the country. Leading 
stateamen, amongst them the Mini* 
ster o f Foreign Affair* R an , have 
openly called for the conduction of 
broad “punitive" operations ot 
Israel against Syria and inflicting 
on (he tatter a “deckWe blow” . 
The tNrfeoc* end to f ig n  AJM ti

Commission o f  Knesfet (parlia
ment) by its decision of May ninth 
has empowered the Government to 
conduct military operations against 
Syria. The Israeli forces ■which 
are brought near the borders of 
Syria have been kept in a state of 
Military preparedness. Military 
mobilisation has been ordered in 
the country.

It is absolutely clear that Israel 
could not have acted in this man
ner if there had not been a prac
tical and indirect encouragement 
of its stand on the part of certain 
imperialist circles who are trying 
to leimpose colonial tyranny on the' 
Arab land.”

So, this is exactly what . . .

•ft <nf : xtkh <rn t it  
tfiw t $ i f  n ft  snrH

WTT* f  I

Shri M. C. Chagla: I am prepared 
tc read the whole of it.

Shri Kanga: We do not have so much
time to waste now.

Shri M. C. Chagla: My hon. friend 
is accusing me for not showing con
cern for peace. The Prime Minister 
has shown her concern for peace in the 
statement quite clearly. Even In her 
Ply to President Nasser, she hat 
shown her concern for peace. I do not 
want to read it again but if one thing 
is clear from these statements, it is our 
abiding concern for peace. (Interrup
tions).

Mr. Speaker: Shri D. C. Sharma.

Shri Hem Baraa: I wrote to you and 
I also submitted a call attention notloa> 
to yon-

Mr. Speaker: Kwry Member bar 
equal rights in tUa House; thfc 
also lias its rights, i f  one hour ia given 
to that side, at least ten mlniliai aasfc 
ha given to this aide.
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tk li  I n  t o t t i  Are you going 
teak on your promise? How am you 
bypan the right of a Member?

Mr. Speaker: I have called Shri D.
C. Sharma. Please sit down. I will 
come to you now.

Shri Hem Barua: I wrote to you this 
morning.

Mr, Speaker: There is no monopoly 
among the three or four of you.

Shri Hem Barua: What is this mono
poly? Do not use this foul language.

Shri D. C. 8barma: I want to submit 
very respectfully that it is not only 
the Opposition Members who send you 
call attention notices about Israel and 
other things and about Gen. Rikhy’s 
condition but also the Congress Mem
bers. You wanted that before the call 
attention notices were discussed on the 
floor of the House, there would be 
more substance in the debate if the 
Foreign Minister were to make a 
statement first and questions could 
come later on.

Mr. Speaker: Pleaae come to your 
question.

Shri D. C. Sharma: I know there 
are some hon. Members who are al
ways in the habit of denigrating the 
statements'(hat are made by some Mi
nisters that they had been wrttien by 
some section officers. I think this ten
dency should be curbed. There is so 
much solicitude for peace in the state
ment.

Mr. Speaker: Pleaae put your ques
tion.

WW D. C. ghanaa: sir, you have 
ffaeti so much time to those people, 
freaident Master has said that he has 
takas preventive action only and that 
he hat no intention o f having any ag- 
frealon against Israel or any other 
oowitejr. May I know from the Fore- 
W 1 Mtwtotar if be Would keep the 

tttMfcr fcb watch from day to 
«*ft -eMt* to tifegouM  ■ « »  thwe

or four days to report that the preven
tive action hag not developed into a 
shooting war or sane other kind at' 
bellicosity. He should come to the 
House to make a statement on the 
subject because the statement a ays 
that the situation is explosive.

Shri M. C. Chagla: All that I can 
say is, it is the hope and prayer of 
everybody that this preventive action: 
should not lead to war. We will cer
tainly do whatever we can to prevent 
violence breaking out.

Some hon. Members rose—

Mr. Speaker: There are three Mem
bers who wrote to me about this. Mr. 
Sharma had also written. Then, Mr. 
Berwa had written. Shri Madhok also- 
had written. I now call Shri Madhok 
to put his question.

Shri NamMar: I do not want to 
write a letter, but I want to get e 
chance.

Mr. Speaker: I wanted to call the 
other hon. Member because he wrote- 
to me.

Shri NamMar: I must get a chance.. 
If he has a right, 1 too have a right

w rer *tpt

% % <r^r jtictw

wi?r f e »  v t HjTsmafrr
% V r  fanT arm «jt r r  *  %

if ffenrr *r*n w* tutt % *«r 
fVi«n arnrr ^  a t  s h  ir f t v r a  f  1

T O  rTTT f  ^55 hWT
finraT |  ir tt  n r r  2r f w f t  

I  ftr  w  jff 5fn ff
Vt Sflpf wfwt <F»T ^  10-12 wWf
vt *ftTT ffcrr aot 1

Shri Bal Raj Madhok: Mr. Speaker,. 
Sir, the has. Minister has been talking' 
In the statement about the friendship
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[Shri Bal Raj Madhok] 
o f  UAR and India'. I win now 
read out to you the statement made by 
the editor at AI Jamuria, the official 
organ of the Government of Egypt, 
when he was leading a delegation in 
Dacca. Be said on the 3rd May this 
year as follows:

ktw ^ Ton  % anftp*
w f t r  % nti'3 if *r̂ t arcwrcr $

w r r fa s r a f t a  %  i f  x w fr f 1  

1965 ftrawir ^  art if wrr 
w i  fv  y ir t  cm%

^  i

«rrt f v  ijw anjSw wx 
l i t  fW t | f v
M i?a  m w  jj5v  * fr  t y n f l
% 1ST tjt ( i”

He said two things: first, we have 
■the same views about your disputes 
with India as you'nave with regard to 
■us in regard to Palestine. Secondly, he 
.Mid: in the war of 1965, the people of 
Egypt were entirely with you. This is 
the statement made by this editor at 
A l Jamuria, a leading newspaper and 
the official newspaper of Egypt, in 
Dacca when he was In the official dele
gation there. May" I know how the 

<2ovenunent of India can say that UAR 
is a friendly country? I say UAR is 
not a friendly country. At the most, 

■our relations with it are the same as 
with Israel Therefore, if "both of them 
-are unfriendly or equally friendly or 
equally indifferent, why should we 

'take sides?

Secondly, the Minister said that in 
1967, when the question of the Aqaba 
gulf came, Mr. Senon made a state- 
-flMBt that we stand for the rights of 
the UAR and Saudi Arabia, that both 
-of them have legal rights in these 
territorial waters. But the same year, 
'there was a resolution la the General 
Assembly o f the United Nations in 
which we said that freedom will be 
given to all ships, ships o t all countries 
Including these o f Israel and other

countries, to pass through the Gulf of 
Aqaba and that np restriction will be 
put on them. That resolution which 
was passed by the General Assembly 
in the United Nations was voted by 
us. May I know whether,'what Mr. 
Menon in his discretion or in his plea
sure might have said, is binding on us? 
Or, is not the vote that we gave in 
the United Nations resolution about 
freedom of access to all ships includ
ing ships of Israel to pass through the 
Gulf of Aqaba binding? The Minister 
said that because this forms part of 
UAR’s territorial waters, “the UAR 
President said that if any ship comas 
we will attack it;” Is it not a clear pro
vocation to war, and we are support
ing that May I know how he recon
ciles these two statements?

Shri M. C. Chagla: Personally, I 
have not seen the newspaper to whicb 
my hon. friend refers.

Shri Bal Raj Madbok: It ia a lead
ing paper, Pasb&an, o f Pakistan; not 
India.

Shri M. C. Chagla: 1 accept it  But 
we know enough about the press in 
our own country to be sble to say 
that everything that appears in a 
newspaper does not represent the 
policy of the Government,,

Shri A. B. Vajpayee: It is a reflec
tion.

Shri M. C. Chagla: It is not right to 
say that what appeared in that paper 
is the official policy of the Egyptian 
Government. As regards the UN 
Resolution, I have looked for It prac
tically for 2 hours this morning, M  
I tpave not been able to come across 
any UN Reaalution to the effect men
tioned by my friend, Shri Madhok. 
Thera is no UN Resolution which has 
laid down that this is an open sea way 
through which all ships can pass. If 
he will draw my attention to it, I wfll 
accept i t  I ] i m  mad* some search 
in whatever tbs* I had and X have apt 
been A lt  to oome acraee mgr reeotu. 
ttoq passed bgr lfc» UN. But the thaaa 
powerv—USA, Fraaos « a i . 'V P M M
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jxtue B statement about the Aqaba 
canal. But as far as the UN is con
cerned, there is no resolution to that 
nCTect. I speak subject to correction. 
I f  m y hon. friend will correct me, I 
w ill accept it.

Mr. Speaker: It is now 3.30 and we 
have to adjourn. But a number of 
chits art- comine and I do not know 
how I can help. We will spend ano
ther 5 minutes on this. I wil' call 2 
or 3 more members to put questions. 
Shri Hem Barua.

Shri M- R- Krishna (Peddapalli): 
You call only those who frighten jou  
always.

Mr. Speaker: It *s said; any ques
tion from this side supports the policy 
o ’  the Government; it is the opposition 
that wants a chance to oppose the 
pilicy. Anyway, I do not agree with 
that view and I have told Prof. Ranga 
a jso about that.

Shri Hem Barua: Somehow or other, 
» 'e  have taken UAH's friendship to
wards India for granted. I want the 
friendship of our country with all the 
nitinns of the world, including the 
Arab world, to grow from strength to 
s rength. I agree with Mr. Chagla 
tliat our country is not war-monger- 
ing and we  stand for peace. In the 
on tu x t of this conflict, we find that 
the different interested nations o f ihe 
world are ganging up either on this 
ride or that side of the warring fac
tion. What pains nie is this that the 
Primc. Minister immediately- came for
ward with a statement in a party 
n.eeting offering India's support to 
UAR. That is not the way of serving 
the cause of peace. She gut banner 
headlines in the UAH Press saying 
“ India support** UAR” . In spite of 
the fact that President Nasser is a 
g->od friend of ours and we want that 
fj iendship to grow, may I know whe
ther the attention of the minister is 
d/awn to the slanderous attack pub
lished in the UAR newspapers about 
India saying that in India, the dog£ 

stouter than human beings, be- 
■388 (Ai) LS—10.

cause they feed on the human carcas
ses of children and other beings and 
at the time, India is a Hindu
country, which oppresses the Muslim 
minority? The pres; m UAR belongs 
to the State. May I know from the 
Prime Minister, particularly, if she is 
going to request President Nasser to 
find out if Mr. Nasser is potent enough 
to stop this sort o f canard against 
India, which vitiate; the relation bet
ween the two countries, which we 
want to grow from strength to 
strength?

Shri M. C. Chagla: I have seen the 
quotations referred to by my hon. 
frined and I must confess I was very 
deeply distressed on reading 
it. I sincerely hope and I m  
sure it does not represent the official 
view o f the Egyptian Government. 
Even so. we will make due represen
tations through proper channels draw
ing the attention o f the Egyptian Gov
ernment to these articles which have 
appeared and which have shocked and 
hurt the Indian people.

Shrj R. K. Sinha (Faizahad): Sir, at 
ihe time of the Indo-Pakistan aggres
sion I was in UAR as a journalist.

\»Y. Speaker: Please do not go into 
the background.

Shri R. K. Sinha: You have allowed 
long speeches and harangues. At 
least let me put my question.

I have written in the UAR press in 
!ht“ midst of Indo-Paki*uin aggression 
supporting our view. In the UAR I 
have found friendship for the Indian 
political opinion and the Indian stand. 
UAR, as I have found, is a socialist 
and secular country. I was present at 
the time when an attempt was being 
made to murder President Nasser by 
the Muslim Brotherhood. This Mus
lim Brotherhood was in alliance with 
Pakistan. When things are pointed 
out in a vitiated pattern, I want to put 
*1 question to our Foreign Minister. 
Is ho conscious of the fart that Israel 
was created as part o f the pattern o f  
partition o f people’s countries in the 
world? As India was partitioned, as 
Sudan was partitioned and Egypt was
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(Shri R. K. Sinha] 
partitioned, in the same fashion Israel 
was torn from the body and flesh of 
the Arab world. Has the Foreign 
Minister carefully kept in view the 
fact that UAR is today facing a con
tinuation of the situation arising out 
of the Suez Canal aggression in 
which imperialistic power and Israel 
tried to invade' UAR? Has the 
Foreign Minister taken into considera
tion that UAR is the only country 
which is fighting against Muslim com
munal infiltration which we are fight
ing in another form in India? Has he 
also kept in view that UAR is a non- 
aligned country, a socialist oriented 
country and one of our brst allies in 
the Arab world? Has he also taken 
into consideration that in the last 
Summit of the Arab powers it was 
President Nasser and Nasser alone 
who defended the Indian Govern
ment’s point of view and a pro- 
Pakistan resolution was defeated? 
These points of friendship our friends 
in the Opposition want to forget. Has 
the hon. Minister taken note of it?

Shri M. C. Chagla: My hon. friend 
has expressed my views in a better 
language than 1 can do.

Mr. Speaker: That is the charge of 
the Opposition.

Shri R. Sinha: They all got up
and- expressed their view.

Mb’. Speaker: The hon. Minister
himself has said that you have 
expressed his views. Therefore, it Is 
a compliment to you. It has also 
strengthened the view of the Opposi
tion that Members on this side only 
express the view of the Governirmt.

Sferl N. Dandeker (Jamnagar): May 
I ask the Minister of Externa] Affairs 
whether the Government of India 
endeavoured to find out from the Gov
ernment of Israel what they had to 
say on the whole subject, and • i the 
Government of India did not attempt 
to find this out why not?

Sfcrl M. C, Chagla: The facts as
established' on the record from the 
report of U Thant___

Shri N. Dandeker: That is no ans
wer.

Shri M. C. Chagla: We have made 
no enquiries.

Shri N. Dandeker. Will you do it 
now?

Shri M. C. Chagla: That is a sug
gestion for action and we will consi
der it.

Shri N. Dandeker: Why was it not
done?

Mr; Speaker: He is considering it.

Some ben. Members roue—

Mr. Speaker: Now, I will allow
another five minutes. We have to 
adjourn and meet again at 5.00 for the 
Budget.

aft : VPT V %
*TT*PT VT WJTT !«TT ?

« t w  I
Shri M. L. SoWdhJ: May I request the 

hon. Minister for External Affairs 
to kindly take into account the impor
tance of certain views which were 
expressed here that there is an 
impression that Israel is over-depen
dent upon the United States o f  
America for its security and needs? 
Indeed, it' is said that Israel is a 
stooge of the United States of 
America, Let us take realistically 
what it the reason for that'. The 
reason is. . . .

Mr. Speaker: Don’t go into these
things. You put a question.

Shri M. L. Soidhi: Would the hon. 
Minister examine the possibilities 
that exist for weaning away Israel 
from its dependence on the Utafod 
States by assuring Israel of an Afro- 
Asisn personality? The strait o f
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Tiran ia the way through which 
earrut  on trade with  Afro-Asia. 
This trade, even in 1958, amounted to 
the equivalent of 10 million  dollars. 
It is much more now.  In fact,  the 
Minister has not considered the  pos
sibilities that there are of encourag
ing Israel to change its personality 
and to come closer to Asia.  Indeed, 
the founders of Israel were  people 
who were in very close touch  with 
the radical movements of the world 
and even now it is a fact that they 
address Soviets as  comrades  and 
Histadrut is a labour  organisation 
of international  renown.  May  I, 
therefore, request the Minister  for 
External Affairs to kindly consider che 
possibility of making an on-the-spot 
examination of these issues and not 
depsnd upon certain hearsay in  this 
matter? My question is:  Will  the
Government of India be prepared to 
take steps to recognise Israel on con
dition that Israel establishes an inde
pendent persona'ity free of American 
control?

Shri M. C. Chagla: We have already 
recognised Israe1. There is no ques
tion of not recognising  Israel.  We 
have no diplomatic relations.  There 
is a Consul in Bombay;  we  have 
recognised Israel.

rr° tw vftrt wHfwr : $

*witt far wrrer *pt ttt * ?ff. t*t- 

farrr *nrarr *mr* «■ «rnr # strrcT fV̂fV 

%  * tft  *f?»n i

% romr *r * i  "V

s*y t  *rr» -rmfi ?r in,  wr* 

arfcwt in, rftw*  anfir % 

xftT  rrrrf*r ttw %  tt

wftarr i  unv)  *tt w  m 

fiwrlri *=tvtttrrxfvtmv vwr?wr 

«ro  tft  wfipn  w  tt t’t 1 

rpn wm $ ftr wm ** ̂tt

* *  vt *nnrr fwr $ i

*TT WTJf  I
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»r*»rr  ar«R 

1 tnr  ®.- *tpt

TFH -Jif̂t »T«TT sprir  fwt *TT I

war T̂ r w  xr* 

fV ’Tijf w m  *rt Trft  sf? tt t t

STTftn- JTT̂ ’cfrr  THT it *T

m   *?r*r it  to   if =rct tttt 

*r?m  1  srfVsr  r̂nrrsfV'? mr. & 

■srst *r *  *prt *tttt »rr»TT5T  w nvi 

*t, %, ttj? *r, *nft rirw $t % ■stt

*tvh p.,  *rr vjY jthtr 1 r»rfK|»T 

wtt rnp Trn jtn fsprft *rj  *rrr 

7*ptt fa  r m f”r ̂ "t7T=Irr wr% % fan; 

vrrit *rtar km # =rfjpT fV  «rf 

5*5  »fnr f, zttt’1 ̂ *r y»r ?vr 

t'ft f 3n sr fit WqfrTT % tpt   ̂ %

•tt*t f 3tt r~r *rnff

fr, .........

waiw «nflvxr : srm »nrrfT 

nm  ̂1

Shri M. C. Chagla: 1 will certainly 
bear in mind what the hon. Member 
has said.

*To rw  <«H|nT : vw w*£t

5TM ft, VK *ft WR jnmr f'  f I

Mr. Speaker: He has promised to 
bear in mind.

vro prxtyx Wifpn : vmh

>m rfhr if sfV -srlwr feur «n 1  *m jwpt 

 ̂ fry stft fwr 1  *»3rr  W t

f̂ npt €r »rf t  ‘3jrpr

«m t »?»? <rr  f’WT ft 

% aft »nrf 4*t?t t  *t«

rrn e ̂t 5TT<B if «Pim  T>̂ vt rTTWK

ft amft «ft  tftv fer irr *r  ftro 

ft *ri wtr mr  *nw it fW %. 1

Mr. Speaker:  He may not bring in

that now.

JYAISTHA 4, 1889 (SAKA) 

it
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in (g n m r )  : fipr
<JT 5RT* JTf ̂  ft

5® m^Rhr ««w 'i % faprr ^ i
<f ̂ w i  ■iijsdi j? Ft  w t vtvt vix”r 

I  fa  VwftVJ viwiwfl % ?̂T 
fq ~<iw  *mr % Tfr ^ ?
WTT ^  ^  f  sp, 3T7 f^IPT ^  t
fit l-fl TSf? ff 5*IT? IT  J«IT
«fT ? WT f&T 2^T w k r f t
^k»r ^  s  f w m  if *tpt ^
?T T?T ft ? WT *T?t <17 *ff ^ tt<T

ffctfSr 77i i n ?r %• ttt» t  ^  ft ? 
<ftt nwt u r n  *>r»r<

m  m  fa  fsnr»ff %fvmti % v j  
**nr *r v^r *t 3rnr, *r mmi ii, 
jr 'nf+MH «r, ^ wtr tnfw sfiprr
*f *rrf -r ^fr ? w  *isft *̂r
% TTT •! WPT %% j|T T? ft *ir JTKT ?

Mr. Speaker: There is nothing lo 
answer.

«fr mw»i  *r w *  frr^ijq'.
«rs «r ^ 7 7  i

Mr. Speaker: He has no answer.
Mr. Nambiar.

Shri Nambiar: in view of the fac:..

r.tn^Tir ( T'^rr) . ?n-
m iff *r‘r *w t  to t  frar

I ijrr a it  * t  -t® 
stkt H  1 1 77 =r> m  sfm  ? . .  . .

Mr. Speaker: I am really sorry for 
the back-benchers. The leaders of 
their parties are taking away the 
time. (Interruptions).

aft rw n m r  *n»w> f  if *Tf sfr
^rfsa 1 1 1 1

Mr. Speaker: The leaders of partie* 
are taking away the time. The back*

benchers should ask the leaders at 
their parties. I cannot be responsible
for that.

Shri Nambiar: In view of the fact
that there are big powers behind 
Israel who art- interested in creat
ing tension in West Asian region and 
in the Mediterranean by sending war
ships and armaments to this region, 
is it not our duty to defend peace in 
this region in our own interest by 
naming the powers who are disturb
ing peace and standing by the vic
tims of threat of war and thus restore 
peace by putting our full might on 
the side of (hose who want to live in 
peace-?

Mr. Speaker: The House .stands 
adjourned till 5 P.M.

15.50 hrs.

Tii,. l.ak Siiblui then adjourned till 
Seventeen oj the Cluck.

T«tc L t i k  S a k h a  ic - i i .s s v m b ie t l nt 
S.vrrntiVii H o u r s  o f  th e  C lo c k .

| Mr. S l’KAKEi: in th e  C h a ir !

GENERAL BUDGET. I9S7-<58
Mr. Speaker: The hon. Finance

MinUttn-. t Ap;i!rn<se4.
Shri (jmanath (Pudukkxttai i : They 

are glari at the coming taxes?
Shri S. M. Banerjee (Kanpur): Has 

there been a leakage of tho budget?

The Deputy Prime Minister and 
Minister of Finance (Shri Morurji 
Desai): Sir. on 1h«? 20th of March this 
year, I presented to this Honourable 
House an interim Budget for the year 
1967-68. In presenting thtft Budget, I 
had occasion to remark that a number 
of difficult and even conflicting consi
derations had to be taken into account 
in framing the Budget for the currerit 
year. There was not enough time In 
the I-j s ;  session of Parliament either 
for Honourable Members or for the 
Government to review the situation 
fully. It was against this general
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background that it v u  proposed to 
present a fuller picture of Govern
ment’s budgetary as well as general 
economic policies in the current session 
of Parliament; and it is for this pur
pose thafl. 1 Sland before the Honour
able House today.

2. The areas of immediate concern 
in the economic field are «asy to 
define:

First, there is the serious situation 
created by the drought concerning 
food supplies in general and tho well- 
being of the people in the scarcity 
affected areas in particular.

Second, the steady rise in prices 
which has been with us now for more 
than three years has to be arrested 
in the shortest possible time.

Third, there is nped 'o  revive indus
trial activity, particularly in a number 
of rapital goods industries which are 
suffering from lack of demand.

Fourth, recent adverse trends in ex
ports have to be reversed as soon as 
possible.

And finally, these immediate prob
lems must be tackled in a manner 
which gives us confidence that we can 
look forward to a long period of satis
factory growth with reasonable price 
stability and Increasing self-reliance 
and without sacrificing the claims of 
national security and social justice.

Food Situation
3. The average production of food- 

gta in s  during the last two seasons has 
been 17 per cent below the level 
reached in 1964-65. This sharp dec
line in output has meant loss of In* 
come tor farmers in many parts of 
the country. Our first concern in this 
situation has naturally been to prevent 
undue hardship to the vulnerable sec
tions of the community by provision 
of work and incomes and by substan
tial distribution of food grains through 
public channels. It la, I think, a tn«t- 
tor of gratification for the country and

for our friends abroad who have ren
dered us valuable help at this difficult 
juncture that despite the sharp reduc
tion in output, a major calamity has 
been averted. I can assure the Hon
ourable House and the people affected 
in all scarcity areas, and particularly 
in large parts of Bihar and eastern, 
Uttar Pradesh, that we shall spare no 
effort or money to ensure that relief 
measures and public distribution of 
foodgrains will be continued and ex
tended to the extent necessary during 
the lean months still ahead of us. T 
propose to make a substantial addi 
tional p.-ovision of Rs. 38 oror'.-s in thr 
Centre's Budget for the current \ en r  
for supporting relief measures and as
sisting the scarcity affected States. 
This Is in addition to the provision of 
Rs 37 crores already made in the in
terim Budget. Honourable Members 
would agree ihat relief to the people 
in the scarcity areas should be the 
first charge on any resources that we. 
at the Centre, can spare even In our 
present difficult conditions.

4. We have already imported 3 5 
million tonnes of foodgrains during we 
first five months of 1967. Another 2 'G 
million tonnes are expected to arrive 
after the end of May. Of this total 
of some 6 million tonnes, a little over 
one million tonnes'represent purchases, 
of roughly equal quantities of rice 3nd 
wheat, from our own resources; the 
balance consists of PL 480 supplies 
from the United States and assistance 
from a number of other countries not
ably Canada, the Soviet Union and 
Australia. Subject to appropriate 
matching, the United States has indi
cated its willingness to provide an
other 3 million tonnes of foodgrains; 
and of this 1.5 million tonnes are ex
pected to be authorised shortly. A 
considerable part of the purchases w 1 
have authorised from our own resour
ces is ?n the expectation that appro
priate assistance will be available from 
other countries in a form which will 
relieve our general balance of pay
ments position. Apart from these pur
chases, we also have to spend large 
amounts o f our own foreign exchange
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earnings for meeting freight payments 
on foodgrains supplied on concessional 
terms. Nevertheless, to the extent 
necijssary. arrangements for further 
impors from our own resources will 
be made to prevent a breakdown of 

•the public distribution system.

9. The availability of rice around 
the world is extremely limited; and 
even such quantities as are available 
can be had at prices much higher than 
those for other cereals. Our public 
distribution system will. therefore, 
have to rely primarily on wheat and 
milo. While supplies of wheat can be 
supplemented appreciably by imports, 
the supply of rice has to depend essen
tially on internal procurement. I am 
happy to say that all State Govern
ments, whether surplus or deficit, are 
eo-operating in the task of procuring 
internal supplies of rice, wheat and 
other foodgrains. To facilitate this 
effort, we have increased procurement 
prices and have maintained and indeed 
strengthened zonal restrictions bet
ween States. Whatever may be the 
merits of the .system of free distribu
tion and free movement of grains in 
normal times, it is obvious that in the 
present circumstances, the public dis
tribution system and the zonal restric
tions will have to continue.

S. Honourable Members are aware 
that the present system of distribution 
o f foodgrains imposes a heavy burden 
on the financial position of the Centre
09 account of the subsidised rates at 
which we aupply imported foodgrains 
to State Governments and others. 
This subsidy is expccted to cost as 
much as Rs. 118 crores to the Central 
Government in the current year. 
Despite -the difficult budgetary situa
tion, we have for the present thought 
it prudent to continue the Central 
subsidies on foodgrains. It is our 
policy, however, to reduce and elimi
nate this subsidy as soon as circum
stances permit. Tbe large «penditttre 
on flood subsidies i» one of the madn 
Masons why H bat been difficult tot

us this year to provide for important 
developmental needs. Any sustained 
erosion of development outlays 
through a policy of subsidising con
sumption. however essential, cannot 
but have serious repercussions on our 
ability to provide the same essential 
consumer goods in the years to come.

7. In addition to the subsidy given 
by the Centre, some State Govern
ments also are subsidising foodgrains. 
In our Federal Constitution, it is not 
for the Centre to decide what the 
States should do in matters like this. 
But it is my duty to make it clear 
tiiat if any State Government wishes 
to subsidise foodgrains. over and 
above the substantial subsidy given by 
the Central Government, it will have 
to do so on the basis of its own re
sources and without counting on any 
additional Central assistance for the 
purpose.

Ayrirufturol Production

a. Honourable Members are aware 
of the steps we are taking to increase 
agrii-ulttiral productivity on a sustain
ed basis in connection with what has 
come to be known as the new agricul
tural strategy. But there is urgent 
need also to take immediate steps to 
ensure that the next kharif crop turns 
out to br as good as possible. It 
simply will not do to rest content with 
the hope that after two severe 
droughts, weather conditions are 
bound to take a turn for the better in 
the coming season. Whatever the 
weather conditions, immediate steps 
have to be taken to make sure that 
programmes like minor irrigation and 
provision of better seeds and more 
fertilizers, which can make the m ud- 
mum impact on the crop prospects for 
the coming year, are proceeded with 
on an emergency basis. That is why, 
even isi the interim Budget, we had 
soufttft to provide the M l needs o f 
agriculture for the current year. On 
a review of these needs, some addi
tional provision for Land Mortgage 
Banks has been found neoeseary: and
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I propose to provide Rs. 5 crores more 
for this -purpose. I propose also to 
increase Plan assistance to the State 
Governments from Rs. 535 crores pro
vided in the interim Budget to Rs. 500 
crores. It is essentially for the State 
Governments to decide how best to 
deploy their resources. But, 1 hope 
that they will earmark a large part 
of the total resources available to 
them for securing an immediate in
crease in agricultural production. We 
are currently providing nearly 300 
million dollars for import of fertilizers 
as against less than 100 million dollars 
only three years ago. Correspondingly, 
fertilizer credits are also being subs
tantially enlarged.

9. The drought has affected severely 
nul only the food situation but also 
the supply position in regard to a 
-number of other essential products 
such as raw jute, cotton, oilseeds and 
sugar. Arrangements have had to be 
made for substantial imports of both 
raw jute and raw cotton and we shall 
make provision for additional imports 
in order to sustain both exports and 
internal consumption. In the case of 
raw jute imports, the susidy to main
tain the competitive position of the 
Indian jute industry has been continu
ed in the current year. We shall re
view the position regarding both 
imports and subsidy in the light of 
the prospects for the coming crop. In 
the meanwhile in order to encourage 
domestic production, the minimum 
support price for raw jute has been 
raised from Rs. 35 per maund to Rs. 
-40 per maund.

10. In respect of raw jutj and cotton 
as well as oilseeds, it is of the utmost 
importance to step up research and 

•other activity for increasing per acre 
yields. The future of many of our 
important export industries’ will turn 
heavily on .the efficiency with which 
we produce the raw materials for 
them, it j*„g(aUQring that industry is 
becoming increasingly conscious of 
this need; and at a later stage. I will 
Tvave occasion to.refer to a change in 
•Ottr tax laws that I propose to intro

duce for encouraging research activity 
in general by our industry.

11 . The decline in sugar production 
this year has been particularly sharp. 
There is no escape from a reduction 
in the internal consumption of sugar; 
and the present controls on price and 
distribution will have to be maintain
ed in order to distribute the shortage 
equitably. We shall keep the situation 
under review and take whatever steps 
are necessary to increase the output of 
sugarcane in the next season and to 
keep its diversion to other uses within 
reasonable limits.

Price Stability

12. In the wake of the recent 
drought, there has been a sharp in
crease in prices. To some extent, up
ward pressure on prices was exerted 
also fey devaluation. A situation in 
which prices have risen by as much 
as 46 per cent over a period of three 
yearns naturally creates apprehensions 
about further inflation; and this, in 
turn, depresses savings and encour
ages unproductive investments in land, 
urban property, gold and commodities. 
Curbs on such investment become, 
therefore, more important than ever. 
Again, in a period of inflation, 
prices increase at an uneven pace for 
different products and services and 
this raises many difficult problems of 
adjustment of relative prices.

13. In addition to these standard 
concomitants of inflation, we have to 
reckon with special complications 
when the primary impetus for the 
rise in prices comes from a sudden and 
sharp decline in output rather than 
from an excessive increase in demand. 
It is not always possible to reduce de
mand swjfty in the face of a sudden 
decline in output: and it becomes ne
cessary to spread the process of adjust
ing supply and demand over a period 
of time and with the help of larger 
imports. Sut foreign exchange earn
ings from exports also get adversely 
affected as a result both of the tftUln 
-production and the rise in prices; sad
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this makes it difficult to augment do
mestic availability by larger imports. 
Again, the necessity to put an end 
to the inflationary psychology and the 
adverse effect of the decline in produ
ction on governmental revenues re
quires a restraint on public and pri
vate expenditure; and this in turn 
tends to depress demand conditions 
lor specific industries. Similarly, when 
crops fail and there is extensive loss 
of real incomes, there is a tendency 
for consumer demand to be depressed 
and for raw material coats to increase 
so that some industries get caught in 
a real squeeze. What 1 have jus; said 
describes in essence the kind of diffi
cult and complex situation which we 
are facing today. There are no per
fect answers to deal with a situation 
Of this character; and I can oniy in
dicate to Honourable Members the 
lines along which we propose to move 
in the coining months to reconcile, as 
best as possible, the different elements 
in ithe present situation in the light of 
our general policy objectives.

14. We consider it of the utmost im
portance that our primary concern at 
the present: moment should be to put 
*n end to the psychology of inflation. 
Continued and large budgetary defi
cits over the past few years have con
tributed to this psychology. I pro
pose, therefore, in the present Budget 
also to limit the outlays of the Central 
Government strictly within the re
sources which can be mobilised in a 
non-lnflationary manner.

16, Equally, we must avoid a repe
tition of the situation, in which the 
State Governments can shift their 
budgetary burdens to the Centre by 
retorting to unauthorised overdrafts 
from the Reserve Bank. In order that 
the task of avoiding overdrafts may 
not prove impossibly difficult for the 
Slate Governments, I propose to help 
then >n advance to a greater extent 
than was possible in the Interim Bud
get. Taking account o f both Plan and 
non-Plan requirements, the assistance 
now being proposed for the States is

Rs. 98 crores more than In the interim 
Budget. 1 am well aware that this, 
does not meet all the needs o f th* 
the State Governments; but I hope that 
they also will do their part for meet
ing their needs. This is not the time 
when either the Centre or the States 
can afford to give up or erode impor
tant sources of revenue. If some con
cessions are to be given, say, to very- 
small farmers, they will have 10 be 
made up—and indeed, more . than 
made up—by higher levies on better- 
off farmers. It is sometimes sugges
ted that if the Centre cannot help in 
any other way, it should help by post
poning recovery of interest and am- 
or.isatiun charges from the State 
Governments. While we are prepared 
to discuss all problems with Chief 
Ministers and others, I hope it is clear 
that if we are to help the States more 
in one way, we will be able to help 
them less in other ways.

16. 1 am well aware that avoidance 
of deficit financing is neither a neces
sary nor a sufficient condition for price 
stability in all circumstances. Over a 
period, some expansion in money sup
ply is necessary to accommodate the 
n:eds of growing production. Never
theless, in the present circumstances, 
it is desirable that Government rhould 
not appropriate any part of the per
missible limit of monetary expansion. 
This will allow a larger expansion o f 
bank credit to agriculture and industry 
to facilitate higher production. The 
new agricultural strategy and the 
immediate programmes for increasing 
agricultural production thwt are so 
vitally important require a substantial 
increase in credit. It is equally im
portant to ensure that private Industry 
is not inhibited from increasing pro
duction by undue limitation) un the 
availability of credit. Some restraint 
on private credit, particularly for spe
cula*: ive and unproductive purposes, 
will, o f course, be necessary. But 
apart from Its psychological import
ance, the avoidance of deficit financing 
by the Government would place the-
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Reserve Bank and the banking system 
in general in a better position to meet 
the genuine credit requirements of 
agriculture and industry, whether 
public or private.

17. The question of adjustment in 
relative prices raises difficult social 
and economic questions. When costs 
have risen, some adjustment of prices 
becomes unavoidable If production is 
not vo be aff.-cted. Similarly, wh'/n 
rcai incomes are eroded by increases 
in the cost of living, some compensa
tion to the lower income groups be
comes nut only unavoidable but also 
necessary in the in.Lrest of maintain
ing social harmony and Rood indu-:- 
tr'ial 8nd service relations. At the 
same time, the process of prices chas
ing costs and costs chasing prices 
cannot be allowed tr> go unchecked. 
For this reason. Government l i s .3 
endeavoured to stagger adju.'s!m<*nts in 
relative prices without ruling out such 
adjustments altogether: and the same 
discriminating policy will have :o be 
adopted for some time to come with 
a somewhat greater accent against up
ward revisions either in wages or in 
prices.

IB. Considerable conrrrn has been 
caused rightly in the country by the 
recent deterioration in industrial rela
tions. At a time when some hardship 
is unavoidable and when ist is of the 
utmost importance to increase effici
ency and production, such deteriora
tion is particularly regrettable. 1 
would, therefore, appeal most earnestly 
to employees and employers to mlvc 
their mutual problems in a spirit of 
give and take. Any further 
deterioration in industrial relations 
can only spell greater hardship for the 
vulnerable sections of the community

Revivot of Industrial Production
19. The growth of industrial output 

has slowed down considerably over 
the past two years. Ttoere has been 
a modest revival since October last. 
Nevertheless, industrial production in 
general has by no means been buoyant 
and several industries are actually 
experiencing a decline In production 
ana sin Increase in excess capacity.

20. The situation that prevails at 
present cannot be described as one of 
general recession. In such a situation,, 
one would expert to And excess capa
city -all round and, therefore, the pos
sibility of increasing output by general, 
stimulation of demand. There is 
obviously no immediate possibility of 
increasing agricultural output mereiy 
by stimulating demand. Ev<n in* 
regard it, industry, the emergence of 
sizeable excess capacity is concentrated, 
m capital goods industries, notably, 
railway wagons, machine tools, textile- 
machinery, castings and structurais. 
Among consumer goods industries, 
difficulties are felt par'ticulaly by the- 
weaker cotton textile mills which have 
been in need of rationalisation anils 
more efficient management for quite-- 
some time Policies which are design
ed to stimulate demand in general are- 
c-learly out of place in the present 
situation when availabilities of ba.-ic- 
consnmer goods and agricultural raw 
materials cannot be increased signifi
cantly in the short-run. At the same 
time, there cannot be any question- 
.hat whatever can be done has to be 
donp to revive industrial production.

2 1 . Basically, Governmervt's ap
proach to the revival of industrial 
production consists of a number o f  
ingredients.

For the priority industries, we are 
continuing the liberal impot*: policy: 
for other industries producing essen
tial consumer goods also, the import 
requirements of raw materials and 
i-ompononts will be met on a more- 
liberal basis.

Despite the difficult budgetary posi- 
'.‘ ion. it is proposed to provide addi
tional sums beyond what was already 
provided in the interim Budget for the 
developmental and tfther needs of 
both the Centre and the States.

To the extent possible, additional 
outlays are being <firected to the capi
tal goods industries which are In nee& 
of some Impetus to demand.
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It is my intention also to explore 

all avenues of stimulating investment 
and developmental outlays as soon as 
the basic supply conditions in regard 
to essential consumer goods show some 
dmprovement. Planning lor a revival 
« f  investment activity whether in the 
public or the private sector should, 
'therefore, receive no set-back.

As already mentioned, avoidance of 
deficit financing will make it possible 
to ensure that production is not held 
back for want of credit.

22. To some extent, the present diffi
culties of the capital goods industries 
spring from the fact that the expecta
tions on which the earlier investments 
were made have not materialised. 
In such a situation, industry will have 
to show considerable initiative in 
diversifying production in the light of 
changing circumstances. Government 
also has a responsibiity to facilitate 
this; and to this end, selective relax- 
tions have already been made in res
pect of industrial licensing. The 
decontrol over the pricing and distri
bution of steel should also go some 
way in facilitating this process of 
adjusting the pattern of production 
to the changing pattern of demand 
both in respect of steel production as 
such and in the large number of in
dustries using steel.

23. Again, larger exports offer a 
way out of the present difficulties of 
many of our engineering and other 
industries. An increase in exports of 
our newer products is vitally import
ant from the point of view of achiev
ing a sustained increase in our total 
export earnings; and the present 
situation oders a welcome opportunity 
o f redoubling out efforts in this direc
tion. The subsidies that we provide 
on the export of engineering and other 
product* should help In this direction. 
Wherever necessary, we will support 
the effort of industry to increase ex
ports of capital goods by suitable 
credit #muw*meats also. But indus
try also , will h«ve to «djiwt iU pricing 
and other, policies in relation to-export

orders if they are to do their part in 
counteracting currant recessionary 
trends in a constructive manner. At a 
time when excess capacity .exists, it 
should be in the interest of the indus
try concerned to seek actively new 
outlets for its products even if this 
has to be done'without covering in 
full the normal share of fixed costs.

24. In short, the present industrial 
scene is compounded of a number of 
complox elements and no single or 
simple answer will suffice to transform 
it. The approach I have described Is 
calculated to make the maximum im
pact on industrial recovery without 
jeopardising the chances of restoring 
price stability.

Export Promotion
25. The question of export promo

tion is. of course, relevant not only 
to industries suffering from lack of 
demand at present but also to the 
general run of our economic activities 
and policies. It cannot but be a 
matter of great concern that the mo
mentum to our export earnings, which 
was witnessed during the early years 
of third Plan, has not been sustained. 
The performance of exports during 
1986-67 has been particularly dis
appointing. Of late, there have been 
signs of a modest recovery in export 
earnirtgs. With the revival of agricul
ture and industry, and continued 
efforts to explore markets for them 
abroad, some further improvement in 
export earnings can be expected.

26. Nevertheless, it would be neces
sary to exercise a restraint on domes
tic demand for products which can be 
.exported .in larger quantities. Equally, 
export duties have to be revised if 
such a revision bccomes necessary ia 
order to maintain the competitiveness 
of our major export industries. Quite 
apart from this, a major break-through 
in export earnings can be expect
ed only on the basis o f  moder
nisation and rationalisation o f our 
established industries, and a  Judtrinus 
aotpeaslon of capacity both in  agricul
ture and industty la  directions w ta n  
we bsve a )on>+»o «n  • soa y t ith u  -ad-
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vantage. From time to time special 
arrangements will have to be made ‘ o 
make sure that industries and activi
ties with an export potential are given 
the highest priority in the a location of 
scarce resources. Export industries are 
now able to import their raw materials 
and component requirements for ex
port production from the cheapest 
source and with the least administra
tive intervention. In regard to capi
tal goods imports, foreign exchange 
releases for other purposes and rupee 
finance as well, export industries wilt 
have to be given a pefercntial treat
ment.

27. Promotion of tourism has a great 
potential for adding to our foreign ex
change earnings. I propose, therefore, 
to announce some measures later to 
help the tourist industry. We also 
propose to take steps to prevent the 
leakage at tourist earnings to unautho
rised channels which stil" takes place.

28. A hospitable environment for 
private foreign environment in priority 
areas has also a considerable bearing 
on promotion of exports. It is gene
rally recognised that private foreign 
investment can make a valuable con
tribution to reducing our re'iance on 
imports, particularly when it brings 
with it know-how and sophisticated 
techniques as well as capital resources. 
But foreign Investors can also bring 
with them knowledge of foreign mar
kets and the organisation and other ~e- 
sources to exploit them. As they get 
1o know our own country and poten
tial better, they help promote our 
exports. We should, therefore, wa’ - 
eome private foreign investment par
ticularly wben it can assist our export 
effort.

St. I cannot help emphasising that 
the restoration of general price stabi
lity Is an imperative necessity not 
only for maintaining social harmony 

Hut also (or under-pinning and 
strengthening our export promotion 
«4jtorta and indeed, our efforts to re- 
6uca the reliance on Imports, Hon
ourable Members may rest assured 
that w* are ♦« do a*l that
-we can to maintain the external value

of Indian rupee so that distortions of 
the kind that led to the devaluation 
last June, and the necessity for sharp 
adjustments in the internal economy 
that followed from it, are avoided.

30. While everything possible has to 
be done to promote exports, it has also 
got to be recognised that only those 
exports, which can hold .their own 
in the long run, should receive the 
maximum encouragement so that Are 
do not waste our scarce resources for 
propping up export earnings which are 
bound to prove short-lived. An 
environment of stability, whether in 
respect of the general price level 
or the frame-work of promotion 
measures, is absolutely vital for a 
steady increase in export earnings. A 
climate of expectations in which ex
port industries seek to neutralise all 
their inefficiency and disadvantages by* 
budgetary support cannot be con
ducive to enduring and sound export 
promotion. It should, therefore, be 
perfectly clear that while the Gov
ernment would be prepared to allocate 
scarce resources on a priority basis for 
the export industries, this preference 
wil' have to be justified increasingly 
in terms of the efforts of the indus
tries themselves to increase their effi
ciency and profitability.

Import Policy
31. What I have just said applies 

equally to industries which compete 
with imports. We have built up con
siderable capacity for producing a 
large variety of goods in the country 
over the last ten to fifteen years. 
Through import restrictions as we'l as 
high tariff duties, we have sought to 
protect domestic industry from compe
tition from producers abroad who have 
the advantage of long experience and 
trained labour force, not <0 mention 
the advantage- of easier access to 
capital and even raw' materials. It is 
now generally recognised that domes
tic industries in developing countries 
require some prolection against 
foreign competition. However, the 
development of Industries behind pro
tective walls can lead to distortions 
and waste of scarce resources Unless
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industries, which have already been 
established tor some time, became 
progressively more efficient. In short, 
a competitive environment is as vital 
for the healthy promotion of import 
substitution as It is for the sound pro
motion of exports. That is why we 
have relaxed quantitative import 
restrictions in a selective manner. 
This policy will be continued and 
strengthened as circumstances permit, 
particularly when it is important to 
T'-'wide :> sp'ir t o r  do*n^:i- industry
10 miscast its efficiency.

32. We recognise that Indian intiu.-- 
try has still a long way to go in the 
direction of diversification and efficient 
produe.ion. Not all thy disadvantages 
from which our industry suffers can 
be removed over a shoifc period. 
Again, as some Industries have to be 
exposed more and more <0 internatio
nal competition, others will emerge 
and ge! established and would require 
protection in the initial stages not only 
by way of tariffs but also by way of 
quantitative restrictions. What we 
need, therefore. In regard to import 
policy is not some rigid approach, 
which 'lends to justify all restrictions 
fbr all time, or its antithesis in which 
•11 restrictions are sought to be aboli
shed on a particular day. What 1* 
required is a deliberate and discrimi
nating policy in which the frontiers of 
protection keep on moving from time 
to time and from commodity to com
modity; so that, by progressive stages, 
protection it removed from some com
modities while it ii introduced in the 
case of oKher commodities which begin 
to be produced in the country.

Control*

33. K Indian industry needs to be 
expose^ to a competitive environment 
in relation to exports and imports, 
surfi an environment is all the more 
neceawry as between different indus
tries end between different units In the 
same industry. Hite is not the occa
sion for me to review tbe Machinery

of controls over investment, distribu
tion and prices that we have been, 
operating in India for several years- 
now. Our approach in these controls, 
has been pragmatic; and we have not 
hesitated to relax them or to intensify 
':hem front time tQ time in the light 
of changing circumstances. Basically, 
riur approach to controls has 9'.:> 
been positive; we have sought there
by to promote development by con
serving s.arce resources. A similar 
pragamaic and positive approach 
would be necessary even tor the fu
ture Where it is necessary to relain 
controls, it shall be our endeavour to 
administer them in a manner which 
minimises delays and Inconvenience- 
and ensure"* equal treatment to alt 
concerned. It has to be recognist-d. 
however, that controls are only a 
means to an end and that, by thr:r 
very nature, they tend to introd\ic«; 
rigidities which often impair efficionc'- 
and initiative on the part of all con
cerned. Very often, the social objectives 
of controls ouch as maintaining a 
measure of equality between pc>'.p!» 
with different initial advantages i-tvl 
prevention of an undue concentration 
of wealth and economic power can be 
achieved bv other means which muv 
have less inhibiting effect on produc
tive efficiency. That is why, for some 
time, we have been following a selec
tive policy of relaxing controls.

34. This question has also been ex
amined by the Administrative Re
forms Commission and by a number 
of independent experts. We propose 
t0 consider _ their recommendations 
carefully. I would only point out at 
this stage that there cannot be any 
question of our giving up the basic 
objectives behind the controls that we* 
maintain. Ttie question only is w he
ther these objectives could not be  
brttw served by a different combin
ation of policies in -wfakfc controls piagr 
••less important part then today and? 
other instruments, particularly. fiscat 
*nd monetary tnstrumaat% play *  
t»are active part.
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L<mg-term Considerations

35. This brings me to some ot the 
longer term considerations which 
have to be kept in mind even as we 
-deal with our difficult short-term 
situutton. Our immediate difficulties 
are essentially the result of two ag
gressions on our territory and two 
•droughts. It is, however, important for 
us to enquire wheftier they do not 
■signify something more basic in our 
plans and policies which also calls for 
a correction in emphasis i( not in dir- 
<ection.

36. There is general agreement in 
the country that the highest priority 
should be given to agriculture and 
to family plannning in our plans for 
the next few years. No one seriously 
questions also th3t as soon as possi
ble. and consistent with Ihe avoidance 
«f inflation, programmes of social 
betterment should be pursued more 
vigorously in this connection, next 
only perhaps to the importance of 
providing an adequate supply ol' 
foodgrains comes the necessity of en
larging greatly the facilities for drink
ing wsiter al! over the country. Im
provement in the quality r>f education 
and the welfare of backward classes, 
particularly of scheduled castes and 

tribes, will also require more urgent 
attention that hithemi.

37. If I am not mis’akon, tiip differ
ence* and Ihe doubts that arc- often 
expressed about our phins relate 
mainly to two or three basic areas. 
There is, first of all. Ihe question of 
the speed with whirh we can increase 
the rates of saving and capital forma
tion in the country. Related to this 
is the prtblem of our ability to In
crease the productivity of such rapitel 
■as we already have. Differences are 
also expressed about the proportion 
of available saving* which should be 
invested by the private sector and the 
public sector In the light of their res
pective responsibilities and ability to 
Invest, the savings profitably. There 
!(  also some question whether consu
mer goods industry or capital goods
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industy should receive'  somewhat 
higher priority than in the recent 
past.

38. It is not my intention here to 
enter into a debate about the pros and 
cons of the issues around which differ
ences and doubts of the kind that 1 
have just outlined revolve. But let 
me say that if we have over-estimat
ed in the past our capacity to save as 
a nation or our capacity to secure a 
certain return from the capital already 
invested, such an over-estimation was, 
in part, at any rate, intended as a 
spur to better effort on the part of 
all of us. Certainly, in future, we 
shall have to be more realistic about, 
what we can do in regard to savings 
or the improvement in the efficiency 
of capital over any given period. But 
when all the care and caution have 
been exercised, we shall still have to 
make an effort to dt> a little more than 
what the prudent among us might re
gard as the maximum feasible. What 
is involved here are the hopes and 
aspirations o f millions of our people; 
and it simply will not do to assume 
1liat uh.it might be good and prudent 
for some of us for some time will also 
be pood and prudent for the country 
us a whole for all time.

39. I do not think that there is also 
any scope for doubt about the impor
tance of industries in Indian economic 
development. Under modern condi
tion* even agriculture canno; be 
transformed without a corresponding 
growth in industries which either sup
ply the requirements of agriculture 
or -absorb its products. If we attach 
the highest priority to agriculture in 
the present circumstances, it is essen
tially because of our desirp to be self- 
sufficient in regard to our food re
quirements More generally. Invest
ments in agriculture at the present 
juncture are capable of making a 
striking contribution to both consump
tion and investment and to an im
provement in the balance of payments. 
This doe.* not mean, however, that 
industrial investment can be held in 
abeyance.
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40. Whether we should make such 

invetment as we make in industry 
primarily in consumer goods indus
tries or in capital goods industries is 
alto a question which cannot be de
cided on any a priori grounds. Obvi
ously. increases In consumption 
provide the ultimate justification for 
all developmental activity; and the 
total volume of consumer goods we 
need will always be substantially lar
ger than the volume of capital goods 
w« require. At the same time, increa
ses in consumption cannot be sustained 
without increasing the level of capital 
formation.

41. Perhaps in the past, our invest
ment decisions have been guided 
more by a general consideration of 
our long-term needs rather than by a 
precise assessment of the relative rate 
of return in different activities. We 
will need to rely more, over the years 
to come, on an anlysis of costs and 
benefits in different sectors and to 
guide our long-term startegy in the 
light of alternative courses of action. 
But I have no doubt that, barring 
marginal variations from time to time, 
the general trust of our developmental 
strategy wilt have to be on a broad 
front, comprising a wide range _ of 
agricultural and industrial activity. 
Mistakes certainly have been made 
Mid will perhaps slso be made in 
future in regard to investment deci
sions by both public and the pri
vate sector. But behind the mistakes 
and miscalculations that we might 
have made, there lay, I am sure, a 
genuine desire to spaed up progreis, 
to short-circuit the process o f growth 
so that the trials and tribulations of 
our people would be short-lived. 
While we should certainly profit fiwn 
our mistakes and be prepared to re- 
t m m e  priorities at any given time in 
order to meet the exigencies of the 
situation in the short-run, it would 
not be prudent to dismiss the long
term requirements of the economy as 
altogether irrelevant.

*T0 TW (wftar) :
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42. I do not suppose that in any 
active democracy like ours, there 
would 'ever be complete agreement 
about the respective roles and abilities 
of the public and the private sectors. 
Both have an important role to play; 
and I can only say that, over time, 
their relative rolei will necessarily be 
determined by their relative abilities. 
Without seeking to supplant the pri
vate sector. Government is committed 
to an expansion of the public sector; 
and to this end, we shall give the 
highest priority to the improvement 
of the management and efficiency of 
the Public sector enterprises Biready 
created.

43. In keeping with the Directive 
'Principles of our Constitution, Gov
ernment is fully committed to the 
achievement of a socialist society 
within the framework of an actively 
functioning democracy. Much has al
ready been achieved in this connection; 
and in the coming months, we propose 
to explore all possible avenues to 
make sure that whether initiatives 
we have taken in this regard are pur
sued and implemented with vigour 
and that further progress is made 
without impairing the productive effi
ciency of the economy in general.

Budget Estimates for 1967-68

44. So much for economic policies 
both in the short and the long run.
I shall now summarise briefly the 
Budget Estimates for 1967-68 as I now 
wish to present them and compare 
them with those given in the interim 
Budget. But before I do so, j  would 
like to refer briefly to the Revised 
estimates for the year 1966-67 about 
which ssme more information Is now 
available.

46. Honourable Members will recall 
that-1 fcad state&t when prssswttng tfre 
interim Budget, that the Ceatnft bud-
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getary operations lor 1968-67 were ex
pected to show a deficit of a* much 
aa Ra. 360 crorei. Though full details 
ate not yet available, 1 am clad to say 
that the deficit hac turned out to be 
somewhat smaller than anticipated, 
namely, of the order of Ra. 313 crores. 
The improvement of Rs. 37 crores is 
the result of a number of factors of 
which I shall make only a general
mention. The receipts from tax re
venues have been of about the same 
order as estimated in the Revised 
Estimates; in fact, a shade better. 
External assistance has, however, 
shown a significant shortfall. But 
this has been made up by savings
under various items of expenditure.
The food grains transactions have turn
ed out to be better thran estimated 
and this accounts to a large extent 
for the reduction in the anticipated 
defiicit. The Budget documents repeat 
the Revised Estimates as presented 
earlier as the actual figures m most 
cases are not yet available.

46. Turning now to the Budget Esti
mates for the current year, 1 shall 
indicate the main changes in the inte
rim Budget which i presented in 
March last. 1 anticipate some short
fall in the revenue from Excise Duties 
on sugar on account of lower produc
tion. But I expect that this would be 
mads up under other receipts and 
have, therefore, not made any change 
in the estimate of Revenue Receipts.

47. As regards foreign aid, Honour
able Members will recall that I had 
provided for the utilisation of Rs. 335 
crores or 1115 million dollars this 
year. Sine* then, the  Aid-India Con
sortium mat in Paris and we have had 
further discussions, including those 
with the President of the World Bank. 
In the Interim Budget, j  had already 
taken credit lor some disbursement 
from the 0M million dollars of non- 
projact assistance that we expect to 
he committed this year. It would 
appear from recent discussions that 
tb* pace of disbursements from the 
*•* <MaHprq|«ct awistanoe may be

soon s what quicker. On the other 
hand, our experience during 1966-67 
should warn us against too optimistic 
a view of aid disbursements. Taking' 
everything into account, I have inc
reased the earlier estimate of foreign 
aid utilisation by Rs. 30 crores.

48. The changrs made by the Rail
ways in fares and freights will im
prove the position of their Funds 
which are deposited with the General 
Revenues by Rs. 7 crores.

49. Defence expenditure is also pro
posed to be reduced by Rs. 6 crores. 
In the interim Budget, this expendi
ture was only 3 per cent higher than 
in 1966-67 in money terms. The cost 
of maintaining defence services and 
defence supplies has gone up over the 
past 12 months as a result both of 
internal price rise and the change in 
the exchange rate. A substantial re
duction in the interim provision for 
defence, therefore, is not possible 
Honourable Members are aware that 
w i are prepared to explore all pos
sible avenues of reducing the tension 
on our borders an<j improving our re
lations with our two neighbours, China 
and Pakistan. But as long as these 
efforts do not meet with a genuine 
response, we cannot allow our search 
for economics to come in the way of 
the needs of national security. But 
consistent with this, it shall be our 
endeavour to seek economies in this 
as in other fields.

50. Since the presentation of the in
terim Budget. Government has reduc- 
ted significantly the fertilizer subsidies 
particularly in the context of the 
higher procurement prices which are 
being offered for foodgrains. This, 
together with reduction in the pur
chase price of fertilizers is expected 
to benefit the current Budget to the 
extent of Ra. 51 crores in comparison 
with the interim Budget. Further, a 
saving of Rs. 7 crores will also be 
available in respect of the subsidy on 
sugar exports which are likely to go 
down in view of the reduction in 
sugar output.
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51. I have already referred earlier 

to the additional provision that I pro
pose to make in respect of some of 
the items included in the interim 
Budget. Assistance to the States is 
proposed to be increased by Rs. 98 
crores including Rs. 38 crores for the 
scarcity affected areas. I have also 
.allocated an additional Rs. 45 crores 
for the Central Plan, over and above 
the provision of Rs. 1176 crores made 
in the interim Budget. Of this, Rs. 14 

■crores are for Transport, mainly roads, 
ports and shipping, Rs. 6 crores for 
■Oil exploration and Refining Rs. 5 
crores for Bokaro Steel Plant, Rs. 4 
crores for the Union Territories and 
Rs. 3 crores each for Atomic Energy, 
Posts & Telegraphs and Family Plan
ning. The rest of the provision re
lates to Education, Heavy Industries. 
Khadi and Village Industries. Chemi
cals and Tourism.

Mobilisation 0/  resources

52. In the Budget Estimates that I 
have just presented, the availability of 
resources will be higher by Rs. 101 
■crores and expenditures by Rs. 143 
crores in relation to the interim 
Budget. 1 should, however, explain 
that I have chosen on this occasion, for 
reasons of security, to mention some 
of the facts in Part B of the Budget 
"Speech only.

53. On the expenditure side, I have 
not so far provided anything additio
nal for assistance to the financial insti
tutions. In the interim Budget, a pro
vision of Rs. 30 crores was made for 
this purpose. This is sufficient for 
enabling these institutions to honour 
all their existing commitments as well 
as to meet disbursements on now 
commitments in respect of the priority 
sectors of fertilizers, alloy and tool 
steel and the like. However, some 
additional provision for these Institu
tions t« necessary if they are to play
* reasonable pert in supporting pri
vate investment activity and thereby 
helping the revival of the investment

goods industries. I, therefore, propose 
to provide an additional sum of Rs. 10 
croreg for the financial institutions. In 
a Budget or this magnitude, it is also 
necessary to make a provision for con
tingencies. Taking account of all the 
considerations, I estimate that the defi
cit of the Centre, without any further 
mobilisation of resources, would be of 
the order of Rs. 68 crores.

54. By far the best way of mobilis
ing resources is to economise on Gov
ernment expenditure without sacrific
ing efficiency. I have already set in 
motion a thorough examination of the 
expenditure patterns of all Central 
Ministries. Already, some decisions 
have been taken which will reduce the 
strength of my own Ministry. Similar 
decisions in respect of other Ministries 
will be announced as they are taken. 
In respect of Government projects, the 
Bureau of Public Enterprises will keep 
3  constant watch in order to secure 
genuine economies. 1 do not propose, 
however, to take any credit at this 
sta£e for deduction in Government 
expediture as a result of the economy 
drive that I propose to pursue vigor
ously. In matters like this, it is best 
to take credit for success only when 
success has already been achieved.

55. Better collection of existing 
taxes is also an important and indeed 
most equitable way of mobilising 
additional resources. This is a conti
nuing proj'r.’immc where constant 
endeavours have tx> be made to im
prove tax administration as well as 
tax laws. In this connection, we have 
been experimenting for some time 
with a now system t*f distribution of 
work in the Income-tax Department. 
Under this system, particular functions 
such as those assessment, collection, 
refunds etc., are performed by the 
Income-tax Officers specifically entrus
ted with these functions. This experi
ment has shown encouraging results. 
To facilitate the extension of the func
tional system, t propose to make 
specific provisions in the tow and I



am circulating separately a detailed 
note M iilH nd4«ct far the information 
of B h w d iU *  M n t a i  I pnpoN, 
however, to  take only a n a i l  credit 
ter better collection of laCMM-ltx tbit 
year, aa it la premature to expect any 
sizeable gain in '&e early atagea of the 
operation at the acheme.

96. It la alao deairable to  rely to 
the maximum extent on jtfobiliaation 
of private savings far meeting the 
requirements of the Government. In 
the pretent condition! in the country, 
however, it would not be prudent to 
take credit tor anything more than 
what 1 have done in the interim 
Budget under small savings, market 
borrowing* and the like. At a leter 
stage, I shall refer to one or two Steal 
concessions which I propose to give in 
order to promote savings. But these 
measures are designed with aa eye on 
the long run rather than on improving 
the budgetary position during the cur
rent year itaeU.

Export Duties
57. Coming to taxation proper, the 

moct important changes involving a 
loas in revenue that I have to an
nounce reMte to export duties. Our 
export* of jute manufactures have 
declined in the recent peat and some 
of the promlaing linea are being 
thereatenad with competition from 
aubatttotea. I propose, therefore, to 
reduce the duty on sacking (other 
than cotton bagging) by Ra. 150 per 
tonne, on carpet backing and jute 
specialities by Ra. 300 per tonne and 
on other heat Ians by R*. 190 per tonne. 
Dm effect o f theae reductions would 
ba a loas o f  revenue at Ra. 11.50 crores 
in a full

U ]  cen tral Starf***, JYAISTHA 4,

58. A  reduction of Ra. 7 JO per tonne 
ha* been proposed in the export duty 
on manganese ore having 10 per cent 
or more but not more than 48 per cent 
of mangawaaa content mainly with a 
view to offset the ettact o f the recent 
increase in rattway ftdjtfit an manga- 
XN*e « m  A  amgtanl reduction at 
g £ .4t par tonne la a ln  being made In 
$ e  eapeit Arty t ie . taw ore
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(including Uu« dual}. Tbaae change* 
will result in • loas of revenue of 
Ra. 88 lakha in a lull year. A  change 
ia also being made in respect, of the 
iuty on tea to which I shall refer 
later.

Direct Taxes
59. In respect at direct taxes, I pro

pose to give a number at selective and 
indeed minor canceaioas. The main 
concessions in respect of taxes on per
sonal incomes are as follows:

(a) In our society, many at us 
have to maintain dependent 
parentg or grand parents. I 
propoae, therefore, to grant a 
fixed allowance of Ra. 499 for 
maintenance of one or more of 
the dependent paxenta or 
grand parents in the case of 
resident individuals having a 
total income not exceeding 
Rs. 10,000. The tax relief on 
■this allowance will be calcu
lated at the rate of 9 per cent 
applicable to the initial slab 
of income. This allowance 
will be available only when 
the dependent parent or 
granST parent does not have 
personal income exceeding 
Rs. 1800 in the year. This 
concession is estimated to cost 
approximately Ra. 2 crores. ■

(b) At preset* we levy a sur
charge on unearned income in 
excess of Rs. 15,000. 1 pro
poae to raise this exemption 
limit to Ra. 30,000. In a sense, 
the principle o f taxing incom* 
from inveatmenta at a rate 
higher than income from 
work runs counter to the 
desirability o f increased sav
ings. I have, therefore, sought 
to take this into eccotm* at 
least partially tM* year. This 
concession wfl) mean a loas or 
Ra. 75 lakhs.

(c) 1 propoae that all tex-payers 
having dividend Incomes not 
limes illrig Ra. 500 during the 
year be allowed to
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from their taxable income the deductfrom «Mir taaahie fa-
whole of the dividend Income « w » ,  M  per ee*rt « f  the
received by them tram Indian remwwretieii received by
companies. Hiis should en- them from foreign «oatM .
couiage equity investment 
by tax-peyers in the lower
and middle income groups. 60. I will now summarise some of 
TT»e revenue loss of this mea- the concession*—again, selective and
sure is estimated at Rs. 1.50 minor—that I propose to give In res- 
crores. pect o f corporate taxation:

(d) Th« present limit o f the 
amount of approved saving.; 
in life insurance, Government 
and recognised provident 
funds and cumulative time 
deposits in post Offices, which 
qualify for tax relief in the 
eaae of individuals and Hindu 
undivided families, is propos
ed to be increased from 25 
per cent o f the Wtal income 
to 30 per cent of the total in
come. The monetary limits 
of Rs. 12,800 in the case of 
individuals and Rs. 25,000 in 
the case of Hindu undivided 
families will *lso be raised, 
simultaneously, to Rs. 19,0?" 
and Rs. 30,000 respectively.

(e) Given our present need for 
resources, i  have found it 
necessary to continue the An
nuity Deposit Scheme. I 
have, however, made som«! 
marginal modifications in the 
Scheme. For example, people 
over the age of 00 need not 
make a deposit; at preseni. 
tb« age limit i* 70 yean. 
Similarly, for all w w ir n ,  nr 
penal tax trill apply in east 
of shortfalls in deposits uptr 
Ra. 100 or upto 10 per cent 
at the deposits required to be 
made.

(() Indian scientists, professors 
and research waeken wht 
spend a part of the year in 
foreign unlvenMae or otter 
fjscstiM al a t ‘M iatttc insti- 
tirh—i  v H M »  •aanrsd, sub 
)W) to  sawtaia renditions. te

(a) As a measure of relief to 
amaU-acale industries in the 
corporate sector, 1 propose to 
extend the concessional rata of 
45 per cent to widely-held 
domestic companies having 
total incomes not exeading 
Rs. 50,000 as against Rs. 25,000 
at present. This is likely to 
result in a loss to revenue ct 
about Rs. 18 lakhs.

(b) As a touris. promotion mea- 
rure, I propose to extend the 
priority industry treatment to 
approved hotels run by Indian 
companies. Further, I prspoae 
to provide tor the allow
ance of initial depreciation on 
hotel buildings constructed by 
such companies after the 31st 
March 1067 In an amount of 
35 par cent at their coat 
construction. Some other re
laxations are also proponed in 
favour of the hotel Industry.

<c) it has often been lapraaalail 
that our present is* hnilrtay 
concession does not feaMflt 
adequately thaac undertakings 
for which piuilaMHtj to 
usually low in the initial 
years, in order to make the 
tax exemption more meartfng- 
fnl la Midi cases, I  propos* to 
•Hear a o r ry ^ rw r i of the 
nwaheecbtd benefit of the tax- 
Mllday* relating to the sssess 
meat year JMT4B, onww<h, 
«P*o eight years <ro« H*. 
year of cwmmanawttam 4  jftr  
M h k ,
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(d) The existing tax law has cer
tain ,features which inhibilt de
sira!ble •amalgamations of com
panies by ,attracting certa1n 
liabilities on such amalgation. 
Merging of unecon'Omic units 
is desirable in order to im
prove productivity and realise 
econom1es of scale. I propose 
to facili!tate this process by 
rem'Oving the existing disaJbi
lities in the matter in the 1aw. 

(e) The progress in resettlement 
of displaced persons from Eas.t 
P,akistan ana repatriaJtes from 
Burma, Ceylon ,and cert•ain 
East African countr1es has 
been painfully slow. To sup
plement the c fforts made in 
this direction by the State 
Governments, it is proposed, 
subject to some conditions, to 
allow industrial units employ
ing such displaced persons 
and repatriates to deduct 50 
per cent of llhe-ir profits in 
s:ompufing their taxable in
..:ome. 

(f) I als·o prop:ise to provide cer
tain tax concessions to indus
tries a·amaged 0r destroyed by 
enemy action or by natural 
cal ami,ties 

(g) In order 'to promote scientific 
research in our country, I pr'o
pose to enhance the rate of 
development rebate on 
machinery and plant installed 
for scientific research after 
the 31&t March 1967, from the 
existing general raite of 20 per 
cent, to the priority rate of 35 
per cent. Further, the wh'ole 
Of the capital exipenditure in
curred atter the 3lslt Mar:h 
1967 on assets used for scien
tific research will be allowed 
as a deduction in the year in 
which it is incurred. 

61. The conibined effeot of the various 
concessions in direct taxes that I have 
lisrted will lbe a redudtion in revenue 
of about Rs. 5 :cr'ores in a full year. I 
do no,t propose, however, to take any 

debit for this item as ·a reduction in 
revenue of this order should be made 
up by better tax c·ollection assislted 
by the proposed extension over a 
w'ider area of deduction of taxes a.t 
source. 

62. In additi-on to the changes in 
direct taxes ,which I have described, a 
few o)zher changes ,are proposed in the 
Finance Bill which are intended either 
tn continue the exis,ting concessions 
or to clarify the 'intentions of the pre
sent law. I do not propose to describe 
';hese here •as they are set out in detail 
in the explanatory memorandum on 
th:: Finance Bill. 

63. Some time back Government 
appointed ,Shri S. Bhoothalingam, 
formerly Secretary, Ministry of Fin
ance, as a one-man Committee for 
recommending measures for simplify
ing and rationalising the existing 
structur€ of direct and indirect taxa
t1'on. Shri Bhoothalingam recently 
submitl'.ed his first interim Report, 
which relates ex:clusively to direct 
tax<'0 ?Jarticularly income tax. Copies 
of this Report will be made available 
to Honourable Members as soon as 
poss1ble. Ap· .. rt from simpliilcatinn 
and rat'ionalisation, 'the Report also 
suggests a reconsideration of some of 
the policy aspects of the present tax 
structure. In a sens,, maj'Or modifi
ca,�ions in the tax �tructure should not 
be made in one area without examin
ing similar suggestio'ns for a,pplic>ation 
to other areas. It is also desirable 
Lhat on st.fbstanfive issues, 'this Hon'O
urable Hoiuse, expert public opinion 
and people at large should have an 
opportuni1'.y to express their views 
before Government makes up its mind. 
I prop·ose, therefore, to publish also 
'the subsequent reports of Shri 
Bhoothalingam. It is mY intention 
that the ,publka,tion of these reports 
will prov1de an occasion for Parlia
ment and for others to discuss some ot 
the basic aspeclts of the 'tax structur<.• 
so that 1t can be put on a sound anti 
progressive b,asis as soon as possible 
It is for this reason, quite apart from 
the difficult fi.m.ncial situation in 1.he 
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current yew, that i  have decided to 
restrict my propoials for modification 
in tba direct tax structure to a mini
mum. It is my intention, however, to 
introduce i««n  in the present Budget 
some of the measures of rationalisation 
and simplification which have been re
commended In the interim Report.

64. One o f  the main recommenda
tions is that changes in the tax laws 
and rates of taxation should be applied 
protectively to current incomes. The 
existing practice of applying the rates 
of tax to incomes already earned it  
the past year, which has been follow
ed over a long period of years, is not 
sound In principafe. The annual fin 
ance- Acts not only prescribe rales of 
tax but often provide incentives or 
disincentives in various direction*. 
Such Incentives or disincentives can 
obviously be meaningful only if they 
are applied prospectively. Apart from 
this consideration, it stands to reason 
tint toe tax-payer should know be
fore hand his tax liability for any 
given income year. I propose, there
fore, to apply the several measures tor 
making changes in the tax laws as 
also in the tax raties, prospectively, to 
current Incomes which will fall due 
for assessment next year, except wherc 
it is felt that a particular measure 
calls for retrospective application for 
special reasons. We also propose to 
consid'r seriously the recommendation 
about adopting a standard tax year co
terminous with the financial year.

6ft. Another measure recommended 
for simplifying tax calculations is the 
ejjminanon o f most o f the areas In 
wihich calculations of rebates and re
liefs have to be made at present by 
applying the average rata of tax on 
the total income. In these areas, I 
propoae to make provisions for allow
ing • Aralght deduction o f  the whole 
or a spwHlad proportion « f  the bwom* 
qualifying for f t *  rebet* or relief in 
cqmptitfac *be taxable locoes*. Stel
lar provisions will also ba made far 
calculating rsfeata -of tax on charitable

General Bwdgtt, t j a  
1M7-M

donations. Donations to Ithe Prime 
Minister1* Drought Belief fund srill 
be added to the categories o f donations 
which « t  present qualify tor tax re- 
‘ief without the operation of the ceil
ing limit of 10 per cent of the total 
income or Ra. 2 lakhs, which applies 
to ordinary charitable donations.

60. There is only one other signifi
cant change in respect of direct taxes, 
which I might mention here. At 
present, tax is withheld at source in 
the case of Indisn residents out of 
their income ooruftSling only of sala
ries, interest on securities, or divi
dends. In order to improve and speed 
up the collection a t ttz, it is pro,posed 
to extend, in the case ot residence, the 
requirement of deduction of tax at 
source to interest on deposits, loans or 
other borrowings as well as to fees 
for professional services and brokerage 
and commission payable by banks, 
companies and other organised entitles. 
However, in order to avoid hardship, 
certain exemptions are being provided.

16 hrs.

Posts and Telegraphs
67. As the House is aware, the Postal 

and Telegraph Branches of the Posts 
k  Telegraphs Department have bean 
working sit a loss. Most of the ser
vices we provide on the Posts) side 
are unremtinerative. The cort of ser
vices has Increased appreciably during 
recent years. To meet the loas par
tially. it is proposed to raise slightly 
the rate of postage on parcels, regis
tered newspapers, book packets etc., 
as also to raise the registration fee and 
fees for express delivery. Insurance 
and air in all fee on packets. The 
additional annual revenue expected 
from thrsa Increases in th* postal rates 
is about Jfe. j.M crates On the Trie- 
graph sid*. It (a propoaed *» raise the 
minimum charge on an aadinary 
Greeting* telegram and the rate lop: 
b p n tf Greetings talsgrsi. thr-OK* 

rata fat non Vmm lolendtaifrt 
tram  «B| remain
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minimum charge will be for the first
8 word* instead of first 10 word* as 
at present. The rental for a teleprin
ter machine Is proposed to be railed 
and revision is also proposed in -the 
rental for part-time telegraph and 
teleprinter circuits other than lUiose 
given to the Press. ('Details of the 
principal changes in (the Posts and 
Telegraphs tariffs are given in a 
separate memorandum.) These mea
sures are expected to yield an annuel 
revenue of Ra. 1.02 crores. Opportu
nity has also been taken to rationalise 
•the tariffs for various telephone ser
vices and make certain minor revisions 
therein. The additional annual reve
nue from the various changes proposed 
in the telephone tariffs is expected to 
amount to Rs. 1.58 crores.

68. The proposed changes in the 
Potal, Telegraph and Telephone rates 
will no; come into effect: immediately. 
The dates from which they will be 
operative will be notified later. 
These changes will yield Ra. 4.44 
crores in a full year and Rs. 3 crores 
in the rest of the rurrent year. As, 
however, the Posts and Telegraph Re* 
venue is no; now expected to co ne 
upto the interim Budget Estimate, I 
am taking credit for an additional Rs.
1 crore only on this account.

£rci*e and Customs

69. I turn now to my proposals m 
regard to Union Excise Duties. The 
large number of changes that 1 have 
made in direct taxes will not make 
any signifioan*. difference to the Gov- 
ernmenft's budgetary position. Import 
duties have been rationalised on o 
number at occasions in the recent pas: 
including at the time of devaluation 
last June. Honourable Members will 
recall ihat although the Import tariff 
was adjusted to take account of the 
higher rupee coet of imports, the total 
incUtaee of devaluation and import 
tariff was such aa to increase substan
tially Vw rap** cost at all imports 
inolwteg the fcnpftrt Of machinery, 
raw awtattals -and spares, n  is not 
dggMM* *• gl** anettm  Jo* to th#

economy by any further increases in 
import duties. It is, therefore, inevit
able that I should essentially increase 
the Union Excise Duties for raising 
additional revenues in order to balance 
the Budget after allowing toe the 
effect ot the reduction in export duties.

70. I have, however, endeavoured 
to adjust excise duties in such a way 
that apart from raising additional re
sources, these adjustments will be con
sistent with the requirement* of the 
current economic situation. Thus, in 
the main, I have endeavoured to In
crease duties on those items where (a) 
it is necessary to exercise sane res
traint on domestic consumption in 
order to augment export earnings, or 
(b) where high profits are made by 
industry and <‘.rade at present or (c) 
where some increase i0 price* cannot 
be considered socially undesirable. In 
particular, I have sought to ensure 
that prices of essential consumer goods 
are not affected and that the demand 
for those industries which are already 
middled with considerable excess capa
city is not further depressed. Alto
gether, additional excise duties are 
proposied to be levied on only t  limited 
range of selected i'ems so that the 
price situation is not disturbed at many 
points. This explains in part the size
able increases that I propose in a few 
ceses.

71. I propose to raise the excise 
duties on coffee and tea so that the 
int; nv.il consumption o f these is res
trained and more quantities ere made 
available for export. These increases 
will yield a revenue o f Rs. 8.40 crores 
in 3 full year without taking into 
Htsrount the revenue loss from reduc- 
.ion In the export duOes on tea to 
neutralise th? effect o f the higher 
excise on export shipments, in the 
case o f tea. the increase p rop osed  is 
tower on cheaper tee than on the 
higher priced teas from Zones III, IV 
and V Sim ilarly, the increase on the 
cheaper Robust* or Liberia variety od 
coffee is less than on superior varia* 
ties like ArsWce
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72. Anotter export item on which t 

propose to increase the duty Is Jute 
manufltctures. The existing basic ex
cise dales an hessians and other jute 
manufacture* which are Rs. 290 and 
Rs. 1X5 per tonne respectively are be
ing raised to Rs. 375 and Rs. 17s per 
txmae. The effect of this will be 
an additional revenue of Rs. 3.00 
croret annually. As usual, the duties 
will be rebatad on export shipments.

73. As tor tea expona, the effect tit 
higher excise duties on exports will 
be neutralised by 3 reduction in ex
port duties by 24 paise per kilogram. 
While this will fully offset the burden 
of ths excSse duty increase on the 
higher priced varieties, ithe inferior 
teas from Zones j and Ii will have a 
slight edge over the others as the ex
port duty reduction in their case will 
exceed the excise duty increases 
While making this reduction in the 
export duty, the rate schedule is also 
bring simplified and rationalised l» 
obviate the practical difficulties in the 
present syatem of levy. The effect of 
the reduction proposed will be a loss 
of Ra. 4.88 crores annually so that in 
‘ he ne  ̂Rs. 3.72 crores would be realis
ed from tea «nd coffee in a full year.

74. 1 propose to re-impoae the duty 
on footwear and parts which have a 
good export paiential. Itus duty wns 
withdrawn by an exepmtion as a part 
of the Budget proposals o f February 
IMS. As before, footwear made with
out the *ld ° f  power or in small power 
operated establishments will continue 
Co be exempted. Thit proposal will 
yield an additional revenue of Rs 2.75 
crores annually.

TS. It is necessary also to restrain 
the increasing consumption of ciga
rettes which cuts into the exportable 
surplus available of cigarette tobacco, 
is  imsortao*. foreign exchange earner. 
!. therefore, propose to raise substaiw 
tiaHjr the duties on cAgarettas which 
would ywM a revenue ofH s. 16.80 
ctore* annually. Hie inm —s propos
ed on higher priced cigarette* will b«

more than on the cheaper varieties. 
Some Increase baa been proposed also 
on cfgarj and cheroots, the yield ftcn  
which will b e  about one lakh of rupee*. 
1 teaiise that the increase proposed is 
high, dot Honourable Members and 
otheis can et least escape its incidence 
by -'educing consumption and thus 
perhaps prolonging their lives in ithe 
bargain.

76. Honourable Members will recall 
that at vhe time of devaluation, **• 
cise and customs duties on petroleum 
products were adjusted in su=h a way 
as to avoid any increase in their price. 
This step meant a considerable loas of 
revenue for the Government and was 
in fact ua par with the subsidies given 
on food grains and fertilizers at the 
tim; for the same purpose. Subsidiej 
tin fertilisers have already been reduc* 
e l  I see no reason why the prices of 
some of the petroleum products also 
should not be allowed to rise, reflecting 
the effeo. of devaluation. I propoae, 
therefore, to increase the basic excise 
duty on motor spirit’ from Rs. 451.05 
per kiio itre to Ra 550 per kilolitre 
and on refined diesel and vaporising 
mils from Rs. 441.05 to Rs. 461.05 per 
kilolitre. The excise duty on petro
leum product's not otherwise specified 
is also proposed to be increased from
10 per cent ad I'alorem to 20 per cent 
(id valorem. These Increases on mine
's! oil products will yield a revenue 
jI Rs. 25.60 crores annually. Honour
able Members would note that these 
rhanges will not result in any increase 
in the price of kerosene, or of diesel
011 used by agriculturists or fuel oil 
which is used *by induiCry. In tact, 
the increase in the case of refined 
diesel oil is also marginal—of the 
order o f 2 paise per litre.

77. I wmt now to «  few less essen
tia 1 items of consumption wbere than 
is scope for mopping up the high pro* 
* »  wed* or where even an liters ass In 
the price to consumer* will net be a 
grert hardship. The baste exctes 
on artificial or synthetic iUkm aftt 
pleatie materials la p cep m *-"** > *  
nflaed tram 3* par oeM t» M  pai eef
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ad valorem which will yield on addi
tional revenue of Rg. 4.5 crores 
annually.

78. Production of rayon and *ynthe- 
tio fibres and y»rn hat increased and 
the margin ot profit on these is also 
high. I, therefore, propoae to make a 
substantial increase in the e&ciie 
duties. The increase on cellulosie 
fibres and yarn, such as vtscose rayon 
and acetate rayon will be lower than 
the increases proposed on noncellulo- 
sic fibres and yam, such as polyester 
fibre and nylon yam. The effect of tht 
increaaes proposed will be an aoditio- 
m ] revenue of Rs. 22 croreg annually.

79. The excise duty an aluminium 
has remained unchanged since 1960 and 
there has been a substantial increase 
in the indigenous production In the re- 
cen; years. 1 propose to increase the 
basic cxcist duty on aluminium igots 
from Rs. 300 to Rs. 950 per tonne, on 
pla.es. sheets, circles and strips from 
Ra. 500 to Rs. 1450 per tonne, and on 
foils from Rs. 600 10 Ra. 2000 per 
tonne; the duties on pipes, tubes and 
extruded shapes and sections are also 
being rais«d from 10 per cent to 20 per 
vent ad valorem. TTiese changes will 
bring in an additional revenue of Ra. 
10.98 crores annually.

90. It ia my expr tation that in the 
m m  of aluminium, rayon and synthetic 
fibres, it should be possible for pro
ducers 1o  absorb the increase in the 
excise duties without any increase in 
the prices charged to consumers. Ir. 
may event. producers oi these products 
will not be allowed to increase their 
present prices without prior consulta
tions with the Government, if, on exa
mination, it is found that the additional 
excise duties cannot be absorbed by 
producers wiUtout a change in the price 
cbatfed to consumer*, we shall be pre
pared 4o take appropriate remedied 
aatton, JH aiw r, A is our intention la 
make auM4fcat to th* maximum ex
tent pciMdkla, the iactdmare of higher 
*u**i oaeaais absorbed in the

profits made at present by producers 
and distributors.

81. The present structure of excise 
on cotton textiles allows such a high 
margin of preference to E«wer looms 
that it encourages tax avoidance. This 
has been pointed out 'by two successive 
Committees. 1 propose, therefore, to 
raise the excise duty on cotton twist, 
yarn and thread which go into the 
production of fine and superfine fabrics 
in the powerloom sector. The increase 
will be mostly on sized yarn clearei 
in the form of sized beams required 
for weaving in the powerloom facto
ries. Rates ot duty on sized yarn of 
fine and superfine counts ore proposed 
to be raised in such a way thstt the 
margin of difference in the excise duty 
between power.00m and mill-made 
grey fabrics of fine and superfine 
varieties is narrowed sufficiently. 
These changes will, however, not affect 
the handloom sector as the duty on 
hank yarn is not bring raised. Hie 
duty on mill fabrics will also remain 
unchanged, as the increase in the yarn 
compounded duty is being offset by a 
corresponding reduction in the grey 
fabric duty so that the cumulative 
effect leaves the duty on fine and 
superfine grey fabrics unchanged. The 
effect of these changes will be an ad
ditional revenue of Rs. '7.80 crores 
annually.

82. The only new item on which 
excise duty is proposed to be imposed 
this year is rubber piping, tUbing and 
belting. These ar« being added to the 
item of rubber products like latex 
foam sponge and tread rubber which 
are already excisable. The proposed 
basic excise duty on 'these new rubber 
products will be 15 per cent ad valo
rem which will yield an additional 
revenue of Rs. 1.98 crores annually.

83. Special excise duties will continue 
to be levied «t the exist!nv rates sub
ject to modifications consequent on the 
changes proposed in the baric excise 
duties outlined earlier. Tbe provision 
for levy of regulatory excise M p  ta 
the same manner as in aecfleA .4* flt
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the Finance .Aict, 1966 is being conti
nued though there will be no levy of 
tthis durty at present. 

84. The total effect of all tJhe pro
posed chang:es in the excise duties 
will be an additional revenue ·of Rs. 
115.52 crores in a full year out of 
which Rs. 22.98 crores will go to the 
States. 

85. I have not !Proposed ,any increase 
in the 'imporlt duties. But wherever 
excise duties have been increiased or 
modLfted, the c•ountervailing dutifs on 
imported goods equivalent to such in
creases will be�hargeable in addition 
t·o the existing duties. In the case of 
'.imporfted aluminium ingots and wire 
bars, .the increase in the countervail
ing duty ,will not be to the full extent 
·of the excise duty increases but will 
be lower by Rs. 400 per tonne. The 
increases in countervailing dulties will 
yield an additiona'l revenue of Rs. 7.33 
crores annll'ally. 

86. I have already discussed earl'ier 
the reductions in export duties. Tak
ing into account the loss 'Of Rs. 19.01 
,:::rares annually under these items and 
the increases 'On account of counter
vailing du'.ies 1:he net loss of customs 
revenue would 1be Rs. 11.68 crore5 in 
the full year. Taking excise duties and 
customs duties together, the total 
,additional revenue 'in the full year will 
be of the order of Rs. 103.84 crores 
of which Rs. 22.98 crores will go 
to the States and balance will accrue 
to the Centre. However, dudng 
the current year, the changes in 
customs and excise duties will apply 
not for the full year but only for a 
rittle over !ten months. During the 
current year, therefore, the additional 
revenue accruing t'o the Centre will be 
of the order of Rs. 68 crores. Changes 
in posts and tel,egraph rates will br'ing 
in Rs. 1 crores. The additional reve
nues of about Rs. 69 crores will more 
than cover the initial deficit of Rs. 68 
1cr'ores. Essenti'ally, therefore, the 
Budget that I am presenting now is a 
balanced one. Honoura'ble Mem hers 

would also note that in addttion to 
the substantially larger resources made 
avail,aible to the States from the Cen
tral Budget, the Sltate Governments 
:will benefit substantk1lly t'o the extent 
of almost Rs. 20 crores by the taxation 
proposed here. 

87. I am well aware !that I have 
b::en a:ble to •balance the Budget pri
marily by keeping the Plan outlays 
strictly in check. The provision for 
the Pl,an in the Budget, for Central 
schemes, assistance to the Sit.ates •and 
t·o the financial institutions taken to
gether, is not materially different from 
·�he level of the first year of the Fourth 
Plan. At a time when essent'ial con· 
sumer goods are in short supply and 
when it is difficult to reduce subsidies, 
I could not have provided more for the 
Plan without jeopardising the chances 
of restoring price staibilrty. Consider
able restraint has also been exercised 
'.in regard to non-Plan outlays at the 
Centre, the bulk of which relate tu 
interest paymenlts which are contrac
tual dbligations and to de.fence. 

88. To those who may have been 
looking forward to sizeable reductions 
in taxation, I will s,ay only this. As 
long as we in this Honourable House 
remain responsive to the needs and 
aspira!tions of the ,poor and the down
trodden, there w'ill always be need for 
the Government, no matter what its 
persuasion, tq command a growing 
volume of resources from year to year. 
Some of the resources available to thP 
Governmenit at ,present, such as the 
counte:rwart of PL 480 supplies of food
grains etc., should not and inaeed can
not continue for long. Before giving 
any tax concessi'Ons, therefore, T would 
like to he doUJbly sure that there is at 
leaSlt a resona:ble chance of such a step 
contributing to larger revenues by 
stimulating a:ctiv'ity or sav,ings in gen
eral. Under the present circumstan
ces, I see no cl,ear prospect of this; but 
we will expfore all possible -avenues 
·of pultting our t,ax structure on a 
sound, stable and progressive basis. 
My main joo,tification for the select-
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lvt tout siseible increases ia excise 
du.'iea ia that tbaee arc nocc ssary ia 
the inte:esl of es.porta end tor avoid
ing too deep a cut in Plan outl&ye. 
Indeed, even as It is, I do no* feel 
happy aboir. not being able to pro
vide more for the Plan than we did 
last :*ar. That is why we propoae to 
pursue a mure positive policy of en
couraging public and private invest
ment activity as soon as tha basic 
supply position in the country im
proves.

89. In the meanwhile, I can only 
hope that this Budget will contribute 
to the restoration of a climate of stabi
lity which i« to essential for sound 
end sustained growth. We are deter
mined also to redouble our effort* to 
provide a clean and efficient admin
istration. I here every confidence 
that at this critical juncture, all sec
tions of the community—fanner*, wor
kers, businessmen and leaden of pub
lic opinion—will give of their best so 
tha* the siell of stagnation which 
has been upon us for more then two 
years now i*. lifted and we begfn to 
move forward once again to our cheri
shed goals.

FINANCE (NO. 2) BILL*
19CT

lM f  tea.
The Deputy Prime W t aNr aaA 

Minister of Finance (Ihsl Mererjl 
Deeai): I beg to move for leave to
introduce a Bill to give effect to the 
financial proposals of the Central 
Government for the financial year 
1967-68.

Mr. Speaker; The question it:

"That leave be granted to intro* 
duce a Bill to give effect to the 
financial proposals of the Central 
Government for the year
1967-68” .

The motion was adopted
Shn Merarji Deeai: X introdueef

the Bill.

1126 hra.

The Lok Sabha then adfoume<f till 
Cleven of the Clock on Friday Mey,
26, 1967/Jyaiftha 5, 1888 (Sake).

•Published'in Gazette of India Extraordinary, Part JX, section X. dated 
15-5-61.
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